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Tuesday, March 13, 1984/ Phalguna 23,
1905 (Saka)

e

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the chair]
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ORAL ANSWERS TO QUESTIONS

Postal and Telecommunication Facilities
in Tribal Districts of Orissa

*222, SHRI HARIHAR SOREN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether emphasis has been given by
Government to provide adequate Postal and
Telecommunication facilities in the tribal
areas during the Sixth Plan period ;

(b) if so, the Postal and Telecommuni-
cation met works expanded in the tribal

2

districts in Orissa during the above Plan
period so far ; and

(c) the details of the Postal and Teles
communication facilities provided in the
tribal district, Keonjhar in the above Plan
period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) (i) The expansion of postal network
in the tribal areas of Orissa in the
Sixth Plan pariod so far are as
under ;

— Opening of post offices— 190

-~ Extra Dapartmental

Delivery Agents —212
—Provision of Counter
Service Facility —118

(ii) One hundred and twenty four long
distance public telephone/combin-
ed offices have been opened so far
upto 7-3-84 in the tribal districts
of Orissa for the Sixth Five Year
Plan period 980-85

(c) (i) 25 post offices were opened, 51
extra departmental delivery agents
were appointed and 29 villages
were provided with counter ser-
vice facilities during the above

period.

&

Nineteen long distance public
telephones/combined offices have
been opened during the above
period in the tribal district of

Keonjhar.

(ii)

SHRI HARIHAR SOREN : I would like
to know from the hon. Minister wbethe_r the
Government of India has made it a policy to

§ ; h
ovide at least one public call office in eac

::am panchyat headquarters. If so, how f'll‘

Jas such programme been impl.mented in



3 Oral Answers

Orissa in general and Keonjher district in
particular ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATION>S
(SHRI V.N. GADGIL) : At the instance of
the Prime Minister, some time back the
policy was liberalized in respe:t of tribal
areas. The policy now is that in case of
tribal areas, more offices will be opened. As
far as Orissa is concerned, long distance
public telephones/PCOs  were @ 1930-81-22 ;
1981-82-26 ; 1982-83-56; 1983-84 upto 7.3.84
20 in all 124 were opened.

As far as hon, Member's district is con-
cerned, the figures are : 1980-81 two ? 1981-
82 three ; 1982-83 eleven : and 1983-84 upto
7.3.84 one. So, progressively it has been
increased ; and more and more PCOs will
be provided in tribal areas.

SHRI HARIHAR SOREN : May I know
from the hon. Minister whether he is awars
that the c¢ommunication facilities provided
in rural areas, specially in tribal areas, are
not working properly ? If so, what steps does
Government propose to take, i.e. corrective
measures in this respect ?

SHRI1 V.N. GADGIL: Recently, a deci-
sion has been taken 10 introduce what is
technically called MRR i.c. multi-access
rural radio telephone system. It has been
introduced in five areas, and if it works
successfully, it will be extended to other
areas.
|

sitwat fawradt wgadt @ seaer wEr-
ga, Hifears @4 § [FIC AT AT
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S-S AZT A€ H(ALGEFAT GIAT Z | FT
g #1 Hifg ¢ e suindw, gegwd,
AR YTEATT F THAT 17 49 &I AT
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q T aF ?

SHRI V.N. GADGIL: The normal policy
is that a priority list is prepared for dis'rict
headquarters, rehsil hs:adguarters, etc.
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Population is also a criterion. Sometimes it
is opened in places of pilgrimage, irrigation
sites etc. ; and in some cases, it has been
opened in areas which the hon. Member has
indicated, viz. where dacoity and other things
take-place. 1f specific cases are indicated,
they will be considered.

SHRI CHINTAMANI JENA: Mayl
know from the hon. Minister the target for
opening of PCOs and other telecommunica-
tion facilites and postal facilities in Orissa
for the 7th Plan ; and what was the achieve-
ment so far ? May | know whether there was
a proposal for the establishment of a tele-
phone industry at Bhubaneswar in Orissa ?
If so, what is the progress? May 1 know
whether a committee has visited the place
and recommended the ca:e for the establish-
ment of a telephone industry in Bhubane-
swar. If so, what is the progress ?

SHRI V.N. GADGIL : As far as the first
part of the question is concerned, post
offices have been cpcned extensively in

Orissa. It will take a long time for me to
read. But I can give the figures.

e WENEQ @ ATT EE]

a’?f‘srqm |

S

SHRI V.N. GADGIL: The all-India
target upto March for long distance com-
bined offices was 7600 ; and for Orissa, 110.
So far, 104 have been opened during the 6th
Plan.

As far as post offices are concerned, the
allotment of targets for Orissa for 6th I'lan
period is this : 1981-82-45. 1 will give the
latest figure. For 1982-83 for normal rural
areas, 10, and for tribal and backward
areas 30. For 1983-84 for normal rural areas
45, and for tribal and backward areas 70.
Total 115.

Right to Run Private Wireless Stations
*225. SHRI AMAR ROYPRADHAN:

Will the Minister of COMMUNICATIONS
be pleascd to state :

(a) Whether it is a fact that Indian
Citizens have the right to run wireless
stations for broadcasting purposes ;

(b) If so, the details thereof ; and

(c) If not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) The Central Government has the
exclusive privilege of establishing, main-
taining and working wireless telegraph (or
Radio Station) under the Indian Telegraph
Act, 1885. The said Act also empowers the
Central Government to grant licence on such
conditions and in consideration of such
payment as it thinks fit.

The Central Government has not granted
licence to any person for working wireless
station for broadcast purposes, as it will not
be in public interest or public order to have
the mass media operated by an individual.

SHRI AMAR ROYPRADHAN: Very
recently the Hon, Justice P A. Choudhary of
Andhbra High Court s.id that State monopoly
of All India Radio and Doordarshan was
unconstitutional and that every Indian
citizen under Article 19(1)A of the Consti-
tution has got the right to establish and
operate private wireless and radio broad-
casting station. Morcover science is develop-
ing rapidly; and there is also another
opinion that private broadcasting facilities
should be encouraged immediately by the
Communications Ministry just to quicken
the overall pace development by using the
unused radio frequency spectrum (RFS)
without disturbing the national frequency
allocation plan (NFAP). What is the
reaction of the hon. Minister regarding these
two poinis 7 Isita fact that not to allow
operation of private wireless and broad-
casting is a clear violation of the Consti-
tution under Article 19(1)A ?

THE MINISTER "OF STATE IN
THE MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL): The hoh. member
seems to ask my legal opinion. 1 have not
goae through the High Court judgment
which he has referred, But there is a
decision of the Delhi High Court where a
petitioner has filed an dpplication for a
broadcasting licence. An Elaborate judg-
ment was given and the court came to the
conclusion that even if there isa rightitisa
limited right and the reasonable restriction
can be imposed by the government and the
petition was dismissed. Latest in January

PHALGUNA 23, 1905 (SAKA)

’

Oral Answers 6

1984 another petitioner filed a petition in the
Supreme Court and the Supreme Court also
dismissed it. As far as I am concerned,
that is the legal position. As far as the
second part is concerned, we have taken a
view that in the situation in India, it will not
be advisable to give licences for broad-
casting. Iam making a distinction. Wireless
is of two types-where broadcasting is
involved and where broadcasting is not
involved. As far as broadcasting is com-
cerned, we have taken a view that it should
remain with government ; no individual or
institution should have it. Incidentally, the
previous government had also taken a similar
view that it should not be given to any
individual or institution. As far as other
wireless is concerned, we have given licences
to Indian Oil and other research institutions
where the requirement is genuine.

SHRI AMAR ROYPRADHAN : Iknow
that the use of or possession of any wireless
equipment or broadcasting machinery without
a valid licence is punishable under the Indian
Telegraphs Act 1885. 1 would like to refer
here at least one case where you have given
permission ; whether it is a legal permission
or illegal permission, | do not know. But it
is a fact that there is one example. The
Aparna Asram of Gurgaon has its multi-
plying purposes-from gun factory to private
air base which includes wireless broadcasting
centre also. What action has been taken
against this so-called Asram ? (Interruptions).

SHRI V.N. GADGIL: As far as I know
it has been given to oil companies, Port
Trust, the Electricity Boards, mining and
allied industries, transport undertakings, steel
and chemical plants, sugar factories, farm
and dairy industries. Regarding this parti-
cular case, I do not have the information just
now.

SHRI AMAR ROYPRADHAN :
you enquire into it 7

will

SHRI V.N. GADGIL: I am just now
told about it, but 1 will have to verify it.
Without that I cannot make a categorical
statement. Or, may be, on a point to point
basis technically it has been given, but I
cannot make a categorical statement just
now off hand. I will have to find out.

MR. SPEAKER: Shrl Banwari Lal
Absent.
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Rules Regarding Construction of Cinema
Houses and Allied Matters

*227. DR. VASANT KUMAR PAN-
DIT : Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government are considering
to include the subject of ‘Distribution and
exhibition of Films’ in the “‘Concurrent List”
of the Constitution ;

(b) whether Government have assured the
States and Union territories that this will not
affect their right to collect Entertainment
Taxes ;

(c) whether Government are planning to
have uniformity in rules pertaining to cons-
truction of Cinema Houses and allied
matters ; and

(d) if so. the final decision of Govern-
ment on this issue ?

THE MINISTER OF STATE OF THE
MINISTRY OF INF RMATION AND
BROADCASTING AND MINISTER OF

STATE [N THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
H.K L. BHAGAT) : (a) No, Sir.

(b) Does not arise,

(c) and (d) The subject of Cinema, exclud-
ing Censorship, is a State subject. It is,
therefore. for the State Governments to
frame rules pertaining to construction of
Cinema Houses and allied matters. However,
the Central Government have circulated
suggestions for modification of Theatre
Licensing Rules to the State Governments
with a view to ensuring uniformity in regard
to construction of cinema theatres and allied
matters.

DR. VASANT KUMAR PANDIT : The
hon. Minister has categorically denied that
the Central Government is not interested in
bringing it in the Concurrent List. Actually,
this will bring a lot of relief to the State
Governments, to the distributors the motion
picture producers and exhibitors. owever,
the Government cannot absolve itself of its
duty to the cinemn-goer. All that the
Government has done is to circulate some
suggestions, modifications about cinema
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theatres and rules. There has been no
rationalisation with regard to theatres, no
categorisation and no standards left. Now
there are several types of theatres and they
have just become a commodity for collecting
the entertainment tax. No doubt, it is earning
tax to the Government, But the poor cinema
goer is left with nothing except lack of
amenities, lack of theatres, and lack of any
other standard prescriptions for the cons-
truction of the theatres, the class of films to
be shown, etc.

Therefore, may I know from the Govern-
ment, what exactly is being circulated to the
State Governments ?

The details of all the allied matters which
are also included in it may be given.

SHRI H.K.L. BHAGAT : I must say the
hon. Member has raised an important ques-
tion But I wish to correct him, when he says
that this stand has given satisfaction to the
State Governments and the production indus-
try. Itis notso. This would give a sense
of satisfaction to some State Governments.
1t is true that—I will go into the background
of this problem--the Government had
appointed a Committee, the Karanth Com-
mittee. They had expressed in strong reasons
that Cinema should be put on the Con-
current list. The matter was discussed in a
meeting of Information Ministers where also
it was decided that it should be done by the
State Governments, that they should be
completely protected in the matter of
collection of entertainment tax. But the
Governments of Jammu & Kashmir, West
Bengal, Tamil Nadu and Kerala were against
bringing Cinema in the Concurrent List.

The matter was again discussed in the
Information Ministers® Conference in 1982.
Then also it was decided that it should be
brought on the Concurrent List. That is,
it was felt the subject of distribution of films
and so on should be brought on the Con-
current List. Later on, still two or three
State Governments were against it. It will
provide some satisfaction to know that the
consensus was that it should be brought on
the Concurrent List. So, it is not correct to
say that the Government do not want it to be
brought under the Concurrent List. It would
give us some satisfaction if it is done. But
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I think the general consensus, as I said, was
that it should be brought on the Concurrent
list. But the exercise was done by the
Ministry whether the Constitution can be
amended or apart from that any other alter-
natives—there were two alternatives—could
be found, like action for amending consti-
tution or anything else could be done. After
that exercise the Ministry came to the
conclusion that for the time being this matter
should not be pursued; and at the same
time the Ministry sent very concrete and
precise suggestions to the State Governments.
I shall be happy to lay a copy of these
suggestions on the Table of the House, or
supply a copy to the hon. Member. So,
precise suggestions were made to the State
Governments so that they can take steps to
amend the rules if necessary so that we might
have more cinema theatres in the country.

According to international yardstick, we
should have about 30,000 cinema houses in
the country while we have at present 11,000
cinema houses in the country only including
4,000 temporary theatres. The Government
is quite keen that the cinema theatres should
be encouraged more and more. As 1 have
explained, in view of some difficulties, for
the time being we are not pursuing the matter

DR. VASANT KUMAR PANDIT : The
reply given by the Government to (a) and
(b) now stands qualified. T am happy that the
Goverment is thinking of bringing the cons-
truction of theatres under its purview. The
hon. Minister expressed concern about the
dearth of cinema houses. The recent survey
has shown that there are only 7.30 seats
available to the public per thousand popula-
tion. Even in Delhi which is a metropolis,
the ratio is one theatre per 1.11 lakh popula-
tion. My worry is more about the rural
sector where the construction of theatres and
the standard of theatres is completely lack-
ing. May I, therefore, known what exactly
is the decision which they have taken on
Karanth Committee Report which had given
prototype structure for building theatres in
the rural sector ? Particularly now when
small vides theatres are coming up, some
regulations must be brought in the rural
sector, so that there will be some sort of
standard speciﬁcalions for theatres.

SHRI! H.K.L. BHAGAT : According to
the observations of the Karanth Committee
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there are only 7 seats per thousand popula-
tion which is less than the standard in most
of the countries including some of our
neigbhouring countries. Therefore, they had
suggested that they should be placed on the
concurrent List. 1 have explained the reason
already that for the time being we have
decided not to move in the matter. There
are some very practical and precise reasons
and difficulties which, I think, hon. Shri
Vasant Kumar Pandit if he looks to his right,
particularly to Mr. Desai, would probably
understand it. But this is not to say that the
Central Government does not wish to take
any steps. The National Film Development
Corporation does give loan in various States
for construction of cinema houses. As a
result of that some encouragement is there.
But southern States are certainly better in
cinema theatres as compared to northern
States,

_ Now, my friend, raised the question of
villages. He said about video theatres also.
Acting on the recommendation of the
Karanth Committee, the Central Covern-
ment had written to the States Governments
that they should encourage these video
tlileatrcs and so on. But now we are seeing
video parlour, etc. Video is something which
we cannot wish off. It is a technological
advance which we have to make good use of.
But on the other hand, if video theatres are
allowed without any control or regulation,
they can show any film. All the pirated films
can be shown. Rubbish can be shown. All
the bad material can be shown. All the
immoral things can be shown. So, the
Government is quite alert about it. Recently
a meeting of the Information secretaries of
the State Goverements was called by the
Information Secretary at the Centre, which
I also joined. So, this matter is under
consideration how to make use of video and
how to regulate it so that good use can be
made and bad possibilities can be avoided.

SHRI JAGDISH TYTLER : My question’
relates to the films being shown in the
cinema halls. It is very good that permission
is being given for constructing more thea-
tres.

I would like to request the Minister to
answer as to who is responsible for increase
in vulgarity, abusive language and violance ?
Is the Minister aware of this ? Not only
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this, recently there has been a spate of films
where even the politicians have been shown
in a wor<t manner. | have never heard any
Member either from the Opposition or from
the Ruling Party objecting to the films being
shown on the lives of the politicians. So, 1
would like to know from the hon. Minister
whether he is aware of this and if so, will he
take action against these people who are
knowingly showing this wvulgarity to the
small children? My small children were
saying, even my little daughter came and
said : “Papa, is this happening in political
life” ? 1 weant to ask the Minister who is
respensible far allowing these things? The
Speaker is agreeing with me that this kind of
things are being done and the politicians are
being shown in the worst way and I am
surprised that nobody has objected toit. 1
would just like to know whether the Minis-
ter is aware of this and why the Censor
Board has allowed these kinds of films to be
shown and what steps have been taken to
see that this kind of wvulgarity, abusive
language and violence is not shown to the
small children ? .. (interruptions).

SHRI H.K.L. BHAGAT : Sir, you have
permitted the question and 1 am answering
it. The impressions of the hon. Member are,
of course, put in a general way. I would
agree with him...(Interruptions).

SHRI JAGDISH TYTLER : Please take
it seriously, don’t use the word general. It
is a serious thing .. (I/nterruptions)...... Your
children might be grown up but my children
are still small...(Jnrerruptions).

SHRI H.K.L. BHAGAT : | lease wail
for my answer. 1 quite understand and 1
share the anxiety of the hon. Member and
other Members that vulgarity and violence
should not be shown in the films to the extent
where it pollutes the minds of our young
children. 1 fully share the anxisety of the
hon. Member and other Members.. (Inier-
ruptions). Will you wait and listen to me?
We have issued some guide lines for certi-
fication of films.........(Jnterruption). 1 will
answer all aspects of the question. Now Lhe
film certification is being done by the film
Certification Board and the Regional Certi-
fication Board. His first point is thatina
number of films politicians and even the
political system is being put inja bad way
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and there is condemnation and violence and
satire on politicians and political system. In
some of the films that is being done but the
point is whether we can under the law stop
it: If you ask me= frankly our own experi-
ence has been that in cases where we stop-
ped, they get the stay orders and the film
which was to run for three months, it had
run for a year. So, please do not forget that
freedom of expression also includes the
freedom of screen. The Government can act
according to the law only. If something
vulgar has been shown, we are ceriainly
against it and whenever possible we do take
action.

SHRI JAGDISH TYTLER: 1 do not
think there is any guideline given to one
film—I can give the name later on—where a
Chief Minister is being told—I even feel
ashamed to say all this in the House—and
the Minister is saying about the guide lines...
(Interruption) .... No respectful government
will issue guiden lines like that...(Interrnptions

SHRI H.K.L. BHAGAT : Mr. Jagdish
Tytler is hundred per cent wrong if he says
that guide lines are not there. Very clear and
precise guide lines are there...(Interruprions).

SHRI JAGDISH TYTLER: Did you
take action 7 Will you take action if I bring
these things to you ?...(Interruptions).

SHRI ATAL BIHARI VAJPAYEE : Sir,
why not request the Minister to lay a copy
of the guide lines which have been issued ?

SHRI H.K.L. BHAGAT : Sure, sure. And
Mr. Vajpayee, for your information I might
say that the guidelines were the same when
Government in which you were a Minister ;
was there.  (Interruption).

SHRI ATAL BIHARI VAJPAYEE: Sir,
they have not made any contribution... .....
(Interruptions).

SHRI H.K.L. BHAGAT : T will lay
down a copy of the guidelines on the Table
of tho House . (Inrerruptions).

Priority to Meet Energy Demand of
Household in Seventh Plan

L]
*228. SHRI A.R. MALLU : Will the
Minister of ENERGY be pleased to state :
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(a) whether Government have considered
that top priority should be given to meeting
the energy demand of household, particularly
among the ruwal and urban poor, while
formulating the Seventh Five Year Plan ;

(b) if so, whether Government have
received the suggestions of the Advisory
Board also in this regard ; and

(c) if so, the details regarding the
suggestions and reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a)tofc) A Srate-
ment is laid on the Table of the House.

STATEMENT

(a) to (c) Government is aware of the need
to meet the houschold energy demand
particularly of the rural and wrban poor
while formulating the Seventh Five Year
Plan. The Advisory Board on Energy has
also, inter alia, suggested that the supply of
fuel wood or any other suitable fuel should
be considered, for the purpose of planning,
as a minimum need of the community. The
Board has recommended that intensive and
extensive afforestation programmes should be
taken up to augment the availability of wood.
The social forestry schemes should also be
promoted with the full involvement of the

local community "to meet their neceds of
fuel and fodder. The Board has further
stresred the importance of propagat-

ing the use of improved chulhas to bring
about greater efficiency in the use of fuel fop
cooking. The Board has also recommended
that the use of wood as raw-material for
industries should be allowed only where it is
essential and inescapable and where the user
industry is committed to regenerate fully the
wood consumed by it.

The Planning Commission has constituted
Working Groups on Power, Petroleum, Coal
and Non-Conventional Energy Sources for
the preparation of the Seventh Plan. These
Working Groups will, inter alia, consider
energy demands of the household sector
particularly of the rural aad urban poor.
The suggestions of the Advisory Board on
Energy will also be kept in view.

SHRI A R. MALLU : In the absgnce of
alternativz sources of pow:r, th: rural poor
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in particular are resorting to making use of
firewood, which has resulted in de-forestation
and destruction of the forest area. They
are also resorting to making use of cow-
dung, which can be applied as manure in
fields. Is the Government considering alter-
native sources, other than ﬁrewood_a.‘ud
cow-dung, to meet the needs of the house-
hold of the rural poor ? Has any assessment
been so far made of the requirements to
meet the demands of the rural poor and, if
so, what are the efforts in this direction ?

SHRI ARIF MOHAMMAD KHAN: As
I have already stated, a lot of work is being
done in the field of non-conventional sources
of energy for the household. The Advisory
Board oa Energy in their recommendation
have emphasized the importance of using
improved chulhas to bring about efficiency
in the use of fuel for cooking. I have not
been able to follow the other part of the
question.

SHRI A.R. MALLU : Has any assess-
ment Deen made of the requirements of the
rural poor to meet their household needs ?

SHRI ARIF MOHAMMAD KHAN:
An exercise of this kind becomes very difficult
in a country of our size, but certain assess-
ments have been made on the basis of
sample surveys. The household sector is
the largest consumer of energy, accounting
for about 50 per cent of the total energy
consumption, but most of the energy used
in this sector is in the form of non-
commercial energy. From the consumption
pattern of commercial energy, it can be seen
that the consumption in the household sector
of the total commercial energy consumed is
only 5 per cent.

SHRI A. R. MALLU : My question wa's
very specific. Has any assessment been made
so far in this regard ?

MR. SPEAKER : He has replied to it.

SHRI A.R. MALAU : If an assessment
has not been made, is there any long term
plan before the Government of India to
meet the household requirements of the
rural poor? The hon. Minister is kind
enough to give funds to the State Electricity
Boards on different occasions. It has come
to the notice of the Government of India on
several occasions that the funds, which were
allocated for rural electrification, have been
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diverted for'other'purposes. Is the Government

considering rectification of this defect ? Some
time back, when the Congress(I) was in
power in Andhra Pradesh, the State Govern-
ment had a plan to provide light to each
house, particularly in the newly constructed
harijan colonies. Is this proposal being
considered for implementation all over the
country ?

SHRI ARIF MOHAMMAD KHAN : Sir,
the Government is according priority to
meet the household energy demand, parti-
cular’ of the rural and urban poor. And
while formulating the Seventh Five Year
Plan, this is being kept in view in addition to

following the recommendations which have.

been made by the Advisory Uoard on Energy
They have recommended that the supply of
fuel wood or any other suitable fuel should
be considered, for the purpose of planning,
as a minimum need of the community. They
have also recommended intensive and
extensive programme of afforestation and
social forestry schemes. And apart from
that, for the use of wood as a raw material
for industry, they have recommended that
it should be allowed only when it is essentia
and inescapable and when the user industry
is committed to re-generate fully the wood
consumed by it. Other than this, the Planning
Commission has also constituted working
groups on power, petroleum, coal and non-
conventional energy sources. And these
working groups will consider energy demands
of the House-hold sector, particularly of the
rural and the urban poor. Their recom-
mendations will be taken in view while
formulating the Seventh Five Year Plan.

About the rural electrification scheme,
the Government monitors and keeps sending
guidelines to the State Electricity Boards.
We try to ensure that the funds, which are
given for rural electrification, are not
diverted for any other purpose. About the
other scheme for light to every community
construction housing programme, definitely,
Sir, it is in our programme and we are trying
to implement it.

simat  wfast deaga ;7T @I
MaT g e F R F & wHw G
¥ GqUA FT YA § SR €A § | TEH
fag Mz e iz fygd & g9 @fen
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# W smrEar @ awdr 2, Sar fw
arefreezd &1 3471 &, 778 ST ITLH
2101 7 g@ oA § qT AW & forg gw
T # ¢F Max q9 iz forad gawa
TSR T T AT TEANTA FT qFd &, FT
FI€ Wz gag F fag Jaix & #4ifs
Ig 9ga A=ul 1T Aged FTAG & | T
q FIF  FFAAT GG FY 1T &1, TGH
T O A Fgr 1 AT MAT 49 Al &
T F AI9HT F4AT F1AAT 8 ?

it mifes Mgenz @t : To70 AT,
qrafT qzEar & 5 gwa faar 2, qrady

FITAT FATT AHA IAFT QA Q17 @
ST |

SHRI SONTOSH MOHAN DEV: I
would like to know from the Hon. Minister
what is the criteria according to the Govern-
ment guidelines by which you consider that
a village has bezn electrified. Sir, from our
experience we have seen that if a village has
got an eight kilometre road, by planting one
post in that village, in their record it is said
that the whole village has been electrified.
As a result it becomes very difficult for the
poor people to take connections.

SHRI ARIF MOHAMMAD KHAN:
Sir, the only criterian of saying that a village
has been clectrified is when it has actually
been electrified.

MR. SPEAKER :
be a pole.
fication.

But first there has to
Otherwise there will be no electri-

SHRI ARIF MOHAMMAD KHAN:
Definitely, Sir. But, still thcre may be
complaints. And if the Hon. Member gives
me some specific cases, we shall certainly
look into those cases.

Coal Production Target

*229. SHRIB.D. SINGH :
SHRI RASHEED MASOOD :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that Sixth Plan
coal production target is not likely to be
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achieved even though the earlier target has
been reduced ;

(b) if so, the extent to which the earlier
coal production target was reduced and the
reasons for pot achieving even the revised
target of coal production by the end of the
Sixth Plan ; and

(c) the estimated coal production now
likely to be achieved and the anticipated gap
between the demand and supply as a result
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI DALBIR
SINGH) : (a)to (c) A statement is laid on
the Table of the House.

STATEMENT

The Sixth Plan originally envisaged the
production of 165 million tonnes of coal in
the terminal year of the Plan i.e. 1984-8s.
This was based on an estimated annual
demand of 168 million tonnes by that year.
The annual targets fixed by the Planning
Commission on the basis of year-wise assess-
ment of coal demand and the actual
production for the different years of the
Sixth Plan are given below :

(Figures in million
tonnes)

Year Target Actual

1980-81 113.50 113.90

1981-82 121 124,90

1982-83 133 130.60

1983-84 142 139.00 (likely to be

1984-85 152 - achieved)

The target for the terminal year of the
Sixth Plan i.e. 1984-85 has been reduced to
152 million tonnes mainly because the revised
estimate of demand is only 155.7 million
tonnes for the year 1984-85, which will be
met {rom the currcnt production and by
drawal from the pithead stocks. During the
first two years of the Sixth Plan coal pro-
duction was marginally more than the annual
targets. During the next two years, pro-
duction has been slightly lower than the
targets. Coal production has suffered mainly
due to power shortages, law and order pro-
blems, absenteeism and strikes. However,
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the demand for coal is being, by and larges
fully met at present a is clear from the fact
that the pithead stocks have increased from
15.5 million tonnes at the end of October,
1983 to the level of 20.02 million tonnes at
the end of February, 1984.

st @Yo o fag : Feaer A- wgh aw
FIAT F Ieqrad w7 gEE g, dar
T¥THT H T TAT 2, ATHIT FT SI §9-
gifs AT FT qET, ST ATFAH 165
fafega 7 w@r war a1 ag @&7 & aga
Y wr & Feo gasr fargg fEar,
Y grFAT & afeaw a7 1984-85 # 165
fafqam za & =g 152 fafags &
fiFar & ST 99 I @7 & 1983-84 IEH
farw zgia werFT 142 fafagm &= fear
afe snit aF ot wergar 142 fafaaw
T FT AEG ¢ 9% fag W IET AT
fe 139 fafqaa za & Sewew gnm
TAHT 3G gU qg 9T wwar g fF arady
gisar & fao ot wgw 240 fafagw e
g g #ag graagl g war ar
#1997 & 3137 1 g8 feafy & 1 & aArm-
#ra WA ot & sraa |gm fr gafy sf
FT TR 99 qF X F1 A ARGQAT
W EfF a1 gRIU FiX 8T § vAH
WL TFAEZAE TAIgE Ag fEar sttoar
afe sra ey gaarq & fF Neqr afwr
F ATATT 9T F1F JFLT { HIA gAeeHe
F1 GIFIT TFATIE AT FAIAT € ar a7
AIFTT F1 Q@1 faq1T & @7 gaeene
TFATEE FIT FT F9AT g1 7

st zware fag : A@dT w@Ieqd A
Iz & ;T | 981 FF 8 dwaufa iemn
FT Al IS AT IAF AqIH 9 fHar
w1 &1 IFHT A% feniz g—anx fewiw
g1 &9 g1 wrdY § arerde ¥ w4 T faaw
SITAT & 1 1984-85 # ¥ 152 fafwaw zw
F1 2T @ T g A ag W femiz &
Fra7T 9¢ & | fg awg & feniz #dfw-
ATES g (2 I ATNIT 9T WA ®
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Freq F wmfaw wArgT @y Sl F
FEFT erre feargs #7ar g

[EAAT T 7 AN AT F1 BT
gaEeHe & qIT ¥ qEt §, &1 TATHE T
T 1€ TaT TURT F A A FF OA
a2

wal ®eR (= dvo faa @ww)
seqer ofr, § UF 1 A GIF FI AN
argar g & o2t i & feft a9 zwe
#1 &7 g1 frar war &, faarg 1984-85
& AT 1984-85 H UgH &I ETE @7 4T
ar 168 fafaas =7 Frag sar f& A3
qrdY 7 FATAT 8, WIT FH £ &7 AN F
gaFt weE 152 fafaaq za &2 faar
o afEa aEy s g @ saH @e
F oy Ag A T

st ate dto fag , ssger o, gaTH
agrar mar g f& feew emg aga ag
Tz §—oFAT 1983 § 5,5 wlwga 24
¥ FgwT wAL, 1984 H 20.02 fafaqaT
ZT A g, gAY Wi giar g e fewiz
FHE W E | F WAl ST F 3g F0AAr
|TgaAr § 47 THF G1g T WL F AR
AT 8 a1 § wAAT & FNIAT F o4l
Wt afg g€ & a1 @12 @i 71 femiz
g &t FAT AL 9sr § 7 afzx smw g3 g
ay faaar ?

@d T ag g fFen agi o
IS FT TCTIET 1T & IAH U7 Feeve
ST TEAT § 9[QU &9 0 arse qrar
FIAF] AR T ALHIT 1A F GT £ |
& qrA7 A1ZAT § #AT A fqqar sreq
TFIAST HIAT T AT 9T A G
IEAT & FIGET € IA §  AIET UFAQT
FIX T TAH FLT 7

sit zwvdle fag: e wgiay, sl
q® WIAAIT GIEG A CIAGIE AT qT@ @

e
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g UFGIE g agg 91 Fifed § F@
Frgae st Aafor &, G% A9,
YT FAE &, Tl F AT AT Figer
AEATE ) HTAZT Y FA G W g
Tz aga grergrar g ) snar fafagw e
F FAT Z37 & | IAH SAIET AT A8 & |
SATT TFIE &Y AAG A B (smAwA) -

SHRI SUNIL MAITRA : Your import
is million tonnes.

. Oy

it gwaty faqg : TWE SaTAT g FY
g 2 wgi aF qmfady &1 gqe g, F4r-

fadt #1 g7ua @ & fag aga & warw
feo s1 g & 1 %) gl e &1 sargr
frgr oir wgr & | Fa@ gefaw i 8t &
FU7 fadt 799 § 1T q917 & Fq7 {1
gz gzfam iz &) o sanar sgaedr
FY ST WY, TEFI FAT FW@ F fAg
sarar warE faw s @ e |

DR. KRUPASINDHU BHOI: He has
told that target is fixed according to the
demand. What is the total demand of the
cooking coal aad non-cooking coal in our
country 7 Did he receive any requisition
from Kothagudam low temperature carboui-
sation plant which is running with under
capacity utilisation i.e. 50% only dueto
shortage of coal ? What is their total demand
and what is their achievement ? (Interrup-
tions). What is the total demand of cooking
coal and non-cooking coal 7 Has his ministry
taken cognisance that more reserves are there
in our country which have not yet been
exploited ? It is understood that thereisa
large quantity of reserve under-ground which
has not yet been exploited. Has the Ministry
taken advice from different e¢xploration orga-
nisations 7 They can give detailed data on
the subject and then only the problem can
be solved.

SHRI DALBIR SINGH : The figures
asked fur cooking coal and non cooking cual
are not there in the papers which I have got.

DR. KRUPASINDHU BHOI : These are
there. The questions come from your answer
Mr. Speaker, I want your protection. I am
asking supplementary from these papers .
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He said that we arz not taking collabora-
tion from the foreign countries. Soviet Union
is collaborating in under-ground mining.
This comes from his portion...

MR. SPEAKER : That he has already
replied.

SHRI P. SHIV SHANKAR : What my
friend said was that we have got the figures
of coking coal and non-cooking coal. Those
are in different heads and those will have to
be added. So, that portion may be laid on
the table of the House. There should be no
difficulty about it. So far as Kothagudam

Carbonisation plan t is concerned, it is not
as though it is suffering because of want of

coal. Sufficient coal is made available to
them.
SHRIMATI GEETA MUKHERIEE :

What is the basis on which demand has been
calculated? 1Is that sound or not ? Is hon.
Minister aware of the fact that there is pit
head accumulation of coal in Asansol fields
despite the fact that the ECL has not ful-
filled its target. There the pit-hecad accumu-
lation has acquired a very serious proportion.
So, in the coming season there can be fire
any time. But that is not due to the shortage
of demand, but it is due to the fact that some
confusion is going on about taking the coal
being taken away from the pit head either
by the Railways or by the Roadways, elc.

I quite understand that the roadways
should be discouraged. But is ita fact that
fact that in the pit-heads of of Asansol area,
coal is not being taken out because of certain
confusion prevailing with the Railway
Ministry and your Ministry ? If so, may I
know whether your Ministry will look into
it so that fire can be prevented in the coming
summer season ?

SHRI P. SHIV SHANKAR : Mr. Speaker
Sir, there is no confusion so far as my
Department and the Railway Department
are concerned as a result of which it is said
that in Asansol, coal is not properly lifted.
It is true that there has been a little accumu-
lation because of the fact that we have taken
certein measures and thereby the road move-
ment of the coal has been totally stopped.
This is the reason why the coal could not be
moved in the quantity which was previously
being moved. But with the wagons being
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made available in more number, this parti-
cular coal stock would be moved.

So far as the question of coal catching
fire in summer is concerned, all protective
measures are being taken and it will continue
to be taken There not be any difficulty about
that part of the question.

TImport of Bulk Drugs

*230 SHRI K. RAMAMURTHY : Will
the Minister of CHEMIZALS AND FERTI-
LIZERS be pleased to state;

(a) whether it is a fact that inspite of
available production capacity within the
country, there has been an increase in’lhc
import of 27 bulk drugs ; and

(b) if so the steps proposed to be taken to
stop the drain on our foreign exchange ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) My Ministry monitors the import of
about 600 bulk drugs. Only in the case of
twelve bulk drugs, which are also indige-
nously produced, the valuz of imports has
substantially increased in 1932-83 as compar-
ed to the previous year's imports.

(b) The increased imports were, mostly
as a result of gap between the demand and
indigenous production. All feasible steps are
being taken to encourage indigenous produc-
tion to ensure that the gap in quickly bridged
and imports are minimised to the maximum
extent,

SHRI K. RAMAMURTHY : Mr. Spea-
ker, Sir, I am thankful to the hon. Minister
for having given som: more information
about the bulk drugs import. I have asked
for only 27 inpigenously produced bulk
drugs for which imports have been increased
in the year 1982-83 as compared to 1981-82.
It is a tragedy that after we got the remark-
able advancement in scieace and techaology,
still we are completely depending upon the
multi-nationals for the supply of bulk drugs
to our country.

However, I would like to ask the hon.
Minister through you whether it is a fact that
in these indigenously produced 12 bulk drugs,
the plants have been under-utilised ? And
if co, what steps the Ministry has taken in
this regard to see that the installed capacity
is completely utilised ?
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SHRI VASANT SATHE : Sir, as I have
mentioned, I will also give the names of those
12 bulk drugs whose imports have been in-
creased, for the benefit of the hon. Member
and the House. That will show which is the
range of medicines and the bulk drug which
is not produced sufficiently in our country.
They are :

Caffeine, Chlorpheneramine, Chloroquine
salts (mainly goes for malaria), Daspone
(goes for leprosy), Vitamin ‘A’, Ephedrine,
Oxytetracycline, Ibuprofen, Prednisolone,
Phonobarbitone, Salbutamol and Sulphadia-
Zine.

Now, the thrust appears to be why don't
we produce indigenously when the imports
have been increased ? Every time new drugs
are coming like Rifampicin which is not
produced in India. But it is the most effec-
tive drug for TB and Leprosy and the
imports are to the extent of Rs. 16 crores
worth this year.

Either we cater for the patients in view
of our target to eradicate T.B. and Leprosy
and get them the latest medicines or we say
that we will not import.

We have permitted indigenous manufac-
tures to produce these drugs from the basic
stage. But it is not possible immediately,
overnight, to start producing these drugs, Our
people are capable ; they are doing it.

I agree with my hon. friend that the
capacity utilisation in the public sector par-
ticularly, and I am more concerned about it,
is not there. The overall capacity utilisation
is about 50 per cent. We have to do a lot.
But there again, we were producing those
drugs which no private person was wanting
to produce, that is, doing the donkey’s work,
as we say, in the public sector. That is why
we had to invest money a right starting from
the basic stage. These are some of the cons-
traints. All profit-making sector is utilised
by the private sector and non-profit making
sector is in the public sector. That is one of
the reasons why the utilisation capacity is
not there.

SHRI K. RAMAMURTHY : The hon.
Minister has said about the public sector
undertaking having not reached even 50 per
cent of the installed capacity. May 1 know
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whether it is'a fact that sometime back, the
IDPL was starving for want of funds and; in
view of that, they could not achieve their
target of production and, if so, what steps
the Goverment have taken to activise the
public sector undertakings to reach the
installed capacity ?

SHRI VASANT SATHE : As far as the
IBPL and other public sector units are con-
cerned, we are ensuring adequate funds for
them. But the question ultimately is that
funds must be generated from within even in
the public sector. Let us not say that the
public sector, right or wrong is a holy cow.
The public sector also has reached a stage
that they should be able to generate their
own resources. We gave initial help to them.
But the public sector must now say that they
are capable of generating funds and resources.
This is very essential We cannot go on
pumping in public money even if it becomes
a bottomless pit and they do not show
results. I am not willing to adopt that
attitude. Therefore, I am insisting that the
public sector units too should show a better
performance.

I 'am glad to report that they have tight
ened up their belt. The losses are contained.
From Rs. 27 crores in 1980-81, they have
come down to Rs. 24 crores in 1983-83 and
it is hoped now that they will be further
lower-down. But I am not satisfied, The
bringing down of losses is not enough. We
must say that we are able to generate some
profit also. That stage must come. That is
our attitude.

SHRI SATISH AGARWAL: As you
are aware that one of the five necessities of
life is the adequate supply of medicines. Sir,
you will kindly recall a very strange tragedy
that a villager from Rajasthan had to file a
writ petition in the Supreme Court to direct
the State Government of Rajasthan to pro-
vide chloroquine to him. This has appeared
in the newspapers. This is the position.

Now, these 600 bulk drugs are being
imported. Your production is just 20.6 per
cent in the public sector undertakings. Ac-
cording to the financial allocations announ-
ced by the Finance Minister for 1984-8S, it is
only Rs. 77 lakbs more for the Indian
Drugs and Pharmaceuticals Ltd. Wijth an
additinal allocation of Rs, 77 lakhs only for
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share capital as well as loan to the Indian
Drugs and Pharmaceuticals Ltd., I am sorry
to say, you will not be able to achieve your
target. Your imports are going up particu-
larly in the case of 12 bulk drugs. Will the
hon. Minister inform the House what is the
total quantum of imports of these bulk
drugs ? Mr. Speaker : The Question Hour
is over now.

WRITTEN ANSWERS TO QUESTIONS

Role of Public Sector Undertakings in
Production and Sale of Drugs

*223. SHRI R.P. DAS: Will the Minis-
ter of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether the public sector undertakings
have been playing any sub-stantial and mate-
rial role in the matter of production and dis-
tribution of drugs in the context of continued
shortages and soaring prices of such drugs in
the market ; and

(b) if so, the details of the activities of
the public sector undertakings in regard to
production and sale of drugs ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) and (b) Public] Sector Drug Under-
takings have been playing an important part
in improving the availability of life saving
drugs like Antibiotics, Sulpha drugs, Anti-
TB drugs, Anti-Leprosy drugs, Anti-hyper-
tensive drugs, Sera and Vaccines. Their
share in bulk drug production is of the order
of about 20.6%.

Shortages of drugs, whenever noticed
occasionally, are mainly either of a localised
nature or of brand drugs for which other
equivalents arc available. Market availabilty
of drugs formulations is being continuously
moniteredjby my Ministry based on the shor-
tage reports received from State Drug Con-
trollers, Zonal Officers of Central Drug Con-
trcl Organisations and communications
received from public. Wherever shortages
are noticed concerned mahufacturers includ-
ing public sector undertakings, and advised
to rush supplies.

Prices of most of the drugs are controlled
under the Price Control Order. The rise in

whole-sale price index of drugs and Pharma-
ceuticals ha$ been lower than that of all
commodities (Base year 1970-71).

Deci<ion on Mark-up for Multivitamin
Formulationns

*226 SHRI BANWAﬁI LAL : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) the circumstances that led to the deci-
sion to allow only 60% mark-up for multi-
vitamin formulations falling in Schedule V
of the Drugs and Cosmetics Act ;

(b) whether its implications to the indus-
try have been duly taken into account ; and
(c) if so, the details thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) to (c) Markup of 60% on the
ex-factory cost of multivitamin formulations
was allowed in accordance with the decisions
of the Government and the provisions of the
Drugs (Prices Control) Orber, 1979 while
fixing the prices of multivitamin formulations
w.e.f. 12th August, 1983,

Most of the manufacturers of multivita-
min preparations reformulated in accordance
with Schedule V of the Drugs and Cosme-
tics Act had staried selling their formulations
at the prices applied for by them, without
approval by the Government, under Para 14
(3) of the DPCO. The decision to revise the
prices was taken keeping in view that multi-
vitamin formulations are multi-ingredient
non standard compositions. It is open to the
manufacturers to seek higher markup linked
to their profitability. Certain manufacturers
have already applied for re-consideration of
markup after furnishing the details as asked
for by the Government relating to their profi-
tability.

Product Mix of Haldia Petrochemical
Complex

*231. SHRI NIREN GHOSH : Will the
Minister of ENERGY be pleased to state ;

(a) whether it is a fact that Government
have a second thought regarding the product
mix for the public sector Haldia Petro-
chemical Complex ;

(b) if so, the details thereof and results
being anticipated by Government ;
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(c) whether the Haldia Project authorities
have any different ideas regarding the pro-
duct-mix for the project ; and

(d) if so, the details thereof ?

THE MINISTER OF ENERGY : (SHRI
P." SHIV SHANKER) : (a) and (b) The
revised feasibility report has been taken up
for scrutiny.

(c) Gnvernment is not aware of it.

(d) Does not arise.

Setting up of T.V, Relay Centre at
Balasore or Mayurbhaaj

*232. SHRI CHINTAMANI JENA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have decided
to instal a T.V. transmitter at Cuttack in
Orissa ;

(b) If so, the progress made so far and the
areas likely to be covered ;

(c) whether it will cover Balasore town
and Balasore District also and the District
of Mayurbhanj and its surroundings which is
150 to 200 k.m. away from Cuttack ; and

(d) if not, whzather Government will
consider to establish a relaying centre in the
District of Balasore or Mayurbhanj or Orissa
to cover these areas by the T.V. facilities ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
H K L. BHAGAT) : (a) Yes, Sir.

(b) Cornst.ction of building and 150
metre steel tower is in progress. Orders for
the high power TV transmitter and other
necessary equipment have been placed.
The transmitter under installation at Cuttack
is expected 1o have services range of about
120 k.m. radius.

(c) No, Sir.

(d) High Pow.r Transmitter under instal-
lation at Cuttack is expected to provide TV
service to parts of Balasore and Mayurbhanj
districts. Further expansion of TV service to
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uncovered areas will be considered in future
plans depending upon availibility of resour-
ces,

avn g # a 9srt & fag & sl

. =fwa qwq qz
*233, »it ®® ==z awi: FAT FA]
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garg f&r w1 @ g1 gégeETiaa
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e & fue-fra SFTT AT 999
syoriferat a3 sai f5a s @ €

F.I.C.C.I’s Plan to Increase Power Gene-
ration During Seventh Plan

*234, SHR1I MOHANLAL PATEL :
SHRI B.V. DESAL :
Will the Minister of ENERGY be pleased
to refer to the reply given to Unstarred
Question No. 281 on 26 July, 1983 regarding
FICCI'S suggestion to allow privaie secior to
undertake major power schemes and state :

(a) whether Federat'on of Indian Cham-
ber of Commerce and Industry has suggested
certain plan to increase power generation to
meet the requirement of power in the country
during the Seventh Plan ;

(b) if so, the details of the suggestions
made ;

(c) whether they have also submitted
specific proposals to allow private sector to
participate in power generation programme ;
and ’

(d) if so, the reaction of Government in
this regard ?

THE MINISTER OF ENERGY (SHRI P.
SHIV SHANKAR) : (a) to (d) Federation
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of Indian Chambers of Commerce and
Industry has, inter alia, made the follow-
ing main suggestions to increrse power
generation :

(i) Industry must be encour: ed to Set
up captive power generation facilities
to meet around 10% of its require-
ments.

(ii) Apart from permitting private enter-
prises to set up power stations prima-
rily for catering to the public utility
grid, setting up of large scale power
stations by the private sector either
on a cooperative or consortia basis,
mainly for captive consumption,
should be given special consideration,

(iii) Industrial units near sites where mini
hydel 1 plant can be located should
be encouraged to set up such hydel
stations.

FICCI has also made specific proposal
relating to clearance of power generation
proposals on a single-window basis, reduc-
tion in price of HSD, substitution of HSD by
Furnance Oil/LSHS at low domestic price,
exemption from import duty on power cquip-
ment and a electricity duty on captive gene-
ration, permission for import of equipment

for large power plants alongwith export
credit facilities and soft loans, relaxa-

tion of debt-equity ratio, etc. It has also
been suggested that private sector may be
allowed to operate on commercial basis and
State Governments and State Electricity
Boards must cooperate in providing the
infrastructural facilities to optimise the
utilisation of various inputs such as water,

coal, etc.

Under the Industrial Policy Resolution,
1956, power generation and distribution have
been reserved for the public sector. However,
expansion of the existing privately owned
utilities or the establishment of new units, if
required in the national interest,is not pre-
cluded. In accordance with the policy, per-
mission for captive power plants, as distinct
from utilities in the private sector, is given
where the requirement of power is large and
continue and reliable power subply is neces-
sary. Other proposals regarding generation
of power in the private sector have to be
appraised from the techno-economic angle
as also with reference to the net additionality
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of resources proposed to be brought in, and
their relevance and essentiality within the
overall national power plan,

Popularisation of Solar Energy

®235, SHRI N.K. SHEJWALKAR : Will
the Minister of ENERGY be pleased to state :

(a) the steps Government propose to take
to popularise the use of solar energy for
various purposes ;

(b) the incentives being provided for using
implements which use solar energy for vari-
ous purposes :

(c) whether any target has been fixed in
this respect ; and

(d) the funds; if any, proposed to be
provided for the purpose ?

THE MINISTER OF ENERGY (SHRI
P.SHIV SHANKAR) : (a)to (d): A state-
ment is laid on the Table of the House.

STATEMENT

(a) Government have already taken the
following steps to popularise the use of solar
encrgy for various purposes :

(i) Introduction of scheme of giving
incentives for the use of renewable
enregy devices/systems including
solar thermal devices by individuals
and industries ;

(ii) Giving financial assistance L0 various
Cent'al and State Government De-
partments, Cooperative bodies, Edu-
cational Institutions, Hospitals, and
other Government Ccmmercial Orga-
nisations for installation of these
systems ;

(i) (a* Subsidy of 3349 of the cost of
solar cookers and its associated
cooking pans by the Central
Government, subject to a maxi-
mum of Rs. 150/-. Additional
subsidy is being provided by
some of the State Governments,

(b) Development of ciose inter-action
with women's  organisations,
voluntary agencies, educational
institutions and introduction of
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Solar Cookers in Nutrition Pro-
gramme ;

(iv) Subsidy of 75% to the small and
marginal farmers (maximum of Rs,
19000) and 3339 to other categories
(maximum Rs. 8300) by Ministry of
Irrigation for solar photovoltaic
pumps, Supply of solar photovoltaic
panels of capacity 300 watts for light-
ing to Government Departments/
Agencies at a subsidised price of Rs,
35,000/~ each ; supply of photovoltaic
pumps with photovoltaic panels of
300 watts capacity at a subsidised
price of Rs. 25,000/- each ;

(v) Indentification of nodal agencies for
coordinating and installing solar
thermal systems/devices in the State
Governments. These nodal agencies
are provided technical know-how and
service charges where admissible ;

(vi) 100% funding by DNES for installing
Solar water heating systems in Cen-
tral Government establishments, ex-
cept residential buildings, owned and
maintained by CPWD, by the Depart-
ment of Non-Conventional Energy
Sources ;

(vii) Setting up of a Solar Thermal Energy
Centre to establish a facility for up-
dating existing technologies, proto-
type development and fabrication,
systems engineering, demonstration
and field testing. The Centre will act
as a focal point and provide the
necessary linkages between the R &
D Institutions, production organisa-
tion, user and extension agencies to
foster commercialisation and large
scale utilisation of solar energy.

(b) Central Government has provided
several incentives to encourage the use of
renewable sources of energy. These include
enhanced Depreciation Allowance on machi-
nery or plant installed for manufacturing or
using renewable energy equipment in busi.
ness or profession ; exemption from excise
duty and subsidies on solar cookers and
water pumping devices. Financial Institu-
tions have agreed to treat institutional credit
on the same term and conditions as applic-
able to the priority sector. Certain State
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Governments also provide exemption from
sales tax and have introduced subsidy
schemes of their own.

(c) The following targets have been pro-
posed for 1984-85 for installation of solar
thermal systems/devices :

I. Solar Water Heating Systems—100 No-

2. Solar timber kilns - 30 ,,
3. Solar grain dryers - 30 ,,
4. Solar desalination Systems — 15 ,,

A target of 17,000 solar cookers has been
proposed for being sold during 1984-85.

(d) The following provisions have been
made in the budget estimates for 1984-85 in
this regard :

Item/Head

B.E. 1984-85
(Rs. in crores)

I. SOLAR THERMAL

ENERGY
(a) Research and Deve-
lopment 0.40
(b) Demonstration 1.25
(c) Extension 1.00
(d) Training, including
symposium/workshop
exaluation 0.05
(e) Solar Thermal Energy
Centre 0.40
(f) Solar cooker subsidy 0.25
3.35
II. SOLAR PHOTOVOLTAIC
PROGRAMME
(a) NASPED Programme 2,00
(b) Research and Develop-
ment 0.85
(¢) Demonstration 0.05
2.90

Improvement in the quality of Legal
Education

*236. DR. PRATAP WAGH :
SHRI R.P. GAEKWAD :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :
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(a) whether it is a fact that the Bar Coun-
cil of India had expressed itself in favour of
adding another two years to the present
three year course of L.L.B. for improvement

in quality of legal eduction ;

(b) if so, the reaction of Government
thereto ; and

(c) the measures under consideration of
Government to bring impiovement in the
legal education in the country ?

THE MINISTER OF 1 AW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAU->HAL): (a) No, Sir.
The correct position is that the Bar Council
of India has formulated a new scheme of
legal education, wherein instead of existing
3 year degree course in law afier graduation,
the scheme provides for a 5 year course of
study in law, after completion of the new
pattern of 10-+2 years in the school educa-
tion, or eauivalent courses.

(b) The reaction of the Government to
the new five year degree law course intro-
duced by the Bar Council of India is yet to be
finalised.

(c) Alongwith the consideration of the
pew five year degree law course, the question
of bringing improvement in the legal educa-
tion in the country would also be duly

considered,

Telegraph Office in Burdwan Town,
West Bengal

*237. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the telegraph office in Burd-
wan town, West Bengal situated in a house

in a blind alley is a rented one ;

(b) if so, whether the rent has been fixed
at Rs, 3000/- a monthon the basis of a floor
space of 1500 sq. ft. w hich is alleged to be an
inflated one for a floor space of 1200 sq. ft. ;
and

(c) whether the rent is commensurate
with the rents of houses with similar floor
spaces in that locality ? o
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"THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICA IIONS
(SHRI V.N. GAUGIL) : (a) It is located in
a rented building on a narrow lane.

(b) The rent has been fixed at Rs. 3000/-a
month on the basis of total floor space of
1668 sq. ft. ,

(c) Yes, Sir.

. Protests By Trade Unions Against Compil-
ing New Series of Consumer Price Index

*238. SHRI N.E. HORO: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that eight Central
Trade Unions belonging to the National
Campaign Committee prot. sted against
Labour Ministry’s compiling the new scries
of Consumer Price Index Numbers with 1981-
82 prices as base, without first consulting
them ;

(b) if so, the details regarding their de-
mands ; and

(c) the reaction of Government in this
regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Yes, Sir. Such a representation
was received from the National Campaign

Committee consisting of eight Central Trade
Unions.

(b) Tre demand was that a meeting of
the Central Trade Unions should be
convened by the Government of India early
in order to discuss steps to be taken to

correct the exising and proposed series.

(c) The Government has not yet finalised
how to structure a new series of the Consu-
mer Price Index Numbers. The Labour
Bureau will follow the established practice to
have discussions with the Trade Unions,
State Governments and other users of the
Consumer Price Index Numbers before any
new series is released.

Sh{_brlane of Anti-T.B, Drugs

*239. SHRI K. MALLANNA : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state : i
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(a) whether Government are aware that
there is a shortage of anti-T.B. drugs in the
country and these drugs are either not easily
available or are beyond the reach of the
common man ;

(b) if so, the steps Government have
taken or propose to take in this regard ; and

(c) whether. the bencfits of reduced prices
of imported bulk drugs would be passed on
to consumers ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) and (b) No shortage of anti-TB drugs
has been reported. The prices fixed for anti-
TB drugs are fair and reasonable and are
revised from time to time under the Drugs
(Prices Control) Order, 1979,

(c) The prices of formulations based on
one important anti-TB Drug Rifampicin
which is imported were reduced again in
February, 1984, The percentage reduction
is upto 209 in respect of certain packs. The
benefit of price reduction has therefore been
already passed on to the consumers.
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Amendment of Bonus Act/Rules

*241. SHRI BHEEKHABHAIL : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government are considering
to amend the Bonus Act/Rules so as to cover
the employees drawing salary more than
Rs. 1600/~ keeping in view the fact that the
value of money has gone down and the salary
of even category I1I/II staff alongwith DA is
crossing at some stage that limit of Rs. 1600;
and

(b) if so, the exact proposal of Govern-
ment and the time by which the decision is
to be taken/announced ?

THE MINISTER OF LABOUR AND
RIHABILITATION (SHRI VEERENDRA
PATIL) : (a) No, Sir, At present there is no
such proposal wunder consideration of
Government. )

(b) Does not arise,
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Solar Lights For Street Lights

2563. SHRI AMARSINH RATHAWA
Will the Minister of ENERGY be pleased to
state :

(a) whether any experiment has been
made to use solar lights for street lights ;

(b) if so, the result achieved ; and

(c) the steps being taken to popularise it
in rural areas and particularly in Adivasi
belt ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir.

(b) and (c¢) Although the results are
satisfactory, the, cost of the system is very
high. Lighting systems using solar energy are
at present at the stage of " limited demonstra-
tion.

Amendment to Procedures For Constituting
Working Committees in Industrial Establish-
ments

2564. SHRI LAKSHMAN MALLICK :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether there is any proposal uader
consideration of Government
procedures for constituting work committees
in industrial establishments to make them
vroadbased, action-oriented and in line with
the recent trends in industrial relations ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABJ~

to amend -



39 Written Answers

LITATION (SHRI DHARMAVIR) : (a)
No, Sir.

“(b) Does not arise.

Recommendation of Second Press Commission
For Diffusion of Ownership of Newspaper
Companles

255. SHRI H.N. 'BAHUGUNA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Second Press Commission
made' a reference in its report regardinga
Bill for diffusion of ownership prepared by
the Department of Compuny Affairs but not
pursued ;

(b) if so, whether Government will lay a
copy of the Bill on the Table of the House
and circuiate it among the Members of both
the Houses for discussion ; and

. (c) whether the Second Press Commission
alio recommended that there should be diffu-
sion of ownership of newspaper companies ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.

BHAGAT) :(a) The report submitted
by the Second Press Commission
contains a refercnce to a Bill drafted
in 971. not finally proceeded with

for amending the Companies Act and incor-
porating specialy provision for delinking
newspaper companies from big business.

(b) There is no such proposal under the
consideration of the Government at this

stage.

(c) Yes, Sir.

Development of Renewable Fnergy Devices
in the States

2566. SHRIMATI JAYANTI PATNAIK:
Will the Minister of ENERGY be pleased to
state :

(a) whether steps have been taken by
Government for the development of renew-

able energy devices in different States ;
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(b) if so, the names of States where pro-
grammes have been launched in the above

-matter with Central assistance ;

(c) the programme launched in this’
regard in Orissa so far ; and

(d) the quantum of Central assistance
provided to that State to encourage the
implementation of such programmes ?

THE MINISTER OF ENERGY (SHRI
P. SH1V SHANKAR) : (a) Yes, Sir.

(b) All the States have been covered.

(c) The programmes launched in Orissa
include National Project on Biogas Develop-
ment, Community/Institutional  Biogas
Plants, Wind Energy, lmproved Chulba
programme; and Solar Energy programmes
including Solar Photovoltaic Pumps and
Solar Cookers.

(d) Central Assistance provided to the
Government of Orissa for National Project
on Biogas Development so far is of the order
of Rs. 54.86 lakhs ; Community/Institutional
Biogas Plants Rs. 8,98 lakhs; Wind energy
Rs. 8.44 lakhs; Improved Chulha Programme
Rs. 1.15 lakhs ; Solar Energy Rs. 1.0 laks ;

Shortage of Essential Drugs

2567. SHRI AJIT BAG : Will the Minis-
ter of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether in spite of steady increase in
drug production, there is gross shortage of
many essential drugs (o combat and prsvent
Malaria, Filaria, Tuberculosis, Disrrhoeal
diseases, common infections, tetanus, who-
oping cough, measles, diphtheria, polio,
enteric fever, leprosy, giardia. diabetes, epi-
lepsy, anaemia, goiter, amoebiesis, infective
hepatitis etc., and

(b) if so, the reasons therefor ?

THE MINISTER OF CHEMICALS AND
FERIILIZERS (SHRI VASANT SATHE):
(a) and (b) My Minist:y monitors the mar-
ket availability of essential and life saving
medicines based on the reports received from
the State Drug Controllers, the Central
Drugs Standard Control Organ:sation and
public complaints. The availability position
relating to the peri ‘d of December/ January
indicates the following &
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No shortages in respect of Anti-Malarial,
anti-Diarrhosal, anti-Giardial, anti- infectives
including anti-biotics, anti-Enteritic, anti-
diabatics, anti-anaemica, anti-goitre, anti-
emoabic and anti-infective hepatitis drugs
been have reported.

Only some localised shortage of PAS
granules (of M/s Pfixer) and Dapsone (of
M/s Burroughs Wellcome) were reported but
their equivalent products were reportedly
available in those areas.

Anti-epileptics based on Phenobarbitone
are available with the Chemists holding
separate licences for Schedule ‘X" drugs.

Construction of Uri Hydel Project in
J. and K,

2568. SHRI ABDUL RASHID KABULI :
Will the Minister of ENERGY be pleased to
state :

(a) whether a survey has already been
completed for the construction of Uri Hydel
Project in Jammu and Kashmir ?

(b) if so, the total output in energy and
irrigation expected and cost involved for the
construction of the project ;

(c) the time it will take for completion ;
and

(d) the reasons for its not being commis-
sioned so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EZERGY (SHRI ARIF
MOHAMMAD KHAN): (a) to (c) Yes,
Sir, The ivestigation of Uri HE Project have
already been carried out. The project envisa-
ges installation of a capacity of 480 MW
with an annual energy generation of 2900
GWH in a 902 dependable yeal. There is
no irrigation component involved in the
project is estimated to cost about Rs. 500
crores. The project is scheduled for com-

_ pletion in 7 years from the date of commence.
ment of works on ground.

(d) The project is proposed to be execu-
ted in the Central sector by National Hydro-
electric rower Corporation. The Government
of J and K have not so far conveyed their
formal concurrence being taken in the

¥
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Central Sector. On receipt of their concur=
rence, the project would be processed further
for investment decision.

Production of anti-TB drugs

2569. SHRI BALASAHEB VIKHB PATIL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state the names
of anti-TB drug manufacturers and their
annual production both in terms of money
and quantity ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): Names of anti-T.B. drugs manufac-
turers in the organised sector are given in the
statement.  Annual production of Anti-
T.B. drugs during - he year 1982-83 in terms
of money and quantity is given below :

Sl Bulk Quantity Value
No. Drug (Tons) (Rs./lakhs)
1 2 3 4
1. PAS and its
salts 288.40 230.72
2. INH 135.43 195.67
3. Thiacetazone 25.09 37.77
4. Ethambutol 97.23 705.78
5. Pyrazinomide 0.58 7.43
STATEMENT

Names of the manufacturers of Anti T.B.
Drugs

1. PAS and its Salts

(i) Biochem and Synth
(ii) Bio-Evans

(iii) IDPL

(iv) Pfizer

(v) Tuber Pharma
(vi) Wander

2. INH
(i) Bio-Evans

(ii) Chemo Pharma
(iii) Pfizer

(iv) Sunecta Labs.
(v) Albert David
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3. Thiacetazone

(i) Unichem
(ii) Bio-Evaus
(iii) Kemwell

4, Ethambutol

(i) Themis Chemicals
(ii) Sarabhai Chemicals
(iii) Cadila Labs.
(iv) Lyphin Chemicals
(v) Lupin Labs.

5, Pyrazinamide

(i) Uni-Sankyo
(ii) Standard Organics

Supply of coal from Various Stock Yards

2570. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of ENERGY be
pleased to state :

(a) whether direct permits for coal are
issued against rail short fall to the various
consumers ;

(b) if so, how far this is in variance with
his statement that the coal would be supplied
from the various stock yards in the country ;

(c) whether Government will go ahead
with the concept of Stock Yard ; and

(d) if so, the number of stock yards
which have been finalised and if pending,
when Government intend to finalise the
same ?

THE MINISTER OF STATE IN THE
DEPARTMENT OGF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) Permits against shorifall on
rail movement are issued for road mavement
from stockyards or from identified collieries.

(b) to (d) Coal India Limited bave
enlarged their activities on stockyards and
more and more coal is being transported to
the stockyards from where rail shortfalls
are also being met. So far 83 stockyards
(inclusive of 21 national stockyards) have
been opened in the major consuming centres
in different parts of the country. It is expec-
ted that 21 more stockyards wculd be opened
by CIL in 1984.
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Trucks and dumpers engaged by BCCL

2571. SHRI A.K. ROY : Will the Minis-
ter of ENERGY be pleased to state :

(a) the “details of trucks, dumpers with
names of the owners and the number enga-
ged by the Bharat Cooking Coal Ltd. to
transport sand to the collieries or coal to the
sidings as on 1-1-1983 ;

(b) whether many of the numbers of the
vehicles are fictitious ;

(¢) whether any irregularities committed
by the contractors by submitting false and
inflated bill have been detected in the Area
VI of the Bharat Coking Coal Ltd. in the
last six montbs ; and

(d) if so, facts in detail and the steps
taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (d) Information is being
collected and will be laid on the Table of
the House.

Production of telephone equipment in the
Country

2572. SHRI NAVIN RAVANI : Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(a) whether it is a fact that the present
production of telephone equipment in the
country is not meeting the demand ;

(b) if so, whether Government are con-
sidering to establish more units to manufac-
ture telephone equipment in the country ;

(c) if so, the sites selected and the number
of items likely to be produced in these units ;
and

(d) other measures being taken to meet
the demand of telephone equipment of the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) Yes, Sir.
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(c) Government have decided to set up
manufacturing capacity for two lakh lines of
Crossbar Switching equipment at the Rae
Bareli unit of Indian Telephone Industries
Ltd. (II1) and production has already com-
menced from October, 1982. The Palghat
unit of ITI is also being expanded to produce
from the existing level of 10,000 equivalent
lines to 1.5 lakh equivalent lines per annum
consisting of trunk automatic exchange
epuipment, rural automatic exchange equip-
ment etc, In addition, two electronic switch-
ing equipment factories are being let up at
Gonda in Uttar Pradesh and at Bangalore
in Karnataka unper I1I.

(d) Some quantity of Switching equip-
ment is being imported 10 meet urgent
demands.

Import of Drugs

2573. SHRIMATI SUSEELA GOPALAN
Will the Minister of CHEMICALS AND
F ERTILIZERS be pleased to state the im-
port of drugs in rupee value during the last
five yeas, year-wise ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS * (SHRI VASANT
SATHE): The value of bulkidrugs imported
during the last 5 years is a under :

Year Value (in Rs. crores)
1. 1978-79 79.62
2. 1979-80 95.27
3. 1980-81 87.24
4. 1981-82 105.06
5. 1982-83 115.55

Telephone link between Sri Naina Devi and
Bilaspur and Swarghat and Bilaspur

2574. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-~
MUNICATIONS be pleased to state :

(a) whether the construction work for the
installation of a direct telephone link, through
physical lines/Microwave/VHF/UHF between
(i) Sri Naina Devi and Bilaspur and (ii)
Swarghat and Bilaspur in Himachal Pradesh
has since been sanctioned and taken in hand
in view of its strategic importance for coping
with the threats to the Law and Order situa-
tion in the neighbouring region of Punjab ;
and ’
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(b) if so, the likely dates by which the
two outposts (Swarghat and Sri Naina Devi)
would be linked with the districi Head-
quarters at Bilaspur and whether any urgency
would be given to these links in view of this
strategic ability ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) and (b)
(I) No scheme for linking Sri Naina Devi

and Bilaspur has been :anctioned. In order
to avoid power parallelism on physical pair
on the route, a proposal to provide VHF
system is under consideration. Further action
will be taken after the route is found to be
technically feasible,

(I1) Scheme for Installation of VHF
system between Swarghat and Bilaspur ‘stands
sanctioned. The system has been installed
and is under observation for its performance.
The system is likely to be commissioned
shortly subject to its satisfactory perform
ance.

Establishment of Aromatics Projects
at Cochin

2575. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
ENERGY be pleased to state :

(a) whether it is not a fact that the study
of Engineers India Limited has very clearly
established the techno-economic feasibility of
the aromatic project at Cochin ; and

(b) if so, the details of the feasibility
report and the reasons for not providing the
sanction for the establishment of that project
by Union Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) The feasibility
report submitted by Cochin Refineries
Limited indicates that the project would be
techno-economically viable.

(b) The proposal has been taken up for
process.
Capacity utilisation of gas-based and coal
based fertilizer plants
2576. SHRI SUNIL MAITRA : Will the

Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :
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(a) whether it is a fact that capacity
utilisation of gas-based and coal-based ferti-
lizer plants in the country is very low ;

(b) if so, the year-wise and plant-wise
eapacity utilisation since 1980-81 ;

(e) whether it is also a fact that gas-based
and coal-based fertilizer plants in the country
are suffering heavy losses since 1980-81 and
further loss is expected during current year
also, if so, the details thereof ; and

MARCH 13, 1984

Written Answers 48

(d) the remedial measures taken to raise
the capacity utilisation and reduce the
growing losses of the fertilizer plants in the
country ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Capacity utilisation of
fertilizer plants based on coal and gas are
given below, year-wise, since 1980-81 :

Name of Plants

Capacity Utilisation in per cent during

1980-81 1981-82 1982-83 19°3-84
(upto February,
1984)
1 2 3 4 5
A. Coal-based Plants )
1. Talcher 7.0 20.1 9.0 14.5
2. Ramagundam 279 258 328 31.2
B. Gas-based Plants
1. Trombay 95.4 95.5 84.3 93.4
2, Trombay V — - 60.0 92,2
3. Namrup I 56.7 55.3 61.5 45.3
4. Namrup 11 NIL 52.7 47.4 38.0
5. Kalol 83.9 88.4 98.2 !
6. Baroda (base partly on gas) 74.8 84.8 77.0 90.1

It would be seen from the above details
that capacity utilisation is low in the two
coal-based plants at Talcher and Rama-
gundam and the gas-based plants at Namrup.

(¢) The coal-based plants at Talcher and
Ramagundam and the gas-based plants at
Namrup have incurred losses of the following
order since 1980-81:

Name of Plant Loss (in Rupees crores)

1980-81 1981-82 1982-83

1 2 3 4
Talcher 19.35 37.41  35.30
Ramagundam 14,92 2599 21.90
Namrup (I and II) 21.31 14.34 13.35

Operational results of these units for 1983-
84 can be known only after the year is over
and the accounts have been finalised.

(d) The financial losses in some of the

fertilizer plants are primarily due to low

capacity utilisation, Measures such as renova
tion and debottlenecking, installation of
captive power facilities, addition of balancing
equipments, etc. have either been initiated
or planned in order to improve the capacity
utilisation and thereby the financial perform-
ance of the plants.

Demand for New Telephones in the Country

2577. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the demand for tefephones registered
upto the 28th February, 1984 in the country ;

(b) the demand of telephones registered
upto 28 February, 1684 in Delhi; and

(c) the steps taken to meet the demand
for telephones throughout the country and
particularly in Delhi ?
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THE DEPUTY MINISTER IN I(HE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Registered
waiting demand in the country on 1.1.84 was
7.5 lakhs. All India figure upto 28.2.84 is not
yet available.

(b) A demand of 1.1 lakh was registered
in Delhi upto 28.2.84.

(c) Existing Exchanges are being expanded
and new exchanges are being opened in the
country to meet the demand progressively.
As for Delhi, it is proposed to add about 2
lakh of capacity during next three years.

Opening of Post Offices in Pimpri-Chinchwad
Division, Pune

2578. SHRI J.S. PATIL: Will the Minister
of COMMUNICATIONS be pleased to
state :

fa) whether a request for opening a
Branch Post Office at Kalewadi (Rohatani),
Pimpri-Chinchwad Division, Pune has been
received by Post Master General, Mahara-
shtra Circle ; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) A branch post office at Kalewadi
(Rohatani) has since been opened on 12,1.84.

Mfaragy & wrar fagre aw &t
FEIe grafan &u

2579. =it Tramiw gavg gaf ; FqT
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& foar fagre f1  Areer  FwrT QFa-
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Loans Granted by Film Finance Corporation

2580. SHRI PIYUSH TIRKI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the details of the loans granted by the
Film Finance Corporation of India since
1980 till dote, yearwise, with names and
language of the films and the amounts of
loan to each of them ;

(b) the details of applications which were
rejected for the sanctioning of loans since
1980 till date, yearwise, with names and
language of the films and the amounts of
loans applied for each film ; and

(c) the details of the criteria for granting
loan by the F.F.C.1. ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) The details regard-
ing loans sanctioned by National Film
Development Corporation since 1980 is given
in Annexure I. Laid on the Table of the
House [Placed in Library, See No. LT-17918/
84].

(b) The information regarding the applica-
tions rejected since 19:0 is given in Annexure
IL. Laid on the Table of the House. [Placed
in Library. See No. LT-17918/84].
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(¢) National Film Development Corpora-
tion grants loan for production of films based
on themes with social relevance, in all Indian
languages. The background of the applicant
and members connected with the project is
also taken into consideration while deciding
each loan application.

Labour Disputes Pending in Courts

2581, SHRI M.M. LAWRENCE : Will
the Minister of LABOUR AND REHABI-

LITATION be pleased to state State-wise
number of labour disputes pending in the
labour courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : As per
Statement attached.
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STATEMENT

Name of the State Total
pendency

1 2
1. Assam 528
2. Andaman aud Nicobar 18
3. Andhra Pradesh 346*
4 Bihar 4004
5. Chandigarh Administration 255
6. Delhi Administration 11495
T Gujaral 46327
8. Goa Daman and Diu 200
9. H’aryana 1856
10. Himachal Pradesh 103
11. Jammu and Kashmir 250
12. Kerala 2923
13. Karnataka 3759
14, Maharashtra 42567
15. Madhya Pradesh 2072
16. Manipur K
17. Orissa 1379
1¢. Punjab 12142
19. Pondicherry 20
20. Rajasthan 3046
21. Tamil Nadu 3971
22, Tripura 6
23. Uttar Pradesh 9019
24. West Bengal 2665

* Figures as on 30th June 1983.

Written Answers 52

National Drug Policy

2582. SHRI E. BALANANDAN : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether Government are having any
National Drug Policy which has to be
rational, needbased, preventive-oriented,
morbidity pattern-oriented and freely avail-
able befitting the socio-economic condition
of our people ; and

(b) if not, the reasons therefor ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) and (b) The broad principles and objec-
tives of the 197: Drug Policy are as follows :

(i) To develop self-reliance

technology ;

in  drug

(ii) To provide a leadership role to the
public sector ;

(iii) To aim at quick self-sufficiency in
the output of drugs with a view to
reduce the quantum of imports ;

(iv) To foster and encourage the growth
of the Indian sector ;

(v) To ensure that the drugs are available
in abundance in the country to meet
the health needs of our people ;

(vi) To make drugs available at reason-
able prices ;

(vii) To keep a careful watch on the quality
of production and prevent adultera-
tion and malpractices ;

(viii) To offer special incentives to firms
which are engaged in Research and
Development ; and

(ix) To provide other paramcters to con-
trol, regulate and rejuvenate this
industry as a whole, with particular
reference to corntaining and channeli-
zing the activity of foreign companies
in accord with national objectives and
priorities,

At present, the National Drugs and
Pharmaceuticals  Development  Council
(NDPDC) is reviewing the above-mentioned
Policy. The Government shall consider
making necessary changes, if any, in the 1978
Drug Policy after the receipt and examina-
tion of recommendations of NDPDC.
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Villages to be Provided Power in Kota,
Rajasthan

2583. SHRI CHATURBHUIJ : Will the
Minister of ENERGY be pleased to state :

(a) whether it is a fact that not a single
village of Tehsil Atru, District Kota, Rajas-
than has been included for providing
electricity during 1984 ;

(b) if so, the reasons therefor ; and

(c) the number of villages at present
where electricity has not been provided and
the time by which these villages will be
electrified, details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (2) and (b) As per
the target fixed, 1026 villages are to be
electrified during 1983-84 in Rajasthan. The
district-wise village electrification programme
is planncd at the Siate level. Rural Electrifica-
tiou Corporation had sanctioned a scheme
for clectrification of 65 villages in Atru
Tehsil of Kota District and all these viliages
have since been electrified. Rajasthan siate
Electricity Board has not submitied any
further RE scheme for Atru Tehsil during
1983-84. The work pregramme for the year
1984-85 is vet to be preparcd by the State
Electricity Board.

(c¢) out of 130 villages in Atru Tehsil, 82
have already been electrified. REC will con-
sider such proposals for sanction of financial
assistance for electrification of remaining 48
villages as nmiay be spomsored by the State
Electricity Boards.

Setting up of T.V. Centres in Assam

2584, SHRI SONTOSH MOHAN DEV :
Will the Minister ¢of INFORMATION AND
BROADCASTING be pleased tostate :

(a) the number of T.V. relay centres pro-
posed to be established in Assam during

1984 ,

(b) the location of the proposed centres ;
and

(c) whether any target dates of establish-
ing these stations bad been decided, and if
8o, the details thereof ? i
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTIR OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) to (c¢) One High
Power Transmitter at Gauhati and one Low
Power Transm.tter each at Dibrugarh and
Tezpur are expected to be commissioned in

Assam during 1984,

T.V. Relay Centre at Varanasi

25¢5. SHRI ZAINUL BASHER : Will
the Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether he had assured the people of
Varanasi that the T.V. relay centre there,
will start functioning in early 1984,

(b) whether work on the installation of
required instruments has started ; and

(c) if so, when the relay is expected to be
started ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFOKMATION AND
BROADCASTING AND MINISTFR OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) to (¢) Work of
construction of transmitter building and
erection of tower for High Power Transmitter
at Varanasi is in progress. The Centre is
expected to be commissioned during 1984,

Setting up of Gas-based Fertilizer Plants

2586. SHRI SATYANARAYAN JATIYA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state the names
of places where gas-based fertilizer plants
are being set up and the details regarding
the production capacity, total cost involved,
work done so far, progress of the scheme
and the scheduled time of completion in

respect of each plant ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
The names of places where gas-based ferti-
lizer plants havebeen proposed to be taken
up and the preliminary estimated cost of the
projects as indicated by the proposed project
authorities are given velow : :
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JLocation Estimated cost
of the project
(in crores)
1 2
Rs.
1. Bijaipur, Guna District,
M.P. 587.1

2. Bilopa Village, Sawai

Madhopur District, Rajasthan. 699.5
3. Aonla, Bareilly District, U.P, 699.5
4. Babrala, Badaun District,

U.r- 600.0
5. Shahjahanpur District, U.P. 741.99
6. Jagdishpur, Sultanpur

District, U.P. f62.60

In each of the above project. it is pro-
posed to set up one Amonia Plant of 1350
tonnes per day and two Urea Plants with a
cagpacity of 1125 tonnes per day each.

The first of these plants at Bijaipur, Guna
District, M.P. is likely to be taken up from
1.4.84. The remaining projects are likely to
follow at intervals of six months.

The letter of intent has been issued to
M/s. Pradeshiya Industrial and Investment
Corporation of U.P. Ltd. (PICUP). Applica-
tions for letter of intent from M/s. Indian
Farmers Fertilizer Cooperative  Ltd.
(IFFC0), M/s. Zuari Agro Chemicals Ltd.,
M/s. Tata Chemicals Ltd and M/s. Shriram
Fertilizers Ltd. are being processed.

Abolition of Radio Licence Fee

2587 SHRI MANMOHAN TUDU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have a proposal
to abolish the radio licence since the proce-
dure for obtainipg it is cumbersome parti-
cularly for the people in remote villages ;

(b) if so, when the above proposal is
going to be implemented ; and

(c) the steps taken in the matter ?

THE DEFUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM NaABI
AZAD) : (a) Government bhave already
abolished the licence fee on Radio sets having
one and two bands. There is no proposal
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for the abolition of licence fee on 3-bands
Radio sets. The owners of the radio sets
with 3-bands and above are likely to be those
in the middle and upper strata of society and
who are generally unbanised. The procedure
of licence payment is not cumbersome and
such persons are unlikely to experience any
difficulty. There is also the facility of advance
payment of tHe licence upto 5 years should
the licence holders so wish.

(b) and (c) Do not arise.

Low Production by Drugs and Pharmaceutical
Units and IDPL

2588. SHRI MOTIBHAI R. CHAUDH-
ARY : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) whether it is a fact that the Drugs and
Pharmaceutical manufacturing units and
IDPL have been loosing in production ;

(b) if so, the production of these units
during the years 1980-81, 1981-82 and 1982-
83, different items-wise ;

(c) the main reasons for the low produc-
tion ; and

(d) the steps taken to improve the pro-
duction ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) to (d) The value of drugs and formula-
tions manufactured in the country during the
last three years has been on the increase. The
details are as follows :

(Rs. in crores)

Year Bulk drugs Formulations
1980-81 240 1,200
1981-82 289 1,430
1982-83 325 1,600

(Estimated)

The value of drugs and formulations
manufactured by Indian Drugs and Pharmac-
euticals Limited during the last three years
has also been on the increase. The details are
as follows :

(Rs. in crores)

Year Bulk drugs Formulations
1930-81 48.32 55.48
1981-82 54.76 70.72
1982-83 60.98 78.18
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Development of Fuel-Efficient Cow-Dung
Mix

2590. SHRI K. PRADHANI :
SHRI SANAT KUMAR MAN-
DAL :
Will the Minister of ENERGY be pleasced
to state :

(a) whether any researches had been made
and a process developed to make fuel-
efficient cow-dung mix with carriers of high
calorific value ;

(b) If so, the outcome thereof ; and

(c) the steps being taken to popularise
this process in the rural areas in the country ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (c) A study
made with the aims of improving the calgrific
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value of cow-dung fuel has come to the
notice of the Government. The results of the
study will have to be varified in order to take
appropriate steps for its popularisation.

Haldia Fertiliser Expansion Project

2591. SHRI SANAT KUMAR MANDAL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government have decided to
extend the execution of the Haldia fertiliser
expansion projcet to the Seventh Plan ; and

(b) if so, the reasons therefor.?

THE MINISTER OF STATE IN THE
MINISTRY «F CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) : (a)
No, Sir, There is no expansion proposal for
the Haldia Fertilizer Project.

(b) The question does not arise.

Setting up of new units for Manufacture of
Synthetic fibre yarn, Polyester, Acrylic
fibre and Various other Types

of Nylon

2592. SHRI DIGAMBER SINGH : will
the Minister of ENERGY be pleased to
state :

(a) the names of companies-both in private
and public sector which have been granted
licences/issued letters of intent during the
year 1983-84 (till date) for the setting up of
new units for the manufacture of synthetic
fibre yarn, polyester, acrylic fibre and various
other types of nylon cord, etc. ;

(b) their location, capacity, foreign colla-
boration, its terms and conditions and the
expansion of the existing ones ;

(c) the particulars of cases which are in
the pipeline ;

(d) the total capacity sought to be created
during the current plan period ;

(e) whether he is aware of the very high
costs of production of this synthetic yarn by
the industry which is concentrated in few
hands ; and

(f) the reasons for not preferring the
public sector units like Bongaigaon and
boosting its production and bring down the
cost 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and (b)
A statement is attached.

(c) Details of applications are not
published until after Government has taken
a view thereon,
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Polyester filament yarn 40,000
Nylon filament yarn 32,000
Nylon industrial yarn/tyre

cord 16,500
Acrylic fibre 16,000

(e) The cost of production of these fibres/
yarns has not been studied recently.

(tonmes/ (f) Bongaigaon Refinery and Petrochemi-
annum) % ) i
cals Limited is already setting up a 30,000
(d) Polyester staple fibre 40,400  tonnes/annum polyester staple fibre plant,
. STATEMENT
Particulars of letters of intent/industrial licences issued during the year 1983-84 are
as follows :
T S.No. Name of the party Capacity Location Foreign
sanctioned technical
(tonnes/annum) collaborator
1 2 3 4 5
Polyester Staple Fibre :
1. India Polyfibres Limited 15,000 Uttar Pradesh Chemtex Inc.,
USA.
Nylon Filament Yarn :
1. Baroda Rayon Corpora- 6,000 Gujarat -_—
tion Ltd. (as against the
ea: lier capacity
of 2436)
2. Century Enka Limited 6,000 Maharashtra -
(as against the
earlier capacity
of 3640)
3. Garware Nylons Limited 6,000 Maharashtra -
(as against the
earlier capacity
) of 5216)
4. Jagatjit Cotton Textiles 6,000 Punjab —
Mills Limited (as against the
earlier capacity
of 2,000)
5. J.K. Synthetics Limited 6,000 Rajasthan —

(as against the
earlier capacity
of 5376)
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6. Modipon Limited 6,000 Uttar Pradesh -—
(as against the
carlier capacity
of 4760)
7. Nirlon Synthetic Fibres 6,000 Maharashtra —
& Chemicals Limited (as against the
earlier capacity
of 5308)
8. Shree Synthetic Ltd. 6.000 Madhya Pradesh —_
(as against the
earlier capacity
of 3452)
9, Petrofils Cooperative 6,000 Gujarat —
Limited
10. Bihar State Industrial 6.000 Bihar —
Development Corporation
Limited
11. Harvana State Industrial 6,000 fHaryana -
Develonment Corporation
Limited
12. Kerala State Tndustrial 6,000 Kerala -
Development Corporation
Limited
13. West Bengal Industrial 6,000 West Bengal —
Development Corporation
Limited
14. Punjab State Industrial 6,000 Punjab -—
Development Corporation
Limited
15. Guijarat Industrial 6,000 Gujarat Lurgi Kohle,
Investment Corporation West Germany
Limited
16. Karnataka State Industrial 6,000 Karnataka —
Investment and Development
Corporation Ltd.
17. Andhra Pradesh State 6,000 Andhra Pradesh —
Industrial Development
Corporation Ltd. N
18. Shri S.R. Jain 6,000 Uttar Pradesh —
Nylon Industrial Yarn/Type Cord
- 6,000 Madhya Pradesh —

1. Kanoria Alkalies and

Plastics Limited
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1 2 3 4 5

2, Shri Ram Fibres Limited 5,000 Tamil Nadu -
(as against the
earlier capacity
of 3,000)

3. Garware Nylons Limited 2,000 Maharashtra Allied Corpora-

tion U.S.A.
4, National Rayon Corpora- 5,000 Maharashtra e

tion

(as against the

earlier capacity

of 3,300)

Minimum Wages for Agricultural Workers

2593, KUMARI PUSHPA DEVI SINGH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry has sent direc-
tives to different States to revise the minimum
wages for the agricultural workers ;

(b) if so, the steps taken by State Govern-
ments to revise the minimum wages for
agricultural workers ; and

(c) the details of the minimum wages
fixed and revised for the agricultural workers
by different States ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) and (b) Although the Minimum
Wages Act, provides for review and revision
of minimum wages in a period not excceding
five years, the 31st Session of the State
Labour Ministers’ Conference held in July,
1 80, recommended that minimum wages
should be reviewed and revised, if necessary,
once at least in two years, or on a rise of
50 points in Consumer Price Index Numbers,
whichever is earlier. This decision has been
communicated to all States/Adminisirations
from time to time. Most of the States/
Administrations have revised minimum wage
in respect of agricultural workers-since that
decision was taken. While Minimum Wages
Act has not yet been extended to Sikkim, the
Government of Jammu & Kashmir is taking
necessary steps to fix minimum rates of wages

in respect of agricultural workers. In
Lakshadweep there are no agricultural
labourers.

(c) A statement indicating the present
rates of minimum wages fixed in respect of
agricultural workgrs by the various States/

Administrations and the Central Govern-
inent and the dates from which these are
effectived is laid on the Table of the House.
[Placed in Library. See No. LT 7919/84].

Postal and Telecomm unication Works
in Tribal Areas

2594. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the progress
of postal and telecommunication works in
tribal areas are tardy than in other areas ;

(b) if so, the reasons therefor ; and

(c) the measures taken by his Ministry to
expedite the works to achieve the aims and
objectives of the special programmes and
norms adopted for tribal areas by Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.

(b) Does not arise.

(c) A liberalised policy as per Statement-I
and ITis under implementation uniformally
throughout the country including the tribal
areas as far as telecom works are concerned.
In Postal sector liberalised norms have been
adopted for opening of post offices according
to which in villages for opening of post
offices in the normal rural areas are expected
to yield an income to the extent of 25% of
the estimated cost, it is only 10% in the case
of tribal areas. Similarly, the minimum
population required in normal areas to justify
a post office is 2000 but in the case of tribal
areas it is only 1000 in the village proper or
of an integrated cluster of villages within a
raidus of 1.5 kms.
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STATEMENT I
Policy for Provision of PCOs on Loss Categories on Stations

District Headquarters.
Sub-Divisional Headquarters.
Tehsil Headquarters.

Sub Tehsil Headquarters.
Block Headquarters.

Lo B I

backward or hilly areas.

Places with a population of 5000 or more in ordinary areas and 2500 or more in'v

Condition for Provision of Public
Call Offices

Condition for Provision
of Combined Offices

Will be provided progressively irrespective
of loss and without any condition of mini-
mum revenue.

Will be provided Iprogressively irrespective
of loss and without any condition of
minimum revenue.

7. Places with Police Stations under the charge of an Officer of the rank of a

Sub-Inspector of Police or above.

The anticipated revenue should be at least
25% of the ARE (Annual recurring expendi-
ture) in ordinary areas, and 15% of ARE
in backward areas, and 10% of ARE in
hilly areas.

8. Out of the way places.

(a) Should be beyond 40 Kms. (radial
distance) from an existing exchange.

(b) The anticipated revenue should be at
least 25% of ARE in ordinary areas,
15% of ARE in backward areas & 107
ARE in hilly areas.

The anticipated revenue should be at least
25%, of the ARE in ordinary areas, and 15%
of ARE in backward areas and 10% of

ARE in hilly areas.

(a) Should be beyond 20 Kms. (radial
distance) from an existing Telegraph
Office.

(b) The anticipated revenue should be at
least 25% of ARE in ordinary areas,
15% of ARE in backward areas and
10%; of ARE in hilly arcas.

(c) The anticipated loss should not exceed
Rs. 2000/- p.a. in ordinary areas and
Rs. 5000/- p.a. in backward/hilly
areas.

9. Tourist/pilgrimage centres/agriculturalfirrigation/power project sites/townships.

(a) The anticipated revenue should be at
least 2:9% of ARE in ordinary areas,
15% of ARE in backward areas and
10% of ARE in hilly areas,

10. All other stations.

On the basis of financial viability or in the
case of loss on rent and guarantee basis.

(a) The anticipated revenue should be at
least 25% of ARE in ordinary areas,
15% of ARE in backward areas, and
10% of ARE in hilly areas.

(b) The anticipated loss should not exceed
Rs. 2000/ p.a. in ordinary areas and
Rs 5000/- p.a. in backward/hilly areas.

On the basis of financial viability or in the
case of loss on rent and guarantee basis.
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(a) For considering the population figures, the population of the town or

village alone should be taken into account and not that of a group
of towns or villages except in the case of tribal areas where a group
of villages within a radius of 10 Kms. from a central village, can be
considered. No two public Telephones can be opened under this
relaxed condition within a distance of 10 Kms. from each other,

(b) When identifying important central villages for provision of public Telephones,
preference will be given in the following order :

(i) Tribal Development Block Headquarters.
(ii) Places where LAMPS (Large Sized Multipurpose Cooperative Societies)

are established ; and

(iii)

Centres identified by the local Tribal Development Departments for

development of rural industries and/or irrigation projects for intensive

agricultural development.

2. No Telegraph Oificc should be opened on loss if another telegraph office is
already working within 8 Kms. of the proposed office.

STATEMENT-II

Mipistry of Communications
P. & T. Board

Revised Policy for Opening of Long
Distance Public Telephones (LDPTs)/
Combined Offices (< Os)
in Rural Areas

The present policy of the Department for
opening of Long Distance Public Tel:phones/
Combined Offices on loss basis during the
6th Plan period (Annexure-I), has been under
consideration of the P & T Board for some
time. The studies undertaken in this regard
reveal that the policy of op:ning long
distance public telephones without stipulating
minimum revenue on the basis of population
will result in disparity in the extension of this
facility in the rural areas, particularly in hilly
and sparsely populated regions of the coun-
try. After a careful review of the present policy
and with a view to ensuring a more uniform
penetration of telecom facilities in the rural
areas of all States with greater emphasis on
reliability of service, the P & T Board has
decided as follows :

(i) While the present policy, as detailed
in Annexure [ will continue, the
establishment of LODPTs accessible
within, 5 kms. of most habitations
in the couniry may be adopted as a
policy objective to be achieved
progressively by 1990 beginning from
the current year. Stipulation of
Minimum revenue as a pre-condition

(ii)

(iii)

(iv) The

for providing an LDPT may be
removed for LDPTs required for

meeting this objective of spatial
distribution,
Multi-Access Radio  Telephone

System may be adopted as the tech-
nology to establish LDPTs to improve
reliability and availability in hilly,
coastal, forest and dessrt arcas as
well, as tribal and scheduled areas
and other regions where Power
induction makes the openwire line
unsuitable and in plains where the
place is connected by road beyond a
distance (route length) of 20 kms. and
in all cases, where the Multi-Access
Rural Radio System tends to be cost-
effective also.

Non-Deparimental LDPT  agents
may be employed wherever necessary,
either due to non-availability of Post
Offices or where the working hours of
the Post Office is inadequate. The
selection of non-Departmental LDPT
agents will be decided by the G.M.T.
of the Territorial Circle.

remuneration for the Non-
Departmental LDPT agent may be
40 (forty) paise per call subiect 1o a
maximm of Rs. 250/- (Two hundred
and Fifty) per month and the working
hours of LDPT may be atleast
8 hours, The remuneration so received
shall not constitute the main source
of income to the LDPT agent except
in the case of handicapped persons.
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The P. & T. Board have also directed that
the entire country may by divided into
clusters of villages forming hexagonal areas
(with a symmetrical hexagon of 5 km. side),
leaving out, of course, areas which are
uninhabited, like mountainous regions,
rivers, lakes, deserts etc. and that the village
to serve as the focal point in each cluster,
where the LDPT can be located may be
identified. The task of identifying village clus-
ters for the establishment of LDPTs to achieve
the 5 km. acces:ibility objective has been
entrusted to the National Council of Applied
Economic Research (NCAER), whose report
with detailed maps, would be made available
to the Circles for planning purposes.

On receipt of the detailed maps with the
requisite data for location of LDPTs for the
village clusters as per study by NCAER,
Heads of Circles will arrange to draw up a
detailed anpual programme for opening of
future LDP1s both on open wire system and
Multi-Access Radio System with a view lo
implement the above decisions of the P. & T.
Board.

The project Estimates for the opening of
LDPTs under the Mulii-Access Radio System
should, however, continue to be referred
to the Directorate for the purpose of allot-
ment of equipment etc.

Revival of devotional songs in South Indian
languages from Port Blair Station of A.1LR.

2595, SHRI D.S.A. SIVAPRAKASHAM :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that devotional
songs hitherto broadcast in South Indian
languages like Temil, Telugu and Malayalam
from Port Blair have been stopped suddenly ;

(b) if so, the reasons for the sudden
stoppage ; and

(c) whether Government will instruct the
authority concerned to revive the broadcast ?

THE DEFUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM NAB]
AZAD): No, Sir. The factual position is
that AIR, Port Blair was broadcasting two
separate devotional music programmes in the
morning transmission, one from 6.05 a.m. to
6.30 a.m. and another from 6.35 a.m. to
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7.00 a.m. While the first programme included
songs in Hindi and other North Indian
languages the second programme included
Sanskrit and other South Indian languages.
Both the programmes have now been merged
into one which is being broadcast from
6.05 a.m. to 6.40 a.m. as is the practice in all
other Stations. The single chunk now
includes all languages.

(b) and (c) Do not arise.

qeg A3m & gea7 faw d TETAT A0

2596. =it @WEWW FAf: FAT FAMT
GY qg aqr &1 A0 H T @

(F) 7t T ang aeas foer § Qg
FTART AFN F AT TSR gHAT
T @A §; HK

(=) afz gf, a1 g8 a9 & g@R
gry a1 |arg fFa snF &1 fa=we g ?

M HTAT § IT-HAT (=7 fawy
gAo mzfe) : (%) St gl |

(=) w5z & Agl 3T |

Connecting Baramulla, Sopore and Anantnag
with Delhi by S.T.D.

2597. PROF. SAIF UD DIN SOZ: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether there is a proposal to con-
nect Baramulla, Sopore, Anantnag and
other important towns in Jammu and
Kashmir State with Delhi and other impor-
tant cities in the country ;

(b) if so, the details thereof ; and

(c) when they will be linked by S.T.D. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) At present
it is planned to provide STD facilities from
Baramulla, Sopore and Anantnag to Delhi
and other important cities in the country.

(b) STD facility -will be provided from
Baramula, Sopore and Anantnag to Delhi
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and other important cities by connecting

these stations with Jammu Trunk Automatic
Exchange progressively.

(c) Baramula, Sopore and Anantnag are
likely to be linked by STD facilities to Delhi
and other places during the current plan,
subject to availability of equipment.

weq T O WAT Q@ &1 A
& A

258. st W Yair wigwaw : @I
&7t 5t ag @@ #1 FO FW &

(%) wea w3 ¥ QT H GIAT GFH
# g ¥ waawAl & @ F foa qa
1 gheT go § ogw awa fwad
safesdl & TN T

(@) T sufedl @1 @Ar qFE W
da % w997 9 g% & fed s &
gwiEaT g; s

() @5¥  wew wR@ # @r O
# dg ¥ F@eq ® fay saenm gaH
foay aafedi A e § 7

ot gawmn & ¥Wfwaw fawm &
weg wer (s awit @we faw) @ (F)
3] fegwa, 1983 F1 Aeq NG ST H
GrTT ¥ UFo Qo Ve THAWAI & HIqETH
% fodk ser g ¥ @ W A W
TEAT 6965 & |

(®) ad 1985-86 & & qH A
% ¥ Teo o site Fagaw fadr sma
wramar g

(7) 31 femmaz, 1983 T R wew
G2 UST ¥ UHo Yo o FAFAI &
wraew & folt wefvem a & @ S A
T AT 193 9T
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Trorwrat sifafaas 1963 &t "
3(3) w1 fwaraga

2599. =it TwTEAIT WISt ;AT
TR WY IATE WA AT q@rA F FAT
a0 fi

(%) #a1 ag a% g & uswrar sy
fraw 1983 &t =1 3(3) ¥ sfewfeaa
1493 &1 %, @ YT @A efoai &
usat & faa, feardy w9 § frnfag s @
&7 q1q917 §;

(@) afz g, & &, & s T TUsAl
¥ feaq sa% wyrerm, fawri gag oF
e wrafaal UF I9REI FIU A9
1981-82, 1982-83 #1X 1983-84 & &ITA
uTr 3(3) & Prarfaa #r sfawaar &
USTAT TF JI-q1T 41T 77T &

() it Sfoai & wsal § @
ez 9Ei #1  a-sfaga fewdy w3@ &
#a1 wfeargat §; &

(%) a@1T gru s wfeaargat &1
& F fag sar sgaig @1 0L,
AT F F1 faqre g ?

AR WYY IEYE WAl (= F@d
wE) : (F) S, & |

(&) 8 (w) Tswiet sfafaaw 1963
F1 91X 3(3) *1 FrabagT was T §
frar s <gr & @1 w@ waw & gg safa
%I gaq qAdET 1 91l § | GRg-gwY
q¥ fadg 1@ &g o3 @ 5 @ gifa-
faw s¥esl &1 gqzar ¥ qew fwar
STy |

Day of closure of L P.G. Agenceles in
Ghaziabad

2600 SHRI R.P. YADAV: Will the
Minister of ENERGY be pleased to refer to
refer to the reply given to Unstarred Ques-
tion No. 2121 on 6 December, 1981 regarding
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day of closure of L.P.G. agencies in Ghazia-
bad and state :

(a) whether the final decision has been
taken on the representation ;

(b) if so, the details thereof ; and

(c) the hitch in reverting to earlier closure
days of L.P.G. agencies in Ghaziabad ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) to (c) Yes, Sir.
There is no plans to change the weekly off
day from Sunday to Tuesday as such a change
will be logistically invconvenient,

Compliant Against Post Masters of
Simri and Naroeh Dham

2601. SHRI BHOGENDRA JHA : will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether specific complaints had been
made against Branch Post Masters of Simri
under Madhubani Postal Division and
at Naroch dham under Darbhanga Postal
Division ; and

(b) if so, action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) Enquiries are being made and appro-
priate action would be taken.

Running pay scales for Doordarshan
cameramen

2602. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that Doordarshan
Cameramen Cadre will be given running
pay scales ;

(b) the shape of running scales ;

(c) the way in which Cameramen Grade I
who got prcmoted within the total service of
5 years will be adjusted in this pay scale;
and
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(d) the way in which Cameramen Grade
II who have served TV for about 12 years
with no promotion/selection grade or any
inlentive will recover the loss of 7 years in
in comparison to the Cameramen grade I
promoted within 5 years of service ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTRY: OF
STATE IN THE DEPARTMENT OF
PARLIMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) (a) : There is no such
proposal.

(b) to (d) Do not arise.

Representation of SC/ST and ex-servicement
in Various Categories of posts in Emigration
Division of the Ministry of Labour and
Rehabilitation

2603. SHRI R.N. RAKESH : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of gazetted and non-
gazetted posts category-wise in Emigration
Division of the Ministry of Labour and
Rehabilitation at the Headquarters and in
the fields since its inception ;

(b) the number of such posts filled direc-
tly or through UPSC, Staff Selection Com-
mission, Employment Exchanges and other
sources and by promotees ;

(c) whether due representation was given
for direct recruitment, promotion and for
persons belonging to SC/ST and Ex-Service-
men ; and

(d) if not. the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA

PATIL) : (a) Field Hdgrs,
Group ‘A’ 1 5
Field Hdgrs.

Group ‘B’ .

(gazetted) 7 4
Group ‘B’

(non-gazetted) 8 ¥
Group ‘C’ 41 9
Group ‘D’ 19 “

(b) The posts in the Field and Headquar-
ters form part of Central Secretariat Services
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cadres of the Department except Group ‘D’
posts and one post each of Protector of
Emigrants-l and Office Superintendent at
Bombay. The posts encadred in Central
Secretariat Services have been filled by trans-
fer, except one Stenographer Gr. ‘D’ and
four Lower Division Clerks at Bombay who
have been appointed on ad-hoc basis through
the local Employment Exchange pending
availability of persons for regular posting on
transfer basis. The posts of Protector of
Emigrants-1 and Office Superintended at
Bombay have been filled by deputation of
suitable persons on the basis of selection.
Group ‘D’ emplevees have been selected
through the local Employment Exchange.

(c) and (d) The rules on reservation
apply while making appointments in a Cadre
as a whole and not in respect of staff posted
in a Division. Thus no separate rescrvation
is required in the case of Staff working in the
concerned Division. Due representation has
been given to SC/ST in respect of Group D"
posts.

Decline in export earnings from films

2604, SHRI V.S. VIJYARAGHAVAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there is a decline in the ex-
port earnings from films ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENI OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir.

(b) The main reasons for the decline in
the export earnings is the ready availability
of video cassettes both legal and pirated in
the overseas markets.

Enhance of films as part of cultural
exeh‘nge

2605. PROF. P.J. KURIEN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether India is sending films to
foreign countries as part of cultural ex-

change ;
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(b) if so, the criferia of selection of such
films ; and

(¢) the number/names of films sent to
different countries during 1.83-84 language
wise and the names of these countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) Yes, Sir,

(b) : Generally the selection of films is
made in consultation with Ministry of Ex-
ternal Affairs and our Missions abroad
keeping in view the cultural heritage of the
host country, trends in International cinema
and availability of sub-titled prints.

(c) A statement is attached.

STATEMENT

Yugoslavia

1. Devi —Bengali

2. Nayak —Bengali

3. Aranyer Din Ratri ~—Bengali

4. Rati Nirvedam —Malayalam

5. Savitri —Kannada

6. Manthan —Hindi

7. Ghatashradha —Kannada
Algeria

Features

1. Esthappan —Malayalam

2. Aakrosh —Hindi

3. Simhasan —Marathi

4. Bhumika —Hindi

5. Thaneer Thaneer =—Tamil

6. Shatranj Ke Khilari —Hindi
Shrots

1. Akbar

2. Taj Mahal —English

3. Khajuraho —English

4. Conquest of Kanchan

Janga —English

5. Rathakali —English
Scfia (Bulgaria)

1. Sparsh —Hindi

2. Joi Baba Felunath —Bengali
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3. 22 June 1897 —Marathi
4. Aakaler Sandhane —Bengalt
5. Albert l'into —Hindi
6. Kasturi —Hindi
Egypt

1. Sparsh —Hindi
2. Ramnagri —Hindi
3. Ormakkai —Malayalam
4. Chameli Memsaheb —Bengali
5. Ek Din Prati Din — Bengali
6. Chokh —Bengali
7. Kalyug — Hindi

fagiz & @1 st & fag faws
w30 & 3fz

2606. =t ®AAT  fasw waHT ;. AT
Fat 75" 97 a7 ¥ FO0FLA FF

(F) #a1 fF31T AIRIT T 50,000 BIZ
gAY & wa9 & w8, 1983 & fawer g
& 150 wfaera 1 3fg 1 2;

(@) afz g, @t 3% FAT FIIT &;

(77) FaAT AIHIT FT TH AF T ATA-
w4 & fr o9 afg & ofonw eq=w o2
AT A5 FBAE H AARAT F G §
wafs fagre & faaet 1 fyafaq acad
# off w1 g T 2

(%) T fagiT & 440 FFT  qUIAT
ITAIHI AT 4 T AI9 H HFeT F AT
faar &; &1X

(%) afz g, a1 7 Ivarewsl
TET TEAT F AIT H Tem THIT X AT
sfafwar 27

FAl weAg § e 7 (6 wrfew
Wgewz af) « (F) 0T () fagre sy
faser @1 7 favq dieear T daifs
Farat & far ANaaq  fasret g (Faad
yq gare W1 afaa g) 1 1-5-83 &

73.43 &% wfa gfae & ag1wT g6 & ufy

PHALGUNA 23, 1905 (SAKA)

Written Answers 78

gfaz s faar ar @€ & st 7T
# qareA, wraen, €A, afafs gl &
weai ® gfg g qur wgmd ww wfg &
SEELEGERCEESECHE R Gl
% afg @17 ¥ #1207 FAT qET AT

() fasrat & 77 & gfg aq s
g g arafyal & geat & a7y € gfg
qITa & afeF g & qq @A A
sfas & sfas arar § faga soae
T4 F fau fagst 1 5 adz e
i@ faw, 39T 93w a9r IFIET USY
faset arel & Fvar &

(%) &t (¥) @7 I F9 giorar
(fazre) & Fez qar wsa awwe
F¥araza geqa fear @ | fasst 7 a0 &
afg #37 & a1 & fagrz § 400 Arezar
Frar faga soatewr a7 o fagie gt
F g% F197 fzar @ 1 g@F afermersy
fagre wsr gwFT & fagw & amarz 9
frer Frezar Arifs Fame & fao v
g &1 Amfag fear aar @ ) 5w Ao -
# @1z fawy ateear srarfos Far @iy
AT A 3 110 IfAE 9fy gHodto
gfamrg & 9z ATH  TAT F T7 9K
67 afaz gfa gFo dto wfamrg gaaw
TATT FT HITQIT FLEAT BT | TAF 9591
ITATEIAT F1 I F1 _E M & fag
86 q& ufg afaz &1 7T F A FAY
g1t aar g ITAT T %1 7% 7 & fag
57 48 sfa afaz 1 3T & FITAMN FOA
gnit - 67 afqz sfq g0 o ufa wrg w7
AR AIATT TAT F1E TAT Y ST qey
s anar § W wfafer ataaw o€ 52
7 FTar g aqr a1 et @ SAraTey
oM & fau srazas gar g
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AIYW  AFATG  FATY WA F KA
WA T TF FAIIA
2607. sirwat frmt fag
=i} wAYgT A qAY
o YWE AOTH TATHT |
FqT HW 7T qg TAH HFAO FI4A fF

(%) %1 F1TT F FH ITAIA FT CH
T QYU FISHATG A 2 ;

(=) afz gf, @1 T w3 ¥ fasga
ey #47 §;

() afz 7, @1 S§IT T N
a1 wfafwar d;

(%) FaT1 &9 49 § 1€ FeaL HAAY
do% ot g€ @Y R

(¥) afz g, @1 9%q =5 & a1
frowg @ 7

wATea & wgen fawm § Ff w50
(st gmax fag) @ (F) & (7) o, 7800
gg @9 A1 & fF s 1 genga w9
g FT UF  KTTO7 GG ISTAT aq14T
STAT § | ATEqq | &7 F15 KT FeqU2T T
aul & wwa: agar @ | §3 wiwl ¥,
o @A qi9Arg Fratfag st @
g axar ¢ f @At § qreafas oo 9w
zarat & e & st qF weqar fgfem
¥ I GEEAG & HIATT G HY TE B
93] qg d1 OF WAET @ g @ g9
FeqAT q9T FrEafaF A F i qrgA
FL A FY FTEAT AT T @Y 91 awa

2

(7) aT (%) ¥t sidard & fag
FAT-|AT 9T 991 FY q1ar § & Qoo
qAT FW g9 qrEafaw  yaTa g
F1 gfeF =717 @0 wig |
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Changes in the Companies Act

2608, DR. A.U. AZMI :
SHRI M.V. CHANDASHEKHARA

MURTHY :
Will the Minister of LAW JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
are finalising proposals for major and com-
prehensive changes in the Companies Act
which will make the Company Law Board
more powerful, reduce the possibility of
claudestine corporate takeover, make it
difficult for companies to refuse share trans-
fers, extend period of blank transactions on
the stock exchange, issue of non-redeemable
preference shares and some of the changes in
the Monopolies and Restrictive Trade Prac-
tices (MRTP) Act ;

(b) if so, the details thereof ; and

(c) whether the poposals have been finali-
sed and when they are being given shape ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (¢)
The High Powered Expert Committee
(Sachar Committee) in its report, had made
various recommendations for amendmen s to
the Companies Act, 1956. The Committee’s
recommendations in this regard including
those relating to reconstituting the Company
Law Board as an independant quasi-judicial
body are under active consideration of
Government. As soon as Government has
taken a final decision on these recommenda-
tions necessary legislative action to amend
the Act, will be initiated. MRTP (Amend-
ment) Bill, 1983 proposing comprehensive
amendments in the M.R T.P. Act is before
Parliament for consideration and passing.

M/s Vam Organic Chemicals Ltd. Delhi

2609. SHRI BHEEKHABHAI :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Vam Organic
Chemicals Ltd., Delhi and Hindustan Wires
Ltd., Delhi are covered under MRTP Act
and they are MRTP Houses as such ; and

(b) whether his Ministry have informed
the Industry Ministry that an investigation
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is pending with them with regard to their
being MRTP houses ?

THE MINISTER OF LAW, JUSTICE
AND COMPA Y AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) M/s Vam Organic
Chemicals Ltd., Bhartiagram, Gajraula, U.P.
& M/s Hindurtan Wire Ltd.. Calcutta, were,
prima facie, considered to be attracting
provisions of section 20 of the MRTP Act
and were therefore advised to register their
undertakings under section 26 of the MRTP
Act. Both the Companies have con:.ested the
Department’s findings and have submitted
their representations which are under exami-
nation of the Department.

(b) Yes, Sir, inregard to their date of
registrability under the M.R.T.P. Act.

Workers Participation in Management

2610, SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have taken a
decision to make the proposal ‘Workers
Participation in Management’ a realily ;

(b) whether a seminar to this effect was
organised by the Government recently ;

(c) if so, the details of the conclusions
of the seminar ; and

(d) the names of the industrial establish-
ments where the workers have been given
representation during last one year (1933)

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR): (a) The
Government have recently introduced a
new comprehensive Scheme for Employees’
Participation in Management vide Resolution
No. L, 56011/1/83-Desk. 1 (B) of the Ministry
of Labour and Rehabilitation, published in
the Gazette of India (Extraordinary) PartI,
Section 1 on 371h December, 1983.

(b) No, Sir.
(c) Does not arise.

(d) According to the available informa-
tion, out of 192 Public Sector Undertakings,
124 have reported implementation of the two
voluntary schemes (of 1975 or 1977) of Wor-
kers Participation in one form or other, Like«~

wise. 14 States and 3 Union Territories have
reported implementation of the Schemes in
about 1248 Units in their States/Territories.
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Increase in Assets of big Business Houses

2612. SHRI RAM VILAS PASWAN :
SHRI SUBHASH YADAYV :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether attention of Government has
been drawn to the press reports appeared
in the ‘Patriot’ of 9 February, 1984 wherein it
has been stated that there has been anm in-
crease of 285 percent in the assets of big
business houses in the country ;

(b) if so, whether according to the
‘Annual Report of the working of the Indus
trial and Commercial Undertakings of the
Central Goverment in 1972-73 and 1980-81,
Public Sector companies went up from 103
to 168 ;
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(c) whether it has also been stated as
per study that between 1972-73 and 1980-81,
the growth rate for all the MRTP Houses
was 158 per cent which is much higher than
the growth rate of 137 per cent registered by
Private Corporate Sector ;

(d) if so, the details thereof ; and

(¢) how far it will affect the working of
MRTP Act ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) Yes, Sir.
The press report however, does not state
that there has been increase of 2859, in the
assets of big business houses in the country.

(b) Yes, Sir. Number of running govern-
ment enterprises in public sector during
1972-73 and 1980-81 went up from 103 to
168.

(c) Yes, Sir.

(d) It is not clear what details are sought
by the Hon'ble Members:

(¢) The purpose of the MRTP Act is not
to stop the growth of large houses per-se but
only to regulate their growth in keeping with
the extant industrial policies of the Govern-
ment and the objectives as set out in the
preamble to the MRTP Act.

Representation from Distillers Associa-
tions Regarding Export of Molasses

2613. SHRI SUBHASH YADAV: Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether Central Government have
recently received representation from various
Distillers Associations not to go in for any
export of molasses as the states have more
than adequate capacity to convert the avai-
lable molasses into alcohol ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI1 R.C. RATH) (a) Yes Sir :
Representations have been received from the
All India Distillers Association and the U.P.
Distillers Association, not to allow export of
molasses.

— e e i ——
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(b) During the last two alcohol years
(Dec-Nov) 1981-82 and 1982-83, the availa-
bility of molasses was more than its demand
in the country. On the basis of requests
received from the State Governments/U. Ts
Administrations, a part of surplus molasses
was permitted for export. The balance quan-
tity that remained to be exported, has been
reduced during the current alcohol year,
Government reviews the availability and
utilisation of molasses periodicaily and
makes necessary adjustments in quantities
permitted for export, as and when required.
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Recommendations of Working Groups of
NDPDC on Industrial Approvals and
Pricing Policy and Procedure

2615. SHRI ERA ANBARASU : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) the main recomendations made by the
Working Group on industrial approvals set
up by the National Drugs and Pharmaceu-
ticals Development Council and the recom-
mendations of the Working Group on pric-
ing policy and procedure ; and

(b) the action taken by Government
thereon ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) The reports submitted
by the said Working Groups set up under
the aegis of National Drugs and Pharmaceu,
ticals Development Council (NDPDC), are
yet to be considered by the Council.
Government intend to announce the deci-
sions on varicus policy issues after receipt
and consideration of the recommendations
of the NDPDC.

Protocol Signed Between India and
USSR on Co-operation in Prospect-
ing for oil

2616. SHRI BISHNU PRASAD :
SHRI CHHITTUBHAI GAMIT :

Will the Minister of ENERGY be pleased to
state : .

(a) whether it is a fact thata protocol on
Co-operation in prospecting for oil in West
Bengal and Gujarat as also rejuvenation of
sick wells in Gujarat has been signed bet-
ween India and the U.S.S.R. ;

(b) the salient features of the protocol ;
and

(c) whether it can be extended to conduct
seismic survey in Assam to further improve
oil developmental activities there ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) :(a) Yes,
Sir.
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(b) Both sides reviewed the Progress of
seismic work by Indo Soviet Team in the
Ranaghat—Jaguli—Krishnagar area of West
Bengal and agreed to extend the contracts
upto 1985 86.

The drilling of Bodra-2 well in West Ben-
gal by the Indo-Soviet Team was also revie-
wed.

Two Soviet work-over teams are working
in Gujarat for workover operations on sick
wells. 1t was decided to extend the existing
contract, In addition Soviet side has agreed
to provide four additional work-over teams
in the future.

(c) There is no proposal in the protocol
for carrying out seismic surveys in Assam
at present.

Data for Industrial Accidents for the
Period after 1980

2617. SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether Government do not have
data on reportable industrial accidents for
the period after 1980 ;

(b) if so, the responsibility for failure to
collect such reports annually ;

(c) whether it is also a fact that in most
States, the actual number of safety officers
statutorily required in industrial establish-
ments, is utterly inadequate ; and

(d) if so, action taken to remedy this
attitude 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) : (a)
and (b) Statistical information in respect of
accidents occuring in factories is compiled
from time to time by the Director Labour
Bureau, on the basis of the Annual Returns
sent to him by the State Factory Inspecto-
rates. The latest information published by
the Director Labour Bureau is for the year
1980. The Director General Factory Advice
Service and Labour Institutes Bombay has
information  available in respect of
accidents in factories for the years 1981 and
1982 and three quarters of the year 1983,
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(c) and (d) In respect of factories in
State/Unpion Territory Administrations, there
exist certain norms which are considered
adequate. regarding the number of Safety
Officers to be appointed. The State Govern-
ments are already waking appropriate steps
to en:ure that the actual pumber of safety
officers siatutorily required to be appointed
are actually appointed.
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Chit Fund Companies in Delhi
2619. SHRiI K. LAKKAPPA :

SHRI BALKRISHNA WASNIK:

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) the names of Chit Fund Companies
registered by the office of Registrar of Chit
Funds, Delhi Administration, Delhi during
the last three years (month-wise) ;

(b) the minimum/maximum time, the office
of Registrar Chit Funds takes for registration
of any Chit Fund Company ;
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(c) whetheritis a fact that several Chit
Fund Companies registered during the last
three years are not functioning properly and
violating the Company Law ;

(d) the names and details of irregularities
committed by those Chit Fund Companies ;
and

(e) the action Government propose to
contemplate against the defaulting Chit Fund
Companies 7

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
JAGANNATH KAUSHAL) : (a)and (b)
The desired information is not available in
the Department of Company Affairs. The
Registrar of Chit Funds, Delhi Administra-
tion, Delhi is not under the administrative
control of this Department,.

(c) to (e) There are a large number of
such companies operating in Delhi and the
collection of the information in respect of all
these companies would be highly time con-
suming and will not be commensurate with
the efforts made. However, the desired infor-
mation can be collected and furnished in
respect of any specific Chit Fund Company.

Proposal to Re-organise O.N.G.C.

2620. SHRI BAPUSAHEB PARULE-
KAR:

SHRIM~ATI PRAMILA DANDA-
VATE :

SHRI RAVINDRA VARMA :

Will the Minister of ENERGY be pleased to
state :

(a) wheiher it is a fact that a proposal to
re-organise the Oil and Natural Gas Com-
mission is under consideration of Govern-
ment ;

(b) if so, since when this proposal has
been pending in the Ministry ;

(c) by whom this proposal was sponsored
originally ; and

(d) the reasons for not taking a decision
thereon so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (‘HRI
GARGI SHANKAR MISHRA): (a) to (d)
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Certain proposals for making some organisa-
tional changes in the Oil and Natural Gas
Commission are under Government's con-
sideration and a decision will be taken

shortly.

M/s, Plasser (India) Private Ltd,,
Faridabad

2621, SHRT BALKRISHNA WASNIK:
SHRI GHUFRAN AZAM :

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) the composition of Board of Directors,
paid-up capital, foreign equity and annt}al
remittances to its principals, of Plasser (India)
Private Limited, Faridabad ;

(b) whether Government have received
complaints that this company is making huge
remittances abroad and its directors are
siphoning its funds for their personal gains,
if so, facts thereof ;

(c) whether Government have inquill-ed
into the complaints and taken any action
against the management of this foreign com-

pany ; and
(d) if so, the details thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL) : (a) As per
Annual Return made up to 27.6.1983, Ithe
Board of Directors of the company consisis
of:

Shri Mohinder Pal Puri

Shri W.A. Mueller

Dr. Benno Koch

As per Balance Sheet of the company as
at 31.12.1982, the paid-up capital of the com-
pany is Rs. 10,00,000/- divided into 10,000
equity shares of Rs. 100 each, As regards
foreign equity, M/s. Plasser and Theurer,
B.U.F.A.G. Vaduz Leichtenstein, a body
corporate, hold 7400 equity shares of the
company. Remittance in foreign currency as
shown in the aforesaid Balance sheet is as
follows :

Gross Tax deducted Net

at source
Rs. Rs. Rs.
Dividend (for 74,000 18,5000 55,500

the year 1980) .
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(b) No such complaints either against the:
company or its directors have been received.:

(c) and (d) Does not arise.

Recommendations of Sarin Committee

2622. SHR1 CHITTA MAHATA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the recom-
mendations of the H.C. Sarin Committee
about telecommunications have been accep-
ted ; and

(b) if so, the decision taken so far

thereon ?

THE MINISTER OF STATE IN THE
MINISTER OF COMMUNICATIONS
(SHRI V.N. GADGIL): (a) Yes, Sir. A large
number of recommendations have since been
accepted while a few are still under con-
sideration.

(b) Sarin Committee made a total of 437
recommendations. 339 out of these have been
accepted for implementation, 6 accepted but
implementation deferred due to financial con-
straints, 38 not accepted while 54 are still
under consideration.

Parkachik Suru Hydel Project of Kargil

2623. SHR1 P. NAMGYAL : Will the
Minister of ENERGY be pleased to state :

(a) whether the survey and investigation
of Parkachik/Suru Hydel Project of Kargil
in Ladakh has been started and when,the
construction of the said Hydel Project will be

taken in hand ;

(b) the total estimated cost and. the
generating capacity of the project on its
completion ; and

(c) the reasons for delay in execution of
the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (c) The
feasibility report on Parkachik Panighar on
the Suru river was received- from the State
authorities .n July, 1979. The feasibility report
was examined in Central Electricity Authority
and Central Water Commission and com-
ments forwarded to the Project authorities
requesting them to formulate a detailed
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project proposal based on these comments.
However, the detailed project report is still
awaited from the State Authorities.

The project involves installation of four
units of 7.5 MW and is estimated to cost
Rs. 34.63 crores. The project would be con-
§idered for implementation after the detailed
project report is received from the project
authorities and techno-economic feasibility
etc. of the scheme is established.

Proposal to Permit Private Sector to
Explore Oil

2624. SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN ;
SHRIMATI GEETA MUKHER-

JEE:

Will the Minister of ENERGY be pleased to
state :

(a) whether Government have any pro-
posal under consideration to permit private
sector of the counuy to cxplore Qil at both
,on shore and off-shore in some selected areas
of the country ;

(b) if so, the details thereof ;

(c) the time by which this proposal is
likely to be finalised ; and

(d) the criteria adopted for awarding the
exploration contract and under what terms ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRIGARGI
SHANKAR MISHRA) : (a) No, Sir.

(b) to (d) Do not arise.
Private Media Communication I acility

2625. SHRI K.T. KOSALRAM : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) the details of the initiative taken by
his Ministry for making available private
media communication facilities as captive
suppor. to various sectors of economy to
quicken the overall pace of development ;
and

(b) the steps being taken to facilitate
utilisation of the hitherto unused wave bands
in the radio frequency spectrum ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL) : (a) and (b)
Details of the measuies taken in this regard
are as follows &

(1) Formulation and bringing into effect
from 1.4.84 of an integrated and forward-
looking National Frequency Allocation Plan,
wherein specific parts of the different radio
frequency bands have been earmarked for
the provision and operation of captive com-
munication services by Government, public
and private sector agencies. This results in
better and speedier coordination of frequency
authorisations to all the users so as to
minimise mutual interference effects ,

(2) Joint endeavours with other concerned
agencies of the Government for expanding
indigenous manufacture of radio communica-
tion equipment. A number of State sector
and joint sector units have been granted
industrial licences for manufaeture of various
types of radio communication equipment,
including those for operating in frequency
bands so far remaining unused in this
country.

(3) Liberalised policy and procedures for
licensing of captive radio communication
services.

(4) Continuous efforts to promote greater
awareness among the users of the beneficial
role of radio communication services and to
tender advice on technical and regulatory
aspects.

(5) P& T has been taking a pragmatic
approach in agreeing to the issue of licenses
in routes and areas where there are no plans
for extension or establishment of public
telecommunication network.
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Telephone Communication Between Bombay
and Ratnagiri-Sindhudurg Districts

2627. PROF. MADHU DANDAVATE :
Will the Minister of COMMUNICATIONS

be pleased to state :

(+) whether it is a fact that telephone
communication between Bombay and
Ratnagiri-Sindhudurg Districts of tie Konkan
region faces serious difficulties since this
telephone communication is routed via

Kolhapur ; and

ib) if so, whether any change in this
system is contemplated to facilitate speedy
telephone communication between Bombay
and Ratnagiri-Sindhudurg Districts ?_
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) It is nota
fact that telephone communication between
Bombay and Ratnagiri-Sindhudurg Districts
of Konkan Region face serious difficulties,
Both these stations have direct trunk circuit
to Bombay via Kolbapur. The affective
percentage of trunk calls is quite satisfactory
and is above 72%.

(b) To further improve the trunk services
the P & T Department has planned to provide
very reliable transmission medias (microwave
systems between Ratnagiri-Bombay and
Sawantwad-Panjim). In addition to it, open
wire carrier systems are also planned to be
provided between Ratanagiri-Chiplun, Kolha-
pur-Kankavli and Chiplun-Khed during 1984-
85.

Im plementation of recommendatious of 79th
Report of Law Commission

2628. SHRI ATAL BIHARI VAJPAYEE
SHRI SURAJ BHAN :

Will the Minister of LAW, JUSTICE AND:
COMPANY AFFAIRS be pleased to state :

(a) the main recommendations regarding
pending cases in courts contained in the 79th
Report of the Law Commission which was
sent to the Siate Governments and High
Courts in March, 1980 ;

(b) State-wise progress of implementation
of the recommendation since then ;

(c) whether Government have appointed
Tenth Law Commission to keep under review
the system of judicial administration ; and

(d) if so, its terms of reference and work
done by this Commission so far ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) The summary of
recommendations contained in Chapter 21
of the 79th report is given in Statement No. 1.
Laid on the Table of the House [Placed in
Library. See No. LT/7920/84]. The report
was laid on the Table of the House on 29th
January, 1980.

(b) Information as furnished by the States
is given in Statement II. Laid on the Table
of the House [Placed in Library, See No.
LT[7920/84].

L]
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(c) and (d) Yes, Sir. Tt has submitted 8
reports. The terms of reference are given in
Statement III. Laid on the Table of the
House. [Placed in Library. Ses No. LT/
7920/84].

Identification and Rehabilitation of
Bonded Labour

2629. SHRI AJOY BISWAS : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the total estimated number of bonded
labour still existing in the country, State-
wise

(b) how many of them have been identi-
fied and freed (State-wise); and

(c) whether there is any Government
scheme to rehabilitate the bonded labour, if
so, detail thereof ?

THE MINISTER OF STATE IN THE

. MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) and
(b) The incidence of bonded lahour has been
reported from 11 States viz. Andhra Pradesh,
Bihar, Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Orissa, Rajasthan,
Tamil Nadu and Uttar Pradesh. Identifica-
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tion of bonded labourers and their resultant
release and rehabilitation is, however, a con-
tinuous process. As per the reports received
from the State Governments, the total
number of bonded labourers identified and
freed as on 31.12.1983 was 1,61,0°5 out of
which 1,19.219 have been rehabilitated. A
statement giving the State-wise details is
enclosed.

(c) Under the Bonded Labour System
(Abolition) Act, 1976, the responsibility for
identification, release and rehabilitation of
bonded labourers rests entirely with the
State Governments concerned With a view
to supplementing the efforts of the State
Governments in rehabilitation of bonded
labourers, a Centrally Sponsored Scheme has
been launch'd by the Central Government
from 1978-79 under which the State Govern-
ments are provided central financial assis-
tance on matching grant (50 : 50) basis for
rehabilitation of bonded labourers. The
scheme envisages provision of rehabilitation
grant upto a ceilling limit of Rs. 4,000/~ per
bonded labour, half of which is given as

central share. The Scheme provides for
rehabilitation under land-based, non-land
(animal husbandry) based and skill/craft

based schemes depending upon the skill,
aptitude and preference of the beneficiaries,

STATEMENT

Name of the State

Number of bonded
labourers identified

Number of bonded
labourers rehabilitated

and released

1 ) 3
1. ‘Andhra Pra‘esh 13,491 10,305
2. Bihar 8,365 5,604
3. Gujarat 63 63
4, Maharashtra 540 292
5. Madhya Pradesh 2,020 1,853
6. Orissa 28,869 17,095
7. Karnataka 62,699 40,033
8. Kerala 829 537
9. Rajasthan 6,244 6,190
10. Tamil Nadu 29,174 28,513
11. Uttar Pradesh 8,781 8,734

Total

1,61,075

1,19,219
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Complaints Against Indane Gas
Distributing Agencies

2631. SHRI D.M. PUTTE GOWDA:
Will the Minister of ENERGY be pleased to
state :

(a) whether many consumers have often
complained against Indane Gas Distributing

Agencies about harassing the bonafide
consumers for not supplying them gas
cylinders while their employees sell gas

cylinders to unauthorised persons at a high
premium ;

(b) if so, action taken on such com-
plaints ; and

(c) the number of Indane Gas Distri-
buting Agencies cancelled during 19837

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) and (b) Yes,

" Sir, Such complaints are investigated and
wherever found genuine, distributors are
suitably warned and the services of the
delivery-men involved are dispensed with. In
the event of continued default even distri-
butorship is terminated,

(c) Nine.

Power Shut Down in Karnataka

2632. SHRI T.R. SHAMANNA : Will
the Minister of ENERGY be pleased to
state :

(a) whether it has come to the notice of
Government that of late there is power crisis
n Karnataka in addition to 65 per cent the
sower shut-down has become common ; and

(b) if so, whether Government will do
iomething to give relief to the industries
ind domestic consumers who are put to
jreat hardship ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) The present
iverage availability in Karnataka is about
1.0 MU per day against the requirement of
742 MU per day. The power shortage
n the State is, therefore, of the order of
3.4 percent. In order to bridge the gap
cetween demand and availability in the

lptes coergy cut of 65 per cent have been

MARCH 13, 1984

Written Answers 100

applied on HT industries having connected
load of 251 KVA and above.

(b) To meet the power shortage in Karna-
taka the State is being given substantial
assistance from Maharashtra and Andhra
Pradesh, whenever their system conditions
permit such transfer of power. Monthwise
assistance provided to Karnataka by Andhra
Pradesh and Maharashtra from July, 1983 to
February, 1984 is given in the Statement.
However, as a result of reduction in the
power availability in Andhra Pradesh itself
in  January, 1984 the assistance from
Andhra Pradesh to Karnataka had to be
reduced. Maharashtra is continuing to assist
Karnataka to the extent possible. The power
supply position in Karnataka is expected to
improve with the onset of monsoon in 1984,

STATEMENT
Month From From
Andhra Pradesh  Maharashtra
(Fig. in MU)
July, 1983 4,82 15.94
Aug., 1983 2416 2.97
Sept., 1983 35.31 33.44
Oct., 1983 46.8% 53.79
Nov., 1983 47 36 49.68
Dec., 1983 23.96 42.95
Jan., 1984 3.34 41.96
Feb., 1984 5.75 38.40

Accounting Lapses Detected at B,C,C.L,
2633. SHRI RAJESH KUMAR SINGH :
SHRI RASHEED MASOOD :

Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that accunting
lapses of serious nature have been detected

at the Bharat Coking Coal Lid. (B.C.C.L.);
and

(b) if so, the details thereof stating the
action taken by Government in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) The audited Annual
Report for the year 1982-83 of Bharat
Coking Coal Limited has pointed out certain
deficiencies in the accounts of the company
such as inadequate details of accounts, non-
availability of records, defects.in the accouat-
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ing procedure relating to payment of
advances, non-linking of advances with
liabilities, unsatisfactory system of internal
control on purchases, etc. The suggestions
of the Audit have been noted by the manage-
ment of the company for appropriate action.
The Government have also directed the
company to take corrective/remedial action
in regard to the accounting procedure/
deficiencies.

Steps to Popularise use of Non-
Conventional Energy Sources

2634. SHRIMATI USHA PRAKASH
CHOUDHARI :
SHRI R.P. GAEKWAD :

Will the Minister of ENERGY be pleased
to state :

(a) the step Government have taken to
popularise the use of non-conventional
energy sources as futuristic contraption and
to what extent these have been adopted by
the people ;

(b) steps proposed to popularise the
programme and technical know-how, demons-
tration centres and loan financial assistance
available to common householder ; and

(c) the agencies/manufacturers under
public sector approved by Government to sell
non-conventional energy gadgets to the
people at easy rates ?

THE MINISTER OF ENERGY (SHRI P.
SHIV SHANKAR): (a) to(c) The Government
has taken a number of measures to popularise
the use of non-conventional energy sources.
These include financial assistance in the form
of subsidy, turnkey job fee and promotional
cash incentives. Mussive training pro-
grammes and women’s educating programmes
are also being arranged with a view to
ensuring availability of trained persons for
motivating the rural population. Awareness
of these programmes is also being created
through publicity in the form of short films,
leaflets, booklets, exhibitions etc. Door-
darshan and All India Radio are also, being
used for publicising and popularising the
various systems and devices. The Central
Government has given a number of fiscal
incentives such as enhanced depreciation
allowance on machinery and plants, exemp-
tion from excise duty. A number of State
Governments have also given exemption from

sales tax to certain devices. Loan assistance
is available on soft terms from financial
institutions,
utility and efficacy of these systems, demons-
tration programmes in respect of various
systems have been launched in all the States.
As result of these measures, the use of non-
conventional energy is becoming popular in
the country gradually. All these programmes
are proposed to be continued and stepped
up in the future. A list of important agencies
approved to sell Solar Cookers to the people
at easy rates is attached,

LIST

1. Rajasthan State Agro-Industries Cor-
poration Ltd., O-1, Subash Nagar,
Jhotwara Road, Jaipur.

2. Rajasthan Khadi & Village Industries
Board, Jawaharlal Nehru Marg,
Jaipur,

3. Gujarat Energy Development Agency,
B.N. Chambers, 3rd Floor, R.C. Dutt
Road, Vadodara-390 005,

4. Kernataka Implements & Machineries
Company Ltd., Mysore Road,
Bangalore-560 026.

5. Haryana State Small Industries &
Export Corporation Lid.,, Sector
17-D, Chandigarh-160 017,

6. Madhya Pradesh Agro-Industries
Development Corporation Bhopal,

7. Institute of Engineering & Rural
Technology, 20, Chatham Lines,
Allahabad (U.P.).

8. Agro pumpsets & Implements Ltd.,
10-2-317/3,  Vijayanagar Colony,
Hyderabad-500 457.

9. Maharashtra Small
tries Development
Krupanidhi, 9,
chand Marg,
Bombay-400 036.

Scale Indus-

Croporation
Walchand Hira-
Ballard  Estate,

10.
Store Ltd., Naya Bazar, Simla.

11. Tamil Nadu Consumers Cooperative

In order to demonstrate the

Simla Central Cooperative Consumer I

Federation Ltd., XN-663, 26, Arcot

" Road, Saligraman, Madras-600 093,
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12. Super Bazar, Connaught Place,
New Delhi-110 001.

13. Delhi State Industrial Development
Corporation Ltd., N-Block, Bombay
Life Building, Connaught Circus,
New Delhi-110 001.

14. Syndicate Bank, 6, Bhagwan Das
Road, New Delhi-110 001,

15. Govt. Implements Factory, Satya-
nagar, Bhubaneswar (Orissa).
16. Lucknow Kendriya Upbhokta

Sahakari Bhandar Ltd., (Naya Bazar-
Supper Market), Dayandidhan Park,
Lucknow.

17. Non-Conventional Fnergy Develop-

ment Agency, U.P., B-46, Mandir
Marg, Mahanagar Extension,
Lucknow.

18. Punjab Agro Industries Corporation
Ltd., SCO No. 315-316, Sector-35-B,

Chandigarh.

19. Madhva Pradesh Urja  Vikas
Nigam Lid., 39 Nishat Colony,
Bhopal 462 003,

20, Bi“ar State Handloom Handi-

« crafts Corporation, Gandhi Maidan,
Patna-800 004.

21. Assam State Co-operative Marketing
and Consumers’ Federation Ltd.,

Bhangagarh, Gauhati-781 005.

¢ feaw 3ia gy swicafess
fafazs & ge®l 1 e
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Video Piracy

2636. SHRI BRAJA MOHAN
MOHANTY :

SHRI VIRDA RAM
FPHULWARIYA :

SHRI SUBHASH CHANDRA
BOSE ALLURI :

Will the Mi ister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the names of State Governments and
Union Territories Administrations which
have introduced statutory regulations to
prevent video piracy and to prohibit screen
show of obscene films open to public ;

(b) the steps Government have taken in
this regard ?

(c) whether any misuse has been done
about wide spread establishment of video
shows and its impact on cinema industry and
film production of the country ; and

(d) if so, details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) The requisite infor-
mation is being collected from the State
Governments etc. and will be laid on the
Table of the House.

(b) to (d) The subject of cinema, exclud-
ing censorship, is a State subject. It is
therefore for the State Governments to
regulate the exhibifion of video films as
well as Cinematograph films. The Cent:al
Government have issued instructions to
the Central Board of Film Certification
and the State Governments to treat public
exhibition of video films on par with
Cinematograph films. Public exhibition
ol video films, therefore, require a Censor
certificate and the exhibitors will have to
comply with all the requirements as stipulated
by the State Governments/Union Territory
Administrations. The Central Government
have also amended the Cinematograph
Certification Rules, 1983 providing for
censoring of video films separately by the
Central Board of Film Cerufication, It is
for ti.e State Governments to frame necessary
tules to combat the unauthorised public
xhibition of video films.

Inauguration of Gwalior TV Relay Centre

2637. SHRI K.A. RAJAN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether Gwalior TV Relay Centre was
inaugurated on 5 January, 1984 at a cere-
mony ;

(b) if so, who performed the inauguration
ceremony ;

(¢) whether Chief Minister of Madhya
Piadesh and he were present at the inaugu-
raiion ceremony ;

(d) whether the Chief Minister of Madhya
Pradesh pleaded for giving special consi-
deration for establishing more TV Centres
in the State ; and

(e) if so,}the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND

BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT): (a) Yes, Sir.

(b) It was inaugurated by Shri Rajiv
Gandhi, M.P.

(c) Chief Minister of Madhya Pradesh
and I were present at the inauguration cere-
mony.

(d) Yes, Sir.

(e) The Chief Minister of M.P. had
requested for establishing more TV Centres
in Madhya Pradesh and that the criterion
of one lakh population for setting up a TV
Station should not be applied to Madhya
Pradesh because the population of M.P. is
very much spread out.

Drilling Operations in Saurashtra off-
Shore by American oil Company

2638. SHRI MOHAMMAD ASRAR

AHMAD :
SHRI CHINTAMANI JENA:

Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that the American
Qil Compauy, Chevron has abandoned its
drilling operations in Saurashtra off-shore
where it was granted permission on conces-
sional rates ;

(b) if so, the reasons for the same: and

(¢) the action propos‘cd to be taken in
this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) No, Sir.

(b) and (c) Do not arise.
g st awg & fag
qrggsiga fawar
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Sanjay Thermal Power Plant

2640. SHRI DALBIR SINGH : Will the
“Minister of ENERGY be pleased to state :

(a) whether work on Sanjay Thermal .

Power Plant in Madhyapradesh has been
stopped due to objection raised by the Forest
Department ; and

(b) if so, whether this will not increase
the cost of the project and further delay the
work of removing backwardness of the
state ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) A proposal
under the provisions of ihe Forest (Conserva-
tion) Act, 1980 was made by the Govern-
ment Madhya Pradesh to the Ministry of
Agriculture for release of about 1347 hectares
of forest land for the Project. Ministry of
Agriculture have not so far conveyed to the
State Government their approval of the
proposal. Construction work on the said
forest land cannot, therefore, be taken up.
However, construction work in areas not
covered under the forest land is in progress

(b) Any delay in commissioning :he pro-
ject would lead to an increase in its cost,f
and delayed availability of power.

Increase in Price of soda ash by
Manufacturers

2641. SHR1 RATANSINH RAJDA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) whether it is a fact that Soda Ash
producers are increasing the price on one
plea or other ; if so ; the increase in prices
per tonne by each manufacturer from May,
1983 to 31st January, 1984 ;

¥ (b) whether it is a fact that Government
are honour-bound to peg the price to a
certain level on the basis of assurance given
in Rajya Sabha on 2 August, 1982 ;

(c) whether it is also a fact that the High
Powered Committee on Soda Ash is to make
a study of cost of production ; and

(d) the reasons for inordinate delay
caused in formation of two Sub-Committees
as decided by the High Fowered Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :(a) A
Statement indicating the ex-works price of

Soda Ash Light of indigenous manufacturers
during the period from May, 1983 on wards
as available is annexed.

(b) and (c) While replying to a Supple~
mentary to Rajya Sabha Starred Question
No. 332 on 2.8.1982, had been stated that the
price of Soda Ash was not controlled and
having regard to the complaints received, .
the manner in which the price of Seda Ash
could be fixed would be considered.

Since then the Government has constitu-
ted a High Powered Committee on Soda Ash,
which will, inter-alia, examine in detail the
cost and price structure of indigenously pro-
duced Soda Ash and fixation of price (a)
thereof,

(d) The two Sub-Committees of the High
Powered Committee on Soda Ash have since
been constituted after a detailed secrutiny as
to the composition and terms of reference.

STATEMENT

Manufacturers

M/s. Tata Chemicals Ltd.

M/s. Saurashtra Chemicals.

M/s. Dhrangadhra Chemical
Works Limited.

M/s. Hari Fertilizers
Limited.

M/s. Tuticorin Akali

Effective date

Price (Rs./per tonne)

Rs.
Prior to May, 1983 2024.50
From 1.2.1984 2134.25
o 5.3.1984 2182.00
Prior to May, 1983 2045.00
From 4.1,1984 2060 00
. 23.1.1984 2185.00
Prior to May, 1983 2020.00
From 15.1.1984 2045.00
» 25.1.1984 2175.00
Prior to May, 1983 2070.00
From 7.1.1984 2125.00
»  1.2.1984 2245.00
Prior to May, 1983 2100.00 (approx)
As on 18.2.1984 2161.00

Chemicals and Fertilizers

Limited.

Better Telephone Services to the I eople
4 of Midnapur District of West Bengal

2642. SHRI SATYAGOPAL MISHRA :
Will the Minister of COMMUNICATIONS

be pleased to state :
(a) the steps his Ministry bave taken or

proposed to take to give better services to
the people of Haldia, Dyrgachak and Tam:

luk Telephone Exchanges (Midnapur District
West Bengal) ; and

(b) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL) : (a) and (b) The
following steps have been/are being taken
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* for providing better service to the people of
Haldia, Durgachak and Tamluk telephone
exchanges :

(1) Calcutta-Haldia existing trunk com
munication
Ultra High Frequency system being
replaced by Narrow Band Microwave
system which is under installation.

(2) On commissioning of microwave
system, STD scrvice to Durgachak
will ke introduced.

(3) Local authorities and State Govern-
ment are bein: pursued to get a piece
of land for the construction of build-
ing for Automatic exchange at Tam-
luk.

(4) STD service has already been provi-
ded in Haldia.

(5) STD junctions from Haldia exchanges

have been programmed for connec-
tion to elcctronic TAX at Calcutta

with new channels.

(6) 20 line Telex exchange has already
" been provided at Haldia, :

(7) Maintenance routines and inspections
are being tightened up.

(8) Reduction of overhead alignments by
underground cables.

(9) Replacement of aluminium subscriber
fittings by copper wires.

(10) Provision of insulated drop wire for
subscriber loops.

(11) Tightening of supervision and con-
ducting of surprise checks.

Recommendations of Labour Ministers
Conference held in September, 1983

2643. SHRI C.T. DHANDAPANI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the recommendations of the Labour
Ministers® Conference held on 21 September,
1983 ;

(b) whether any recommendation has
been implemented, if so, details thereof ; and

(c) if not, the reasons thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) A
statement indicating the main conclusions/
suggestions of the 34th Session of the Labour
Ministers’ Conference held in September,
1983 is attached.

(b) and (¢) The conclusions/suggestions
of the Conference require action on the part
of both the Central Govetnment and the
States and Union Territories. These have
been brought to their attention for necessary
follow-up action. As regards action by the
Central Government on items concerning it,
action has already been initiated with a view
to secure implementation.

STATEMENT

Main conclusions/suggestions of the
34th Session of the Labour Ministers
Conference held in September, 1983.

(i) Industrial Relations Machinery needs
to be strengthened. There is need
for higher allocation of funds by the
planning Commission for strengthen-
ing the Industrial Relations and en-
forecment machinery and training for

craftsman for Industrial jobs, and

(ii) Industrial Courts and Industrial
Tribunals required to be augmented.

(iii) On the question of sick units, the
various suggestions made included
strengthening the Government’s direct
control over the affairs of establish-
ments, provision and appropriate
financial and other help before a unit
became sick. It was felt that if a
sick establishment was freed from
past liabilities and adequate financial
and other types of help was forth-
comming, workers cooperatives would
not be averse to running them.

(iv) Wage ceiling determining the coverage
of the various labour laws should be
enhanced.

(v) Minimum Wages Act should be suit-
ably amended in terms of procedure
and penalty provisions should be
made more deterrent. Government
inspection machinery should be em-
powered to file prosecutions directly
in case of non-payment of wages.
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(vi) All trade unions should be enjoined
to elect their Office-bearers through
secret ballot.

(vii) The need for formulation of national
wage policy was stressed.

¥ (viii) Payment of gratuity should be exten-
ded to all establishments employing
five or more workers and also all
employees should be entitled to gra-
tuity benefits irrespective of emolu-
ments but the benefit might be limi-
ted to prescribed monetary ceiling
under the Act. There should be no
limitation for making claims for
gratuity where the employers fail to
make payments or deposit the
amounts required under the law.

(ix) The idea of revival of Labour Ap-
pellate Tribunal in order to minimise
delays in High Courts etc. was favou-
red. Liberalisation of quulifications
prescribed for appointment of judees
of Tribunals courts under the Industri-
al Disputes Act was favoured. There
was also a suggestion 10 constitute a
separate cadre of such judges.

(x) The need for strengthening of moni-
toring arrangements made regarding
labour situation at State levels was
emphasised.

(xi) The State Governments should con-
sider setting up pollution control

boards.

(xii) In regard to child labour, it was
decided that » sub-group of State
Labour Ministers to study in depth
the problem regarding the possibility
of prescribing a higher minimum age
for entry to employment and to make
recommendations to the Central
Government.

(xiii) In the matter of absorption of Con-
tract Workers on regular jobs, a
provision in the Contract Labour
(Regulation and Abolition) Act
similar to Section 25 (b) of the Indus-
trial Disputes Act should be made.
Contract Labour should get remune-
ration equal to regular workers doing
the same or similar type of jobs.

(xiv) The identification of bonded labour
Was a continuous process; same was

true for their rehabilitation, wherever
screening committee had hot been
formed urgent steps should be taken
to constitute them. Steps for the
rehabilitation of bonded 1.bour
should be taken concurrently with
their release.

L.P.G. Connections

2644 DR. KRUPASINDHU BHOI : Will
the Minister of ENERGY be pleased to state:

(a) the number of LPG connections rele-
ased during the last six months in the coun-
try and number of persons on the waiting
list ; and

(b) the steps being faken to give LPG
connections to every needy person ?

THE MINISTER OF STATE IN THS
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
During August-Janusry 1983-84 8.60 lakhs
LPC connections have been released. The
waiting list in the country as on 31.12.83 is
30.82 lakhs.

(b) Steps have been taken to provide new
gas connections accordi g to phased enrol-
ment programmes, which include opening of
new Bottling plants, appointment of new
LPG dealers, procurement of adequate
equipments etc.

Pending Applications For New Telephone
Conpection in Orissa

2645. SHRI NITYANANDA MISRA :
Will the Minister of COMMUNICATIONS/
be pleased to state :

(a) the number of applications pending in
different Districts of Orissa for getting tele-
phone connections as on 31st January, 1984 ;

(b) the number of telephone connections
expected to be provided during 1984 ; the
different Districts of Orissa and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS/

(SHRI VIJAY N. PATIL) : (a) to (c)
Required information is given in the
Statement Practically all ' the = waiting
applicants except those in Cuttack and

Bhubneshwar and a few nonfeasible cases are
likely to be provided with telephone in 1984,
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SI. No. Name of District Name of applications Number of Telephone
pending for Telephones Connections expected
connections as on to be provided during
31.1.1984 1984

1. Balasore 136 120

Z Bolangir 18 15

3 Cuttack 1164 500

4, Dhonkangal 110 100

- Keonjhal 30 25

¢, Mayurbhanj 100 90

y/ Phulba ni 7 5

8. Ganjam 193 140

9. Koraput 86 75

10.  Kalahandi 23 20

11, Sundergarh 570 520

12. Sambalpur 99 f90

13 Puri 1529 1000

Total 4065 2700

Power Transmission Schemes Approved
By Planning Commission For Orissa

2646. SHR1 CHINTAMANI PANIGRA-
HI: Will the Minister of ENERGY be
pleased to state :

(a) whether Planning Commiss on has
approved some additional power transmis-
sion schemes for different States ;

(b) if so, the number of schemes sanc-
tioned in 1983-84 ;

{c) the number of them for Orissa ; and
(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : Yes, Sir.

(b) During the year 1983-84, Five Power
Transmission Schemes in different States
have been approved by the Planning Com-
mission,

(c) and (d) NIL

Price Control on Drugs Manufactured By
CIPLA Laboratories :

2647. SHRI RAMNATH DUBEY : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

whether it is a fact that there is no price
control for the drugs manufactured by the
Cipla Laboratories ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): No, Sir. The prices of bulk drugs as
fixed by the Government under the Drugs
(Prices Control) Order, 1979 extends to the
bulk drugs produced by M/s CIPLA
(Chemical Industrial & Pharmaceuticals Labs.
Limited) as well.

Bogus Voters in Delhi

2648. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Election Commission has
received complaints of lnrge scale bogus
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voters in the voters list being prepared for
Delhi ;

(b) if so, the details thereof ;

(c) whether any enquiry has been conduc-
ted ; and

(d) if so, the details thereof,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIJAGAN

NATH KAUSHAL) (a) and (b) The
intimated

Election Commission has
that during the course of revision
of electoral rolls in Delhi, last under-

taken with reference to 1.1.84 as the qualify-
ing date and also prior to that, it received
certain complaints alleging enrolment of
bogus voters in certain parts of electoral
rolls of some of the Parliament/Metropolitan
Council Constituencies in Delhi. A state-
ment (Statement 1) {Placed in Library, See
No. LT/7921/84] showing the details of thesc
complaints is laid on the Table of the House.

(c¢) and (d): The Commission has infor-
med that such complaints were forwarded to
the Chief Electoral Officer, Delhi for enquiry
and report or appropriate/necessary action.
In certain cases, where deemed necessary by
the Commission, it issued appropriate
instructions/directions to the Chief Electoral
Officer. On receipt of one or two complaints,
sample checking of applications filed for
inclusion of names of Form 6 and objections
filed in Form 7 which were accepted by the
Commission through a team of officers depu-
ted from the Commission. Two Statements
(Statement Il and I11) showing the result of
enquiry are also laid on the Table of the
House. [Placed in Library. See No. LT/ 7921/

84]

UATQ & AW 1 faaet
fasl & wiat § v Afaarg

2649. =Y fazaraw gwarfan : F#0
AT WA A FATH AT FIT FT 0 10—
» (%) ®a1 g 99 @ & sreqra & sk
< faadr fasi # @& w77 &, ogf sfaa
IF JAT Ht syFedr g §; A1 fag &
AT A qIEE T ZE-FET g g
LE #H

(&) #7ar aTwIT ¥/ WAl #T 9@qT
FmET AR @i fag srw JqT Iyeew
FUA T T FGM ; {

(7) afz gf, @ #7 a% < afz 7,
ar Igd T FIOTE 7

qu AWwwa ¥ agwe (s fao
QAo qifew) : (F) St AL |

() a1z (1) 5= & ag Iz

Setting up of T.V, Centre in Bhawani-
Patna (Orissa)

2650, SHRI RASA BEHARI BEHERA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of towns in Orissa propos-
ed to be covered by Doordarshan network ;

(b) the time by which Doordarshan net-
work will start functioning in these areas ;

(c) whether any scheme has been formu-
lated to set up a Doordarshan Centre in
Tribal and backward areas ; and

(d) if so, whether Bhawanipatna town in
the District Kalahandi a backward and tri-
bal area can be considered for setting up a
Doordarshan centre ; details thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS. (SHRI
H.K.L. BHAGAT): (a) A High Power TV
Transmitter at Cuttack and Low Power
Transmitter at Rourkela, Berhampur and
Koraput are under installation in Orissa in
addition to the existing transmitter at
Sambhalpur.

(b) The above centres will startd function-
ing during 1984-85.

(c) TV Service is excepted to be available
to parts of the Tribal/backward districts
of Koraput, Ganjam, Sambalpur, Sunder-
garh, Keonjhar, Mayurbhanj and Baleshwar
(Balasere),
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(d) TV service in the uncovered areas of
Orissa will be considered in the future plans
depending upon the availability of resource:.

Feasibility of ‘Wirele:s’ Electricity Supply

2651. SHRT G. BHOOPATHY : Will the
Minister of ENERGY be pleased to state :

(b) whether attention of Government has
been drawn to the reported feasibility of
‘wireless’ electricity supplv ;

(b) if so, the details thereof 3 and

(¢) whether any steps are being taken to
introduce this system in our country ?

THE MINISTI R OF STATE IN THE
MINI*TRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) and (c) Do not arise.

e’ TIRERT W 9T %
miEfas a8 591 A4 F W

2652. 9t~ famar $md mEamEd
FAT FAT 84T 9 A4 (F FN & F ¢

(F) T qg ww g f& uwema ¥
Saanat & fage cqiqEe” § wmgfas aa
as & M womiT faw g

(@) ¥37 T |9 7 99 qIA F9 &
fau fezw w19 mvew ¢ fear aar g afz
gf, a1 agf 97 ;e o’ ar #Egr
afga sw a4 & A Fa1 g wgl fegw
FIT 90 @I E ; AT

() Fef qz fradt wmA /A qar
qF & qIF A7 FTATHAE 7

Fal awg ®  G@ifeaw  fawwr #
sy ®A (&0 AT we fawm) o (F)
qaEnNd & gaaa (9 § qi@i® g 7
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Sale of ash by Badarpur Thermal Power House

2653. SHRI TARIQ ANWAR : wili the
Minister of ENERGY be pleased to state :

(a) whether Badarpur Thermal Power
House, Badarpur-Delhi has been spending
about Rs. 1 crore on the storage of ash ;

(b) if so, whether the said power house
has been selling large quantities of ash and
earning huge profits thereby ;

(¢) if so, whether the purchaser of this
ash is not able to lift this ash easily from the
said power house ;

(d) if so, whether the authorities of the
power house have not paid any attention
towards this ;

(e) if so, the steps proposed to be taken
by Government to ensure easy; availability of
the said ash ; and

(f) if no steps are being taken, the reasons
therefor ?

THE MINIS'ER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) The process of
dispusal of ash produced in a coal based
power siation and its storage are integral
parts of the various activities of operation
of a thermal power plant and it is difficult to
quantify in isolation the expenditure incurred
on storage of ash alone.

(b) At present there doss not appear to
be a regular market demand for ash, How-
ever, sale of small quantities of ash have
been made from time (o time based on con-
sumer’s requirements, The question of
earning huge profits, therefore, does not
arise.

(c) The purchasers of ash have been lift-
ing ash easily from ash siorage pond and no
difficulties have been noticed.

(d) to (f) Do not arise.
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#aq gzaa weqar (= feqr)
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Disparity in pay scales of Teachers
at Nelveli Lignite Corporation

2655. DR. V. KULANDAIVELU : Wil |
the Minister of ENERGY be pleased to

state

(a) whether he is aware of the gross
disparity in the scales of pay of teachers of
different groups doing the same work i.e.
NLC scale of pay group and >tate Govern-
ment scale of pay group at Neiveli Lignite
Corporation Schools at Neivili Complex :

(b) if so, the remedial measuies taken by
his Ministry ; and

(c) if not, the reasons for delay in settling
the long pending teachers issue at NLC ?

THE MINISIER OF STATE IN THE
DEVELOPMENT OF CuAL IN THE
MIGISTRY OF ENCRGY (SHRI DALBIR
SINGH) : (a) to (¢) There 1s a differcnce in
the NLC scales of pay and Stute Government
scales of pay. This 15 because when NLC
staried its schools, they exteuded the NLC
scales of pay. In 1974, the NLC adopted
the State Government scales of pay for fulure
recruitment. ‘lhis has been coveied by the
settlement with the Upnions and tue new
recruits had given their willingness for this
scale of pay. 1The policy followed by NLC
is also in accordance with the guidelines set
out by the Bureau ot Public Enterprises that
the State Government patlern should be
followed as far as possible in the schools
affiliated to State Government Lducation
Boards and the scale of pay of CBSE to the
schools affiliated to it.
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The gap in pay scales will narrow down
as and when the State Government either
revise their scales of pay or gives interim
reliefs. Further, the strength of teachers
covered by the NLC scales of pay is diminish-
ing due to normal wastages.

Import of Benzene

2656. SHR1 AK. BALAN: Will the
Minister of ENERGY be pleased to state :

(a) whether Government had given per-
mission to import Benzene to any agency ;

(b) the total requirement of the Benzene
at present ;

(c) whether the Cochin Refineries Ltd.
has submitted any project report for the
production of Benzene ; and

(d) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir.

(b) Around 1,30,000 tonnes.

(c) and (d) The feasibility report submitted
by the Cochin Refineries Ltd. is under
process.

Opening of Post Offices, Telephone Exchanges
and Telegraph Offices in Andhra Pradesh

2657. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMUNICATIONS be pleased to state :

(a) the number of post offices, telephone
exchanges and telegraph offices opened or
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proposed to the opened in be current
financial year in Andhra Pradesh ; and

(b) the location of each to be opened
during the year 1984-85 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) The number
of post offices proposed to be opened is 150.

Normal 85
Backward 35
Tribal 30
Total 150
Opened
Normal 81
Backward 30
Tribal 27
Total 138

No. of telephone exchanges proposed

to be opened 50
Opened so far 3]
Telegraph offices (combined offices)

proposed to be opened 300
Opened so far 8

(b) The location of each to be opened
during the year 1984-85 in respect of opening
of post offices and telegraph offices is yet to
be finalised. The list of telephone exchanges
likely to be opened during 1984-85 is given in
the statement. These will be opened pro-
gressively depending upon the availability
of the equipment.

STATEMENT

Sl. No. Name of Exchange Type of Exchanges No. of lines
1 2 3 4
1. Guntur Indigenous crossbar 2000 lines
2. Charminar Japanese crossbar 6000 lines
3. Saifabad Electronic Digital

Exchange (Imported) 10,000 lines

4. Denkeswar Indigenous strowger 25 lines

5.  Choutupalle

-do- -do-
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1 2 3 4
6 Kanekal Indigenous strowger 25 lines
7.  Chinsakothapalli -do- -do-
8 Kembadur -do- -do-
9. Narsapuram -do- -do-
10. Chabala -do- -do-
11.  Yullur -do- -do-
12.  Gagulapalle -do- -do-
13.  Kotakonda ~do- -do-
14, Velpanur ~-do- -do-
15.  Thungabhadra -do- -do-
16. Velgal -do- < aflo
17.  Telkapalli -do- -do-
18. Amarabad -do- -do-
19, Mecherla -do- -do-
20.  Kothatalli -do- -do-
2. Nerva -do- ~do-
22, Doma -do- -do-
23, Edulabad -do- -do-
24.  Raipore -do- -do-
25. Arutla -do- -do-
26. Loyapelly -do- -do-
27.  Jabbaerongapur -do- -do-
28. Shivampet ~do- -do-
29.  Ragode -do- -do-
30. Dachepalli -do- o
31.  Kaalhar -do- -do-
72,  Chintaletheruon -do- -do-
13, Alipur do -do-
34,  Inder Kasam -do- -do-
3s. Elamala -do- -do-
36. Bha;11.ur -do- -do-
37. Mamillapadu -do- do-
38. Annammedu ' do- -do-
39. Armenipedu -do- -do-
40. Deguva -do- -do-
41. Nidumusalla ~do- -do-

42. Marripadu -do- ~do-
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1 2 3 4
41, Cherlopalle Indigenous strowger 25 lines
44, Ramasamudra -do- -do-
45. Sachadandalpalli -do- -do-
46.  Sachadandalpalli -do- -do-
47, Lakkanapalle -do- -do-
48. Revala -do- -do-
49,  Bellamkonda -do- -do-
50.  Peraballi -do- -do-
51. Kankalgunte -do- -do-
52.  Challur -do- sl
33, Ragali -do- -do-
54.  Kutukulur -do- -do-
5. Malakapalli -do- -do-
56. B.R. Rachapalli -do- ~do-
57. Yallampeta -do- -do-
58.  Neredpalli -do- -do-
59. Navabpet -do- A=
60. Venkatapur -do- -do-
61. Challagariga -do- -do-
62. Taduvai -do- -do-
63. Tatikonda -do- -do-
64, Murtial -do- -do-
65. Mellampalli -do- -do-
66. Nardanam -do- -do-
67. Neredupalli -do- -do-
68, Nagaram -do- -do-
69. Sirshad -do- -do=
70. Pothureddipalli ~do- -do-
71.  Govardhanagiri -do- -do-
72. Sultanapur -do- -do-
73. Kathalapuram -do- -do-
74. Chevendra -do- ~do-
75. Saguru -do- -do-
76. Charhkonda -do- ~do-
1. Chennpuram -do- -do-
78.  Sakhavaram -do- -doe
79. Lengamguttsa -do- -do-
80. Serbhevaram -do- -do-
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Growth of Assets of Large Industrial Houses
Since Enforcement of MRTP

2658. SHRI ERA ANBARASU : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) the principal features of the growth
of large industrial houses since the MRTP
Act came into force in 1970, as has been
revealed by the study of the Department of
Company Affairs ;

(b) the principal features of assets of
these large industrial houses, as has been
revealed by the Reserve Bank of India in its
study on finances of medium and large public
limited companies ; and

(c) in this background how can the
Department of Company Affairs maintain
that there has been undue concentration of
economic power in large houses ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) A

preliminary study undertaken by the Deptt.
of Company Affairs on the growth of assets
of the top ten large industrial houses as of
1971 reveals that the annual growth rate of
these MRTP Houses during 1972-77 was
lower as compared to their growth during
1964-71, i. e, prior to the period when the
MRTP Act came into force.

(b) The Reserve Bank of India study on
the Finances of Medium and large public
limited companies does not specifically relate
to growth of assets of large industrial
houses.

(c) Does not arise.

North Searsole Scheme under ECL

2659. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of ENERGY
be pleased to state :

(a) whether North Searsole 3 and 4, 5
and 6, 7 and 8 incline scheme under Eastern
Coalfields has been sanctioned ;

(b) if so, the details of the scheme, viz.
the location, estimated reserve, estimated
raising and the employment potentiality
when complete and the targer date of
completion ;
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(c) whether it is a fact that unnecessary
delay is being made in starting the work of '
implementation of the scheme ; and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI'DALBIR
SINGH) : (a) Yes, Sir, The scheme was
sanctioned by the Central Government in
October, 1978.

(b) Location : 18 Kilometers East of
Asansol and on the North
Side of G.T. Road ;

Estimated : 28.64 Million Tonnes.
Reserve

Estimated : 1.16 million tonnes per
raising annum.

Employment

potentiality

when com-

pleted : 1180

Target date

of com-

pletion : 1992-93

(c) and (d) : Delay in starting the work
for implementation of the scheme was caused
due to forced stoppage of construction
activities by local youths during the period
from September, 1979 to August, 1983.

Places in Orissa Surveyed for Oil Exploration

2660. SHRI CHINTAMANI JENA :
Will the Minister of ENERGY be pleased to
state :

(a) the name of the places in Orissa
which have been surveyed in regard to off-
shore and on-shore oil exploration ; and

(b) the details thereof and the result
achieved ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) Surveys have been conducted in Orissa in
the following places :—

OFFSHORE
Mahanadi Basin off Orissa Coast in '
Bay of Bengal.
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ONSHORE
Cuttack, Puri, Paradip, Rajnagar,
Binjharpur, Bali Chandrapur,

Kendrapara, Patamundai, Chandbali
and Balasore.

(b) The surveys included aeromagnetic,
marine and Geological seismic surveys,

Exploratory drilling programme in
offshore Mahanadi basin is continuing. So
far there is mno indication of commercially
producible hydrocarbons.

Survey data collected from onshore areas
has been processed and is under interpreta-
tion.

Implementation of thirty schemes approved
by ECL

2661. SHR1 AJIT BAG : Will the
Minister of ENERGY be pleased to state:

(a) whether the implementation of the
thirty schemes that has been approved, is not
being done by Eastern Coalfields Ltd ;

(b) if so, the details of the schemes with
the date of approval and action taken for
implementation till date with locations,
estimated reserve, estimated raising on the
completion of the schemes, anticipated dates
of completions and details of employment
potentialities of these schemes ; and

(c) the details of action being taken for
keeping the schedule of completion dates of
these schemes, scheme-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (c¢) The information is
being collected and the same will be laid on
the table of the House in due course.

Machines with Swang Colliery of Kathara

Area

2662. SHRI A. K. ROY : Will the
Minister of ENERGY be pleased to state ;

(a) the number of mining machines, like

Dumper, Dozer, Shovel, available with
Swang Colliery of Kathara area as on
1 January, 1984 and the cost of each
machine ;

(b) the number of machines that remain
in operation and that kept idle or on repair ;
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(c) capacity utilisation of each machine
for the last six months, facts in detail ;

(c) whether it is a fact that there has
never been a proper utilisation of the costly
machines procured ; and

(e) if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a*to (¢) The information is
being collected and will be laid on the Table
of the House.

Verification of coal stock in Kathar Area

2663, SHRI A. K. ROY : Will the
Minister of ENERGY be pleased to state :

(a) whether there has been physical
verification of the coal stock in Kathara area
at any time ;

(b) if so, facts in details giving dates of
such verification and the result in the last
three years ;

(c) whether there has been any survey
about the number of coal depots running in
the Gomia P, S. around Kathara, the names
of the persons running the depots and
the amount of coal transacted by them in the
last one year ;

(d) if so, facts in details

(¢) whether he is aware that there is
open loss of Kathara coal by the anti-social
elements in the area in collusion with the
managements ; and

(f) whether Government would make a
probe into the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) There has been
regular physical verification of coal stocks in
every colliery of Kathara area. Since coal
stocks are not susceptible to very accurate
assesstment on account of factors such as
undulation of the ground where stocks are
kept, the degree of compaction that has
taken place in the stocks etc., a veriation of
59, against the book stocks is considered
within the permissible margin of error. The
verifications conducted for the last three
years revealed that the variations in Kathara
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area between the book stocks and physical
stocks, were within the permissible limit of

59%.

(c) and (d) No survey has been carried
out in the coal company about the number
of coal depots running in the Gomia P. S.
around Kathara area. However, during
petrelling by security personnel heaps of
coal were detected and subsequently the coal
company lodged complaints with the Gomia
P. S. on 17.6.83, 25.7.83 and 24.1.84. There-
after the District Authority seized 178 tonnes
of coal from these heaps which were subse-
quently handed over to the coal company.

(e) No, Sir.

(f) A committee has been constituted by
the district authorities to take appropriate
action as and when they come across any
irregularities by anti-social elements.

Amount paid to Contractors for carrying
sand and transporting coal in BCCL

2664. SHRI A. K. ROY : Will the
Minister of ENERGY be pleased to state ;

(a) the details of the amount paid to the
contractors carrying sand and transporting
coal within the collieries in the last five
years, with year-wise break-up for coal and
sand transport separately and with area-
wise break-up in Bharat Coking Coal Ltd.

(b) particulars of the first ten coal and
sand transport contractors in BCCL for the
same period and the amount paid to each of
them with year-wise break-up ;

(c) whether there is any move to depart-
mentalise the transport contract ; and

(d) if so, the steps taken in
thereof ?

regard

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) Information is being
collected and will be laid on the Table of the
House.

(c) and (d) Yes, Sir, The management
have been directed to achieve cent per
cent Departmentalisation of the Transport of
both coal & sand in a phased manner. The
progress achieved are reviewed periodically
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by a Committee headed by a Joint Secretary,
Department of Coal.

Sick Wells in Country

2665. SHRT NAVIN RAVANI :

SHRI MOHAN LAL PATEL :
Will the Minister of ENERGY be pleased to
state :

(a) the number of sick wells still existing
in Gujarat State and in other oil producing
areas in the country ;

(b) the steps being taken to re-start the
production from these oil wells ;

(c) the number of sick wells started
re-functioning during the year 1983 : and

(d) the steps being taken to explore the
possibilities of new oil fields in off-shore and
on-shore in different parts of the country
especially in Gujarat and Orissa ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) At present there
are 470 sick wells in the country including
306 wells in Gujarat.

(b) Some of the steps being taken and :

(i) increasing the number of workover
rigs.

“(ii) putting che workover rigs on round
the clock shifts.

(iii) stimulation of sick wells,

(iv) putting wells in artificial lifts pro-
gressively.

v) ‘acquisition of modern & sophisticated
equipment & tools for workover opera-
tion.

(c) 206.

(d) ONGC & OIL propose to intensify
exploration programme both onshore and
offshore in the coming years, The detailed
exploration programme for the'coming years
for_the onshore and offshore areas including
Gujarat and Orissa would be available only
after the finalisation of the Seventh Plan,
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Post Offices, Telegraph Offices and Telephone
! Facilities to Villages of Gujarat State

2666. SHRI NAVIN RAVANI :

SHRI AMARSINH RATHAWA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of villages which are
still without the facilities of post offices,
telegraph offices and telephone facilities in
Gujarat State, District-wise;

(b) the number of villages likely to be
covered during the year 1984 by the said
facility; and

(c) whether any target has been fixed and
by when the whole Gujarat will have all the
above facilities, the details thereof ?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : The number of
villages which do not have Branch Post
Offices or counter service and Telecom. faci-
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lities is given in the Statement. However all
villages in Gujarat have the facilities of daily
delivery and clearance of letter boxes.

(b) As per plan for 1984-85 the following
additional facilities are likely to be provided.

Opening of new post
offices.

Provision of counter
service postal

90 villages.

facilities. 100 villages.

Planting of letter
boxes.

Opening of long dis-
tance Public telephone/
telegraph offices.

25 villages.

100 villages.

(c) Postal facilities are being provided
progressively in a phased manner. The
Telecommunication facility is likely to become
accessable within 5 Kms. to most of the
habitants in the country including Gujarat
State progressively by 1990 per present
policy.

STATEMENT

ANNEXURE

Name of District.

No. of villages not
having telecommuni-
cation facility.

No. of villages not
having facility of
post office including
counter service.

1, Amreli
2. Bhyj
3. Jamnagar
4. Junagadh
5. Rajkot.
6. Surendranagar,
7. Bhavnagar.
8. Ahmedabad.
9. Gandhinagar.
10. Mehsana.
11. Palanpur.
12. Himatnagar.
13. Dang
14. Bulsar.
15. Surat.
16. Panchmahal.
17. Baroda
18. Kheda
19. Baroach
20. Union Territory

435 145
477 258
613 211
970 369
716 163
430 203
720 270
468 131
28 16
370 297
1230 743
507 493
304 232
407 127
1389 228
1830 1086
1618 733
47 180
1207 466
— 35
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Electronic Telephone Exchange in
New Delhi

2667. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMUNI-
CATIONS be pleased to state :

7 (a) whether an electronic telephone ex-
change has been set up in New Delhi;

(b) if so, the cities in the country con-
nected with that electronic telephone ex-
change;

(c) the present capacity of that exchange;

(d) whether Government propose to
increase the capacity; and

(c) if so, what would be the augmented
capacity ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) It is presu-
med that the question refers to the Electronic
Trunk Automatic Exchange which has been
set up recently in Delhi if so the answer is

" Yes, Sir.

(b) As on date a total of 168 stations
are connected to the Delhi Electronic Trunk
Automatic Exchange. The list of stations is
given in the Statement,

©

(d) There is no proposal at present to
increase the capacity of the Delhi Trunk
Automatic Exchange.

the present capacity is 8000 lines.

(¢) Does not arise.

STATEMENT

1. Abohar 2. Agra
3. Aizawl 4. Allahabad
5. Alleppey 6. Alwaye
7. Ambala 8. Anakapalli
9. Anantapur 10. Andal
11. Angamalli 12. Arrah

» 13. Asansol 14, Attur
15. Aurangabad 16. Bagalkota
17. Bangalore 18. Barakar
19. Bahula 20. Bareilly
21. Baroda 22. Belgaum
23. Bellary 24. Bhadravati

25.
217.
29.
31.
33.
35.
37.
39.
41.
43,
45.
47.
49.
53,
53.
55,
57,
59.
61.
63.
65.
67.
69.
71.
73.
75.
7.

79.
81.
83,
8s.
87.
89.
91,
93,
95,
97.
99.

101.
103.
105.
107,
109,
111,

Bhatinda
Bhubneshwar
Bombay
Burnpur
Chandigarh
Chhapra
Chingleput
Chalakudi
Cuttack
Davangere
Dharmapuri
Durgapur
Ernakulam
Ferozpur
Gandhinagar
Gorakhpur
Guntur
Harihar
Hosur
Hubli
Jabalpur
Jammuria
Kakinada
Kharagpur
Koshikalan
Kovilpatti

Kozhikode
(Calicut)

Khandwa
Kottarakkara
Lampbhalpet
Machallpatnam
Madurai
Mangalore
Mavelikara
Mehsana
Muzaffarpur
Mettupalayam
Nagapattinam
Nagpur
Narak Kal
Neamatpur
Neyyattinkare

Ooty
Palghat
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26. Bhimavaram
28. Bilaspur
30. Burdwan
32. Calcutta
34. Chengannur
36. Chidambaram
38, Cnitradurga
40. Coimbatore
42, Darbhanga
44. Dhanbad
46. Dispur

48. Dindugal
50. Erode

52. Gadag

54. Gangtok
56. Gudivada
58. Gurgaon
60. Hassan
62, Haldia

64. Hyderabad
66. Jamshedpur
68. Jullundur
70. Khammam
72. Kohima

74. Kota

76, Kottayam
78. Kobhlapur

80. Kunnamkulam
82. Kodaikanal
84. Ludhiana
86. Madras

88, Malda

90. Mannargudi
92. Mayuram
94. Mercara
96. Mysore

98. Nadiad
106. Ahmedabad
102. Nagar Koil
104. Nasik

106, Neliore
108, Ongole
110, Palakole
112. Palai
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113. Panjim 114. Patiala

115. Pondicherry 116. Pillibhit

117. Pudukottai 118. Pune

119. Puttur 120. Quilon

121. Rai Bareilly 122, Rajapalayam

123. Rajapura 124. Raipur

125. Rajamundry 126. Rajkot

127. Ranchi 128. Raniganj

129. Rourkela 130. Rupnarainpur

131, Shahjabanpur 132. Salem

133. Samastipur 134, Sasaram

135. Sattur 136, Shillong

137. Shivoik 138. Siliguri

139. Sitapur 140. Surat

141. Srikakulam 142. Theni

143, Tiruchirapalli 144. Tirupati

145, Tiruppur 146, Tiruvalla

147. Thairuvarur 148, Thrichur

149, Trivandrum 150, Tumkur

151, Tuticorin 152. Thadepali Kudam

153, Thenali 154. Thirumangalam

155. Thirunelveli 156. Udipur

157. Udipi 158. Udumalpet

159. Ujjain 160.. Varanasi

161. Vellore 162. Vijayawada

163. Villaupuram 164, Virudhunagar

165. Vishaka- 166. Vizianagaram
patnam

167. Warangal 168. Yamuna Nagar

Target of Drugs Production in Sixth

Plan
2668. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of CHEMICALS

AND FERTILIZERS be pleased to state the
target of drugs production at the end of
Sixth Five Year Plan in public sector, private
sector and foreign, small sector separately ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : The Sixth Five Year Plan (1980-
85) document estimated the annual require-
ments of bulk drugs and formulations by
1984-85 at Rs, 815 crores and Rs. 2450
crores respectively. The indigenous produc-
tion of bulk drugs and formulations by
1984-85 was expected to be Rs. 665 crores
and Rs. 2450 crores respectively. In the
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Public Sector, the production of bulk drugs
and formulations by 1984-85 was expected to
be Rs. 219 crores and Rs. 330 crores respec-
tively, The document did not indicate the
likely production in the other sectors.

However, the value of production in di-
fferent sectors by 1984-85 as expected by the¥
Working Group on Drugs and Pharmaceuti-
cals for the VI Plan is as follows :

Sl. Sector Value of expected produc-
No. tion during 1984-85
(Rs. in crores)
Bulk Drugs Formulati-
ons
1. Public
Sector 215 330
2. Indian
Organised
Sector 265 910
3. FERA
companics 135 720
4. Smatl Scale
Sector 50 490
Total 665 2450

The Planning Commission in their mid-
term appraisal have revised the overall tar-
gets of indigenous production for bulk drugs
and formularions for the terminal year of the
VIth Five Year Plan to Rs. 500 crores and
Rs. 1950 crores respectively. Every effort
will be made to reach these targets.

Misuse of Costly Bulk Drugs

2669. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state :

(a) whether Government are aware that
on an average 65 per cent of the costly bulk
drugs are misused to manufacture tonics,
pick-ups and marginal remedies at the cost
of essential and life-saving drugs which acc-
ount for hardly 359 of the production incl-
uding drugs for prevention of diseases; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) The medicines manu-
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factured in India include life-saving drugs,
drugs for common illness and House hold
remedies, like in other countries of the wo-
rld. These medicines are prescribed by
Medical Practitioners for debilitating diseases
#ad to provide symptomatic relief. It is,
therefore, not correct to say that the use of
Tonics and other House hold remedies cons-
titute ‘‘a misuse of drugs”. The preparations
referred to in the question are multi-vitamin
formultation for which only about 109/ of the
bulk drug production in the country is used.

Percentage control of bulk drugs and
formulations by Multinationals

2670. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of CHEMICALS
'AND FERTILIZERS be pleased to state the
percentage of bulk drugs and formulations in
country that multinationals are controlling ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : The Minister has been monitor-
ing the production of 86 essential bulk drugs
in the Organised Sector. A beginning has
also been made to monitor the production of
Bulk drugs in the Small Scale Sector.  Per-
centage of value of Bulk Drugs produced by
FERA companies to the total value of indi-
genous production during the financial year
1982-83 is of the order of 229.

According to available data on retail
trade sales of 163 major companies, market
share of FERA companies for the calendar
year ending 1983 is of the order of 30%.

Transfer of Drug Technology by Multi-
national Companies

2671. SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of CHEMICALS

AND FERTILIZERS be pleased to state :

whether the multinationals are denying
¥ transfer of technology hampering develop-
ment of self-reliance in drug technology, if
so, whether Government have allowed most
of their products including some essential
drugs much higher mark-up under category "

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : Technology for the production
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of bulk drugs is available with multinational
companies, Indian Companies, Research La-
boratories and Institutions and wherever not
available could also be imported on suitable
terms. The price controlled formulations are
specified in the Third Schedule to the Drugs
(Price Control) Order, 1979. Category-I
formulations are allowed to mark up of 439,
on the ex-factory cost, Category-1I formula-
tions are allowed a mark up of 55%, on the
ex-factory cost and Category 11I formulations
are allowed a mark up of upto 1009/ on the
ex-factory cost to all the manufacturers whe-
ther they are Multinational or wholly Indian
Companies. The formulations which are not
specified in the Third Schedule are not price
controlled.

Automization of Telephone Exchange

2672. PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the name of the telephone exchan-
ges at District headquarters with locations,
State-wise, for the automization of which the
foundation stones of the buildings have been
laid during the past three years;

(b) the dates on which the stones were
laid alongwith the names of the dignitaries
who laid the stones;

(c) the latest progress made in the con-
struction of the buildings of these exchanges
and the likely date by which they would be
completed and exchanges automatized; and

(d) the reasons for delay in each case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) to (d) The
requisite information is given in the State-
ment. .
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STATEMENT
(@) ® © (d
State/Station date of laying Name of Progress
foundation Dignitory  Likely Automa- Reasons
stone of Bldg. tization for v
completion  expected by delay
1. Guntur (Andra 9.4.82 Shri S. K. March 84  March 85 No delay
Pradesh) Ghose DG,
P&T
2. Sandaraddy (do) 11.5.80 Shri C. M. March 84 Dec. 84 Contracual
Stephen delay
3. Nizamabad (do) 15.3.83 Shri T. H.  July 84 July 85 No delay
Chowdhary
(GMT
Andhra)
4. Bhagalpur 14.5.82 Shri Bhagwat June 84 March 85 No delay
(Bihar) Jha Azad
5. Gulbarga 22.10.81 Shri C, M. Completed 1984-85 No delay
(Karnataka) Stephen “
0. Dhule 30.4.81 Shri V. N. March 84  Dec. 84 No delay
(Maharashtia) Patil
7. Kulu (Himachal 14.5.83 V. N, Dec. 85 March 86
Pradesh) ) Gadgil
8. Hamirpur (do) 25.6.82 Shri Yogendra Match 85 March 86 Case for im-
Makwana port of conta-
inerised elect-
ronic excha-
nge is under
process.
9. Chittoorgarh 10.9.81 Shri V. N. Completed March 85 No delay
(Rajasthan) Patil
10. Thanjavur 26.9.82 Shri V. N. June 84 Dec. 85 Bldg. progress
(Tamilnadu) Patil slow due to
acute shortage
of cement.

Installation of Telephone/Telegraph Lines in
Areas Affected by SAXs’ Power Parallelism

2673. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the Power
Telecommunication Co-ordination Committee
takes unnecessarily long time in clearing
cases for the installation of telephone/tele-

graph lines in areas affected by SAXs/power
parallelism caused by the transmission lines,
etc. enroute and does not accord any ™
priority to provide relief to sufferers of
power parallelism who lose many of their
telecom, facilities for no fault of theirs;

{b) if so, the details of the eases for
N. W. Circle which are pending with the
PTCC for clearance for over (i) two years,

(



145 Written Answers PHALGUNA 23, 1905 (SAKA)  Written Answers 146

(ii) one year and (iii) six mounths and the
reasons for this delay; and

(c) whether Government would wake
upto the need for early clearance of such
cases by PTCC as it is in the nature of
eelief ;

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.
(b) (i) Nil,
(ii) Nil

(iii) (a) Coaxial cable-one case

Ludhiana-Jagroan-Moga-Zira-Ferozepur
was referred to PTCC on 20.8.83 and pen-
ding with Member (power/PSEB) Patjala
for making of the power lines & calcu'ation

of induced voltages from these power lines

on the coaxial cables.

(b) Bilaspur-Barmana SAX line case
pending with Central PTCC since 25.10,83,

(c) As per the PTCC procedure if any
telecom line is referred for PTCC clearance
it has to undergo certain stages of proces-
sing by different field units of P&T/Electricity
Board & CentraleElectricity — Authority.
Time limits have been specified for comple-
tion of these stages by the various agencies
involved.

Relaxation in Norms for Opening and Upgra-
dation of Post Offices, P. C. Os./C. Os. and
SAXs.

2674, PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Government have relaxed
any norms for the expansion and betterment
of operations (including management) of
telecom. and postal services in the hilly and
backward areas in the country;

(b) if so, brief outlinss of . thre relaxation
in the norms allowed for (i) Opening and
upgradation of post offices (ii) opening of
PCOs/COs and (iii) SAXs;

(c) whether weightage in workload is
also given by telecom. and postal autho-
rities for the sanction of the new adminis-
trative units like head post office, postal and
 telegraph sub-divisions and divisions; and

(d) if so, the nature thereof, and if not,
the reasons therefor ?

DEPUTY MINISTER IN THE MINI-
STRY OF COMMUNICATIONS (SHRI
VIJAY N. PATIL): (a) Yes, Sir, for batkward
areas and those hilly areas which are in the
belt of tribal and backward areas.

(b) Copies of the existing norms adopted
for opening of post offices, PCOs/COs and
SAXs indicating relaxation are enclosed
as Annexure-I, II, III and IV laid on the
Table of the House.

[Placed in Library See No LT/7922/84)

(c) and (d) (i) No weightage is prese-
ntly being given on Postal side. The
question of giving weightage for the sanction
of new administrative units like Head Post
Office and Postal Divisions in hilly and
backward areas in the country is under
examination.

(ii) A Weightage of 25%, on the scale of
units for equipped capacity and working
lines is given extra for areas declared as
difficult terrain by the Government of India
for the norms in respect of telegraph divi-
sions and sub-divisions. For backward
areas a weightage is given for the number
of LDPCOs opened,

Allotment of Gas Agency at Bilaspur in
Himachal Pradesh

2675, PROF. NARAIN CHAND
PARASHAR: Will the Minister of ENERGY
be pleased to state :

(a) whether any protest has been lodged
against the allotment of gas agency at Bilas-
pur in Himachal Pradesh on the plea that
bogus certificates have been obtained for
this purpose and submitted to the Indiam
Qil Corporation;

(b) if so, the details of the protest and
the action taken by Government to - verify
the facts of thc case in consultation with the
10C ;

(c) whether the State Government of
Himachal Pradesh has also ordered an
enquiry into this matter on an appeal by the
quarters not accepting the findings of the
10C; and
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(d) if so, what action would be taken
against the IOC officials if found guilty for
accepting the bogus certificates ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir.

(b) The complainant has alleged that
the candidate-select for award of LPG
distributorship is not the local resident of
Bilaspur and his physical handicap is below
the prescribed percentage of disability. The
complaint was got investigated through 10C.
The Executive Magistrate, Bilaspur, the
Secretary, Municipal Committee Towanship,
Bilaspur and Additional District Magistrate,
Bilaspur, have confirmed that the candidate-
select was a resident of Bilaspur and the
certificates to this eftect were issued by
those authorities after necessary verifications.
The Chief Medical Officer, Bilaspur, has
certified the physical handicap of the candi-
date-select to be over the prescribed limit,

(c) Government is not aware of such an
enquiry ordered by the State Government of
Himachal Pradesh. :

(d) Does not arise, in view of (b) above.

Import of Formic Acid Affecting Production

2676. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state : (a) the number and parti
culars of units manufacturing formic acid
in India; .

(b) whether it is a -fact that policy of
Government allowing the import of formic
acid is adversely affecting the functioning
of these units;

(c) if so, details thereof;

(d) whether the Chief Minister of Kerala
has written to the Union Government on 8
September 1983 in this connection;

(e) is so, the details of his letter and
details of the suggestions made therein;
and )

(f) the details of the action taken by
Union Government on those suggestions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH) : (a) to
(c) For the organised sector sector Licences
have been issued to M/s. Perivar Chemicals
Ltd., Cochin and M/s. Kerala Acids and
Chemicals Ltd., Cochin with capacities of
1500 and 1200 tonnes per annum respectively
for the manufacture of Formic Acid. A
letter of intent has also been issued to M/s.
Gujarat Narmada Valley Fertilizer Company.
Bharuch, for 10,000 tonnes per annum.
In addition some units have been registered
with the Directorate General of Technical
Development.

Against the current estimated demand
of formic acid of 2000 to 2500 tonnes per
annum the production during the last three
years is as below :-

1981 — 1019 tonnes
1982 — 418 tonnes
1983 —_ 125 tonnes
Jan. to

Sept., 1983)

The second unit licenced for manufac-
ture of formic acid came into production
only in 1983.

(d) to (f) Yes, Sir. The Chief Mini-
ster of Kerala has suggested that (i) formic
acid may be removed from Appendix 17
of the Import Policy; (ii) basic Import duty
may be increased to 1009, and Auxiliary
duty to 50% from the existing 709, and
359, respectively; and (iii) as the two units
in the country have gone into production,
the present Import policy may be reviewed
for examining the question of banning the
import of formic acid, The suggestions
made by the Chief Minister of Kerala will
be taken into account while framing the
general policy of the Government on imports
and exports for the year 1984-85.

Setting up of Bench of Kerala High
Court at Trivandrum

2677, SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state :

(a) when the Jaswant Singh Commission
was established and what are its terms of
reference;
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(b) whether Government have included
the question of the establishment of a Bench
of the Kerala High Court with filing powers
at Trivandrum within the inquiry limit of the
Commission;

(¢) if so, the details thereof; and

(d) if not, the reasons for not including
it?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) The Jaswant Singh
Commission was set up on 4th September,
1981 to consider all aspects arising out of the
demand for setting up of a Bench of the
Allahabad High Court for the western distri-
cts of Uttar Pradesh. Demands had also
been made for establishment of permanent
benches of the High Courts of Gaubati, Kar-
nataka, Madhya Pradesh and Madras and
the State Governments concerned had either
requested the Government of India to agree
to the establishment of such benches or had
suggested that such demands be referred to
a Commission. The terms of reference of
the Jaswant Singh Commission were enlarged
on 14th December, 1983. The Commission
is now required to examine and report on
these demnands also as well as to examine all
aspects of the general question of having
‘benches of High Courts at places other than
their principal seats and on the broad princi-

ples and criteria to be followed in this
regard,
(b) No, Sir.

(c) Does not arise.

(d) The State Government had sent a
proposal for the establishment of a Bench of
the Kerala High Court at Trivandrum in
September, 1971. They were addressed in
July, 1973 for completing certain statutory
consultations, The State Government inti-
mated in June, 1978 that the matter was still
engaging their attention. No communication
has been received from them thereafter.

Popularising the Legal Adoption Rules

2678. SHRI K. MALLANNA will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be plcased to state :

(a) whether Government are aware that
the public is not aware of their rights under
the Adoption and Maintenance Act previded
under the Hindu Personal Law; and

(b) ifso, the details of the efforts Go-
vernment have made to popularise the legal
adoption rules so far as the question of ado-
ption for married or unmarried or having
daughter/son is concerned ? ‘

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIJAGAN
NATH KAUSHAL) : (a) and (b) Itis only -
the weaker sections of the community that
are generally ignorant of, and not have the
resources to acquaint themselves with, their
rights and benefits not only under the Hindu
Adoptions and Maintenance Act but also
under other laws. The Central Legal Aid
Committee has already taken a number of
measures for promoting legal awareness amo-
ngst the weaker sections of the community.
These include publication of small brochures,
pamphlets and booklets, setting out in simple
easily intelligible language which the people
can understand, the rights and benefits con-
ferred under various social welfare laws, for
distribution and circulation amongst the
weaker sections of the community, organiza-
tion of legal aid camps witha view, inter alia,
to promote legal awareness amongst the
weaker sections of the people and training
para-legals for spreading legal literacy amon-
gst the weaker sections of the community.

Drug Manufacturing Units in the
Country

2679. SHRI SUNIL MAITRA : Wil
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state the legal drug
manufacturing units existing in the country
and their total turnover ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : To the extent details are availa-
ble there are approximately 175 drug manu-
facturing units in the organised sector besides
small scale units, In the year 1982-83 the
total production of bulk drugs and formula-
tions in the country is anticipated to be of
the order of Rs. 325 crores and Rs. 1600
crores respectively.

Nationalisation of Drug Industries
2680, SHRI SUNIL MAITRA : Will

the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether Government are going for
nationalising the drug industries in the cou-
ntry; and
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(b) if not, the reasons thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) No, Sir.

(b) The economic case for nationalisa-
tion has to be based on the relative net ad-
- vantages accuring to the country in compa-
rison with other alternatives. Government
are of the view that at this stage there is no
case for nationalisation.

Report of N. D. P.D. C,
2681. SHRI SUNIL MAITRA : Will

* the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether the National Drugs and

Pharmaceutical Development Council for the

Drug industry has submitted its report; and
(b) ' if so, the details thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Three Working Gro-
ups appointed op the recommendations of
National Drugs and Pharmaceuticals Deve-
lopment Council have since submitted their
reports. The reports would now be consi-
dered by the National Drugs and Pharmaceu-
ticals Development Council at its next mee-
ting.

Dilution of Equity by Multinational Drug
Companies :

SHRI SUNIL MAITRA :

SHRI SATYASADHAN CHAK-
RABORTY :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government are aware
about the continuous defying of the Govern-

2682.
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ment directives regarding dilution of equity
by the multinationals in drug industry; and

(b) if so, the steps Government propose
to take in this regard ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) No, Sir. However,
representations made by 5 foreign drug com-
panies against the directives issued by Reser-
ve Bank of India for djlution of foreign
equity under Foreign Exchange Regulation
Act are being processed in consultation with
other Government Departments,

Public Sector Fertilizer Units Closed
in 1983

2683. SHRI MOHAN LAL PATEL :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the names of the public sector ferti-
lizer units which have been closed down dur-
ing the year 1983;

(b) the number of days of production
lost and the details of production suffered;

(©)

jobless;

@

and

(e) the steps taken by the Government
to solve the Problem and avoid the closure of
such units in future ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) The Public Sector
fertilizer units which remained closed during
1983, the number of days of production lost
and details of production suffered are as gi-
ven below :

the number of workers rendered

the main reasons for the closure

(in 000 MT)
Name of Unit No. of days Loss of Reasons for
of prodn, prodn. of closure
lost Nitrogen
Talcher Unit of Fertilizer
Corpn. of India 173 44.5  Power cut.
Madras Fertilizers Ltd. 193 58.2 Acute power &
water shortage
Fertilizers & Chemicals
Travancore Limited
@) Cochin II 40 6.7 80-1009, power
cut,
(ii) Udyogamandal 40 3.5 80-1009; power

cut.
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Shutdowns on account of equipments and
other failures are not included in the above.

(¢) No worker was rendered jobless.
However, about 2,566 workers/officers were
laid off for varying periods during 12.6.83 to
18.7.83 in FACT.

(e) State Governments have been requ-
ested to ensure regular and adequate supply
of power to fertilizer units. Government
have also approved captive power plants for
Talcher and Madras Fertilizers Units to
meet partial requirement. Fertilizers and
Chemicals Travancore Ltd. is exploring the
possibility of augmenting the captive power
supply.

Electronic Digital Telephone Exchanges

2684, SHRI NAWAL KISHORE
SHARMA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that frauds in
telephone calls can be reduced by the intro-
duction of electronic digital telephone ex-
change;

(b) the extent to which it has helped in
reducing the fraud; and

(c) the proposal of Government to ins-
tal more electronic digital telephone ex-
changes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Frauds can
be reduced to some extent by introduction of
electronic digital telephone exchanges.

(b) No digital telephone exchange has
been commissioned so far.

(c) About 2 lakh lines of local and
Tandem Electronic Exchange equipment of
the E 10B type are being imported for insta-
llation at varicus pleces in the country,
Collaborative manufacture of this equipment
in India has also been decided. Thus more
y and more exchanges of this type will be pro-
' gressively installed.

Conversion of All Bombay Telephone to
Seven Digit Numbers

2685, SHRI J. S. PATIL : Will the
Minister of COMMUNICATIONS be pleased

o state :

(a) the total number of telephone con-
nections given in the areas covered by the
Thane Telephone Exchange of Bombay Tele-
phone as on 1 January, 1984; and the num-
ber of applications on the waiting list (in
each category) in the area covered by this
Exchange as on the same date;

(b) whether Government have any plan
to provide additional lines to Thane area,
other than the proposed Mulund Exchange;
and

(¢) how and when the authorities are
going to convert all the telephones under
Bombay Telephones to seven digit numbers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The total
number of telephones working in the arca
covered by the Thane Telephone as on 1.1.84
is 10,738. The number of applications pen-
ding in each category is given below:

GYT Non GYT/Genl. Non GYT/Spl. Total
1390 10649 329 12368
(b) Yes, Sir.

(c) Telephone numbers iu Bombay Tele-
phones will be progressively converted to se-
ven digit working depending on techmical and
economic considerations.

worg wiaen fafa sngwal w1
avgat g A

2686. it FEO WF Qi¥ : T &7 &Y
gaatq w7l ag aqrd &1 F9 w0 &
vwfasg fafa @ywar & @7 sgaal &
qvgd avq aq 7 aqr qfwnw fasd #1
acaady saYy #41 § ?

&# 1T gaafa Rl st €17 g@e)
aflg waledi & swewr & fafg=
qpeE! BFEEY  HAF AN 9T 27 AT
28 wA{, 1984 ®1 g¢ FH=A wfasy
fafa @nza & &g wgaal & 139
gqed ¥ faure fogr wqr 911 §&@
faaxor & fa=wie &1 0§ g© A AgAYA
agal @1 sAw s A faww fasedl
&1 senE fear aar g
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wuis fagy fomq 9T fawe fasgy
| farar nar '
1 2 3
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srar sdfers 2, @ifs ag 9§ WIS F1 I9gFT w14~
argt & faq ww werww & @a gor oaw ) faes
AT gaam awar afy &1 ageE aar gaia ama &
RS § g SNl & [9€g gfams wwe qqn
UWES qGAT FILAEAT NTOW HE & GGA G
FfgsTd gru wiig &7 ST i § W HFRW S

FE TGN
(w) wiaer fafq &1 qIgFEi § ®gAw o g fe ¥ g wiw
a®maT far. T gz a g sfaseal & awar ufe € @e

aget & fau ot sam &3, wWifE ga dgr ¥
s afaal 7 afg gt ar wrg o

3. fez arfawr free o1 S AWIGEA § AW ¢ FTLATLAT
F@A&® waw ¥ fawifm  sfwar a g @

wgwt wret Al afge wew wael o Sl
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THTAT 9% FW F Afy Fedyy qrdy € o4y GORTT
AT grer sgwe & € favr & QU F avgaat oy
HATT FAATTAT | Ia%1 gorg & 1§ fF ¥ 07 wwa.
g FIAFA G417 T G ITF AFAIT IH1AT FF
#1 fagerg |

wrgFr #1 gerg & 1 fie ¥ aweat & g el
1 oy fAqera &@ & fag @t gatg &3 qar
gfgareit #1 g ax@ T & fag gwe § oife
1% g wfer afafy 7% gwel TR fawrr ww
a5 |
#Fedty wratwg § sfqwfgi & ow afafe afsw
w7 &1 faorg fermr mar, aife fadmwt & degerer
& aa)2 71, fod srget & @9 qgd & ofarfon
tawar st q#T @, afaw wv faar a1 ad

aeawd A qrAFa dwferw ogfy fasfaa s &
T G 3% (Amfoa) § sfmerr w1l wr wErw
HTA gEAFEY geary &1 eI w1 fogr ) qg o
wFre far wan fs Frar ar s o afsar o &9
FO ¥ 90§17 6F &1 ®1H.24 ¥ a1g faar fear
w1y | :

ag ot faar war f ey wfesy fafa & s
ry ary afgssml &1 frdawr &G # gdam qafa
#Y ST &Y Sor1Q 9T A §AI F syArg A & fAg
faega wriell fagia wrd feg og ) ag o faor
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wearE &1 At awga fwar |
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Scheduled Tribe Candidates Registered in
Employment Exchanges

2687. SHRI PIYUSH TIRKI : Will the
Minister of LABOUR AND REHABILITA-

TION be pleased to state :

(a) the total number of Scheduled Tribe
candidates whose names are registered in the
employment exchanges, State-wise; and

(b) the number of such Scheduled Tribe
candidates whose names remain therefor
more than three years, State-wise and cate-
gory-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) (a)
and (b) Available information is contained
in the statement enclosed.

STATEMENT

STATES/Union Territories
Tribe

on the Live Regi-

No. of Scheduled

No. included in Col. 2
who remained ~on the
Live Register for more

applicants

ster as on 30.6.83 than 3 years
§)) ) 3
STATES B
1. Andhra Pradesh 45324 10947
2. Assam 25099 4781
3. Bihar 156099 20247
4. Gujarat 38161 3679
5. Haryana 15 1 .
6. Himachal Pradesh 4344 439
7. Jammu & Kashmir 6 -
8. . Karnataka 8836 2505
9. Kerala 6130 1281
10. Madhya Pradesh 76255 4885
11. Mabharashtra 63770 24317
12, M.ani pur 42677 21436
13. . Meghalaya 5954 510
14. Nagaland 8113 938
15. Orissa 40056 4407
16. Punjab 47 —
17. Rajasthan 21730 2671
18. Sikkim*
19. Tamil Nadu 5524 501
20. Tripura 6328 635
21, Uttar Pradesh 2886 144
22, West Bengal 51294 12688

L]
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m 03] 3)
UNION TERRITORIES

1. Andaman & Nicobar Islands 134 16
2. Arunachal Pradesh@

3. Chandigarh 215 10
4. Dadra & Nagar Haveli**

5. Delhi 1511 97
6. Goa 13 —
7. Lakshadweep 4749 2325
8. Mizoram 18252 1559
9. Pondicherry 48 16

ALL INDIA TOTAL : 633570 121085

NOTE : 1. @ No full-fledged Employment

Exchange is functioning. Some Employ-

ment Cells are functioning, data relating to which are yet to be received,

2. ** One Employment Exchange is functioning in this Union Territory, but

data are yet to be received,

3. * No Employment Exchange is functioning in this State,

4, All the job-seekers on the
not necessarily unemployed,

Filling up of Vacancies Reserved for Scheduled
Tribes in A.I.R, and Doordarshan

2688. SHRI PIYUSH TIRKI : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the total number and percentage of
Scheduled Tribes employees of AIR and
Doordarshan, category-wise and station-wise;

(b) the total number of posts reserved
for Scheduled Tribes lying vacant, category-
wise and station-wise with date from which
they are lying vacant; and

(c) the reasons therefor and the steps
taken/being taken by Government in this
matter to fill up the vacancies ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H. K. L.
BHAGAT) : (a) to (c) The information is
being collected and will be laid on the Table
of the House.

Live Register of Employment Exchanges are

Criteria for Telecasting Regional Language
Filmson T. V.

2689. SHRI PIYUSH TIRKI : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the total number of Hindi and regi-
onal language feature films telecast by Door-
darshan since 1980 till date, year-wise;

_ (b) the details of the amount “spent in
this regard since 1980 till date: and

(c) the general criteria of telecasting
regional language feature films by Doordar-
shan ?

MINISTER OF STATE OF THE MINI-
STRY OF INFORMATION AND BROAD-
CASTING AND MINISTER OF STATE
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI H. K. L.
BHAGAT) : (a) and (b) The information is
being collected and will be laid on the Table
of the House.

(c) Offers received from the producers/
distributors for telecast of their films are
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scrutinised and selections made by Commi-
ttees set up at various Doordarshan Kendras.
The committees categorise films in three
categories for purpose of payment viz. ‘A’
‘B’ & ‘C’ by giving weightage to the follow-
ing aspects of the films in that order : —

(a) International/National/State Awards won,

(b) Thematic Value.

(c) Cinematic value.

(d) Entertainment Value.

(e) Year of Production.

(f) No. of times film was shown on TV and
at what stations.

Only ‘A’ category regional films are eli-
gible for telecast from Doordarshan Kendras
out side their linguistic region, To keep
parity, major Doordarshan Kendras telecast
regional films on rotational basis.

National Drug Policy

2690. SHRI M. M. LAWRENCE : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) whether Government consider that
the National Drug Polic¢y is a part of Nati-
onal Health Policy; and

(b) if so, the reason why the useless or

marginal drugs or drugs that have been dis-
carded in the country of origin and other

To the extent information available,

advanced countries are manufactured in
India ?

THE MINISTER OF CHEMICALS
AND  FERTILIZERS (SHRI VASANT
SATHE) : (a) The two policies are compli-

mentary to each other.
.

(b) The types of medicines marketed in
a country would depend upon the types of
deseases prevalent in a country, medical
practice, diagnostic facilities available, pur-
chasing power of the consumers, etc. Whe-
ther a drug is therapeutically useless or not
is a matter of medical opinion since the
medicines are often used by patients on me-
dical advice taking into account the useful-
ness of the drug. It may not, therefore,
always be relevant to replace older drugs by
the newer ones, on the ground that other
countries have done so.

Production Figure of Bulk Drugs

2691. SHRI M.M. LAWRENCE : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state the produc-
tion figure of bulk drugs in 1979-80, 1980-81,
1981-82 and 1982-83 in public sector, private
sector, foreign companies and small-scale
sector, separately, year-wise ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) :

estimated production of bulk drugs in the

period 1979-80 to 1982-83 in Public Sector, Private Sector, Foreign and Small Scale Sec-

tor are given below :

Year Public Private Foreign Small Scale
Sector Sector Sector Sector
1 2 3 4 5
1979-80 59.00 90.00 53.00 24.00
1981-82 67.00 120.00 72.00 30.00
1982-83 67.00 121.00 72.00 65.00

Percentage of Drug formulations manufactured
by Public Undertakings

2692. SHRI M.M. LAWRENCE : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) number of formulations of drug
that are manufactured in the country; and

(b) how many of them are manufactured
by the Public Sector undertakings and their
percentage in tetal formulations ?

THE MINISTER FOR CHEMICALS
AND . FERTILIZERS (SHRI VASANT
SA1HE) : (a) From the Indian Pharmaceu-
tical Guide (1981) which lists about 400
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companies, the number of formulations pro-
duced by them is over 15,000.

(b) According to their price lists, Public
Sector Drug Companies are marketing 421
formulations, The total value of formula-
tions produced in the country during, 1982-
83 has been estimated to be about Rs. 1600
crores, The share of public sector drug
companies, in terms of value is of the order
of 7.0%,. -

Loan Licences Granted to Foreign Drug
Companies

2693. SHRI R. P. DAS : Will the Mini-
ster of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether in contravention of the re-
commendation of the Hathi Committee fresh
loan licences have been ‘granted in favour
of foreign drug companics;

(b) if so, the number of such loan lice-
nces; and

(c) the reasons thereof ?

THE MINISTER OF CHEMICAL AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) to (c) The Drug Policy of 1978 inrer-alia,
provides that no foreign companies will be
given loan licences for operating in the drug
field. With a view to ensure implementa-
tion of the policy in this regard, a circular
letter has also been issued to all the Drug
Controllers. However, only in respect of
two foreign drug companies, certain adhoc
approvals were granted for loan licence in
view of the need to meet urgent export
ordars in hand.

. Fertilizer units identified for poor capacity
utilization

2694. SHRI R. P. DAS : Will the Mini-
ster of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) the fertilizers units which are still in
the red;

(b) the steps taken to bring back those
to normalcy;

(¢) the units which have particularly
been identified for poor capacity utilization;

(d) the reason thereof;

*
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(e) whether those units have been war-
ned for poor show in view of large expan-
sion of subsidies to fertilizer industry; and

(f) if so, the reaction of Government
thereon ?

THF MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT-
SATHE) : (a) Fertilizers Corporation of
India, Hindustan Fertilizers Corporation and -
Fertilizers and Chemicals Travancore Limi-
ted are the three public sector companies
running in losses.

(b) to (f) Low capacity utilisation is the
major factor responsible for losses incurred
in the various units owned by these three
fertilizer companies. The units particularly
having low capacity utilisation are : —

i. Fertilizer Corporation of India (Sindri
Rationalisation, Talcher, Ranagundam
and Gorakhpur);

ii. Hindustan Fertilizer Corporation (Namr-
up, Barauni and Durgapur);

iii. Fertilizers and Chemicals Travancore
Limited (Udyogamandal and Cochin-II).

The low capacity utilisation in these
plants-is, in turn, a result of-a variety of
factors like ageing plants and equipments,
unstable power supply, equipment deficien-
cies and other imbalances in the plants, etc,
The problems of these units have been fully
identified and remedial measures such as
renovation/debottlenecking, installation of
captive power facilities, etc. have either been
initiated or planned wherever considered
necessary. These measures, when implemen-
ted. are expected to bring about appreciable
improvements in the performance of the
plants. )

Production in all the fertilizer plants
including those having low capacity utilisa-
tion is monitored on a continuous basis and
remedial measures to remove -occasional
bottlenecks in production are also taken on
a continuous basis.

The scheme of retention price and sub-
sidy on fertilizers allows for a reasonable
return provided that the manufacturers ope-
rate at stipulated level of efficiency. It has
a built-in incentive for the manufacturers
who operate at a very high level of efficie-
ncy and punishment for those who are una-
ble to mch a satisfactory level of operation,

»
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The subsidy under the retention price scheme
is neither affected by the operating results
of a fertilizer factory nor is it meant to co-
ver up the losses of the units operating at
low levels.

ATz § TATHE HITGTAT |AMIAT HAT

2695. it WAW &M ; FAT QWA
AT IATE AAY A ATTA &Y HUT FLA
fa :

(F) ST Sw # wEifad I
@A § FW ATEN (g 917 & qa9
¥ 71 anfa g€ & ;

(@) ¥ 1984-85 & WA fom.faw
Al 9% ed FT@E] I AT
geafeqa 14 ST fwar S ; T

(T) ¥ AT # qiNF IEFE #IT
W AT FGAT § gEafewa wrEEr
fa=rada & ?

A T A weEl (ol FER
@3) : (F) AaF 93T AT e
g AezHE  FIET S1% To  qro  fqo
(dr. @rde o Fe Gic) & TANYT,
foreT Geatagy, ST W A qq T 4.
frg uF AW TIIATT ST 91997 &H
& fau o siga o wrd fwar war g
FaT 9F A FW  F faq qag gl=gw
sd  Slemigod Framifes  faro,
(xwt), da8 O qur Ffawed fao,
de #ITUW wieaigwd fdo & Haw
ZIEl afhwed fro & o@%T 91 9%
FrAatgr &1 a1 W@ 2 |

(@) 1484 F 939 qTA 12
wAAl & AT qg @ § F IWL NI
# eqifgq feg s q@ seaifaq gaai
¥ @ gaal 1T adrag #  qfgisEr
F1T TG GOSN |
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Installation of Electronic Telephone Ex-
change at Ghajipur, U. P,

2696. SHRI ZAINUL BASHER : Will
the Minister of COMMUNICATIONS be
pleased to state when the work is expected
to be started for the installation of electronic
telephone -exchange at Ghajipur in U. P.
which is proposed to be completed within
the Sixth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : Global Tenders
for procurement of containerised electronic
telephone exchange equipment is under eva-
luation. Ghajipur is one of the selected
stations for the installation of this type of
exchange, The installation would start soon
after the receipt of equipment at site, for
which orders are expected to be placed dur-
ing 1984-85.

Unemployed Medical and Engineering
Graduates in the Country

2697. SHRI AMAR SINGH RATHA-
WA :  Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the total number of unemployed
medical and engineering graduates who have
enrolled their names in the employment ex-
change of various States and Union Territo-
1015 as on 3lst December 1983; and

(b) the specific schemes proposed to be
introduced in the country to provide them
early employment ?

THF MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) Re-
levant informatlon is contained in the state-
ment enclosed,

(b) The Sixth Plan contains a - number
of programmes in the field of agriculture,
dairy development, fisheries, forestry, irriga-
tion and power, small and large scale indus-
tries and health, which are opening emnloy-
ment avenues for the educated persons (in-
cluding medical graduates and post-gradua-
tes). It aims at a high rate of growth of in-
dustrial development which is associated
with high level absorption of Scientific and
Technical personnel. The emphasis of ocean
development, desert development and envi-
ronment, control and developmetlt of alter-
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nate sources of energy are also providing
jobs for Scientific and Technical personnel.

2. Commercial Banks have introduced
a special scheme offering liberal credit facili-
ties to medical practitioners intending to set
up practice/clinics in rural and semi-urban
areas. In addition, a large number of engi-
neers are likely to be covered by the priority
sectors advances now being extended by the
banks.
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3. A number of steps have been taken
to encourage industry to carry out. research
and development as well as investment in
pilot plants and energy saving measures.
These are expected to provide better employ-
ment opportunities for scientists and techno-

‘logists.

4. The Government has recenty introdu-
ced a ‘Scheme for providing Self-employ-
ment to Educated Unemployed Youth’. This
scheme will also benefit medical and engine-
ering graduates.

STATEMENT

Medical Graduates

States Engineering Graduates
1. Andhra Pradesh 3844
2. Assam 158
3. Bihar 1234
4. Gujarat 1281
5. Haryana 374
6. Himachal Pradesh 306
7. Jammu & Kashmir 630
8. Karnataka 2856
9. Kerala 1915
10. Madhya Pradesh 1553
11. Maharashtra 1203
12, Manipur 244
13. Meghalaya 8
14. Nagaland —_—
15, Orissa 448
16. Punjab 397
17. Rajasthar; 971
18. Sikkim* | -
19.. Tamil Nadu 2101
20. Tripura ‘ 17
21. Uttar Pradesh 1383
22, West Bengal 1287

4462
153

1044
348
238
106

1628
836
645

1411

542

408
519

1906

884

1313
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Union Territories Engineering Graduates Medical Graduates
1. Andman & Nicobar - g
Islands
2. Arunachal Pradesh@
3. Chandigarh 202 243
4, Dadra & Nagar
Haveli**
5. Delhi 1364 2300
6. Goa 196 38
7. Lakshadweep —_ 1
8. Mizoram — .y
9, Pondicherry 267 138
ALL INDIA TOTAL : 24239 19177
Note : 1. * No Employment Exchange is functioning in this State,

2. ** One Employment Exchange is functioning in this Union Territ
data are yet to be received.

3. (@ No full-fledged Employment Exchange is functioning.

ory, but

Some Employment

Cells are functioning, data relating to which are yet to be received.

4-  All the Engineering and Medical Graduates on the Live Regisrer of Employ-
ment Exchanges are not necessarily unemployed.

Encouragement to Urdu Newspapers

2698. SHRI ABDUL RASHID KA-
BULI : Will the Minister of INFORMATI-
ON AND BROADCASTING be pleased to
state the specific measures being taken for
encouragement of Urdu Newspapers in the
country in general and in Jammu and Kash-
mir in particular where almost all dailies and
periodicals are published in Urdu and are a
most important source of information to the

people ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H. K. L.
BHAGAT) : An overwhelming majority of
Urdu Newspapers in the country and in par-
ticular all such newspapers published from
Jammu and Kashmir belong to ‘small’ and
‘medium’ categories. These newspapers are
entitled to a number of facilities in the mat-
ter of release of Government advertisement,
newsprint quota etc. in accordance with the
general policy of the Government to help
the growth of small and medium newspapers.

In addition, Press information Bureau have
special arrangements for supply of press ma-
terial in Urdu to Urdu newspapers. The
Bureau also regularly supplies ‘charbas’ to
Urdu newspapers which saves them the ex-
pense of making blocks of photographs.

Languages in which Telegrams are accep-
ted and Communicated by Telegraph
Offices

2699. SHRI ABDUL RASHID KA-
BULI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

) (a) the language in which telegrams are
being accepted and communicated by the
telegraph offices besides English and Hindi;

(b) whether any effort has been made
to accept and communicate telegrams in all
the 14 languages recognised by the Constitu-
tions;

(c) whether any technological constrai-
nts come in the way ; and

(d) if so, the ways devised to over-come
them ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(VIJAY N. PATIL) : (a) Inland telegrams
in any Indian languags are accepted and de-
livered at all telegraph offices if written in
Roman script and at specified offices if wri-
tten in Devnagari characters.

(b) Provision exists to accept and deli-
ver telegrams in all the 14 languages recog-
nised by the Constitution as mentioned at
(a) above.

(¢) and (d) Does not arise.

Recrultment Quota for Departmental
Candidates in P&T Civil Wing

2700. SHRI R. N, RAKESH : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether during the month of Dece-
mber 1983 the All India P&T Engineers Ass-
ociation had requested him for a meeting
with its representatives to discuss the various
problems regarding the recruitment quota for
Departmental candidates in the P&T Civil
Wing; -

(b)
held;

if 8o, the outcome of the meeting

(c) the main grievances of the said
Association; and

(d) the steps Government propose to
take to solve this tangle and arrive at an ami-
cable solution with the representatives of the
Association ?

THE DEPUTY MINISTER IN THE
" MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, but the
meeting has not been held.

L]
(b) In view of (a) the question does not
arise.

(¢) The main grievances of the Associ-
ation relate to the inadequate quota prescri=
bed in the rules of recruitment for promotion
“ of the departmental candidates and their
strength in various grades in comparison to
that of the Direct Recruits.

(d) A Writ Petition has been filed by
some departmental officers in the Calcutta
High Court on the similar subject. The
department proposes to consider the matter
in the light of the Judgement of the court,
on the Writ Petition.
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wreeta fw frrw gren iR sferfat
st sawifal & sqraraw & fag
a7e e fraw

2701, =i TRTAATT [EAT © FAT FAT
AT 4g qATH & FIT FT F

(%) Fa1 wrdg &« fame & arq?f
gfamifeat &t F9=fal & sqmarEar
& graey ¥ w18 fqaw aAq €

(=) afx &, _aﬁ:«mlﬁr Y AT g

(m) w40 wmfemal & Amwa A
fauifea faaat &1 seawa fog o Y
T IAFT €417 faarar 1ar § ;

(w) afz g, a1 aegrasdr sy
Fq7 8 ;

(%) fraffa Froal &1 gwfa i
A F AT FAO0E ;I

(w) faami #1 SedaT A ATA
FAAIA] ¥ faeg #a1 st A g § 7

Fwi weweg ¥ @feaa fawwr @
Trem et (o) awedt e faw): () ST
AN

(@) zfega s sl &
fadas woew 7 gaew A gfaar & fag
gz wArredt fagieal &1 sfafa @
faa® erada afasifaimaanfat
sqrATeae YfFaaTa ®9 & fHar o a% o
z7 Arredt  fagiEl @ Wi &l 9T ag
sraeqr ¢ fF gheam sas  SRAREw
& fewrgar ST qrEaarga 99T & fa-
Fifea} & qFEART 97 5-6 A9T T A17
T faqom wwer & erfawrfeal & egrar
w0 9T 4-5 91 & 317 fa=r< fwar smo)
z7 waadt fagial & s ug afiwer
g fr OX tAaraTr F3 & ang qeafag
FEFET & w14 & T A1 IE fadw
FHEATHT F1 A F @71 A |
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() s, &

(a) =t Tw FF@R A, FAT
gzeg 7 HAT et & faar v fad
arg IFElA FTEe &yo Hro & faguw
gaTT & 14 fawifeay £ oF g T A
foa® a3 & aamar qar @ fF 3784 oF
g #q1d 9T 91T 9f F fgw  Fav g
FT A & 1 a: Ia%T ag A1A9 ¢ fF qme
EqrarEaor g F1 7y qd fear man g

(z) fraffea faaai &1 w18 geaea
Agigar & | wrieAt fagig 9w &
gfaar & fag garr fey mr 2 arfs
afasrizal &1 sq@raw gfas gfEa.
qra ®7 ¥ fwgr or % 1987 a1 A
qrieat fagidi &1 g4 asara) feeq &
TP 97 F qraey § TEar & 901 Ag0 fHar
ST aFATF | L, UF 45 Ha57 A AT
TN &1 fHAT uF Fq 7 957 fEar
srgFar | 9fF egmaTawr Afs @
Fa g1 & 7 A fwar war g ogafag
TAMATFAIN FT A7 H (HIT SIrar g |
gad wfafa, gfreas sma s
QI EFFFAIT & ATAT T AT A
1984 & @i frar srmm, aa (71) &L
(w) & sfeafaq wmal £ @ s F
FAM | (F) IqAF  (F) A AMAEH
@A gU 93 IeqeA AEI glar |

a® @ wa fasaar (fage) ®
‘THEFR' ANET FAT
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Frasg § 2dF &Y nawgm wiwwt
TEAr g ; AR
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F IAT TFTUAT g, dl TATE HT
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Survey of Oil Reserves in Antarctica
“ by O.N.G. C.

2703. SHRI E. BALANANDAN : Will
the Minitter of ENERGY be pleased to
state :
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(a) whether it is a fact that ths Qil and
Natural Gas Commission proposes to con-
duct a survey in Antarctica to ascertain oil
Ieserves;

(b) if so, in what way this survey will
benefit in increasing oil output;

(c) the other countries which are con-
ducting similar surveys in Antarctica; and

(d) the expenditure likely to be invol-
ved in this survey by ONGC and when the
survey is going to be completed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) :(a) and (b) No
such proposal has been formulated.

(¢) According to the available informa-
tion Norway, Federal Republic of Germany,
the USSR, France, Australia and Japan have
conducted surveys in Antarctica for various
purposes,

(dy Does not arise.
Bio-Gas Programme
2704, SHRI HARIHAR SOREN : Will
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(a) whether Bio-gas programme, which
forms a part of 20-point programme, has
been in operation as a ‘‘National Project” :

(b) if so, since when and the Sixth Plan
operational target of Bio-gas programme
(State-wise) ;

(c) the achievement made in setting up
Bio gas plants in different States so far : and

(d) the details thereof ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes Sir.

(b) to (d) : The National Project on
Biogas Development with a target of 400,000
biogas plants for the Sixth Plan period was
sanctioned only in November, 1981. The
State-wise targets which were provisionally
drawn at that stage were subsequently firmed
up on yearly basis. A statement indicating
State-wise and year-wise achievement vis-a-vis

the Minister of ENERGY be pleased to
state : target is attached.
STATEMENT _
Sr. State/U.T 1981-82 1982-83 1983-84 (upto Jan, 84.

—— ——

Targets Achievement.

No. Targets Achie- Targets Achie-
vement vement
1., Andhra Pradesh 2,003 515 5,000 3324 6,000 3612
2, Assam 70 23 200 180 200 50
3. Bihar 2,400 2064 6,000 5312 6,500 3927
4, Gujarat 3,000 1807 6,700 5217 8,000 3966
5. Haryana 700 47 2,500 2259 2,500 1721
6. Himachal Pradesh 2 10 15 270 300 629
7. Jammu & Kashmir 100 3 200 2 100 61
8. Karnataka 3,500 1282 5,000 3037 5,500 5164
9. Kerala 500 262 2,500 392 1,000 611
10. Maharashtra 3,000 3061 7,000 8615 10,000 6596
11. Madhya Pradesh 2,000 468 7,000 5154 7,000 3963
12. Orissa 1,000 280 3,000 1152 2,000 750
13. Punjab 700 505 2,500 1082 2,500 963
14, Rajasthan 2,000 1220 5,000 2404 3,000 2012
15. Tamil Nadu 3,500 1275 5,000 5005 6,000 5872
16. Tripura 47 4 100 6 10 -
17. Uttar Pradesh 10,000 12188 14,000 12502 12,000 8074
18. West Bengal 400 274 3,000 1315 2,000 922
19. Goa 20 46 100 109 200 162
20, Pondicherry 10 10 100 87 100 53
21. Other States/U.Ts, 51 25 80 74 90 37
Total : 35,000 25369 75,000 57498 75,000 49145
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Setting up of Caprolactum Plant in Kerala

2705. SHRI V. S. VIJAYARAGHAVAN :
PROF. P. J. KURIEN
Will the Minister of ENERGY be pleased to
state :

(a) whether there is a proposal to set
up a caprolactum plant in Kerala;

(b) if so, the total outlay of the plant
and its annual capacity; and

(c) by what time it will be completed ?

THE MINISTER OF STATE IN ‘THE
DEPARTMENT OF FETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir.

(b) Estimated cost of the project :

around Rs. 148 crores.

: 50,000 tonnes per
annum.

Plant capacity

(¢) In about 4 years.

Restrictions of Recruitment of Nurses
etc. for Gulf-Countries

2706. PROF. P. J. KURIEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have imposed
new restrictions on the recruitment of nurses
and para-medical staff for serving in gulf-
countries;

(b) if so, the nature of these restrictions;

(¢c) whether these restrictions have seve-
rely curtailed the chances of seeking employ-
ment in these countries; and

(d) whether Government would recon-
sider their decision ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) No, Sir,

(b) to (d) Do not arise.

Mabufacturiug of banned drugs by
Public Undertakings

2707. SHRI SUSHIL BHATTACHARYYA:

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that even public
undertakings units manufacture and sell
drugs banned by the Health Ministry in 1981;
and
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(b) the steps taken by Government for
manufacturing anti-TB drugs ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Public Sector Drug Underta-
kings have reported that no drugs banned
by the Ministry of Health in 1981 are manu-
factured or sold by them,

(b) Anti—T. B. bulk drugs like Strepto-
mycin, INH, PAS, Pyrazinamide and Thiace-
tazone are already being manufactured in the
country. Government have also issued seven
Industrial approvals for the manufacture of
Rifampicin bulk drugs. Foreign collabora-
tion proposals were also approved wherever
they conformed to the parameters of Govern-
ment policy.

Polyester Staple Fibre Industry Facing
Marketing Constraints

2708. SHRI SUSHIL BHATTACHA-
RYYA : Will the Minister of ENERGY be
pleased to state :

(a) whether the polyester staple fibre
industry is facing a strong marketing cons-
traints currently; and

(b) whether it is because of heavy syn-
thetic imports ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) No, Sir,

(b) Does not arise.
Thien Dam Project

2709. SHRI ABDUL RASHID KAB-
ULI : Will the Minister of ENERGY be
pleased to state :

(a) the reasons why work is being dela-
yed on the Thein Hydel Project (on river
Ravi), the dam of which would have yielded
enough water to Ravi Irrigation Scheme in
Jammu and Kashmir ushering in green
revolution in the State ;

(b) how much quantity of water is expec-
ted to go to the State according to the
agreement reached between Punjab, Himachal
Pradesh, Jammu and Kashmir and the
Centre ; and
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(c) when the project is likely to be com-
missioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) The work on
the Thein Hydel Project is getting delayed
mainly on account of constraint of funds
with the State Government.

(b) The Jammu and Kashmir State has
been allocated a fixed share of 0.65 MAF
of surplus Ravi-Beas waters in addition to
its pre-partition use of 0.04 MAF.

(e) As per 1983-84 Annual Plan proposal
submitted by the State Government, the
Thein Dam is Scheduled for completion in
1989-90.

Monthly Allocation of Kerosene and Diesel
to Maharashtra from January 1983 to
January 1984

2710. SHRI J. S. PATIL : Will the
Minister of ENERGY be pleased to state :

(a) the monthly allocations sought by
Maharashtra Govt. from Central Government
for kerosene and diesel for each month from
Jan., 1983 to January 1984 (both inclusive) :

(b) the quota of the said item allocated
by Union Government to  Maharashtra
State Government for each month ; and
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(c) the actual quantities of the said item
lifted by Maharashtra Government during
each month ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) to (b) There
has been no request for a specific monthly
allocation, except ad hoc requests. However,
the requirements of kerosene oil of the
States and Union Territories are determined
on the basis of their historical allocations/
sales and 5”/o growth rate thereon and
allocations are made accordingly. Besides
the regular alloctions, adhoc allocations
to meet specific situations like shortage of
L. P. G,, floods, etc. are also given as and
when justified.

Allocations of high speed diesel oil (HSD)
are made only for the purpose of planning
the movement of the product to various

locations. There is no restriction on
the sale of HSD and the demand is being
met in full,

A statement giving the month-wise
allocations and sales of Kkerosene oil and
high speed diesel oil to Maharashtra during
the period from January 1983 to January
1984 is attached.

STATEMENT

Statement showing monthly kerosene and high speed diesel oil allocations and sales made to
Maharashtra State during the period from January, 1983 to January, 1984.

Figures in tonnes

Month/year
Kerosene High Speed Diesel Oil
Allocation Ad hoc Sales Allocation Sales
releases

January, 83 83250 —_— 83093 138200 115558
February, 83 83250 — 76965 129000 113321
March, 83 78100 —_— 74879 140100 136329
April, 83 78100 2000 76609 130400 124938
May, 83 78100 e 72608 138500 121946
June, 84 78100 —_— 72156 123200 113225
July, 83 76700 —_—— 75929 108050 94904
August, 83 81210 —— 80710 99700 91403
September, 83 81210 1556 82265 107050 92225
October, 83 81210 1000 82662 115000 104532
November, 83 88000 —_— 87126 118000 117022
December, 83 88000 —_—— 88121 136900 130222
January, 84 88000 —— 88128 135800 126112
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Identification and Rehabilitation of
Bonded Labour in Orissa
During Sixth Plan

2711. SHRI HARIHAR SOREN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the various measures taken by diff-
erent States in the identification and rehabi-
litation of bonded labour;

(b) the schemes under implementation
in those States for the above purpose ;

(c) the number of bonded labour identi-
fied and rchabilitated in Orissa during the
Sixth Plan so far ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATIOM (SHRI DHARMAVIR) : (a)
and (b) Under the Bonded Labour System
(Abolition) Act, 1976, the responsibility for
identification, release and rehabilitation of
bonded labourers rests entirely with the
State Governments concerned. The State
Government conduct periodic surveys thro-
ugh their existing agencies for identification
of bonded labourers and thereafter necessary
action is taken for releasing and rehabilitat-
ing the bonded labourers. For this purpose,
the State Governments have already consti-
tuted/are in the process of constituting the
Vigilance committees at the district and sub-
divisional levels whose functions include
identification and release of bonded labou-
rers and rehabilitation of freed bonded lab-
outers. The State Governments have been
requested, from time to time, to take urgent
and effective steps, including undertaking of
intensive surveys in susceptible areas to sec-
ure early release and rehabilitation of bon-
ded labourers, wherever found existing.
The State Governments are rehabilitating the
bonded labourers under their on-going sche-
mes relating to area development and develo-
pment of back ward classes as also under the
Centrally Sponsored Scheme in operation since
1978-79, under which the State Governments
are provided central financial assistance on
matching grant (50 : 50) basis for rehabilita-
tion of bonded labourers. The Scheme envisa-
ges provision of rehabilitation grant upto a
ceiling limit of Rs. 4,000/- per bonded labou-
rer, half of which is given as central share.
The Scheme provides for rehabilitation of
bonded labourers under land-based, non-
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land (animal husbandry) based and skill/craft
based schemes depending upon the skill,
aptitude and preference of the beneficiaries.
Some of the State Governments have inte-
grated/dovetailed the Centrally Sponsored
Scheme with IRDP, NREP, Special Com-
ponent Plan for Scheduled Castes and Tribal
Sub-Plan and other on-going schemes of the
State Governments for securing an effective
and permanent rehabilitation of bonded
labourers.

(c) and (d)  As per the reports received
fror the Government of Orissa, a total num-
ber of 28,945 bonded labourers have been
identified and freed in the State during the
period from 1.1.1980 to 15.2.1984 as against
which 16,984 bonded labourers have been
rehabilitated during this period. The distri-
cts in which the bonded labourers have
been identified and rehabilitated are Kora-
put, Kalahandi, Phulbani, Ganjam, Mayur-
bhanj, Cuttack, Puri, Sundergarh, Bolangir,
Balasore, Dhenkanal, Keonjhar and Sambal-
pur. The Government of Orissa is rehabili-
tating the bonded labourers mainly under
the land based, fishery and non agricultural
employment schemes under various sectcral
programmes of the State’s programme of
‘Economic Rehabilitation of Rural Poor’
(ERRP).

Assistance Sought by India From
M/s Chemkonplux Trading
Co. Budapst for Producing

Drugs

27112, SHRIﬂR.P. DAS : Will the Minis-
ter of CHEMICALS AND FFRTILIZERS be
pleased to state :

(a) whether Government of India have
enquired from the Government of Hungary
at the meetings of Indo-Hungarian Joint
Commission for economic,, Scientific and
Technical Cooperation as to whether M/s
Chemkonplex Trading Company, Budapest
was in a position to offer technological assis-
tance for producing some suitable drugs
other than Chloramphenicol in the Calcutta
plant of the Dey-se-chem ; and

(b) if so, the results thereof ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) The question of Hun-
garians providing technological assistance for
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producing suitable drugs other than Chlo-
ramphenicol in the Calcutta plant of M/s
Dey-Se-Chem was raised in the meeting of
Indo-Hungarian Joint Commission held in
November 1982 at Budapest. In November
1983, the matter had been further discussed
with M/s Medimpex, Hungry. Further res-
ponser from the Hungarian side is still
awaited.

Discussion With Haldia Petro-Chemical
Project Authorities

2713, PROF. RUP CHAND PAL : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government had any discu-
ssion with the Haldia Petro-Chemical
project authorities regarding the product’s
product mix amongst other things ;

(b) if so, the outcome thereof : and

(c) if no discussion took place, whether
Government intend to hold any discussior
with the project authorities ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir,

(b) A revised Feasibility Report has been
received.

(¢) Does not arise.
Issue of Identity Cards to Voters

2714, SHRI AMAR ROYPRADHAN :
SHRI RAM PYARE PANIKA :
SHRI NAWAL KISHORE
SHARMA :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that photo ident-
ity cards would be issued to the voters dur-
ing the next Parliamentary Genaral Elec-
tions in the country ;

(b) if so the details thereof and if not,
the reasons therefor ;

(c) whether it is a fact that photo ident-
ity cards were issued to the voters in some
of the States in the Last General Elections ;

and

(d) if so, the details and the result
thereof ?
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THE MINISTER OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : (a) No, Sir.

(b) to (d) The scheme of issuing Photo
Identity Cards to voters was introduced in
the States of Sikkim, Nagaland and few
constituencies the State of Meghalaya.
Election Commission has intimated that,
on the basis of the report submit-
ted by a study team sent out by it, the
Commission has decided not to extend the
scheme further to other States/Union territor-
ies for the present, unless it is ensured that
Steps intiated for achieving fuller coverage
in Meghalya, Nagaland and Sikkim bring
satisfactory results. According to the Com-
mission a number of factors like practical
and administrative difficulties, failure to
obtain adequate coverage, prohibitive cost
of implementation, apathy of electors, have
weighed with it, in arriving at this
decision.

Increase in Coal Prices

2715. SHRI AMAR ROYPRADHAN :
Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that the increase
in coal prices will affect several public
sectors like Railways, Power and Steel
Industries.

(b) if so, the details thereof ; and

(c) the action Government propose to
take in the matter ?

THE MINISTER OF STATE OF THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI DALBIR
SINGH) : (2) and (b) On account of recent
revision of coal prices effectiive from
8.1.1984, major user industries like Rail-
ways, Power, Steel will be affected. The
impact on Railways, Power and Steel is esti-
mated to be as under :

Industry Impact as per centage
of total cost.

Railways 1.86%,

Steel 3.5%

Power 1.5%, 0 1.7%

(c) While considering the recent revision
of coal prices, its likely impact on the
major consuming industries and the economy
as a whole was kept in view.
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Pricing of Multi-Vitamins

2716 SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state ;

(a) the number of companies which
have gone to Court on the question of
multi-vitamin price ; and

(b) the court’s decision in the matter ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Six Drug manufac-
turer companies have gone to the Courts on
the issue of multi-vitamin prices. In the case
of three companies the Court have given
judgement under which the companies conc-
erned were required to place all the
material facts before the Government
within one month of the judgement
and the Government have been given
freedom to pass a fresh order after granting
the hearing to the companies. In the case of
remaining three companies, interim stays
have been granted but jugdements are yet
to be delivered.

Higher Mark up for Multi Vitamin
Products

2717. SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTILIZ-
ERS be pleased to state :

Whether in view of the adverse decision
of the Courts of Law, Government propose
to reconsider the matter and allow higher
mark-up on multi-vitamin products ?
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THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : The Courts have not given any
decision on the question of mark-up on mul-
tivitamin formulations. There is no proposal
to allow higher mark-up on the ex-factory
cost of multi vitamin and other multiple
ingredient formulations except in cases where
higher mark-ups are justified on the basis
of profitability of the manufacturers,

Demand to Reduction of Anti T.B,
Anti Leprosy Drugs

2719, SHRI CHINTAMANI JENA :
SHRI NITYANANDA MISRA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
(a) whether Government have reduced
the prices of important anti-TB and anti-
Leprosy drugs ;

(b) if so, the percentage of prices reduc-
ed; and

(c) whether Government propose to
reduce the prices of other important drugs
for other dreadful diseases such as Cancer,
Brain tumour ; etc ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) and (b) The prices of important anti-TB
and anti-Leprosy formulations based on Rif-
ampicin have since been reduced w.e.f. 13th
February, 1984, The following table gives
the earlier prices and the revised prices
along with percentage reduction of the
various leader backs of Rifampicin formu-
lations :-

Sl. Name of the Pack size Existing Revised %age
No. formulation Price price Decrease
with strength
i Rifampicin Caps 4’s pack 5.84 4,98 14.72
150 mg/cap
) —do— 12’s pack 15.34 12.76 16,82
3 —do— 100’s B 121.14 99.68 17.711
4, —do— 4's B 10,00 8.28 18.98
300 mg
5. —do— 100’s B 226.02 183.10 18.98
6. —do— 3’s pack 10.10 8.16 19.20

450 mg
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(¢) Government is commited to make
medicienes available at fair and reasonable
pri ces to the consumers. The reduction
in prices could only be effected if it is
justified based on the landed cost of imports
or cost studies in respect of indigenous
Production.

New Drug Policy

2720. SHRI CHINTAMANI JENA :

SHRI MANMOHAN TUDU :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government are considering
to announce a new drug policy for the coun-
try ; and

(b) when it is likely to be announced
and the salient features of the said policy ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE):
(a) and (b) The National Drugs and Pharma-
ceuticals Development Council (NDPDC) is
presently reviewing the provisions of 1978
Drug Policy. Government intend to announce
the necessary changes, if any, in the above
policy after the receipt and consideration of
recommendations of NDPDC. This is expect-
ted to be done within the next few months.

Setting up of Mini Fertilizer Plants

2721. SHRI MOHAN LAL PATEL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the number of mini fertilizer plants
functioning in India and the annual produc-
tion of fertilizers in these units ;

(b) the apporoximate cost involved for
establishing a mini fertilizer plant in the
country and the capacity of production ;

(c) the number of applicat.ons pending
with Government for clearance for establish-
ing mini fertilizer plants and the action
taken by Government thereon ; and

(d) the Government’s policy for esta-
blishing more fertilizer plants in public sec-
tor as well as private sector during the
Year 1984-85 to meet the increasing demand
of fertilizers in the country ?

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
(a) and (b) Itis presumed that the reference
is to mini amonia plants,
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There are a few small old amonia plants
in operation at Funnore, Udyogamandal and
Varanasi. Their total productionin 1982-83
was 41,000 tonnes of Nitrogen. No applica-
tion is pending with the Government for
establishing such small plants, There is
also no proposal to consider such
ammonia plants in view of their uneconomic
size. The questions of cost, capacity and
production of new mini fertilizer plants,
therefore, do not arise.

(d) with a view to mecting the increa-
sed demand for fertilizers, substantial addi-
tional fertilizer capacity is currently under
installation, In addition, work is scheduled
to start, in a phased manner from 1984-85
onwards, on six new gas.based fertilizer
plants. Of these plants, one each would
be in the public, cooperative and State-
Assisted sectors and three in the private
sector,

Study by N.C.A.E.R. on low capacity Utiliza-
tion of bulk drugs and Formulations

2722, SHRI N.K. SHEJWALKAR :
SHRI PHOOL CHAND VERMA:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether according to a study made
by the National Council for Applied Eco-
nomic Research the capacity utilization in
the case of both bulk drugs and formulations
was low; and

(b) if so, how Government propose to
ensure that capacities are fully utilized ?

THE MINISTER OF CHEMICALS
AND  FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir. However, the N.C.
A.E.R. study, on capacity utilisation is not
exhaustive and is confined to 54 bulk drugs
and to formulations manufactured by selec-
ted companies.

(b) The capacity utilisation in the drug
industry depends on a number of factors
like demand, obsolesence of drugs, prices
of drug, industrial relations etc. These
essential factors are being looked into by the
National Drug Development Council.

Government have already taken several
actions like :

1. Plugging of loopholes in the
policy.

import
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2. Streamlining of the system of pricing of
bulk drugs and formulations to the ex-
tent feasible.

3. Approvals for introduction of improved
technology.

4. Change in custom duty on intermediates
in selected cases.

Government would consider further
changes in policy, required if any, after the
receipt of the recommendation of the Nati-
onal Drug Development Council,

Higher mark-up for Essential Drugs to
Stimulate Prodaction

2723. SHRI N. K. SHEJWALKAR :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether the mark-up allowed under
Drug Price Control Order, 1979 for essential
drugs is less than the break even mark-up
computed by the National Council for App-
lied Economic Research; and

(b) if so, whether Government propose
to increase the mark-up to stimulate the
production of essential drugs ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Formulations specified
in Category-I and II are allowed a mark-up
of 409, and 559, respectively on the ex-fac-
tory cost which is lower than the break-even
mark-up of 629, suggested by the NCAER
in its report. The mark-up allowed on
Category II1 formulations is upto 1009 and
there is no price control on the remaining
formulations, On an overall basis the mark-
up, therefore, depends on the product-mix
of the manufacturer. Working Group con-
stituted by the National Drugs & Pharma-
ceuticals Development Council has sugges-
ted some rationalisation of mark-up and
these suggestions would now be considered
by the National Drugs & Pharmaceuticals
Development Council.
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Under Measurement of Petrol by Petrol
Filling Stations

SHRI K. LAKKAPPA :

SHRI DHARAM DASS
SHASTRI :

Will the Minister of ENERGY be pleased to

state :

(a) whether it has come to' the notice of
Government that several petrol-filling stati-
ons are alleged to under-measure petrol sup-
plied to consumers;

(b) if so, full details thereof;

(c) the number of petrol-filling stations
cancelled on this account; and

(d) other action Government
to take in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHAKAR MISHRA) : (a) and (b)
Yes Sir, During inspection by Oil Company
officials individually and jointly, it has been
found that some of the petrol pumps have
been delivering less quantity of petrol and
diesel. About 120 such cases have been
detected during the period April to Decem-
ber, 1983. In accordance with the Marke-
ting Discipline Guidelines, the supplies to
these pumps have been suspended for 15
days and the weights and Measures Depart-
ments also requested to rectify the defects.

(c) No retail outlet dealership has been
terminated on this account.

(d) The Weights and Measures Depart-
ments have beem requested to periodically
check the caliberation of the delivering units
in the petrol pumps. A strict vigilance is
also being maintained by the Oil Companies.

Disposal of cases for Violation of Minimum

wages Act for ture Labour
in Bihar

2729, SHRI BHOGENDRA JHA

2728.

propose

Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the total number of cases filed and
disposed of, District-wise, in Bihar against
violation of Minimum Wages Act for Agri-
cultural labourers;

(b) whether several disposed of cases
from Khajouli, Benipatti, Jay Nagar and
other blocks of Madhubani district: are still
not being enforced; and ;

(c) if so, whether any responsibility has
been fixed and action taken ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) to (c) Matter falls within the
jurisdiction of the Government of Bihar.
The required information is being collected
from the State Government and will be laid
on the Table of the House as soon as recei-
ved.

Memorandum from Petroleum Workers' Union
2730. SHRI BHOGENDRA JHA
Will the;Ministcr of ENERGY be pleased

to state :

(a) *whether he has received a memoran-
dum dated 26th December, 1983 from pet-
roleum Worker’s Union (private workers’
unit) Delhi.

(b) whether workers sat on dharna from
3rd December, 1983 demanding protection
under labour laws, etc; and

(c) if so, the steps taken to redress their
grievances ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Yes,
Sir, a printed memorandum dated the 26th
December, 1983 of the Petroleum Workers
Union, (Private Workers Unit) Delhi, has
been received.

(b) It is reported that the workers enga-
ged by private dealers/agents and by private
transport contractors of petroleum products
were on agitation/dharna since 3rd Decem-
ber, 1983 demanding protection under the
Labour Laws,

(c) Since the workers engaged by agents/
dealers and transport contractors of petro-
leum products, who, work for other custo-
mers also are not the employees of the oil
companies, but they are private workers, the
question of redressing their grievances by
the oil companies does not arise. However
the Delhi Administration is seized of the
problem. . !
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& wmigsw o fega@ & e
st fAwaa §
faslt : 9§ # 40 fae w1 Friww

(3% wafad) g O g1 &9
¥ gaifa s@r g

5fame & (“awwu” afga
9% # it deErE qwra go-
fer ywr wv & waifa &
g

IAT NAN

wEws : g 20 fame &1
W w0 ¥ yaifa sear g

g U 5 famz & mRfaw

gafer gm v ¥ swmfa
F@IE :

gTa: 8.50 a9 FIX Uf 9.15
TN F Hekrg gafeat oy
F@T 21 '

P AT wEs ¥ g

g e 20 AT & wTEaY
# fer sar @ o qmare
#§ OF AT AFATNE Y
UF F A ®C ¥ wEIa
@8

qTd: 8.50 T AR ufy 9,15
TX & FeAg gafaar 1 for
FW@TE |

: BT UT F@as § varfea g

arer 20 faae & w1aww &1 &
Wat

7gTs ¥ warfa g e
grafas gafea for swar &
yia: 8.15 a & ufy 9,15
T F Ay gafeai w1
H@TE

: O YRAT KT BITF Y A

fam s & warfa &9 amer
20 fre & sgww ) &
@ & | RIT & 20
faqe &1 ®1gww g ©7 F
garfea $3aT & | 9% Aerar
wgH § w30 fame &
gifgfas qfasr srgwa safa
war g |

g 8.50 a5 & Ufr 9.15
aw F FEg gafeal § @
w@T g |
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UL S

FTHMT :

F

qg LHFATT FI SITHT AT ot
fer sr@as & warfea g3 ary
20 Wz & sww w1 for
F@TE |

gFar &1 20 fave & w1d-
T 4« & ¥ gif@ sw@r
2 5% arar, 15 faae &1
grarigs FAT qw W &
waTfea F3ar § |

wEgTs ¥ yaif@ g9 qmEr
srafas gefea foor s<ar €
gTa: 8,50 @ et uf¥ 9,15
T & FeAy gafedt w1 f@
FETR

: st‘r;aara rmaa 30 fae &1

FAFA AT @

g U 9% H 55 fAae &
FEAFH 9 ® § wgaif@
FT@T & | NTd: 8.50 S 9T

- ufs 91589 F FFF gA-

feat #) foor &w@T @)

g gT A9 gewr ¥ warfa
2 arr 55 fame & FEww
w1 for sar €

ST 8.50 @9 @9t WiF 9,15
T & Fed gafedl w1 f
FWIE |

. ST 8.50 a9T A 9.15 o

% Fedm gafet 1 for wan
g1

afx 9,15 ax &1 FHT g-
feq fdr wwar 8

g gag 30 fime &1 ST
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warfea #3ar § | W@ s,
9% 913 warfea w3ar

; qwaT & @ d5few €T

AT G2 FT TAEH FEATH
ge ®7 ¥ yuifea s@r g

: T & g1 §%foqw &0

- q1] 92T FT ATAIEEF  F14F

T AN :

ATy

aﬂimii'ra

qTRAY

qrgT

-

o
wrrfd .

qa ®7 g yarfia s@r ¥
oF gae & Fraww oo
g |

garg MR § gaifig

g arar 30 fawe &1 w1d-
¥ qur 35 918 o w@r

gl

AT 30 faae &1 F1gw
saTf @ ar &

8 U 30 faae &1 Fraww

sa1fd F3ar 8 | ATVF 1.50
o gar ufy 915 aw ¥
&g gafeai &1 & s
A

D FIUFE 1,50 IX T9r ufy

9‘15'3‘%%%@!1 gA feAl Y
fot w2ar &

30 fame &1 arafes so-
E ]

sraaa 10 fawe &1 wrfgw
FITHT |

Atgas 30 faae &1 wifas
a1 yaifa sarg

WEH A ST

=t qIT

9 ¥ W 29 & fag
QIAMT FAHT 1@ sa@r

g



205 Written Answers PHALGUNA 23, 1905 (SAKA) Written Answers 206

T AW

3¢ # 3 wafew gafea qar
30 faaz &1 dhft afa e
gafer qw ¥ § s@f@
FQE

gt fml Fdw  gaAfeai s
AT |

95 & TarAr | wer 45 faae
# aYaq srafy & fog frafag
FIFHH THIICT FGT 2 |

© HHAT R GG 7,45 I ¥4I-

fra g ara grefas gefes
@& szar g

qra: 8.50 a9 a4r A 9,15
T F ®ig gafei & @
ﬁa’TEII_

qTa: 8.50 a9, HIUF 1,50
ax qar ufy 9,15 aX

#atg gafedi # fa s@r

A

AT ¥ qiF 7,45 a9 941
fra g arsit arRfas gofen
fr saar

gevare : ufx 9,30 &% & ufx 10.30

TS g% TF § F JqT ASTAT
warfea F3ar & |

(za 97w ¥ fgdy arest qar
wqET F AT FETAT €7 A
e famrsmar g
gaamht ¥ & fama fag
qYIT 9T I FEFA A
srfea far srar 8
arnfis  sA%rd, wfgeei
ot a1 & fog FRA A 97
7% o warfeg Y ot )

10 fz @1 wifas gafer

qor w7 & warfa w7 g
ot @AY Dy gafedi wr
& feor v@r &

Fasraarer : 15 fame w1 arearfew s
sarfea &<ar

faomar- : qw & stgaw 15 fame

qITH FgHq gaifa sar g |

TS

AgaTATR : 30 fame F1 ararfes sEwT
saifeg F<ar g

HEq AN

R ;30415 faae w1 amnfes

- F yarfE F@I g

W ;30415 faae &1 grarfes
FIA%T gaTie F@r &) ufy
9.15 &I &1 gufeq f&
FI@T R |

wqgT : wrg § &rwaw 30 fawe
FGHT TqIf@ F@ g

afsaw ™

pEwET : 30 fraz FT qrarfed F1AFH
gaifeq F3ar 8 |

qwTE A

ST 20 fame &1 araifEs FTaw

gaifea s3aT 8 T987 1.50
ax & ufxr 9,15 ax &

¥f gafedt ® o waa
HFWTE |

fgwmtm'

famar

am ¥ smaw 150 faae &
T gaTfiE $7ar § ) g
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8.50 ¥ #T ¥ gafeq
FW@IE |

15 faqe &1 wraifes sraw
aar famidr & gaaa swif@
FIAT & |

15 famz &1 ararfes e
aar fawrgr § gaaw sarfa
F@r g

ELON LS

15 faae &1 ararfegs qan
famdl & wgaaw sEw

wgaifaa @ g )
#FAT . /1Y F Atmaa go faaz &1
FII%9 garfa 3ar € )
ghearm

qE § #Ygaq 45 faae &
FEAFT wG1f@ F@T L |

Vs

. Complaints received by BCCL regarding
quantity and quality of Coal Supplied to
Public Sector Enterprises

2733. SHRI A.K. ROY : Will the Minister
of ENERGY be pleased to state :

(a) the details of the complaints received
by the Bharat Coking Coal Ltd. in the last
one year both on quality and quantity of
coal supplied to different public sector enter-
prises ;

(b) whether any deduction has been made
for the less and bad quality of coal supplied ;

(c) if so, facts in detail for the same
period ;

(d) whether any enquiry has bepn made
in any of the case ; and

(e) if so, the details thereof 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR-
SINGH) : (a) to (¢) The information is being
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collected and will be laid on the Table of the
House.

Power cut Imposed on Industry in Orissa

2734. SHRI MANMOHAN TUDU : Will
the Minister of ENERGY be pleased to
state :

(a) whether Government are aware of
the serious situation arisen in Orissa due to
recent power cut imposed on Industry ;

(b} if so, the efforts made by Government
to improve the situation ; and

(c) the details thereof 7

THE MINISTER CF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (c) There is
a power shortage in Orissa and cuts/restric-
tions have bcen imposed by state authorities
on consumers, including Industry. The main
reason for the power shortage in Orissa is
that the thermal power station at Talchar is
facing several problems in generation. Power

generation in the State has also been affected
by low levcls of hydel reservoirs due to

erratic monsoon conditions in their catch-
ment areas during the past few years.

Several measures have been taken to
improve the performance of Talcher Thermal
station. Thus, Roving Teams of engineers of
Central Electricity Authority have visited the
power station and have drawn an action plan
for modification to the 110 MW units of
BHEL make. Inter-action with BHEL has
resulted in better performance of these units.
An action plan has also been drawn up, in
consultation with the main suppliers, for
revamping the four imported units of GE
make at Talcher. Import of necessary spares
is also being arranged.

Disposal of Telegrams

2735. SHRI MOOL CHAND DAGA:
Will the Minister of COMMUNICATIONS

be pleased to state :

(a) the reasons for transferring telegrams
by hand in routine to local telegraph offices
instead transmitting them on telegraph
circuits which have been provided for that

purpose for quick’disposal ;
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(b) the number of telegrams transferred
by hand to local telegraph officcs, at Bombay,
Calcutta, New Delhi, Madras, Hyderabad,
Lucknow and Jaipur for the period October
1983 to December, 1983 ; and

(c) the steps taken to avoid transferring
telegram by hand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) When ever a
telegram is likely to reach the local telegraph
office earlier by sending/transferring by hand
than by transmitting on teeprinter circuits,
such a method is adopted under the following

circumstances :
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(1) Occurrence of peak hours of telegraph
traffic between 1700 and 2100 hrs.
causing accummulation. .

(2) Load shedding and power failures in
local telegraph office.

(3) Absenteeism of the operative staff,

(4) Occasional interruptions on local

telegraph lines.

(b) the statistics sought for is given in the
Statement enclosed.

(c) Major proposals are under considera~
tion for modernization of the telegraph net-
work using micro-processor technigues for
reducing delays in retransmission of tele-
grams substantially.

STATEMENT
Statement showing disposal of telegrams transferred by hand to local telegraph
offices in different Central Telegraph Offices from October 1983 to December 1983.

No. of Departmental

No. of messages transferred

SI. No.© Name of Central
Telegraph office Telegraphs offices by hand for the period
October to December
1983
1. Bomay 18 6,14,789
2. Calcutta 11 2,65,499
3. New Delhi 18 4,617,506
4. Madras 14 . 1,33,466
5 Hyderabad 11 87,700
6. Lucknow 4 1,058
7. Jai pur 2 32,384

ey foem fawra famm qaror feew
U W fag ng For &7 TS
% fao waw

2736, S A /=T TAT ;. FAT gAAT
YT ST WEAT IE qATT &Y FAT
CEC R E

(%) wega e fasre faam gra
q97 TI9T ¥ 4T % [Eew ST W

fraar =or fagr ar agr g9d ¥ fEaHr
gaufa sa ax feew fawfaei &

faafwa #1 7€ &;
(&) ®or &Y gqUlT *1 oq a% aF
@1a # e gl g aun fagwi & g3ar

w7 g5 feadl saufa 1 aget s
st arfgy Ot GfFT w7 aw qger A
F1 ST qEY; HT

(7) gEEr ageAt & fag @y E
I AT FEAE AT AT W g A A
FITATE &9 FFT AT W@ & 7

quAT W WA AAHT § UG
|3 q971 §EA1T w1A fawm § oA w6
(st g0 Fo gEe W) : (F) U
faen fawra frm & feew faer e &t
TIIAT § AFT FEYA, 1984 IF ¥ O
¥ ®7 H 496,84 W@ w9y 71 qfr H<
T @ | TEH § 420,43 @@ ¥4 F qly
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foen famtaren & faafm st o€ &1

(®) 125.37 @@ wz@q ¥ afw
AYTT T F €7 H ag @ra A ITAT TG
2\ fegwmy, 1983 ) feafs & agare
Fyet & oo awmar vfa goeq qar s
FT qIqq AW 93.07 W@ TWA a9l
33.97 @ T &

() =or #¥ gAY WrIg 9 faAq
# fafws &= § foeni & fagoor, sz
TGT STFIT F FY FIAT L 1 KO J99 T
FW A EW FgAr FWF fag
FAA FTLATE AT g& Y A 8 |

faeelt | faaraT ¥ siistg ww @t
e

2737. *t |W 9" IO 1 AT WA
W1 g Aat| 7@ A qqT FTF/q FAA
fi

(%) Far asAl F Aqw wfeami w1 0w
weie 24 faaway, 1983 #1 7 faoeft #
sraifora fear war ar; afz g, t s@
gHEA # #91 wgaqa faoa fag g
&1 F41 39 fAoral 1 a9 qze 9T w@v
ST

(@) a1 §IF1IT T IrEa # favae
® qTT § @I g ASHI F1 §H AT T
g¥a faar & fe & wfas smnfa, ame.
a4, 9aT g2t R gt v sw-FrgAl
T ki faarz afafaaw § garew
7,

(7) afe &, @1 areEdr, gedr @7
A9 B qqT A F AwA ¥ fag
SBIY T FIHT T TSTATT 41T 747 §;
L1158

(7) afs <@ wwe & F1E Haw T
9ETQ MY § &Y Ia% w1 HTO0T § 7

MARCH 13, 1984

Written Answers 212

%R Il qaaiw st (shaeE
qifew) : (%) oF faawor qw § foad
24 fagwaz, 1983 &1 gU =W v+ G¥iw
& geq faewy [gwna fao @

(&) =% 7 g & QA7A, T
I 1 qua fear qar fe ¥ w3d-
gt A1 et § grafaq 9w H@iET
T |

() R (F) T TF AFPUSE,
ST, Weg H_W, USEYA HIX SUT N_W
ST U 7 FIHTA § grafga -
fow faair afafraw & s'ai & gaies
fag & | g @ F ST 2 fF
srnfos  famz (Fa@ifea)  afafqas,

1982 I gar Hmifag  FwaeEr F
grafag ger @fafqas &t arw 250 &
IqaHT $T A, TAU YIT HR TTAT
grafeqa ataifre famz sfafaga
I FY: 25-T HX 258 § GAET FE
& foau faam arar sg

17 o9t % faww qd F ar |

WW WA AFREA & qeq fAorg
T

fagzor

(1) svnfrs avase a1 a1 &k
AIGT A FT HTIEFAT §
ArNfTE graey @ gadgT a7
F1 31T A9 a1 AT S
frs w14t & fag seaerd &
sfaeger & fag Fisar sranr
8T sfus v srafeeg
FE T TE@ ; AR

(ii) svenfas =gy st ste-
frs sarafason & wfaafg
#T STy =R |

(iii) = oF®) & 5o & geaey ¥
fag  wq fafesr gwmi
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(iv)

&I g1 gfassi & F19-

| FT9 Y NF yqx Frgeror ¥

aar &R fedt oFF & wwr
g ¥ g7 agfae fa<a
TEIAAT T9T &+ TETHAT AT
arfeer &1 ag wegw fear
Tt fF afz s wfqeEi #t
frost 37ard & gw < faar
sty AR qafer fasitw qar
# THIT FT GFIAAT I
gt oy, @t wfasl #f agerd
gfafa =8 9o & favg g
grir

fafse srw FAT o qfefq &
T & gravy # fAuior @
JIAT A F ISHAW AT
FT AT F1AT AMEY

(v) wef @ s &1 gwey g,

~Aan Aagd sfafaaw § 3I9-
g qare fear smar wifgg
AT g7 graeHl gTAATA 1
afx  faarwm  aEmar @Er
wrfgy | FwR & fadeor ax
#1 gg afawmiz s fear
srar wifge f& worgd &
qraw T fFg o & wrwe
¥ a3 @9 gfwgiee T §3
T TH |

(vi) T z® afraat & fag ag

sy fear sr wifgg fe ¥
M qAfasrd @ A
U A

(vii) T wagd fe & fraio

(viil) STEH T &Y S;ATT 99

#r FrEwar 9T aw faar
T |

o afgs =fawi 71 fanfaa
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4 &y @t gfgssal g%
anL &1 Sy Afgy AT qg
g ot sHafEl ) 9qem
A W I FT g gAT
anfgy, wer & Saar gfafeuat
§9 Wt 741 7 g 9y T aral
&t sfafaaw & faaifa ofa
F1 Fvaaw @ gF difaq
fear st awar § | fo arws
# fAaes & #1q7 & quw
yafea w7 fear g an
arafera et st @ s &,
3% Y9 & fou ¥ F@
qx 1§ sfwdar Gg @
=F1fgw | '

(ix) == fa=n3 &1 gwdq far mar

(x)

f§ S=v =raeal eanfy #
faeva #1 &9 #@ & fag 5w
qter sifawzor & geoifaa
fear sro 1 @Ynfas faare
sfafran & aefi, srfawon)
aIaeal & sgrgreel &y
fagfes & srara & fawifea
F TE AL ATHT FT ITALT I
#1 gwda  fear a@r o @
qraTdal F q9% e F
nfesd FIA &1 W GIWT 97 |

Y qA1T FT HTIEHAT 9T I
faar mar f& wvsw @ 9T
wy feafs & Ik #§ & af
mfvefor sqaeqEl &t g3z
faran srraT = TiRY |

(xi) <157 G F1 5guor fagzor .

AT & AT FA F AH
fa=re s Wfgn

(xii) gF T% a1 97 FT Y &,

ag ag fear war fis wsg =W
#fat #TUs 99 a (m.
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‘u.7) afsa fear sy, s Qs

T #§ 93T FWF fau
g=9qT qaaw a1y fauifa
FLHFA KT GEAEAT & a9
# @ gwear & TgWE ¥
FETAT FI FIT F7ET @
#1 fawrfar wega &3

(xiii) 3%1 =fasi it faafaq st
Ha@qa & HqEe ¥ 31 A9
(faframa &t s@ma) #@fa-
faaw & avaifos faarg sifa-
faam &t arar 25(@) ofar
F1% IgaY  FAET  SAET
Iifgr | @ &9 v uIA
THIT & F1 FW & fag 3r
safast w1 frafag sfasi &
guaz F1 qrfeafas fasar
=fga |

(xiv) FgaT Afawi F1 qar w9
AT oF qqa wfFar @, ag
qq A% gAFTE F g §
Wt oggr e sl #E @i
afafaai  (exfan wafear)
wfsa adt &Y 7§ &, agf 5%
ufsqa &7 & fau awe Faw
werq WA Aifgd o awgen
FfqFT & gw FUT F q14-
qrg 1 I gAAE W&
foad Frdatgr F1 strr = nfg |

% 1983-84 & A TIFAARX
fag,a s &Y witaa €z

2738. &t T fawrE Qe ;4T
Wt #eA ag FqTT 1 FI0 F fF

(%) T 1983-84 ¥ AT WSFATT
greftor &A1 § fear etwm w2 faqm
qeaTs A TS g5 A
(@) 39w Al & R U
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AT ggd A F frad ovew o faga
qATE T STy § 7

Wl Aywa | Ty war (=
afes Agema at) : (F) (1 (@) 9
JOTIA F WG F AT § @A gU FABI
#1 faga qoqrg & wrad § gs=waw wia-
fagar @ sy &1 Ffw waf F fag
gt @At # fagy g &1 oafy 2w
& fafass wri & qar oF At § gal
e §, Ffg & I9 W@ Fral 97 faas
FW T AGT-HAT At g | AT FIA
& TE AT F HFAT FI ITAIHAT F
fag g aeard &1 aawE was aafa
faaror 5 raf &

faga & @ Y safy & AT
foga  weifaai/sfeass gl &+ #
W oMy S g agd g9 W oArw
afen 8t gafy fafu=  eamT 9 s&-
FFT ZAT & A9T A AT WEA HA F

farw srerm & arvefar /g & srdr
fafwsa Twal @ efa w1 faga
't aoErs
faaor
UFT &1 ATH gfa faq a2t *Y qear
gfaarm g-10 = /sfafaq
g 6-8 q&/wfafe
oFy FITFHIT 11 w2 /afafa
AT 2 7 we/gfafem
fgarae w_a #1E gfgara agf
TG 9 =¢/wfafew
qeq WA ®Or 3 H 159, B 1
¥ 9w
qgIag F1¢ afaaey 7@
UE R 11-16 w2 wfafes
afawarg 14 iz [ufafer
AT AW #1¢ sfaaey @
EaC F1§ wfgas 7g
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FATEF 15 ¥ /afafza
- g w2 /afafe
AT 1% gfgara T8
qfzew AT 12 = /afafew
qgq F1§ gfgaea 7&
wfingT #1¢ wfaaea 7gi
fagzr 1% gfaara agi
T #1€ wfgarg agl
ATTE € F1% gfqaea agh

Inquiry into Blast in I.D.P.L. Muzaffar-
pur, Bihar

2739. SHRI RAM VILAS PASWAN:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether inquiry into the blast in
L.D.P.L., Muzaffarpur, Bihar wherein there
was a loss of more than Rs. 1 crore has since
been completed by Government ;

(b) if so, the details of the inquiry ; and

(c) whether any action has been taken
against the persons found guilty, and if so,
the details thereof ?

THE MINISTER < OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE): (a) The Inquiry Committee consti-
tuted by the Indian Drugs and Pharmaceti-
cals Limited management, estimated the loss
to be about Rs. 115 lakhs.

(b) The Committee ruled out the possibi-
lity of any sabotage and found that the
operational norms had not been followed.

(c) Based on the findings of the Inquiry
Committee, the Management of the Com-
pany had initiated departmental proceedings
against the General Manager, Officiating
Works-Manager. Deputy Superintendent
(Production) and three other employees of
the plant.

Filling up of Vacancies Reserved for SC/
ST in Ministry of Information and
Broadcasting

2740. SHRI RAM VILAS PASWAN :

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :
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(a) whether there is a backlog in regard
to the filling up of vacancies of Class [to °
Class 1V in various categories of jobs reserv-
ed for Scheduled Castes and Scheduled
Tribes in his Ministry and if so, the reasons
thereof ;

(b) whether any efforts have been made
to fill up these vacancies reserved for SC/ST ;
and

(c) the time by which the backlog of
vacancies reserved for SC/ST is likely to be
completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTIN ; AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT (a) to (¢) The information is being
collected and will be laid on the table of the
House.

are feew arargdt qarer fafra fesd

2741. =t W @R efawr; 4T

AT WIT G0 H5H] 3 @1 §1 FIT
40 fF :

(%) 7ar g @9 g & & foew
HATEET FT uF fqgié awe TR  HH-
w1feat 9z @9 fwar s @ §;

(@) afz g, @ a=af & saffw
fagra % fag == %) feed @ &9
AT g @ et gy endfea
1T

() Far "rErEd g aAr o @

a4l @1 foeal &1 gear g fweal o1
g1 arr sag %1 gfeE & weONT §;

(@) afe ag, ar |41 WHITFT W
Zrared) # afd F3 &1 fa=z & arfe
TaaT &1 &1 afq &1 aw fear o1 @F;
Cigs f

(%) afz g, @ %7 a% o afz ad,
ar IuF a1 FII0 § ?
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. guAr wiY QAT HAWT F T
A3t 797 @A F1Q faNm | T ™w wA
(st gae ®o gEe wwa) : (F)
Cell

(=) fafasr wrarsli & arer foent
&1 famior &%, 97 AI5d F A IAH!
T &0 & fau 23 guadiy qswT F

A T few wratedt & fag 2 w30
wq & qfteag &1 wraam  fFar @ any

() s, &

(%) ST (3) &7 g 957

ar foew aragel gama fasfa foed

2742. =t T QX qfaEr ; #T

AT WIT FAT TEA! g TN AT FA
w3 f

i (%) EFIT;I"ﬁFk‘-H' AT FTU F aw
# fowadt feat &1 faaio faar srar §;

(@) #a1 ag dear T & gAq
fawra % faq wafea &;

(n) afz adl, @ Fr FIFT ™
frent &1 geqr a3 F f9q ®1€ I9m
FUI; AT

() afz &, @t g s e
o< afe g, at vad ww AT

qFAT HWIT THILN HANG & G
w3 q97 GG 1A fawwr 7 woT WA
(st gao wo gFo WA) : (F) 1982-
83 % dw A feew  draredr | fed
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9T 7 wrafad wrerat ¥ 4 A oo
qar 2 @ fwent 1 frwlo w13 geensr
fear | qarfy, aaas 3 Graz foed aarg
ST & |

(=) s, 7& 1 awfy, feed w@g
AT D JATAT, AL fa2wr fpew ot
NI FTAT @ AR gwr fafwer srzfas
AT # T T 1 §wd s, ot
frfar ot a1 foved a7 8

() & (7) ST G Ay
araredY fgrdt o fafier srafas wara
# T foed aarQe |

g feem &A1Y &1 FAFH

2743. =it t#r ar qfasr : 4T
AT WY TWILO GA qg AATA HTFT
w37 f ;

(F) 71 ag ga g f&5 amw foew
HETEd FAIAE Gy A T G
&

(=) afz g, @ aFX I9F  F14-
AT BT AT HE F ft-rq ﬁ-ﬁ'ﬁm*t
W E; AR

(m) afe g, @ acdadt s g,
YT afs 7, @ SoF wWT HTOE ?

91 6T NN HAWA  F O
w4t a9 @adty w14 faw & og s
(s g=e ®o go Waw) : (F) s,
g

(@) &Y () s A 9 |
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Protection of Journalists and Editors

2744, SHRI B. V. DESAI :
SHRIMATI KISHORI SINHA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state ;

(a) whether it is a fact that a number of
journalists in Punjab, Bombay and Karnataka
were found murdered and there were also a
large number of murders and attacks on the
journalists in various parts of the country ;

(b) if so, whether the murder of editors
and journalists is creating a great resen'ment
among the journalists ;

(c) if so, whether Government are consi-
dering to give protection tc journalists and
editors ;

(d) if so, the reasons behind the murder
of Kannada Editor and also the journalists
in Punjab ;

(¢) whether any enquiry reports have
been received in the Union Government ;
and

(f) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
H. K. L. BHAGAT) : (a) to (f) The infor-
mation is being collected and will be placed
on the table of the House in due course.

il Exploration and Production by Private
Sector

2745, SHRI B. V. DESAI :
SHRI K. PRADHANI :

Will the Minister of ENERGY be pleased to
state :

(a) wheiher it is a fact that a much
bigger role for the private sector in the
country’s oil exploration and production
effect has been envisaged by the Ministry of
Energy ;

(b) if so, whether the Ministry feel that
the induction of the private sector in the
massive programme will benefit it on two
counts-in the price preferences as approved by
the Ministry and a good number of contracts
for drilling being assigned to them ;
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(c) if so, whether Government are con-
sidering to give a much greater role to
private sector in oil exploration ;

(d) if so, the extent to which Government
have agreed to implement this ;

(¢) the number of private sector com-
panies which have come forward for helping
the oil exploration in the country ; and

(f) if so, the details thereof and how
their capacity in the field has been ensured ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to (f)
It is not proposed, at this stage, to allow
private companies to engage in oil exploration
work. Government’s policy is to encourage
development of indigenous capabilities for
the manufacture of oil field and related
equipment and to provide services for
various operations connected with explora-
tion and production of oil. ONGC and OIL
will entrust work to them on contract basis.
A large number of Indian companies have
shown interest in this regard and are organis-
ing themselves to enter this field of manu-
facturing and service industry.

Power Supply Situation in the Country

2746. SHRI B. V. DESAI : Will the
Minister of ENERGY be pleased to state :

(a) whether th§ power supply situation
continues to ramain critical in many parts of
the country ;

(b) if so, whether the Economic Times
Research Bureau study on the power situation
published in the Economic Times of 14,
February, 1984 highlighted that an unmista-
kable trend of deceleration is in evidence in
power generation ;

(c) whether it is also a fact that the rate
of growth of power production has come
down from 10.2 per cent in 1981-82 to 7 per
cent in 1982-83 and further to 5 per cent
during the nine months of the current year
(April-December, 1983) ;

(d) is it also a fact that the power supply
situation relative to requirements has
worsened during the current financial year ;

(¢) if so, to what extent Government
have examined this report and what is the
factual position ; and
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(f) the steps being taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN): (a) There is at
present a power shortage of varying extent
in different parts of the country.

(b) Power generation in the country has
registered an increase of 7 per cent during
the period from April, 1983 to February,
1984, as compared to the corresponding
period of 1982-83.

(c) and (d) Yes, Sir.

(¢) Government bave seen the study
reported in the Economic Times of 14th
February, 1984. The factual position is as
given here. '

are being
and

(f) A number of measures
taken to improve power generation
availability, which include ;

(i) Expediting the commissioning of on-
going projects. As against a target of
installing additional generating capacity
of 4157 MW during 1984.85, as-addition-
al capacity of over 3600 MW "has already
been commissioned/rolled and the target
is expected to be achieved.

(ii) Assistance is being provided to State
Electricity Boards/power stations to
prepare .and undertake plant betterment
programmes.

(iii) Improved preventive maintenance
techniques are being adopted for reducing
the outage periods of thermal stations.

(iv) Spare parts from indigenous and
foreign sourees are arranged for expedi-
tious repairs to power stations.

(v) Arranging requisite quality and

quantity of coal,

(vi) Task Forces comprising of engineers
from Central Electricity Authoirty and
BHEL have been visiting power stations,
particularly for 110/120 MW and 200/210
MW units, and advising on measures
for achieving their early stabilisation.

(vii) Roving Teams of operation specia~
lists from CEA have been visiting power
stations to monitor the operational
practices adopted and to render advice to
State Electricity Boards.
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‘(viii) An extensive training programme
of engineers and operation and mainte-
nance personnel of power stations has
been undertaken.

(ix) An incentive scheme has been
introduced for motivating the staff of
power stations and for better utilisation
of the capacity already available.

Linking Investment Approvals for Power
Projects with Performance, Timely
Completion of On-Going Projects

2747. SHRI B. V. DESAI: Will the
Minister of ENERGY be pleased to state :

(a) whether the Planning . Commission
proposes to link investment approvals for
power projects with performance, timely
completion of on-going projects and efficient
operation of the Boards ;

(b) whether the Commission has stated
that some Boards have undertaken too many
projects in hand to ensure adequate capacity
to meet the power demand ;

(c) if so, whether the Commussion has
stated that the Power Department and the
Central Electricity Authority should play a
vital role in curbing the tendency to pose
more projects that they can bandle by
ensuring adequate power supply through
regional and the national grid ;

(d) if so, other suggestions made by

Planning Commission ;

(e) how many have so far been accepted
by Government ; and

(f) the action Government propose to
take to implement the suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) to (f) Govern-
ment of India is extremely keen on the timely.
completion of the power projects and have
intensified measures for their detailed moni-
toring. Considerable Stress is also being laid
on the improved functioning of the utilities.
Investment approval to power projects is
accorded keeping in view a number of factors
like the techno economic feasibility of the
project, power requirements of the system,'
resource availability, overall capability of the
organisation to execuie the project etc. As
power resources are distributed somewhat
unevenly some utilities have to undertake
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relatively large programme to meet the
system requirement, Large size projects
are also being established in the Central
Sector to optimise utilisation of resources and
to meet the requirement of all the States in
the relevant region. Regional grids have also
been established to facilitate transfer of power
from one State and region to the other.

Journalists Murdered Stabbed

2748, SHRIMATI PRAMILA DANDA-
VATE :
SHRIMATI KISHORI SINHA :
SHRI A. NEELALOHITHADA-
SAN NADAR :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that several att-
empts have been made on the life of journa-
lists in different parts of the country;

(b) if so, the details of journalists mur-
dered, stabbed and attached assaulted during
the past six months (since August 1983);
and

(c) the steps taken to protect the jour-

nalists ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI H,
K. L. BHAGAT) : (a) to (¢) The informa-
ation is being collected and will be laid on
the table of the House in due course.

Capacity Utilisation in Public Sector and
Private Power Plants during the Last
Three Years

SHRI ATAL BIHARI VAJPA-
YEE :

SHRI SURAJ BHAN :

Will the Minister of ENERGY be pleased to

state :

2749,

(a) the names and capacity utilisation
in each of the last three years and the curr-
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ent year of hydro-power stations in the cou~
ntry controlled or owned by Central/State
Governments and the comparative figures of
Tata Hydro Power Station for the same

period;

(b) the names and capacity utilisation
in each of the last three years and the current
year of the Thermal Power Station in the
country controlled or owned by Centre/State
Governments and the comparative figures of
the top five thermal power stations in private
sector during the same period; and

(¢) any proposal to increase the capa-
city utilisation; if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) Hydro Elec-
tric Stations are generally either run of the
river type or storage based projects. Gene-
ration from run-of the river type H. E. Sta-
tions mainly depends upon the day-to-day
inflows and the head availability at site. In
case of storage based HE Station, generation
depends upon the storage conditions, water
requirements for various uses, reservoir op-
eration policy, irrigation releases etc., in
addition to the available inflows. Storage
backed stations are generally designed to
meet peaking requirements and thus operate
at low load factor. Performance of hydro
electric stations is generally judged by actual
generation vis-a-vis annual design energy.
Capacity utilisation, therefore, is not a para-
meter for judging the performance of HE
power stations. However, names of Hydro
Power Stations including Tata’s and their
plant load factor during 1980-81 to 1983-84
are indicated in Annexure-I. Laid on the table
of the House. [Placed in Library. See No, LT
7923/84].

(b) The names and capacity utilisation

of five thermal power stations each inthe

public sector and private sector for the period

1980-81 to 1983-84 are indicated below :
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Public Sector ':l'hermal PLFY,
* Power Station. 1980-81 1981-82 1982-83 1983-84
' (Apr.-Jan.)
1. Neyveli 60.0 64.0 73.0 73.7
2. Vijayawada-1 45.0 72.0 87.9 814
-2 34.0 74.0 70.3 84.7
3. Singrapli-1 — — 64.2 84.6
4, Parli 1-2 85.0 81.1 86.8 91.9
5. Dhuvaran 72.0 716 75.3 {66.0
Private Sector
1. Tata Electric Co. 69.7 77,0 75.1 74.0
2. Calcutta Electric
Supply Co. 57.0 57.0 57.6 50.8
3. Ahmedabad Elec-
tric Co. 55.0 57.0 63.7 71.7
4, Sabarmati 59.0 67.0 77.0 77.0
5. Renusagar 92.0 95.0 93.4 N.A,
Capacity ntilisation figures for the period (vi) Roving teams of operation specia-

1980-81 to 1983-84 for thermal power stati-
ons owned by Central/State Government and
5 top thermal power stations in the private
sector are given in Annexure-II, Laid on
the Table of the House [Placed in Library.
See No. LT 7923/84])

(¢) A number of measures have been
initiated te improve the capacity utilisation of
thermal power stations. These measures
include :

(i) Assistance is being provided to State
Electricity Boards/power stations to prepare
and undertake plant betterment programme.

(ii) Improved preventive maintenance
techniques are being adopted for reducing
the outage periods of thermal stations.

(iii) Spare parts from indigenous and
foreign sources are arranged for expeditious
repairs to power stations.

(iv) Arranging requisite quality and

quantity of coal.

(v) Task forces comprising of engineers
from central electricity authority and BHEL
have been visiting power stations, particularly
for 110/120 MW and 200/210 MW units, and
advising on measures for achieving their early
stabilisation.

lists from CEA have been regularly visiting
power stations to monitor the operational
practices adopted and to render advice to
engineers of State Electricity Boards.

(vii) An extensive training programme
of engineers and operation and maintenance
personnel of power stations has been under-
taken.

(viii) An incentive scheme has been in-
troduced for motivating the staff of power
stations and for better utilisation of the capa-
city already available.

Capital Assets and Profits of
Foreign Companies

2750. SHRI AJOY BISWAS : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of foreign companies
now operating in India and their capital,
assets and profits (country-wise); and

(b) the total amount remitted by way
of profits, royalties to the parent companies
during 1980, 1981, 1982 and 1983 by Indian
subsidiaries of foreign companies (country-
wise) 7
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSAL) : (a) There were 311
branches and 101 subsidiaries of foreign co-
mpanies operating in India as on 31-3-1982,
Countrywise details about their names, capi-
tal, assets and profits are available in the
booklets entitled Branches of Foreign Com-
panies in India as on 31,3.1982 and Indian
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31.3.1982 published by the Deptt. of Com=
pany Affairs. Copies of these publications
are available in the Parliament Library.

(b) Countrywise details about the amo-
unt remitted as dividends declared out of
profits and Royalties by the Indian subsidi-
aries of foreign companies for the three years
ending 31st March 1980, 1981 and 1982, the
latest period for which the information is
available, are given in statement annexed.

subsidiaries of foreign companies as on
STATEMENT
Remittances of Dividends and Royalties

(Rs. in lakhs)

Country Dividend Royalty
1979-80 1980-81 1981-82 1979-80 1980-81 1981-82
1. Canada 334.45 131,29 196,28 — i KT
2. Denmark 0.31 —_ — 1.46 1582 —
3. Italy 18.54 — — - - —_
4, Panama 90,72 124.74 105.48 — - g
5. Sweden 91.14 67.35 82.09 —_ 14.85 11.96
6. Switzerland 108.19 93.69 116.70 — — —
7. U. K. 1457.36 1486.16 1488.58 2998  40.87 72:00
8. U.S. A. 364,91 362.91 343.65 — — -
9. West Germany  181.38 165.30 159.58 5,70 6.22 1.18
Total 2647.00 2433.74 2492.36 37.14  63.46 85.14

‘Scheme of ONGC to make India Self-
sufficient in Oil

2751. SHRI AJOY BISWAS : Will the
Minister of ENERGY be pleased to state :

(a) whether the Oil and Natural Gas
Commission has any long term scheme for
making India self-sufficient in oil;

‘(b

(¢) whether the ONGC has any plan to
take assistance of the Foreign Companies in
this respect; and

(d) if so, details of the terms and con-
ditions ?

if so, details of the scheme ;

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF [ENERGY (SHRI GARGI
SHANKAR MISHRA : (a)and (b) The

ONGC has prepared a -draft Twenty Year
Plan (1985-2005) for exploration and exploit=-
ation of hydrocarbons. Based on this, the
5 years plan are prepared. The termindl
year production of hydrocarbons proposed
for the VII Five Year Plan is 36.93 MMT.
One of the features of the proposed 7th Five
Year Plan is the likély participation of ori-
vate sector in some oil exploration ventures,

(c) and (d) ,Yes, Sir. The ONGC plan
to take assistance on commercial terms of
foreign Companies in specific areas on-merits
to fulfil the plan targets and bridge the tech-
nological gap. It is not possible to indicate
the details of such assistance as these are
normally decided at the time of execution.

Criteria for Selection of Persons to
Participate in the Broadcasting
Course to be held in Korea

2752, SHRI R. N, RAKESH : Will the

Minister of INFORMATION AND BROAD- *
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CASTING be pleased to state :

(a) the criteria for selection of the per-
sons to participate in the broadcasting course
to be held in Korea during the year
1984-85;

(b) particulars of the person/persons,
if selected so far for the above mentioned
course;

(c) if ne decision has so far been taken,
by what time it is likely to be taken; and

(d) the total expenditure likely to be
incurred by Government on the selected
persons 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI GHULAM NABI
AZAD) : (a) According to an UNESCO
circular received through the Ministry of
Education in October, 1983, the Government
of the Republic of Korea will be organising
within the frame-work of the International
Programme for the Development of Commu-
nication (IPDC) and under the sponsorship
of the Training and Research Institute of the
Korean Broadcasting System (KBS), four
courses of two months, duration each in the
fields indicated below from 2nd April, to 31st
May, 1984 in Seoul :

Course A : TV Programme Production
Course B : Radio Programme Production
Course C : TV Engineering

Course D : Radio Engineering

The required qualifications are as below :

(1) at least three years’ experience in
specialised fields relating to broadcasting;

(2) ability to speak and write English
fluently;

(3) not more than 40 years of age;

(4) good health, both physically and
mentally (duly proved by Medical Examina-
tion Report which will have to be cleared by
the UNESCO Medical Service at Head-
quarters).

(b) and () The final selection has to
be made by the UNESCO. No intimation
regarding such a final selection has been rece-
ived. It is also not possible to indicate by
what time the UNESCO will be able to make
the final selectien.
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(d) No expenditure will be borne by the
Government of India for any candidate, if
selected.

|HTET QN AT @ gty
& wHwifal & fag Fam
wra w1 757
2753. st UWATG AT FArEA -

#1 ww 3T gaata A7 38 TR 2 FUO
37 fa

(%) w1 gmeER 9F § @9@ET
(¥1ERWT) g€ FT F TN 97 A<
FHINIT Coifaal & sH=IfEl ®1 anie
/A I g AT §

(@) afz gi, @ #a1 aTwT F71 faar
FRIFIT 9 T FHIAIT oFfaai F FH-
aifeal & fao Far aqa s afsg &3
FTE; AT

(T) 59 @rag § TR & F40
sfafpar g ?
WR AR gt @t (st i
qifes) : (F) s, Ag¥
(@) &Y () w57 Agf 337 |
qOEL T JATATD WY
Tw a1 § qrEat £ 9

2754, st UNATG @IAFT GrEHT
a1 gare AAY Tg @A F FGr &
fa :

(%) #ar1 9g @9 § f& gowgwg &R
TIUEHT T T(F GaAT & Hafagl &
8 FAACET g0 FA ¥ gfera &
gz wqafai §1 @izais &, sfafes
el feem &Y @ifat & aar g

(=) 7a1 gEA§ &, 4 =TI i
AT gTU TqOET A TE 12 fEsiary
qidr 25 TATY, 1983 FI W TIF Jar
¥ g1 sHwrfal g N w7 af @y

(7) 7 X gfw @ w waw A
29-30 w7, 1984 F' M TF JaT &
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§® sawifl &1 firegare s1 foan war
qr fagd qformeaes Qe & @19
o agr gf @ ; &

(%) #a1 F@IL, A FT J7A-
U ¥ 1 TW JAT & §B FHAG 0
¥ ¥ T, qIrowar &1 qrrafas syfa
Y U & fag #1€ FrdaE 53 @ 87

|ETT AFAIEA § 99 /A (o fawa
qAo qrfes) : (F) S 7&¥

(@) g=aTT & 25/26-11-83
11050 wTa A€ AT QF qIEA F YW g
SR &T HIASAT o417 & 14T § |

() sto WTTo fro FrATUT FIU
QAT 9 SIF JATF T FHAD
froa o oo | g gaa & S awl &
& wrer 13 #Y wrf @A A &)

(%) vadew & gt @ & afafeam
it wFaarfeat & fasgy sfag wraard €1
oT @ R

TIXOTET HIT GIEROT 9 %
A ¥ qrEst &t 9

2755, S UAAT HIAGT HIERT
Fq1 gRTT HA g q@ &7 FIA HIq
f& :

(%) Far FravrE ST gIaaE 9y
TI® [T | FI9AT qraal, dMFET qEEn
aife £ O AT MAT A KT g
Y fedi-faa w1 qfgw g & ;

(=) 7t faes dF a9t & grua @
TF AT & qgT ¥ ARG F 79047
WX GIEEUT @ @Al I A 7@
gT T grat aF g §; AN

(n) afz g, @ feeq dta agt &
QA 59 9H1 F1 § fwadl wzamsy &
gmwie faer 8, fead  sAsrfw) i
qFeT 1471 § A forqal & fqﬂﬂ; FILATE
gy
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w1 AATE § I9 A (o fawm
gAo qrfew) @ (F) o 7§ |

(=) &Y (1) it % Q¥ & WA
g1 ¥ A1 § | GIRGWT AT R Q@ §
uF dmEa qrEd & 9 & e §
FIATAT IX ITF JAT F AU HwH ORI
#1 fregare fear war 9t ) gaX Ama
# fte Ao o FIRFUT FIU W IF
a1 A1’ fedrara a@as &1 97 9 FI90Q
firzqan fawar war ar T gay 19 Aar-

Fq 97 IUAZ g | §faw gra g7 Al
FY S FY AT R

Central Assistance to Orissa for Setting
up Mini Hydel Projects

2756, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of ENERGY be
pleased to state :

(a) whether efforts have been made by
his Ministry to set up mini-hydel projects in
some States;

(b) if so, the names of the States where
efforts have been made for that purpose;

(c) the number of mini hydel projects
proposed to be set up in Orissa in the Sixth
Plan; and

(d) the amount of Central assistance
provided to the Orissa for the setting up of
mini-hydel projects in the Sixth Plan 9

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI ARIF
MOHAMMAD KHAN) : (a) and (b) Yes,
Sir. Statewise details of the micro/mini/small
hydro-electric schemes under operation, exe-
cution and investigation are given in State-
ments I, Il and III.  In addition, details of
the schemes under examination in the Cent-
ral Electricity Authority and schemes cleared
by the Central Electricity Authority are
given in Statements IV & V,

(¢) and (d) The Potteru Mini Hydel
Scheme of Orissa (23 MW) has been clea-
red by the Central Electricity Authority and
recommended to the Planning Commission
for inclusion in the State Plan.

Presently no Central assistance is being
provided for setting up of the mini/small
hydel projects.
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S.No.  Name of the Staref¥.T.

No. of Stations Aggregate 1nst.

Cap, (KW)

Northern Region :

1. Haryana — —
2. Himachal Pradesh 9 6,520
3, Jammu & Kashmir 6 26,280
4. Punjab —_ —_
5. Rajasthan e e
6. Uttar Pradesh L 32,530
Western Region :

1. Gujarat - —
2. Madhya Pradesh — s
3. Mhdrashtra ' 13,800
4. Goa, Daman & Diu - e ¥
Southern Region :

1. Andhra Pradesh 10,000
2. ‘Karnatdka - s
3. XKerala — -
4. Tamil Nadu - -
Eastern Region :

1. Bihar - —
2, D.V.C 4,000
3. Orissa — —
%, Sikkim 3,296
5. West Béngal 19,908
North:Eastern Region :

1. Assam 1 1/000
2. Manipur 2 900
3, Weghataya 2 12,710
4, Nagaland 1,500
5. Tripura 15,000
6. -Aruntchal Pradesh 18 10,320
7. Mizoram —_ —-—

8. Neepco 6

Total : E 131710

—_——
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STATEMENT H
SL No. Name of the States/UT's No. of Stations Aggregate Cap,
(KW)

Northern Region :

1. Haryana == i
2. Himachal Pradesh 7 42,750
3. Punjab 1 L3575
4 J&K 7 10,475
5. Rajasthan 2 9,000
6 U.N 9 2,670
Western Region :

1. Gujarat 1 5,000
2. M P s =
3. Mabarashtra 1 1,000
4. Goa, Daman Diu ey —
Southern Region :

1. AP = -r
2. . Karnataka 1 9,000
3. Kerala — —
4. T.N. 4 17,000
Eastern Region :

1. Bihar 1 15,000
2. DVC ) s -
3. Orissa BE ——
4, Sikkim g —
5. W. Bengal : 2,000
North Eastern Region

1. Assam 1 1,000
2. Manipur 7 e
3. Meghalaya = -
4, Nagaland 1 1,000
5. Tripura 2 1,010
6. Arunachal Pradesh 12 4,105
7. Migoram 1 .
8. Neepeo s .

————— —— e —

Total 60 1,29,691
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STATEMENT III

S. No, Name of the State/UT No. of schemes Likely aggregate
(tentative) capacity (KW)
Northern Region :
1. Himachal Pradesh 1 300
2, J&K 29 58,375
3. Punjab 10 61,725
4. U.P. 5 9,750
Western Region :
1. M.P. 8 16,600
2. Maharashtra 11 26,000
3. Gujarat 5 5,400
Southern Region : )
1. Karnataka 3 9,000
2. Kerala 2 11,000
3. T.N. 18 29,550
4. A.P. 1 1,000
Eastern Region :
1. Bihar 27 78,555
2. Orissa 8 24,715
3. DVC 2 1,200
North-Eastern Region :
1. Assam 2 6,500
2. Manipur g 10,450
3. Nagaland 1 4,000
4. Tripura 2 15,500
5. Arunachal Pradesh 6 2,650
Total : 148 372270

—— ———

STATEMENT 1V

Micro/Mini/Small Hydel Schemes under examination in CEA/CWC

Sl. No. Name of State No. of schemes Installed capacity

in KW
1. Andhra Pradesh 8 25090
2. Bihar 1 3300
3. Gujarat 4 -8200
4. . Haryana 1 6500
5. Himachal Pradesh 3 11250
6. J&K 15 ‘65760
7. Kerala X . 1 2500
8. M.P. ' 6 25050
9. Maharashtra 4 17000
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10. Manipur 2 8100
11. Meghalaya 1 1000
12. Punjab T 12440
13. Rajasthan 7 26300
14. Sikkim 2 10050
15. . N. 1 3000
16. West Bengal 2 9000
17. Goa 1 2250
18. Arunachal Pradesh 1 1500
Total : . 67 —2;;9_0_

STATEMENT V

fMicro/Mini;’Smal] Hydel schemes techno-economically approved by CEA and awaiting
sanction of planning commission,

S. No. Name of State No. of Scheme Installed capacity
in KW
1. Andhra Pradesh 1 1500
2. Assam 1 1995
3. Bihar 1 6660
4. Haryana 1 6000
5. J&K 2 5750
6. Karnataka 3 1150
7. Kerala 2 4500
8. M.P 2 13000
9. Manipur 1 1000
10. Orissa 1 6000
11. Rajasthan 3 12000
12, Sikkim 2 3500
13.  Arunachal Pradesh 1 4500

Total : 21 67495
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Coal Mines Running in Loss

2757. SHRIMATI JAYANTI PATNAIK :
Will the Minister of ENERGY be pleased
to state :

(a) the particulars and the number of
coal mines in the country running in loss
at present ;

_(b) the year since when such coal mines
are running in loss ;

(c) the reasons for loss ; and

(d) the steps proposed to be taken to
improve the performances of those coal
mines ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (a) to (c¢) The profit and loss
accounts are drawn up for the coal companies
as a whole. The cost of production of coal
and profitability vary from. mine to mine
depending upon the geological and geo-
mining conditions, whether the mine is open
cast or underground, quality of coal pro-
duced, etc. Some coal mines particularly
under Eastern Coalfields Ltd. and Bharat
Coking Coal Ltd, are running at a loss.
During the year 1982—83 the Bharat Coking
Coal Ltd. and Eastern Coalfields Ltd, incur-
red losses of Rs, 3,64 and Rs. 55.32 crores
respectively. The overall working results
of Coal India Ltd. and its Subsidiaries for
1982 — 83 reveal a profit of Rs. 37.45 crores
before adjusting the contribution to the Coal
Price Regulation Account.

(d) The measures that are being adopted
to increase production and improve pro-
ductivity in Coal India Ltd. include massive
investment in new mines, fuller utilisation
of mining capacity already created, faster
introduction of advanced technology, more
efficient use and better maintenance of
equipments, stricter control of inventory and
economy in the use of stores, better use of
manpower by controlling absenteeism and
enforcing discipline and identfication of
surplus workers and their re-employment
after suitable training, better availability of
scarce inputs like power, explosives, timber,
etc., reduction of pithead stocks by faster
movement and more systematic distribution,
expeditions and timely completion of new
projects and improvement in the law and
order situation and control over mafia
activities in the Bengal-Bihar coalfields.
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Annual Production capacity of different
coal fields at Talcher in Orissa.

2758. SHRIMATI JAYANTI PATNAIK:

Will the Minister of ENERGY be pleased to
state :

(a) the annual production capacity of |
different coal fields at Talcher in Orissa ;

(b) the requirements of production of
coal during the Seventh Plan keeping in
view the need for the captive power plant of
National Aluminium Company, the Super-

Thermal Project and such other require-
ments ;
(c) the steps taken to augment the

present production capacity to meet the
above requirement ; and

(d) whether in view of the above large
scale augmentation of production capacity
in the Talcher Coal Fields and similar pro-
gramme of development in the Ib Valley
Coal Fields in Orissa, Government propose
to constitute an independent company com-
prising of the various coal ficlds in Orissa
as requested from time to time by Statement
Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF  ENERGY (SHRI DALBIR
SINGH) : (2) The present annual/production
capacity of Talcher Coalfields under Central
Coalfields Ltd. is 2,70 million tonnes.

(b) The yearwise requirements of various
consumers linked to Talcher Coalfields
during the 7th Five Year Plan are estimated
as follows :

(in million tonnes)

Year Requirement
1985— 86 4.62
1986 —87 6.04
1987 —88 7.15
1988 —89 7.80
1989 —90 8.66

(c) The various steps taken to increase -
production to meet the above requirements
of various consumers include :

(i) Development of Bharatpur Opencast
mine ;
(ii) Expansion of Jagannath Opencast

mine ;
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(iii) Introduction of new scientific studies to
augment the production capacity of
Talcher Colliery ;

(iv) Requisitioning French Expertise for pre-
paring project report for Nandira colli-
ery ; and

(v) Besides, proposals to open new mines of
Anant & Kalinga and reorganisation of
South Balanda O/C mine are also under
consideration,

(d) There is, at present no proposal
under consideration of the Government.
ar-gIEt  wtefos deqay
aarer fawst seqraa fwar man

2759. sitwat fEmidt fasgn
TTo GAFIGH TATHY :
st ®AET AW Al
FI7 FAT TAT qZ TAT AT FN0W F4T 5 ¢
(%) #ar qara, ghearom & feedt
& “ETION HIT AFAH NIT FIAG QUE
greedl” q gYRIT § qeawd grafas
gfaesiat &1 faster 931 & v sigafa
&7 &1 % fwar §;
(=) afz gr, a Sa® qgUa F1 91
FqT §; AT
(1) @ 9T AT AT Fa1 wfalwar
& AT §H |IT &1 #1A4 0 IAFT Fa7 F5-
aggrw@reg?

FAT weATEA H Tw ®weAT (o avfew
wigemg @i) - (F) 1 (@) W
gifufsa®s qar ST wvegd T 7 &9
qial & arg-arg 7 gwig fag g —

(1) fasit sl &1 oAt STAEE-
aral &1 FANT 10% 1 qfd FT & fag

#feeq faga gearrA glagrsl &1 &qrear
F & fag grearfga fwar srar sifgo

(2) gega: ardsfas gfefadr faz
Ft wgiaar & fau faga =1 &1 eqrqan
% faq fast sufeal &1 sgafa 37 F
sfafeaa, fastt @2 qru ar a agsifwar
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F AT 9T T FIYRIAF AT 9T e&q
€ § #feg @og § fau ag aare &
faga &= & wamgar & a ¥ fadw
€14 AT TIfZQ |

(3) =7 ®@at § i@ wigi 93 fadr
s faga gaar &t qrqEr &1 S gFar
2 aaifaw gfazi &1 07 o faga &
F1 #1991 & fag greaifgy @ Fifgg

(m) srenfos Hifa aFe7, 1956 &
sraa faga &1 sewiEd o) faaor @ig-
sfaw a7 & fau sfaa war aar
aarfy, afz uezfza # srazas g1 av wiaar
fast @ifacg ardt Atgar afefads &
fazmnT g% sraar a% gfadi 4t wawmar a3
TF Agl g 1 397 77 Afa & sgare fasn
a7 ¥ afefadlsr & wanar #feq fagq
dqA1 & fag agafa samwa) & € s
2, wgi faga av snazawar aga afaw
grdY & @ar faga &1 @aq e fagaadg
acrg srasaF giar 2, fast &7 § fawa
F IART § wafga o7 gearal &1 qegi-
w4, axA-anfas Ifez § qar qfaq
for o & faq searfas g7 afafeam
areal H1T AEG fq@q qr9ar & sisqoa
34T IIFFAAT A1 Afqagar F qweq §
faar st sadfera grar g

wroar @ § fazsy fadao &
wanfa @ & wearE &t
THIFIT FIAT

2760, sitwat femdy fasgr :

To GALAR T 1
st AANET AN HAT
F1. FHAT 99T 98 T 1§ FA [#

(F) a1 F1FT FT IQEA qGH &
fag saar a7 # faza (Aaq & sgafa
& qENT &1 w@IH1T F forar 1ar g;

(®) afz gi, a1 seara &7 @10 #4940

§
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() #a1 ¥ & oF wEA F g AT
#re faar war a1; #T

(=) afz gf, @ g9 da9 & o @
g?

Sl wexreg & st fawm § ey
weoft (o edte fag) @ (F) Figar &
¥ fa2elt g'sifade &% squfa 37 &1 91§
sy faanzrdta 48 §

(&) & (&) vz 7 Izav |

o worgae # gort qear 15 § A

qA F HTAT & qI A FHG

wite s g i

2761. st IATUR TET : FAT FAT
#+HY g8 aq1A &1 FO H G F

(%) #ar 9w 7 26 fagwav, 1982
F1 § FOTET H FHT TEAT 15 7 HIT T
#Y wTAT F1 F@ qiT A A A9
FUL ] ;

(=) afegi, ar a1 swiw fearE &
u# sfa §9T qed g &l G

() sa® fag faeRrT sfasrfeat
% faege a1 FAag a1 7€ ; S

(7) %9 SFC W GIATA FT GAU-
gfer a g9 &7 & faq #a1 sqawar #1 7
g7

Fai weaeg & fmaw fawm &
weq wet (s meil awe faw) o (F)
¥ () ¥ wtw U A 26 feawy,
1982 1 &' FALAT § T &1 15 7 &Y
W T GUEAT & AIX H 1A AT | TEE
faeral & amwiT 9% |2 s4fFaal & fawgy
foa¥ 3@ uad wEfas dq JFT F 5
afgmQ miine &, afafea gea afas
TRIfFTA, ATA, AGACEIE §T AT
¥ wiwai ox A= §3 7 77 § | qraan
wazwa & fawrudia §; aw @ qigfae
dw s & 9 wiveifwl w1 fafed
w3 fear @ § )
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(9) S217 7 §3 FTH T AFITE :
(i) s=-ae 98 afeq gl
T T JAT/FH FAT |
(ii) T %31 & aeal & afgy g2
AT |
(iii) 3% areaareA & arey eqal ¥
ST &AT |
(iv) gfea Y 7ea g &1
(V) %1 9% TF I T8 Fq7A7 |
(vi) Ti¥ & ggeE) & Hreaw ¥ 9L
wta frarfaat @i gren ey
FAT)
(vii) &= ud swfas a9 sam &
FEEATT G T o Hre
QgoqHe I fAgfad & |

F@IaTd A eawitaa eHiHA
LEEE

2762. *t IQTUR GGT : FAT HAT
H7H| gg qaIT F1 FIT HAT [ ¢

(%) Frag aw & f&aq 1952 %1
TAFTHIT A% & A FE9T H IR A
ag sreFiaA fzan a1 fF a9 1983 & &
% FeETare ¥ arfad e geas
eqifaa g sea

(@) saragstaw @ o qm faar &
oq aw F1€ wIAEr gy &1 0€ 2; %

(7) afz g, at SaF a1 F1I0 § qqr
gzt wawifaa ewT gagas &1 QAT
%9 q% g1 AT ?

|a1T weATEa § 99 weAt (o faam
g qifem) : (F) €6 91T & JIgqET
FT g a1 1§ fewe agi §

(=) sft 7gh
(7) @ vEESE & 740 WAy ®
QA W A gwAAT |
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Adverse Effects of new Recruitment
Policy of Singapore Government
on Indian Workers

2763. SHRI BRAJA MOHAN MOHA-
NTY : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware that
new recruitment policy for both skilled and
unskilled workers from traditional sources by
Singapore will seriously affect the interest of
the Indian workers ;

(b) if so, the number of Indian workers
to be thrown out of jobs as a result of new
policy, details thereof ;

(c) whether Government have taken up
the issue with Singapore authorities about
closing down the traditional source for
Indians ; and

(d) if so, the reaction of Government of
Singapore thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) The Singapore Labour Minis-
try in a statement issued on 31.1.1984 anno-
unced that Hongkong, Taiwan, Macau and
South Korea are to be re-classified from
1.2.1984 as traditional labour sources.
Hitherto only Malaysia was considered as
the traditional labour source., India was
never treated as a traditional source of
labour by Singapore. Furthermore, these
orders would not affect workers in shipyard,
construction and domestic services. The
policy of the Government of Singapore is,
therefore, not likely to affect seriously the
interests of Indian workers.

(b) The new policy would not adversely
affect the existing Indian workers.

(c) The matter has not been taken up
with the Government of Singapore since it
is purely internal matter of the Government
of Singapore.

(d) Does not arise.
Strike by Workers of Raigarh Jute Mills

2764. SHRI K.A, RAJAN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased teo state :
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(a) whether workers of Raigarh Jute
Miils have gone on strike since 16 January,
1984 ;

(b) if so, their demands ;

(c) the steps taken to redress their gri-
evances ; and

(d) whether Government are aware that
workers are not given wages as per the
formula adopted by the 15th Labour Con-
ference and many workers are paid only
Rs, 5-6 per day and regular work is taken
for 3to 4 years from those working as
apprentices ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR): (a)
and (b) Yes, Sir. According to the avai-
lable information the workers of Raigarh
Jute Mills have gone on strike from 16.1,1984
in response to a general strike call given by
the Central Trade Unions in the Jute Indus-
try over a charter of demands which, inter-
alia, imclude upward revision of wages,
implementation of the decisions of the West
Bengal Labour Minister on grades and
scales of pay and workload revision, increa-
sed rate of variable D.A. and nationalisation
of Jute Industry.

(c) The Government of West Bengal, the
appropriate authority under the Industrial
Disputes Act, 1947, have been holding
tripartite discussions with the Indian Jute
Mills Association and the workers’ unions to
resolve the dispute and end the strike,

(d) According to available information,
the Government of Madhya Pradesh the
appropriate authority under the Minimum
Wages Act, 1948 to fix minimum wages in
the case of Jute Industry have not included
employment in the Jute Industry in the
schedule to the Minimum Wages Act, 1948,
In the circumstances, the question of giving
effect to the norms laid down by the 15th
Session of the Indian Labour Conference
does not arise.

Telephone Facilities in the Thane and
Raigad Districts of Maharashtra

2765. SHRI J, S. PATIL : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) the types of telephone exchanges and
their capacitics that serve Murbad, Palgliar,
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Shahapur, Badlapur, Bolsar, Tarapur,
Dahanu, Bhiwandi, Sarvalum, Kalyani,
Dombivali, Mubra (all in Thane District,
Maharashtra) and Paloja, Panvel (Raigad
District Maharashtra) ;

(b) the number of connections at pre-
sent given and the waiting list at each of
the above places ;

(c) the plans to provide these places with
modern and adequate telephone facilities
and

(d) whether in view of the rapid indus-
trial growth at and around these places and
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tremendous growth in population, Govern-
ment would give priority to provide the
same at the above places ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
SHRI VIJAY N. PATIL) : (a) The infor-
mation is in Statement I

(b) The information is given in State-
ment I1

(c) and (d) The information is given in
Statement III.

STATEMENT I

Name of Exchange Type Capacity Remarks
(lines)
1. Murbad MAX-III 100
2, Palghar CBM 600
3. Shahapur CBNM 100
4. Badlapur MAX-II1 100
5. Boisar No exchange At present being fed from
Tarapur Exchange.
6. Tarapur MAX-II 500
7. Dahanu MAX-II 700
§. Bhiwandi MAX-II 2000
9. Sarawali No exchange At present being fed from
Kalyan Exchange,
10, Kalyan MAX-I 2700
11. (a) Dimbivali MAX-II 1400
(b) Dimbivali (MIDC) MAX-II 600
12, Mumbra MAX-11I 100
13, Taleja MAX-II 400
14. Panvel MAX-II 1200
ABBREVIATION

MAX ... Main Automatic Exchange

CBM . . . Central Battery Multiple

CBNM , .. Central Battery Non Multiple.
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STATEMENT II

Name of Exchange No. of connections Waiting Remark
given list
1. Murbad 44 84
2. Palghar 557 60
3, Shahapur 75 74
4, Badlapur 88 111
5. Boisar No exchange
6. Tarapur 459 252
7. Dahanu 670 96
8. Bhiwandi 1883 1297
9, Sarawali No exchange
10.  Kalyan 2473 1021
11. (a) Dombivali 1304 1443
(b) Dombivali (MIDC) 535 113
12, Mumbhra 365 113
13. Taloja 295 80
14. Panvel 1156 472
STATEMENT 111
1. Murbad A 200 lines MAX-II has been allotted for 1985-86.
7. Palghar The exchange has been included for expansion from 600 to
720 lines in 1984-85 programme.
3. Shahapur The exchange has been included for expansion from 100-150
lines in 1983-84.
4. Badlapur A 300 lines MAX-II has been allotted for 1983-84,
5. Boisar No exchange
6. Tarapur The exchange has been included for expansion from 500 to
600 lines in 1984-85 programme.
7. Dahanu A 100 lines equipment is allotted for expansion in 1982-83.
8. Bhiwandi (1) 500 lines equipment for expansion has been allotted in
1980-81.
(2) A 4500 lines Crossbar exchange equipment allotted in
1983-84 supply programme and the exchange is likely to be
commissioned in 1986-87.
9, Sarwali H No exchange.
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10. Kalyan s (i) 300 lines equipment has been allotted for
expansion 1981-82
(i) 300 lines —do— —do— 1982-83
(iii) 600 lines —do— —do— 1983-84
(iv) 600 lines —do— —do— 1984-85
11. Dombivali : (i) 200 lines equipment has been allotted for
expansion 1978-79
(ii) 300 lines —do— —do— 1979-80
(iii) 400 lines  —do—  —do— 1980-81
(iv) 300 lines  —do-- —do— 1983-84

12. Dombivali (MIDC) :

(i) 3500 lines Crossbar Exchange equipment has been
allotted in 1983-84.

(ii) 1500 lines exchange equipment has been allotted for
expansion in 1984.85,

(iii) 2000-lines —do— —do—~ in 1984-85

13, Mumbra £ The exchange has been included for expansion from 100 to
200 lines in 1983-84.

14, Taloja f A 100 lines exchange equipment has been allotted for expan-
sion in 1984-85.

15. Panvel : - (i) A 200 lines exchange equipment has been allotted for

expansion in 1980-81,

(ii) A 200 lines —do— 1980-81.

(iii) A 2000 lines containerised exchange has been allotted for
1982-83.

(iv) A 3000 lines Crossbar equipment allotted in supply
programme of 1985-86,

The exchange is likely to be commissioned in 1987-88,

Allotment of LPG/Petrol Pump/Diesel (i) allotted and
Pump and Kerosene Supply Agencies X
to Widows, Scheduled Castes, (i) advertised in the State of Mahara-
Scheduled Tribes and Fx- shtra by Hindustan Petroleum Corporation,
Servicemen Bharat Petroleum Corporation and Indian

Oil Corporation since 1 January, 1983;
2766, SHRI J. S. PATIL : Will the

Minister of ENERGY be pleased to state : . (d) the number of the above reserved
. ified cat ies (wi i .
(a) whether it is a fact that as per Go- R S I
vernment policy a certain percentage of LPG (e) whether Government are aware of

agencies, Diesel and Petrol Pumps agencies the fact that in many cases the persons be-
are reserved for allotment to the widows, longing to the above referred specified cate-
Scheduled Caste and Scheduled Tribe per- gories are used as a front by others as these

sons and Ex-servicemen; people lack the required monetary backing;
(b) if so, the percentage so reserved; and
(c) the number of LPG, Petrol pumps, (f) the manner in which Government

diesel pumps and kerosene supply agencies propose to eliminate this drawback ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) and (b) Yes,
Sir. Percentage of reservation in allotment
of dealerships/distributorships of petroleum
products for various categories is as follows ;

(1) Scheduled Castes/Scheduled
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(iii) Physically Handicapped inclu-
ding Government Personnel
disabled on duty and widows
of Government Personnel who

die in the course of their duty 159%,
(iv) Freedom Fighters 5%
(v) Others 30%

(c) Number of dealerships/distributor-

Tribes 25%  ships of petroleum products allotted (Letter of
(ii) Unemployed Graduates inclu- Intent issued)/advertised in the State of Ma-
ding Unemployed Engineering harashtra since 1.1,1983 to 29.2.1984 is as
Graduates 25%  under :
ALLOTTED (L. O. I. Issued) ADVERTISED
Name of LPG SKO/LDO Retail Outlet L. P. G. SKO/LDO Retai*
the Oil (Diesel/Petrol Outle t
Company Pump) (Diesel
Petrol
Pump)
1.0.C. 4 18 21 41
H.P.C. 2 3 40 22 29
B.P.C. 3 1 50 23 28
Total 9 8 13 108 66 98

(d) Location-wise details are not readily
available.
(e) and (f) While no specific instance

has been established so far but in order to
eliminate this draw back of possible inade-
quacy of finance available to the Social Ob-
jective Categories candidates, the Govern-
ment have recently introduced a scheme to
provide financial assistance as loan to the
dealer/distributor-select through all National-
ised Banks of the Country to the extent of
75%, of their requirement (i. e, working capi-
tal and term loan).

Caprolactam Project of FACT

2767. SHRI NEELALOHITHA DASAN
NADAR :
SHRI A. K.BALAN :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Government have taken any
decision to sanctiop the Caprolactum Pro-
ject of FACT; and >

(b) if so, the details of the decision
taken and the Project sanctioned and when
the decision will be implemented ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) Yes, Sir.

(b The approval of the Government to
set up a Caprolactum Project in the Udyog-
amandal Division of FACT at a cost of Rs.
14794 crores including a foreign exchange
component of Rs, 32.41 crores was given in
April, 1982, The collaboration agreement
with Foreign Consultants has since been ap-
proved and the project has been taken up
for implementation.

fagrr & fasi &§ ey swet
=1 efeAr

2768. ®t Viase war® F«|l o w7
|1 AT AZ qqTX FT FU FL fF

(%) 71 Foz 7w &1 AT & og-
A fredlg fordr & qdage (A =),
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SMAZTT (FAATE 57F ), w31 Faawar
g (D emrE), wemdg (Frard
siF), frersiz (fredg ans) oz
gardy arr fasr & wrqar (a3 Fr3r s=1% )
¥ SraT TIHAT e FIH q; HIT

(=) #n fagz G4 § frgg @H 7
SeXF W &7 ATHET 2000 T 4000 F
e 2 T gad gare glaar sagfey
g?

|91T weATAT § I Aoy (0 fawa
udo arfew) @ (&) TR AT & faef-
e qrAEEl & APT TFIAGT (VT AT )
AT (FAFTT =0T ) "amEty (famd
s ) § TTRTT AT &1 siYfaer aqar
g qwg arag er (AN rF)  freriz
(fradg =i®) &L Aqar  (TTwar
sATF) § TIFAL GiAA K1 HIHA A
sgzar | fawardiz (39 sATF) H agd
q g srFET g |

(@) g3 & ey oy za0q 7Y a9-
TEar 2000 & 4000 i g 1 T ®q frzd
& & weAaa &1 & AT gar 71T TUw
gfaarg 8 |

Tamasin Coalfields in Hazaribagh District

2769, SHRI R. L. P. VERMA : Wiil
the Minister of ENERGY be pleased to
state :

(a) whether itis a fact that Tamasin
coal min= in Itkhori Block in Hazaribagh
district in B & K area under Central Coal-
fields Ltd., which contains large reserves of
high grade coal, is lying closed; and

(b) whether a project will be started in
Tamasin coalfields with a view to meet the
coal shortage and to provide employment to
local unemployed persons and if so, by what
time ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (a) and (b) Tamasin coalmine is
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not included either in the list of closed mines
or in the list of taken over mines. However,
Itkhori coal block belonging to Central Coal-
fields Limited exists in Hazaribagh district
but this does not fall under the jurisdiction
of B & K area, As geological exploration
in Itkhori Block has not been done so far, the
quality and reserves of the block cannot be
ascertained and the stariing of a project in
this block has not been conceived, so far.

Survey of Unorganised Labour from
Kashmir in all parts of the Country

2770. PROF. SAIF-UD-DIN SOZ : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether he is aware that thousands
of labourers drawn from Kashmir are emp-
loyed in the private sector throughout the
country;

(b) whether he is also aware that this
labour is totally unorganised and has no bar-
gaining power; and

(¢) whether Government propose to
conduct a survey into the difficulties that
this labour faces ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) to
(¢) The information is being collected and
will be laid on the Table of the House,

S. T. D. Telephone Facility to M, Ps.

2771. PROF. SAIF-UD-DIN SOZ : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether he is aware that several
Members of Parliament have asked his Depa-
rtment to post STD bar on their telephones
due to excessively wrong billing which they
could not afford to bear; and

(b) whether he is also aware that the
telephones being STD barred, the MPs have
to book calls, ordinary as well as urgent to
get in touch with their constituencies, but
calls do not nature within the necessary peri-
od of time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIOI’:(S
(SHRI VUJAY N. PATIL): (a) Yes, Sir,
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Some Members have got their telephones
STD barred. It may be mentioned that tele-
phones are STD-barred on receipt of request
in each case, Whenever a complaint of ex-
cessive wrong billing is received, it is care-
fully investigated,

(b) Yes, Sir. Trunk calls get delayed
when there is heavy traffic on a particular
route. Trunk calls to places which have to
be routed via two or more links also some-
times suffer delay.
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World Bank Loan for Massive On-Shore
Oil Exploration Project in Cambay
Basin of Gujarat

2773. SHRI CHITTUBHAI GAMIT :
Will the Minister of ENERGY be pleased to

stats : &
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(a) whether Government have approa-
ched the World Bank for a massive loan to
finance major on-shore oil exploration pro-
ject in the Cambay Basin of Gujarat; and

(b) if so, the details regarding the plan
and the total cost and response of the World
Bank in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA): (a) The Govern-
ment have posed the Cambay Basin Petrole-
um Project of ONGC to the World Bank for
financing.

(b) The Project envisages drilling of
about 530 development wells in North Guja-
rat fields, 4 parametric exploratory wells,
survey in shoal arcas of about 1750 Kms,
and enhanced oil recovery schemes in certain
fields in Cambay basin. The project to be
executed during 1985-90, envisages an outlay
of Rs. 920 crores with a foreign exchange
component of Rs, 503 crores. Negotiations
are currently being held with the World Bank
for part financing of this Project.

Oil Struck in Jorajan Field in Assam

2774. SHRI SONTOSH MOHAN DEYV :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that oil had been
struck in Jorajan field in upper Assam; and

(b) if so, the estimated recoverable re-
serve and programme for production of oil
in this area ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir.

(b) Itisnot in the public interest to
disclose information regarding the estimated
recoverable reserves.

The present rate of production of about
0.55 MTPA is proposed to be gradually step-
ped upto 1,22 MTPA by 1986-87 by’ drilling
additional development wells and installing
surface facilities.
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Loss Suffered by O. N. G. C. Due to Non
Clearance of Import of Nominal Bore
DSI TOOL by the Ministry of
Energy

2776. SHRI NAWAL KISHORE
SHARMA : Will the Minister of ENERGY
be pleased to state :

(a) whether he has seen & press report
appeared in the ‘Navbharat Times’ of 4ith
February, 1984 under the heading ‘Paune
char karod rupaye doob gaye’ wherein it
has been alleged that, due to red-tapism in
the Ministry of Energy, the Oil and Natural
Gas Commission had to suffer a loss of
Rs. 3.7 million dollars as the Ministry did
not clear the import by ONGC of Nominal
Bore DST TOOL, the new equipment to
assess the quantity and level of oil available
in oil wells.

(b) the facts of the matter and whether
the said clearance has since been given ; and

(c) the persons responsible for this delay
and loss and the action taken against them ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM 1IN
THE MINISTRY OP ENERGY (SHRI
GARGI SHANKAR MISHRA): (a) Yes,
Sir.

(b) and (c) Information is being collect-
ed and will be laid on the Table of the
Sabha.

Expansion of Haldia Refinery

2777. SHRI SATYAGOPAL MISRA :
SHRI AMAR ROYPRADHAN :
Will the Minister of ENERGY be pleased to
state :

(a) whether it is a fact that his Ministry
has dropped the idea of expanding the
Haldia Refinery during the Sixth Plan
period ; g

(b) if so, the reasons thereof ;

(c) if not, the reasons, for delay in taking
the dccision for the expansion of Haldia
Refinery ;

(d) the plan and programme of his Mini-
stry for the I0C unit of Haldia ; and

(e) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHR1 GARGI
SHANKAR MISHRA) : (a) No, Sir.

(b) Does not arise.

(¢) Inter-se priorities of the projects are
being reviewed in the light of the demand
projections and the financial resources.

(d) and (¢) The proposal is for expan-
ding the existing refinery from its present
capacity of 2.5 million tonnes per annum to
5.5 million tonnes per annum with secondary
processing facilities.

Diversion Of Gas Cylinders By Koyali
Retinery Te North India

2778. SHRI R. P. GAEKWAD ; Will the
Minister of ENERGY be pleased to state :

(a) whether it is a fact that Gujarat
Government had made a strong representation
to Central Government not to allow the
Koyali refinery to divert gas cylinders to
north India as it had created a shortage in
Gujarat ;
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(b) whether it is also a fact that recently
the Koyali Refinery had started diverting gas
cylinders to Rajasthan, Madhya Pradesh and
other northern States ;

(c) whether Government are aware that
as a result of this the waiting period for a
refill in many parts of Gujarat had gone upto
20 days and more ; and

(d) if so, the steps taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : Yes, Sir.

(b) Each Refinery bottling plant caters to
the needs of the neighbouring States. In view
of the fact the LPG bottling capacity at
Koyali is in excess of the LPG demand of
the State of Gujarat it also caters to the
needs of the neighbouring State of Madhya
Pradesh and Rajasthan.

(c) and (d) Yes, Sir. There is some
backlog in certain towns of Gujarat. Supplies
to Gujarat have already been augmented to
bring normalcy in towns which have
backlogs.

Filling of L. P. G, €ylinders in Gujarat
Refinery

2779. SHR1 R. P. GAEKWAD : Will
the Minister of ENERGY be pleased to
state :

(a) the number of LPG cylinders filled
per day in Gujarat Refinery during the month
of January 1984 as against the corresponding
month last year ; and

(b) whether it is proposed to increase
the filling of LPG cylinders still further in
order to cut down the waiting period for
LPG cylinders to the censumers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
number of cylinders filled per day in Gujarat
Refinery during the month of January 1984
and the corresponding month last year is as
under :

January 1983
11,047 per day

January 1984
16,496 per day
(b) Yes, Bir.
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Committee to Examine the problem of
Pending Cases.

2780. SHRI NAVIN RAVANI:
SHRI ARJUN SETHI :
Will the Minister of LAW, JUSTICR AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government have constituted
any Committee to examine the problem of
pending cases ;

(b) details of
Committee ; and

the members of the

(¢) whether the Committee has started
its work ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIJAGAN
NATH KAUSHAL) : (a) The Government
have set up an informal Committee of three
Chief Justices to examine the problem of
arrears in High Courts and suggest remedial
neasures,

(b) The Composition of the Committee
(1) Shri Justice Satish Chandra,
Chief Justice,
Calcutta High Court.

(2) Shri Justice S. S. Sandhanwalia,
Chief Justice,

Chairman,

Patna High Court. Member.
(3) Shri Justice D, Pathak,

Chief Justice,

Orissa High Court. Member.
(¢) No, Sir.
“‘Setting up of T. V. Centre at Rajkot and

Amreli”’
2781. SHRI NAVIN RAVANI: Wwill
the Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether it is a fact that there is a
proposal to establish a TV Staiion at Rajkot
in Saurashtra Region of Gujarat State ;

(b) If so, the progress made 30 far ,

(c) the areas likely to be cevered by the
said TV Station ;

(d) whether Government are aware that
the District of Amreli in Gujarat is not
covered by this TV Station ; and

(e) if so, whether Government propose to
open a TV relay centre at Amreli for the
benefit of the rural and backward people of
the area ?



267 Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H. K. L. BHAGAT) : (a) and (b) Yes, Sir,
A High Power TV Transmitter with progra-
mme production facilities is being set up at
Rajkot. Site for the centre has been acquired
and building construction taken up. Orders
for supply of transmitter and other necessary
equipment have been placed. Part of the
equipment has since been received. Construc-
tion of 150 metre steel tower has also been
taken up. The Centre 1s expected to be
commissioned during 1984,

(¢) TV transmitter at Rajkot is expected
to have a service range of about 120 k. m,
radius.

(d) and (e) A large part of Amreli dis-
tricts expected to be covered by the TV
transmitter under installation at Rujkot. For
the present, there is no proposal to set up a
TV relay centre at Amreli.

U. S. Geological Survey Warning Against
Impending Oil Crisis

2782, SHRI K, PRADHANI : Will the
Minister of ENERGY be pleased to state

(a) whether the US Geological Survey
rcputed for its realistic assessment of the
international oil situation, has warned the
world against an impending oil crisis,

(b) whether according to the report new
off-shore basins do not hold much prospects
for India either and the future oil in India
will come only from established oil provinces
such as Assam, Gujarat and Bombay off-
shore and not from areas like Cauvery, Go-
dawari, West Bengal and Rajasthan, where
India's oil producing agencies are going to
concentrate in a big way; and

(c) the reaction of Government to the
above report of the US experts and whether
it is proposed to review the oil exploration
programme of ncw off-shore basins ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) and (b) A news
item to this effect has recently appeared in

an English daily,
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(¢) The views of the agency have been
noted. However, indications of hydrocarbon
have already been obtained in Godawari,
Cauvery and Andaman Off-shore and Rajas-
than. Further exploration is being continu-
ed in these areas.

Institutes for studies in Petroleum
and € rude formed by ONGC

2783. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY be
pleased to state :

(a) whether Oil and Natural Gas Com-
mission has formed any institutes for studies
in Petroleum and crude, and to produce and
maintain related machinery and equipment;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) and (b) The Oil
& Natural Gas Commission has already set
up three institutes for Petroleurn Exploration,
Drilling Technology and Reservoir Engineer-
ing. There is no institute exclusively for stu-
dies in Petroleum and Crude and for produ-
ction and maintenance of related machinery
and equipment,

Qutlay of O. N, G. C. for Seventh
Plan

2784, SHR1 BALASAHEB VIKHE
PATIL : Will the Minister of ENERGY be
pleased to state :

(a) the outluy of the Oil and Natural
Gas Commission for the Seventh Plan;

(b) whether any comprehensive plan
had been drawn up to explore the new areas
of oil;

(¢c) whether any plan has been carried
out by ONGC for reseacch of hydro-carbons;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a)to (d) The
exact outlay and other details regarding the
exploration programme of Oil & Natural Gas
Commission during the Seventh Five Year
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Plan would be available only after the finali-
sation of the Seventh Plan.

Guidelines suggested by Flection Com-
mission for Elections due in 1985

2785, SHRI CHITTA MAHATA : Will
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that Election
Commission has suggested some guidelines on
the General Elections for Lok Sabha and
Assembly elections due in 1985; and

(b) if so, the details thereof and the
decision taken thereon ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATHA KAUSHAL): (a) The Election
Commission with whom the position has been
checked up has confirmed that it has not
suggested any such guidelines.

(b) Does not arise.
Indigenous Capabilities for Expansion of
Qil Exploitation and Increasing
Refining Capacities

2786. DR. KRUPASINDHU BHOI :
Will the Minister of ENERGY be pleased to
state :

(a) whether indigenous capabilities for
the expansion of the oil exploitation and
increasing refining capacities of refincries
have been developed; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN THE
MINISTRY OF ENERGY (SHRI GARGI
SHANKAR MISHRA) : (a) Yes, Sir.

(b) Oil Exploitation

Some of the important areas in which
indigenous capabilities have been developed/
being developed are :

(i) Manufacture of drilling rigs and work-
over rigs for onshore drilling;

(ii) Pumping Units including Sucker Rod
Pumps, Well Heads and X-Mas Trees,
Casing Pipes and Drilling Rigs etc.

(iii) Production installations and offshore
platforms, offshore jack-up rigs, drill-
ships, OSV and MSV etc, ~
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(iv) Laying of pipelines for transportation of
oil and gas. Coating and Wrapping of
pipes etc.

Refining Capacity :

M/s. Engineers India Limited, the con-
sultancy organization has developed the
necessary capabilities for the design and
construction of new refineries as well as
for expansion of the existing refineries.
However, in respect of licenced proces-
ses like Fluid Catalytic Cracker (FCC),
the process know-how is required to be
imported.

Lignite Reserves and Production

2787. DR. KRUPASINDHU BHOI :
Will the Minister of ENERGY be pleased
to state :

(a) the total lignite reserves in the

country;

(b) the total lignite produced during the
year; and

(c) the steps to accelerate production of
lignite ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINI-
STRY OF ENERGY (SHRI DALBIR
SINGH) : (a) The lignite reserves in the
countrv are estimated at about 3570 m.
tonnes.

(b) The Neyveli Lignite Corporation
have produced 6.25 m. tonnes of lignite dur-
ing 1983-84 (upto 29.2.84). In Gujrat, upto

ecember’ 83, in the Kutch District 0.472
m. tonnes of lignite were produced and
from the Breach area 0,015 m. t. of lignite
were produced. ’

(¢) Steps being taken to accelerate lig-
nite production consist of mechanisation of
mines, expansion of existing mines and
opening new mines.

Telephone Fault Complaints in Delhi

2788, DR. KRUPASINDHU BHOI :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of telephone fault com-
plaints received during the last three months
in Delhi; and

(b) the time taken to redress the com-
plaints ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) The total
number of telephone fault complaints recei-
ved during the last three months in Delhi
Telephones are as follows :

November, 1983 1,39,791
December, 1983 1,47,261
January, 1984 1,43,667
(b) Average time taken to redress the
complaints is as given below :
November, 1983 7.3 hrs.
December, 1983 7.3 hrs.
January, 1984 6.3 hrs.

Raising Prices of Essential Drugs.

2789, DR. KRUPASINDHU BHOI :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether Drug Manufucturers are
raising the prices of essential drugs frequen-
tly; and

(b) if so, steps taken by &overnment to
check the rise in prices ?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : (a) and (b) Under the Drugs
(Prices Control) Order, 1979 manufacturers
are required to take prior approval of the
Government before revising the price of
their price controlled formulations which
includes essential drugs. Complaints agaiinst
certain companies have been reccived for
increasing the prices of certain formulations
without approval. Show-cause notices have
been issued or verification of prices have
been undertaken, in such cases.

Closure of Hyderahad Ashestos Cement
Products, Roro (Bihar) and Compensa-
tion to the Retrenched Employees

2790. SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the reasons have been ascer-
tained for closure of Birla-owned Hyderabad
Asbestos Cement Products at Roro in Dis-
trict Singhbhum of Bihar;

(b) what has been the fate of about
1500 tribal workers employed in the Roro
asbestos mines;

MARCH 13, 1934

Written Answers 272

(¢) whether they are eligible for compen-
sation for retrenchment and also for expo-
sure to asbestos dust which is a recognised
health hazard; and

(d) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) : (a) to
(d) The Roro Asbestos Mines in District
Singhbhum of Bihar were closed two years
back owing to financial losses and unprofi-
tability.  All the workmen employed in the
said Mines are reported to have been paid
retrenchment compensation etc. due to them.

Silicosis has been notified as an occu-
pational disease under Section 25 of the
Mines Act, 1952 and persons contracting the
disease during the course of their occupation
are eligible for compensation under the
Workmen’s Compensation Act, 1923, subject
to their satisfying the conditions prescribed
thereunder.

Central Schemes for Self-Employment

2791, SHRI K. MALLANNA : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that Central
Government have issued directions to the
States to choose certain districts to run the
Central scheme for promotion of self-emplo-
yment by strengthening employment exchan-
ges; and

(b) if so, the details regarding the Cen-
tral schemes extended in favour of rural are-
as in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI DHARMAVIR) :
(a) Yes, Sir. Under the scheme of
strengthening Employment Exchanges/UEI -
GBs for promotion of self-employment, 24
States/Union Territories have been directed
to select 30 districts where the Employment
Exchanges are to be strengthened for pro-
motion of self-employment in the pilot
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phase, covering the period 1983-85. Further
extension of the scheme to more areas will
be considered after an evaluation of the
scheme at the end of the 6th plan.

(b) Under the scheme referred to at (a)
above, the employment exchanges will moti.
vate, guide and register job-seekers both in
urban and rural areas for self-employment
activities, in accordance with guidelines
circulated to all the States/Union Territories.
Some of the staff provided at the employ-
ment exchanges will also be visiting the rural
areas for promotion of self-employment.

2. Another scheme to provide self-
employment to educated unemployed youth
is under implementation by the Ministry
of Industry covering both urban and
rural areas excepting cities with more than
1 million population. Under this scheme,
educated youth in the age group 18-35 years
will be provided a package of assistance,
including financial assistance, for starting
self-employment activities in industry, ser-
vice or business sectors. Every year about
2 to 2.5 lakh educated unemployed youth
are expected to benefit from this scheme.

3. The Ministry of Rural Development
has been implementing the schemes of Inte-
grated Rural Development Programme
(IRDP) and Training of Rural Youth for
Self-Employment (TRYSEM) since 1979 with
a view to providing self-employment in rural
areas. With effect from 2nd October, 1980,
the IRDP and TRYSEM have been merged
into one composite scheme and this now
extends to all the blocks in the country.

Amendments to the M. R. T. P. Act to make
it more Effective to check Concentration
of Wealth in Industrial and Com-
mercial Sector

2792. SHRI BRAJA MOHAN MOHA-
NTY : Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to

state :
f

(a) whether it is a fact that M. R. T. P.
Act is not adequate to check concentration
of wealth in industrial and commercial sec-
tor of the economy; -

) (b) whether growth of monopoly is on
increase in spite of the M. R. T. P. Act;

(c) the steps Government propose to
take to build up an egalitarion social and
economic order; the details thereof; and

(d) whether there is a proposal before
Government to change the said statute to
make it more effective ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : (a) to (d)
The High-Powered Expert Committee (Sac-
har Committee), which reviewed the working
of the M.R.T.P, Act, had made a number
of recommendations with a view to making
it a more effective instrument of checking
concentration of wealth in industrial and
commercial sector of the economy. In the
light of these recommendations as also in
the light of the experience gained in the
working of this Act and keeping in view the
emphasis which the Government lays on
building up an egalitarion social and econo-
mic order, the Government have already
introduced the MRTP (Amendment) Bill,
1983 in the Rajya Sabha which is not awai-
ting passage by Parliament. The operation
of the MRTP Act has definitely held in
check growth of monopoly and concentra-
tion of economic power. The rate of incr-
ease in assets of large industrial houses has
slowed down after the coming into force of
the MRTP Act.

Lock out, Lay off and Closure of Industries

2793, SHRI AJOY BISWAS : Will the
Minister of LABOUR AND REHABI-

LITATION be pleased to state :

(a) the number of factories declared lock
out, lay off and closure during 1982-83 and

1983-84;

(b) the number of workers became
jobless due to the lock out, lay off and
closure during the abeve period; and

(c) the steps being taken to open these
factories ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR); (2) and
(b) Information on lockouts, lay-offs and
closures is maintained only for calendar
years. Based on the information received
from Labour Bureau and the State Govern-
ments, a statement on number of lockouts ;
lay-offs and closures and workers affected
during the years 1982 and 1983 is attached.
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(c) State Governments are the approp-
riate authorities under the Industrial Dispu-
tes Act., 1947 to take such steps as are
necessary to get lockouts lifted and closed
factories rerstarted in respect of establish-
ments falling in the State sphere. Similar
action is taken by the Central Government,
being the appropriate Government, in respect
of establishments falling in the Central
sphere.

STATEMENT

Statement showing the number of lockouts, number of units effecting lay-offs and
closures and number of workers affected due to them during 1982-83.

Years Number of No. of workers affected
Lock- Lay- Clos- due to
outs. offs ures. Lockouts  Layoffs Closures
1982 (P) 454 1521 307 278,475 306,400 16,871
1983 (P) 394 1156 192 226,424 231,086

42,822

(P) =Provisional,
Consumer and Wholesale Price Indices

2794. SHRI SATISH AGARWAL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the Consumer Price Index on 10
January 1980 and how many points it
rose/fell up to 10 January 1981, 10 January
1982, 10 January 1983 and 10 January 1983 ;

(b) the wholesale price Index of diffe-
rent consumption goods reflected in the
consumer price index at the points of time
mentioned above; and

(c) the composition of the goods inclu-
ded in Consumer Price Index on 10 January
1980 along with their weights and whether
the compositon has since been altered, if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR)
(a) The All India Consumer Price Index for
Industrial Workers on base 1960==100 is
compiled every month and not on the basis
of any specific date. The December, 1979

index, which is proximate to 10th January,
1980, was 374, Tt rose by 34 points to
408 in December, 1980 and further by 52
points to 460 in December, 1981, by 37
points to 497 in December, 1982 and by 62
points to 559 in December, 1983,

(b) As the constituent items of the bask-
et of goods taken for the wholesale price
index and its weighting patteen are different
from the basket of goods used for consumer
price index, the two indices are not compara-
ble. Separate indices for common items in
the two series are not available on this
account .,

(c) The goods and services included in
the Consumer price Index are grouped as
follows: —

Group Weight

(i) Food - 60.92

(ii) Pan, Supari & Intoxicants 4.79
(iii) Fuel & Light 3.17

(iv) Clothing, Bedding & Footwear 8.54

(v) Housing 6.26

(vi) Miscellaneous 13.72
The item composition remains the same

throughout the life of a series of Consumer
Price Index,
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12.00 hrs.

(Interruptions)

MR. SPEAKER : Prof. K.K. Tewary.
(‘nterruptions)

PROF. K.K. TEWARY (Buxar): You
will kindly recall that last week we had given
a notice for discussion on the linguistic riots
in Karnataka, The linguistic riots are
increasing and have intensified. Ten persons
have been killed. We want a debate on this
issue. You have allowed a discussion on
Assam and similarly on Gujarat, Therefore,
I request you to permit a discussion on the
continued linguistic riots and atrocities on
linguistic minorities and on the failure of
the State Government to maintain law and
order.

PROF. MADHU DANDAVATE (Raja-

pur) : | have already given an adjourn-
ment motion.

(Interruptions)

MR. SPEAKER :
to speak, Mr. Lakkappa.
K.K. Tewary.

I had not allowed you
I'had called Prof.

PROF. MADHU DANDAVATE : They
are all pleading without giving any motion.
weaq wglay : afeg, 73 g gfag
qg AT &7 W@T 8 7
(/nterrupiions)

MR. SPEAKER : ‘What
to you, Mr. Lakkappa ?

has happened

(Intei ruptions)

MR. SPEAKER : Why can't you listen ?
I do not know why all of you are shouting ?
What can I do? Have I got so many ears
to listen to everybody ?

Aoy a ag 2 fF @ fagag
TEATAWE FHE ¥ gwA TH 9T fEwagw
v fwar ar < agt @z daer gar a1 fw
TR 7, 9 F groa @A | (vgaw)

I will again think it over.

ot uw fame qrawma (grsg) ¢
& I MW AT fagrx &1 Awwr w@A
_t faww i @z v g ¢

PROF. K.K. TEWARY : There should
be a discussion. A discussion is necessary.
You allowed a discussion on Gujarat. Why
not on Karnataka ?

MR. SPEAKER : Mr, Paswanji, you are
jumping to wrong conclusions. This whole
House has asked me whether we should
discuss linguistic minorities or not. It was
all from the House. I had promised in
the House that I will put it before the Busi-
ness Advisory Committee. We had a discus-
sion last evening.

(/nterruptions)
MR. SPEAKER : Why don’t you listen?
What is it ?
(Interruptions)
wsqW WM : AT qS ATEQ |

Please sit down.

PROF. K.K. TEWARY : We have given
notice,

qEqW WEIAW : AT 45 ATEA | HIL
HOH § A1q ALY &I &9 IV
ared | a1 SEY  FAT FBIARAT AT )
wd fed & g8 g A qear g AR
ar saEy gorrera & 9t sfew & far
¥ ar @I q1@ gAar Tgan g, afeT €@
F1g ¥ H9 fodt & ama g7 g%aT § |

it v faera qream g fagie
X ST 92T & Y H FgAT & |

SHRI K. LAKKAPPA (Tumkur) : It
is pertaining to Karnataka. The situation
is very grave.

SHRI RAM VILAS PASWAN: What
has happened in Bihar 7 What has happened
in U.P. ?

SHRI HARIKESH BAHADUR (Go-
rakhpur) In U.P. many people are
being killed and opposition leader Sri
Mulayam Singh Yadav was also attacked.

ol wAw ity wast (SA) ¢
gt i w1€ Al gaar | @ sew
fafaezt & quo drore WX o qwouwe
® difen § woirc wiv gard Twde 5
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Farea fawar 1 gard @@, & gAY o
T, T A gt W @ g

LU BN 1 fig G
NS -l 5l l»frlz’-/’—if’b;rﬂf
M- S e S e, 0t 2

- GBLOLI SN 2 ey

MR. SPEAKER : Please sit down.

WETW WHIAY : AFE F A FAT
wrar faear 81 #9 wer g fe & fad
T2 geoFT FY 19 AL FT @I E AW AT
& e (swamE)

gy W : W99 S FT, I AT
q1q FTWIE | You had directed me to
do it.

qg quwA F1 &ifaw Ffwd ) @9
TH A Y FA T & G4 F1E FHIT AT
@& | (smawE)

WEQW WEIRT @ A9 UF-UF F@E
oy & @1g & ¥ g i gard
g #q uw fear @ f& fefafes
W1 9T B WAST AT & | 99F fau
gI3g 4 ywa Fgl 91 {4 faway ve-
Trged &7t § @ g1 ) 5T e gan
&\ oz oy a1 FT AT | I &
a1 3o 78 F & |

PROF. KX. TEWARY: Why
Karnataka 7

MR. SPEAKER : This is not a question
of Karnataka. i

#7 ga faar & | FARF F1 1T AEGI
21

Nothing goes on record,
(samam) **

weaw wErEg ;AT A AT T
(saaena)**
gedta ®™, @w qqr fawin Wi
arare weRt(sh gz fag) © weaw A

not
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T HOE TAAE AR wfan ¥ faegw
HgRA & AT Fgd & 5 @it amg @
H1fgd | TAFT 9w AT FET a1 fagizy
T @ A1 FAT AL TG | (eqawr)
9 Fgl g f& fawag qearged &5
H J |81 @q@ |

We will be abiding by whatever decision
you give or the Business Advisory Committee
gives.

ACAARNGT : THATT AT T1T GAW%

Fq1 AT AT | A TIT AL Jg Fgr g AN
U AT § A1 g9 FAISF A7 F1gal
g | 91 §8 1 sy feeww Fxa1 91EA &,
ga% fag @ik @ g« § )

it srew fagrdt arwdwt (7€ faesdt) .
UEIATHE HIGT FT BITFL |
Aeqe WERY : USIATHE WG o4
gar g ar ag ¥t smarg | awr Fw §
HITHT GG & FL@T§ |
PROF MADHU DANDAVATE : There

it is discussion between us and you only on
Adjournment Motion.

weaer wEIey ; § a@E F@I§ | A9
g I F I MU KH F@IE
AT HIT AT &9 aU% § FQ1 ar a1gs
ST &A1 AIFT | (sqAEmA)*e

- MR. SPEAKER : Nothing goes on
record.

(/nterruptions)**

SHRI INDRAJIT GUPTA (Basirhat):
Does Prof. Tewary not know that the Busi-

ness Advisory Committee, apart from fixing
the time, also decides each week what subject
will be taken up for discussion? Does he

not know that ?

PROF., K.K. TEWARY: It isforthe
Speaker to say.

SHRI SATISH AGARWAL (Jaipur):
The decision of the Business Advisory Com-
mittee is always announced in the House.
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=it Tiw famg  qrEEW ; fasEg ge-
T RS F G FT A4 VEE gl §
fF ag ggi 9T AIHHAT IS | (s@amA)*

st wAt T aner (fgEiY) ;o seaw
sit, &g IAEr fEw |

qeqy WEIY : SAF! AT AT &FAl
TE, A7 Faw @@ gE g

st gdm iEa (ATHITT) ; FAlRF
qger Y gEY SFIT Y feafy geqe gf o,
sief a g€ @ 1 (swANw)

st wat vw amey : gf@mr § @
#t qefrai an § S@IET a1 Wre A
agi F eNFT g gEATGAT & 1"
(saaa)

weaey W ;3 faaradm 2
gl gEARAE WgA & #1§ arq TE@f
21 %% g2 fegswg $@r v |

Y wAUR  aWgl : gAIR F561 A
gred gl #AT 8, FHIR AU 9T gAA @
@) 8 | (*aum)

acq@| wERA: H G AT We  <hall
get it discussed.... (sTANTT)

ot /A TR Tt : & ME &1 9ed
QT &1 91, 47 g THIT qra T&r
R?

st szw fagrdt awd@ ;w9
¥ syarfeqt « afafafuai gfaar as
AE G W g 7o (smawm)

ey wgRa: § Fo A o adwr
frwrg | @1z § qar g W 1 (w@awE)

PROF. MADHU DANDAVATE: Yester-
day you assured this House that you are
secking information and clarification regard-
ing the issue which we raised yesterday.
Please allow me to complete. We respect you
and you should also respect us. 1 am quot-

ing your ruling. I have reed it and I have
quoted it to you. You have said, ‘1 am gett-
ing information from the Government as
also clarification and then it will be put up.
Then only 1'will consider what is to be done
in the matter.

I wish to point out that in the meantime
the clarification regarding the matter which
is pending before the House was given by
Mr. ivajiv ‘Gandhi on bebalf of the Prime
Minister,...({nterruptions). So 1 bave given
privilege notice agaiost Prime Minister...,.,
({mierruptions). Ounly one second......l bave
given a prvilege mouon against the Prime
Minister and Mr. Rajiv Gandhi for by pass-
ing the Parliament...... (umicrrupions) 1 want 10
know what happened to my privilege motion
against the Prime Minister...... ({nterruptions)
1 want your ruling.

qeqy WEIEd : A19 43 WY 41T
0 19 §F 1097 | L8H HI9FT FIE W
Agl andr | g4 fafqeT st §o s g
(zaE"IA)

Why cannot you sit down ? ... What bhas

happcned to you ?

PROF. MADHU DANDAVAlLE: We
have not heard you . ({nscrruptions) We have
not been able to hear you ..

MR. SPEAKER : Theie 1s no question
of previlege...\Jnterrupti. ns)

SHRI1 ATAL BIHARI VAJPAYEE: 1
am not on the quest:on of privilege. 1 would
like to know whether the Home Minister or
the Law Minister is going to make a state-
ment.

MR. SPEAKER ¢ No question of privi-
I have disallowed it. There 1s no

lege arises.
question of previlege. Government
was never involved in it. If the

Government had been involved—ihey were
in their capacity to do so—it would have
been different. But there was no question of
that. It was a party decision. Mr. Rajiv
Gandhi is the Secretary of the party....

PROF. MADHU DANDAVATE: The
Chief Minister of Maharashtra announced
publicly that the Prime Minister was asking
them to go ahead with the amendment...

**Not recorded
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MR. SPEAKER : No question of that... HETQ WEIET : TATHS FIE 8 AT

PROF. MADHU DANDAVATE : What & 3@ &&aT 47 | (sgaem)
" happened to my
PROF. MADHU DANDAVATE (Raja-
MR. SPEAKER : Not allowed. pur) : What they have done outside, let them
i do it on the floor of the House.

i 12.14 hrs, MR. SPEAKER : There is no question.
PAPERS LAID ON THE TABLE PROF. MADHU DANDAVATE : They
are bypassing you; they are bypassing the
Oil Industry Development Board Em- Parliament.
ployees (Death-cum-Retirement)
Gratuity Rules 1983, Annual Jeqsy ﬂ'@i’ﬂ - AITHRT Fgr ar f& &

Report etc. of Oil Industry

e icaaits B, Mies trerT F® 0 | 99T T QT q1 §@T AT |
Delbi for 1982-83 4gi feqana F&1 AT | (59q9A)
THE MINISTER OF ENERGY (SHRI .
P. SHIV SHANKAR): I beg to lay on the Bl Agiam ; TAAHE T AT F@
Table : TE Fgl | (eqawA)
(1) A copy of the Oil Industry Develop- . T qret §
ment Board Employees (Death-cum- wEaw q@qq - o q w

Retirement) Gratuity Rules, 1983 &%d & ¥ 1 30 § | S AT KT
(Hindi and English versions) pub- -

lished in Notification No. G.S.R.919 J1 & ¥l |

(E) in Gazette of India dated the 26th

December, 1983 under sub-section (3) Now, Papers Laid on the Table. Shri
of section 31 of the Oil Industry Jagan Nath Kaushal,

(Development) Act, 1974.

[Placed in Library. See No. LT—7889/ Annual Report under Section 62 of the
84]. Monopolics and Restrictive Trade
Practices Act, 1969.
(2) (i) A copy of the Annual Report
\thadi and English versioss) of  THE MINISTER OF LAW, JUSTICE
the Oil Industry Development AND COMPANY AFFAIRS (SHRI JAGAN

Board, New Deihi, for the year NATH KAUSHAL): I beg to lay on the
1982-83 alopg with Audited Table ;—

Account:. X
(1) A copy of the Annual Report (Hindi

(i) A copy of the Review (Hindiand
English versions) by the Govern-
ment on the working of the Qil
Industry Development Board,
New Delhi, for the year 1982-83,

(3) A statement (Hindi and Ewuglish ver-

sions) showing reasons for delay in
laving the papers mentioned at (2)
above.

[Placed in Library. See No. LT—
7890/84].

oW WENAY ¢ TAAHE q FO AQ

ST (SqEwH)

and English versions) pertaining to
the execution of the provisions of the
Monopolies and Restrictive Trade
Practices Act, 1969 for the period
from 1st January, 1982 to 31st Decem-
ber, 1982, under section 62 of the
Monopolies and Restrictive Trade
Practices Act, 1969.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above,

[Placed in Library. See. No. LT-
7891/84),
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Indian Telegraph (Amendment) Rules, 1984

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI1 V. N. GADGIL) : 1 beg to lay on the
Table a copy of the Indian Telegraph
(Amendment) Rules, 1984 (Hindi and English
versions) published in Notification WNo.
G.S R. 190 in Gazette of India dated the 18th
February, 1984, under sub-section (15) of
section 7 of the Indian Telegraph Act, 1885,

[Placed in library. See No, LT-7892/84].
(zameTa)

Wt maw fagrd arwday (7€ faeelt)
F1E qref qrar oAt ST & oFar AT
Twar A

mwnﬁm:qgsﬁarsra’ragaﬁ:
7E FARLAT A5NAZ § | MATHT ATEAT Al
®TAT FAT THAY A, ITHY AT AT AHAI
Y YT 3T 9T UAUT FT qF ¥ | TET
fireqsr 2 | ¥ 7EY arAT AR | AG ATX A
¥ w7 H7 AFATF |

There is no question.
Now, the hon. Minister.

THR MINISTER OF HOME AFFAIRS
(SHRI P. C SETHI) : Sir, any such amend-
ment is not being brought here and it is not
being brought in Maharashtra also.

Cinematograph (Certification) (Amendment)
Rules, 1984

THE DEPUTY MINISTER 1Y THE
MINISTRY OF INFORMATION AND
BROADCASTING  (SHRI GHULAM
NABI AZAD) : 1 beg to lay on the Tablea
copy of the Cinematograph (Certification)
(Amendment) Rules, 1984 (Hindi and
English versions) published in Notification
No. G.S.R. 83 (E) in Gazettee of India dated
the 28th February, 1984, under sub-section (3)
of section 8 of the Cinematograph Act, 1952,

[Placed in Library. See No LT-7893/84].

SHRI RATANSINH RAIDA : (Bombay
South) Sir, T have given a notice of a privilege
motion ......

MR. SPEAKER: It is under my consi-
deration.
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SHRI RATANSINH RAJDA : ... that a
police officer had misbehaved with a Member
of Parliament.

MR. SPEAKER : 1 have said that [ have.
got your notice. It is under my considera-
tion. T have already started investigation.
I have already started action on your
complaint.

SHRI RATANSINH RAJDA : The only
thing is this...

(Interruptions)**

MR. SPEAKER : Not allowed. I have
already started tzking action,

SHRI RATANSINH RAJDA : I thank
you very much for that.

SHRI INDRAJIT GUPTA Basirhal : My
submission to you is that the matters raised
here are with your permission and these
should be disposed of and should not be
left haneing in the air. T am getting so many
letters and even phone calls everyday abou
the video tape which T have given to you.

MR. SPEAKER : T have promised to th
House that immediately after my confirma
tion—I have written to the Madhya Pradest
Government to furnish me all the details—]
shall tell you.

SHRI INDRAJIT GUPTA : Why don’
you allow other Members to see the vide:
film which T have given to you ? Why then
is reservation ?

MR. SPEAKER : You are welcome an:
time.

SHR!1 INDRAJIT GUPTA : You hav
seen it. Why are you denying it to others ?

PROF. MADHU DANDAVATE (Rajapur)
Why do you not allow us also to see the vid:
film. unless of course it is a blue film ?

MR. SPEAKER : Why should I deny 2
all ? You are competent enough to see any

thing. AT AT, T @, W'WQMI
aret | | Fy Fg R fpar 2 7

ot gvit e c 47 AW TTHAE
THRAT A &, AT qRAT A ] |

weqw wgten - & eI Af s
g | e dfEd )

**Not allowed.
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MR. SPEAKER : Now, Message from
Rajya Sabha, Secretary-General.

12.18 hrs.

MESSAGE FROM RATYA SABHA

SECRFTARY-GENERAL : Sir, T have to
report the following message received from
the Secretary-General of Rajya Sabha :—

“In accordance with the provisions of
rule 127 of the Tules of Procedure and
Conduct of Busin-ss in the Rajya Sabha,
1 am directed to inform the Lok S:bha
that the Rajya Sabha. at its sitting held
on the 12th March, 1984, agreed without
any amendment to the Industries (Deve-
lorment and Reculation) Amendmeny
Bill, 1984, which was passed bv the Lok
Sabha at its sitting held on the 3rd March,
1084,

MR. SPEAKER : Now, Calling Attention
Prof. Ajit Kumar Mchta.

(Interruptions)

DR. SUBRAMANIA"T SWAMI (Bom-
bay North East) : Sir. I have given a notice
of an adjournment motion on four D. A.
instalments due. The Finance Minister
should make a statement.

}qvqE WENEY : TN AT T HITHT |
feqaa T JaT |
(Interruptions**)
MR. SPEAKER : Not allowed.
SHRI ABDUL RASHID KABULI : rose
(Interruptions**)
MR. SPEAKER : Not allowed.

MR. SPEAKER : He is not allowed. Not-
hing goes on record,

(Interruptions)"*

SHRI ABDUL RASHID KABULI
(Srinagar) : I protest and walk out.

(Shri Abdul Rashid Kabuli then left 1he Houvse)

Dr. VASANT KUMAR PANDIT (Raj-
garh) : Sir, what about Privilege Notice
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against DDA which has been pending for
the Jast few months ?

MR, SPEAKER : Not allowed.

PROF. P.J. KURIEN (Mavelikara) : Sir,
Cochin Oil Refinery matter is a very serious .
thing. Many Members want to participate in
the discussion. So, we request you to con-
vert this Calling Attention motion into

discussion under Rule 93,

MR. SPEAKER : I cannot. It is not in my
power. Only the Rules Committee can change
it. Rules are rules.

sit wzer fagrdt awwaagy (7 faest) ¢
Freney oY, TAFY MiF gadad ferwwa ¥
gz Afsd 1z9 g ¥ S Fd faww
AR @ F) P H S T qy R
IR AT H F1T H2AT F AT HAT AH
#1 FeqFIfea® F97 FT F 7 g S &
F1€ gauw g 7

Al /At (st dto Framwe) : ALY,
R 0§ AU G

qeq@ WENE : FIT AT UT A
FFEAT | FUT T AT HIA3 & a3
g

SHRI P. SHIV SHANKER : Whatever
discussion you want to have to that I have no
objection.

PROF N.G. RANGA (Guntur) : Sir,
we do not know what is happening. You
have taken up the Calling Attention and in
the meanwhile you carry on a discussion and
my hon. friend says you convert it into a
short duration discussion. What is this
short duration discussion about to which
you have agreed ?

MR SPEAKER :1 was only saying, if
the whole House is of this opinion. 1 have
to go by the consensus of the House.

PROF. N.G. RANGA : What have you
agreed to ?

MR, SPEAKER : 1 am putting it before
the House. If the House agrees then only it
will be done. I will only agree if the whole
House is of the opinion that it should be
converted into a short duration discussion.

** Not recorded
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PROF. MADHU DANDAVATE (Raja-
pur) : Sir, tell Prof. Ranga that the Minister
has agreed to it.

Instead of having a Calling Attention, our
plea is that it should be converted into a
Short Duration Discussion.

SHRI P. SHIV SHANKAR : 1 do not
know the constraints of the Parliamentary
Affairs Minister. Subject to that, so far as I
am concerned, on my part, I have no objec-
tion if, instead of Calling Attention, you
want “to discuss for half-an-hour or so. I
have no objection.

MR. SPEAKER : The only constraint
with me is. if the whole House agrees it can
be done ; I will go along with that ; but if
there is dissent, I will not agree. It is so
simple.

PROF. MADHU DANDAVATE : Prof.
Ranga has expressed his genuine difficulty.
Some Members from the South concerned
with this subject felt that if it is only Calling
Attention, they willnot get an opportunity
to speak. Members of both the sides of the
House are there who wish to participate and
the request is made that it should be conver-
ted into a short Duration Discussion. The
Minister is ready. I request Prof. Ranga,
please do not come in the way but allow it,

st wAtem amsr (fgame) - w@ o
feram 77 & F1E wAgT TG | AT
FAT & & it F10 |

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND

BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : If you want to have a discus-
sion, let it be after 6 O’clock, I have no
objection.

12.26 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported devastating fire in the Cochin Oil
Refinery causing extensive damage and
resulting in the death of some persons

SHRI ZAINAL ABEDIN (Jangipur) :
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Energy to the following matter of urgent
public importance and request that he may
make a statement thereon :

“The reported devastating fire in the
Cochin Oil Refinery causing extensive
damage and resulting in the death of
some persons and the action taken by the
Government in the matter™ .

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Sir, an explosion
and fire in the refinery tankage of Cochin
Refineries Limited at Ambalamugal, Cochin
was reported on 8.3.1984. The fire occurred
at 5.45 A.M. on Thursday, the 8th March,
1984. The affected arcas were the Aviation
Turbine Fuel Tank and the utilities zone.
Four workmen in boiler control room
received severe burns and three of them have
since succumbed to the injuries. One of the
watchmen of a contractor stationed at
Turbo-generator building next to the Boiler
House died of shock. One employee is still
in the hospital and improving. [Two other
persons also had minor bruises. One more
casual workman involved in fire-fighting
operations later, was injured and is hos-
pitalised.

2. The main unit, as well as the Fluid
Catalytic Cracker Unit (FCCU) under con-
struction apperently have not been affected.
However, there is extensive damage to the
utility section of the old units and also the
utility section under construction for FCCU,
There has been extensive damage to the
false roofing, window panes, doors etc. of
the administration building but no structural
damage is noticed. Preliminary estimates of
loss including loss of equipment, material
and products have been put at Rs.9to 12
crores,

3. The main fire was isolated and con-
tained the same day and fire-fighting con-
centrated on cooling the adjacent tanks. The
fire died completely by the afternoon of
Saturday. The Fire-Fighting units of a
number of organisations, Civic bodies, Navy
were pressed into service and their efforts in
contgol!ing the fire were commendable.

4. Immediately on learning of the incident
in the forenoon of 8th, Government deputed
Adviser (Refineries) Department of Petro-
leum and Chief General Manager of 10C
(both technical experts) to make an on-the-

Sir, 1 call the attention of the Minister of spot assessment of the situation, cause of
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fire and steps to be taken to control the fire
etc.

5, The Refinery has been shut down.
However, it may be mentioned that Cochin
Refinery was scheduled for a shutdown for
completion of expansion jobs from 15th
March, 1984 for a period of about 75 days.
Therefore, it is felt that there will be no
immediate shortage of peiroleum products
in that area. However, loading of tank
wagons and tank trucks in CRL were resu-
med on Saturday the 10th March. Steps have
also been taken to move required products
from neighbouring region. All efforts are
being made to ensure that movement and
availability of the petroleum products are
maintained.

6. My deep sympathies are for the
families of the deceased and the injured.
Government have already constituted an
Inquiry Committee with technical experts
from the Oil Industry and also the Chief
Controller of Explosives, Government of
India to go into the causes and nature of this
accident and report to Government on the
measures to be taksn for its avoidance. 1
assure the House that all steps have been
taken to ensure not only the normal availa-
bility of products in that area served by the
Cochin Refinery but also to recommission
the Plant within the quickest possible time.

12.32 hrs,
(MR. DEPUTY SPEAKER in The Chair)

SHRI ZAINAL ABEDIN : Mr. Speaker,
Sir, the fire that broke out in the Cochin
refinery is the worst ever occurred in Kerala.
Over 300 firemen had to fight the leaping
flames for nearly 24 hours to bring the fire
under control. This has caused loss of lives
and property to a large extent.

Press reports reveal that such a devasta-
tion could have been avoided, at least the
loss could be reduced to a great extent pro-
vided proper safety and security measures
existed. As it appears in the newspaper,
according to a Fire Officer, if an aircrash
tender and foam ppowder on the top of the
tank which is usually found in the refineries
were readily available, the fire, could have
been extinguished within 30 minutes. But the
aircrash arrived in the evening and foam
powder was not readily available.
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The Refinery in Cochin has been receiving
awards for the last few years for the best
safety performance. But it has no fire fighting
units of its own. If this is the position
obtaining in the Refinery which is a recipient
of awards for the best safety performance,
then the extent of inadequacies of facilities
in other refineries can easily be imagined.

The Government have appointed an
Inquiry Committee to find out the causes of
the accident. Itis stated that the Committee
will report to the Government on the
measures to be taken for avoidance of such
occurrences in future. This clearly exhibits
the Government’s utter callousness in the
safety and security of the people working and
living around the refinery. Only three months
back, a minor incident took place in the
same area. But the Government did not care
for taking any precautionary measures there-
after. Not only this. Sir, the Government
have not provided at the initial stage for the
safety and security of the people. Why did
not the Government take such measures
earlier ? Why do the Government depend,
at such a belated stage, upon the Inquiry
Committee to report the measures to be
taken for avoidance of such calamities ? I
would like to know whether the Government
have provided necessary safety and security
measures around the LPG Unit in the
proximity of the Refinery ? I would like to
know further from the Hon'ble Minister
what concrete steps he would take to make
up for the loss of petroleum products due to
this accident, that is, is it by importing or by
resorting to more production in the country.

I would also like to know from the hon.
Minister whether adequate security and
safety measures have been taken in respect
of all the refineries in the country. The
Cochin refinery accident is an eye-opener
for all of us. The hon, Minister must assure
the House of the adequate safety measures.

The oil refineries in the country are very
sensitive to explosions. As such, I would
like to know whether the Government have
been following the safety measures as pres-
cribed by the international community.

Then, why should the Government take
much time to find out the causes of the
accident ?

It has been noticed that many tanks are
located near the refinery. These tanks are
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safety risks. Will the Government take steps
to remove those tanks to other places.

In Para 6 of the Minister’s statement, the
Minister has expressed deep sympathies for
th: bereaved families, but he has failed to
indicate whether any compensation would be
given to these families. If any compensation
is going to be given to these families, what
is the nature of the compensation and what
is its quantum ? A categorical reply is

solicited.

SHRI P. SHIV SHANKAR : Sir, th2
hon. Member has raised diverse questions
on the accident that has taken place. In fact,
in the statement that I have made, I have
tried to cover all the salient features that

required to be covered.

As regards his contention about the foam
pourers, 1 would submit that all floating
roofs of these tanks hLave the foam pourers,
but in this incident, they could not be
operated as they were not able to approach
the tank, as it was in the dyke.

Regarding the fire fighting units, I must
submit that the Cochin refinery has organised
fire fighting squads from amongst their
employees after due training. In addition,
they have weekly drills in this respect.

SHRI A. NEELALOHITHADASAN
NADAR  (Trivindrum) After this
incident ?

Before ;

SHRI P. SHIV SHANKAR :
after the incident, nobody has been trained.
1 am saying, it was before.

This is considered adequate by the

Cochin Refinery authorities. )

On the aspect of the enquiry committee,
that has been appointed, I do not deny that
previously some reports have been coming
with respect to this refinery and action was
taken to prevent such types of happenings,
but this incident has a dimension of its own.
The enquiry Committee that has been
appointed has been directed to go into all
the details and I cannot say at this stage as
to what steps we will take because it depends
on the report, that would be submitted by

this enquiry committee.

The hon. Member also made an observa-
tion and asked whether we were going to
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take steps to safeguard all the refineries. In
fact, in all the refineries, such steps have
been taken. This is a matter of your observa-
tion. I cannot help it. But in all these
matters, this cannot be avoided.

The hon. Member has also raised the
question of location of tanks. I must submit
that the Cochin Refinery authorities S had
gone into it earlier also. Statutory distances
are, of course, maintained. This issue has
been cleared by the concerned authorities.
But on that, [ should submit that after going
into details, I feel that one need not stand
on the technicalities of the statutory autho-
rities having cleared the location of these
tanks. In fact, I am only awaiting the result
of the enquiry. But nonetheless, I have
already cautioned the authorities that not-
withstanding this technical fulfilment, if it is
necessary that we have to take care of these
tanks being located at different places, we
should go ahead in the matter. This depends
on how the technical authorities react to the
whole situation, though I look at it purely
from the realistic and commonsense
approach. But it is a matter for the technical
authorities to go into, and take a decision.

As regards the steps to be taken on the
question of loss of products, I have already
made the position clear, so far as my state-
ment is concerned, by saying that because
of this accident, there would not be any
suffering caused to the people in that area,
in the matter of supply of different products.
In fact, orders have already been issued to
take care of this area from other places—be
it Madras, Vizag or Bombay. From whatever
side it may be, we should make the supplies
available—of a particular product, That
would certainly be taken care of.

I don't think that as per assessment to-
day, there is any necessity for us to import,
because of shortage of products that might
occur because of this incident, But nonethe-
less, if it becomes necessary, it will have to
be decided at that stage. To-day, as I said,
various other sources have been cautioned,
to help out the situation. '

The hon. Member also asked about com-
pensation. In fact, all people are covered by
insurance package. In fact, I found that all
these persons are covered by insurance,

SHRI XAVIER ARAKAL (Ernakulam) :
What about other damages ?
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SHRI P. SHIV SHANKAR : Please wait.

SHRI XAVIER ARAKAL : It is my con-
stituency.

SHRI P. SHIV SHANKAR : The con-
stituency may be yours, but I am answerable
to the whole House, and to the whole nation.

On the question of compensation, my
Ministry has already taken up the issue with
the authorities—that those who have been
affected be it property, be it life, or even if
some people have been injured, they should
be taken care of ; and the authorities should
do what best could be domne in the matter.
So, I do not see any doubt with respect to
our trying to help on the question of provid-
ing compensation—be it through the resources
of insurance or be it through the source of
the company itself, though it is not possible
for me to state at this stage as to what exact
compensation will be paid with reference to
property that has been damaged.

SHRI A.K. BALAN : Rs. 750.
clarified it.

MR. DEPUTY SPEAKER : The govern-
ment must have more information than you.
What is that ? He is speaking on behalf of
the government.

I have

(Interruptions)™™
(Interruptions)**

MR. DEPUTY SPEAKER : Please do
not record any interventions during calling
attention.

(Interruptions)**

SHRI P. SHIV SHANKAR : Perhaps 1
have not been able to make myself clear.
What I was trying to say was that this dam-
age would be assessed and the compensation
will be determined. What has been paid at
the rate of Rs, 750 or something like that,
normally this type of amounts are paid in an
adhoc manner. 1 am not going into details
at this stage. As I said, this matter will be
determined at a later stage. As I said this
matter will be determined at a latter stage.
As | have already said, this is an unfortunate
incident. In fact, 1 have not myself been able
to clear my mind as to what exactly has
happened.

(Interruptions)**

MR. DEPUTY SPEAKER : Don’t record
anything. ' '

(Interruptions)**
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SHRI P. SHIV SHANKAR : Have you
been able to understand the cause? You
come from that area. Why did you put that
question ? I am saying that I am not a
technical man ; that is why I said there is an
enquiry com mittee which has been set up.
We are really sorry. Are we to make a point
out of this type of incident 7 Nobody would
make a point out of this type of an incident.

MR. DEPUTY SPEAKER : You write

. to him if you know the reasons.

SHRI P. SHIV SHANKAR : After the
reasons are known, if I do not take necessary
steps, then you of course must accuse me.

(Interruptions)**

MR. DEPUTY SPEAKER : It is not
going on record.
(Interruptions)®*
SHRI P. SHIV SHANKAR : 1 must

submit that I would not like that my friends
on the other side should like to politicise
this issue. If there is any deficiency, they can
be rest assured that I am that much honest
enough to admit that deficiency, if .there is ;
and if something comes, 1 would not unduly
protect myself even; I am prepared to lay
myself bare before this House. But then
there must be things that they are and I am
trying to say that. Therefore, the position is
that the questions that are being asked, I
will certainly answer ; even if they are not
palatable to me, 1 have not hidden anything
from this House ; even previously, on matters
which I felt that they had got to be shared
with the House or the nation. Therefore, as
on today, whatever information has come to
me, my officers were trying to tell me that
in the utility, there had developed vapours.
When I was trying to ask them the details,
1 had not been able to follow myself, because
I had never been a student of science. There-
fore, 1 could not understand it. Therefore,
1 would rather wait till experts give their
own opinions for the cause of the fire and
the extent of the damage and what we should
do in future in order to prevent such things
so that the government may take action in
future.

st Twfasre qEam  (FE09) ¢
JUTETE AETY, A UF AgA & g AT

**Not recorded.
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THAIT q2qT & 1T ArAAg §A S wTEr
TefiaT ¥ TEET o W@ & &R aw o
T AT R | AfET SR AT gar 4y
g & & foow ara-sns aal & a9 & @
3T § 74T § fF FIHTTEIN ST sreara
femrsmar & o qwmm faar st @
fecag uww Far faarmar §, agew
AT FT ATTH A 924T | NGHT M7
I, A9 & a9 wATAy & e §
AT § AT a1 gy &Y F AR AT
gaq &1 rzaraq faar a1, afeq ot a%
qg Sit9 /9 W@ 2, v ferar 91 @ 8,
Fa1 aftorm fasar g¥ o wIae T8 8 )
zafad qa g & f6 o7 st g5 aw@ ar
HqeATd gi a1 #4T ugmA  fagrwn ar
fagr sir W@r 8, 98 a7 F 927 9T W@
A wifgd, Tu9 ag gar ¢ fw faav A
g aq SrAH fae et § 1 et are
g9 RFX T A1 A @, A1 fafqeer @
qr A @, FAY FH 9T F1 Al AAEIY
faer sraett {5 wer A faar @r | §9
fal & a1g @1 99 gTAT KT YA ACA
afea o9 faiz falmasr & v %
q2d 9T TET 17 |

A9 {9 TIE § AT q1T Tl
g —gg weaT § =wix  safewdl &1 geg gf
2, 9-10 0T 797 #r gafq gd @, agi o
e ¥ fagm s gw § waw &,
AT FAFT qFqATZ &4 &1 FIA fohar 2,
73 qret & qfeard & sfa gifes agg-
yfa wwe %1 § | ag at dw — A
AT Ty g% fex & foar ar a@f faar
o7 wFar, sad of@rd & gfq sgrgyfa
& ST FT AT GHAT | WA, IATEAE
wgreq, AT W F1 & ArgA-FemEas
&, U 2q guR AW & wrfas T W gEy
Ng® @ §, 91 16 & HEE-
fedrga<r g1 ar w1 &1 &1, nary g,
AT & gl “‘N'ﬁ@: Eﬂfﬂ"‘ﬁ@‘"
a1 gfeamon § a9 W &—3 gagant @

AT ET aTd F A Ay FA—
&g 77 g 8, W fergram ¥ @e
g ar wE At w5 fad arevor gar
@ o1 SAFT uger vz ag gar § fe
a9 98 UAWIZ FT @ FU, IqH qT7
araw frergad &1 ger & faad sw
F1 AT qg-s77%q7 J9e g I, F-
fadam &1 arw e @1 wg & weR
TEITA § qIY 9T qg TAAT WgaAT f—»
HITT ATH FAT A ST FT Faamar § 99
Fag wifgradi fargfe @ aw
HTAT JFET FT FI1E AqeAT 2 qTALT £ 7
G 3T H I ATT B gt g—
ST AT9H qTH TATT GST GIEF & &l QWD
anfas gfama &1 dfa &, ar a1 ST
g & a7 o1od 9w 99 avg #v e
gu-fafadt @@ & 91 saEr gear #@)x
SqFET FT F |

g ag Wt i wreqw & fF gud we
TATHT T FAT ¥ § | HIAL FIE ATIHT
frafas 3 ol guw@ & g fasar
ST, @ ATIFN AT AT F BEE q®W
argTarF &fewe #Y qvey ¥ frad
e ¢ ! g a@ ¥ afg F1€ quw F1
QT & &I §73T 8 a1 €T HF  FT Fq
HIFT IAHT  T%HEH FI fdaar quac g ?
wIgt aF & WAK q7 @I § IAH FI1% Hroql-
feqam 78l @, TagT # BE WL
HIHT ATAT AT HT GEAATT F THaT §
HIT T A7GT T BIF AT ATHT ITHT
qFT a5 g | Tafad G99 9gw ¥ qg
qEAAT ATgAT g 6 oAmad qvd gAer
fagarfedt &1 74T sggeqr & 7 AT9% qrE
Figa-2aagie-se ¢ faad 500 #7%
74§ SMAT AP 99 §—FT A
ga®T geaara “qufafadt quifasma”
TAAT B § A FLAFT § ¢ :

A9 &9 FaT § gg AT TE1 qaqwran
f& agt a3 wav-wrglenr wfafadsr faadr
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47 ? 9 i #9397 FF ¥ fa¥ qgt
TE 8 T4T qg TF q1A T Y TAT ST
fw 4gf 9x Y wravdafads O sAET
ITANT GAT AT ALY EHT, T FErw o AT
gt df, afg ggm  oF @t feat g0 a%
SAFT UGN g1 ? A UF dgd wgeaqu
vz g —foew feai ggzasy & gear
et oY, aufq ag fadzq § grafegg o,
afEa searaear saar ey A fFEr g
a% Tq wear § faaar-gaar g | waer §
T @ T GTAT T 92, THH (a7 qF°
#1 g9t veAT arfgy | gafay § Fgar
qEAT §— T qRT A AT FfuFrd
AT &, 39 agr =fvead spper arewii@d
¥ FATT YATT A7 AT 17 &, fafqey
oyt fwar @, afew ggr 9w &
gardr wEt & & 9, ofeqw aFq g ar
gram) gt & |r aEA A A &0
g & fw gaar s 91 aEfya fean
Mg afawrdr § gaoe mg =ifed | A
ggmr ag g & wadr s afefaas
gHay  wvarzo Fgife s1 feqades
€FATA ZIAT 2, TAH AG AT IAT
% UF AT Al ¢ AV A0 /T a=TH F7
Fifgw graY &1 F s@OFIw 9T FE
IaAT AZ FIIAT AEAT HIA &I
famga #a1 Fgar § @fe7 ag  @r-
wrfaw® gr sirar g fF ag gaaa Fifag
gt & f& afgwifal &1 a9 fear g
3T gAY sraragr § fAawer s | gafad
qg &t gad  fa¥ sfsfaas gamd
AT Jrfed |

AU I A1GE g g & arq
FHYTT 37 FT 1T TGl £ AT T4 foqw
feadt afg g€ &, 9% «i%7 sy Az
¥ q0 wfdwa sl o1 FFETT H w7 H
FO WA A AN A@E, A N1 s@maA A A
famar &, a8 750 T9a1 8 AfET g8F g
& g WA H ag fawer & fawr
FT-ATE § A ARIF /T E, IAST
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i<t #1 arfa ag=r @ A A S @y
ge & ¥ At wgar § fF o7 ol &
FEgey § Y AT AI9H qIe F1E AlFT §
ATT 9 @RI T AT FT ALIAAT 7 ST
g ¢ sreafz w1 sweadea fagr Tar @
ar7g frgar fearar @ 7

SHRI P. SHIV SHANKAR : Mr. Deputy-
Speaker, Sir, the hon. Member has .....

=t 7 T awE (fgER) cww A

yegifeedt ata &7 F

5 qto fam®T : AT FIIT T W@
) safag T st & a1 wr g

o} wet Trw awE : § g g gv

77T a |
PROF. P.J. KURIEN (Mavelikara):
The Member should not insist on the

Minister to speak in a particular language. It
should be left to the Minister to reply either
in Hindi or in English. If he wants to reply
in Hindi I have no objection. In fact I
welcome his speaking in Hindi. But let him
continue the reply in the language in which
he has started giving reply.

MR. DEPUTY-SPEAKER : It is not a
language issue. He is not insisting.

st gAT TIF AT : A ATT HE AGN
2 2fad, gqur fad w0 & gt A
FraY g &t gaid fgrt ® qar @, @
ST AIYT FAS! ATAT B, 9 9WA AT
afea sraz weft  F1 qg Wiar Aray @y,
fsra swrar & s fear qar 2, ar aea
F 3T WM F FI@ [T A0MEY, A
FITAT § | Al FTa2 #v am@ Ay
arfed |
MR. DEPUTY-SPEAKER : Any hon.
Member in this House can speak not only in
English and Hindi but also in six other
languages of India and the reply can also be
given either in English or in Hindi. No hon.
Member can insist on a Minister to reply in
one language or other. They can reply in

English or Hindi according to their con-
venience, It is left to them.
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st qtofarw siwe : feedt vdfiwT amgy,
@ Ae-faaR ¥ g% g8 waar gan fw
B T=7 A1 AAAT GI€T 7 TG 4, ITH0

warar &q & a7 g% 5 fae v

Iqreqer wEvew, gl a% g9 A @
s & f frdy fenid a7 1 g faar
STaT § 199 gFA § fag 9 & A
§ @iz § g9 F1 AR Ag ggar g
Fq1 wFA foar qar, ga% qre § § gaar
fraza  ®<ar sgar g e wigl &% @2
feqradiz &1 gea=9 2, ga4 ¥4 a1q &
oar &1 g f o o1 FE 95T 39 g
¥ qeromar & |1 gw faeare & SEE
qEaeg § 9% aqrd &1 TATH HL (6 F4T
uaa faan war &, 441 vgwA q@l faar
Tar & Wa Y ggf ¥W gvEew H 9w
FIT T &, A I fqeqie § w2y
g e A & fFatfar €q & faua
F w16 qeT IS qH § | F gI g -+
T 999 9 UF w9l a1 fagg agr &
sire faad fe gw ammaEi F e H
Far a& fF aar gar, ¥r - g gan, 4T
Fifarar FY 7 G g |

uF a| qrEaE St A faaiid &
geqed # Q@ \ ¥ AT qGAT qMEAT §
f i feargad § g gaar fa-
f@Y 1% & AT 99 §ATH F1 HIeFeT
o < frar AT g | ag W S
#r o @ 2 f dvzw  geeferaw fasmi
@Y s w1 agh fagfe s o1

uF WA qT€d AT TGl Q

s qvo feramiwy : 9T AG @ | Al
o a® dar awwr o1 @ oan fE S
gardr FRGrETaw §, ST SAaT sraawar
¥ garfas fognfd o am @ LR 0
wgi av du  fafedt @ &1 awegE @,
Iy a1z § giewara dr @ FwAT €

AT & ag wAar g & agt e oaia
ar §  faeifEY w1g &1 g fawgw
STEL § | AT TIAT FHAT T T qT ;AT
gL, ag st aeraw s af g & agf
Fa%ar & sadt B agt @ awdr § |
g g1@ ¥ grar ag & % 9 greme gaw
fare 7 § fF agi 9T vaz ¥t wE@ @
a1 €T TqHe § Fgr snar ¢ fF ag www
A ATH AT IT IT WY T ETHE §
FET AT AT T SRA BT AL

U 5% 4g g1 14T (F sraw s99-
d2 5T ¥ Tgw fwd @« fwar SQar ar
AET | 4 ST AT4H 6T §, §qG g AT
F Iq13A 1 AT agT @ § ) T & fag
THT G G £ | AfFT AT qra@Fan
el AT TR EH H ¥ TH & & fag
At |d fwar soar . g9 aF gawr
ATIIIFAT TEl 9T § )

Sgi % T@ AT FT e g fE e
Fwa & fag sfeEgde agi & ar ad )
 fagg § & gaar fAAzT wAr S
g fo arsm frwrgad § @ wg o=
Az 4 | afFT ¢F a @t § fF oA
TUF ZH FHAG FC @A | A A §
UF IF FIH AE] 6T QT 47, AL A 19
far | (saasm)

MR. DEPUTY SPEAKER : Please do
not record......

(Interruptions)**

MR. DEPUTY SPEAKER : See, if you
do not agree to what he has said, you can
send a letter to the Minister after hearing.
Why do you immediately getup? You can
write to the Minister afterwards.

it fro faramee : 4T w14y 99 AT
% q AT, YHA @A SqIET ATGH
& g% forear aregw @ ag & anod &
T@AT HEAT § | :

**Not recorded.
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Y 97 2T ¥ FIL W AT B
oip #X fem g fe 7 faw gad wmad
gfiiza & gra afes fafas o o<
Ay ¥ oY gAY waE A @ AT AT gHEA
& warg fear TAT @) A9 A W@
gawr AT g A A gw IR AR E T
qaie & 9T SE-HIET FE T AT §7T
91X & SaEr gwa & o

OF AT ST ATGA g TFATS FHI-
QT FY | o TEATY wASY JIE TE
IaH ¥ A1 2 femsr s fewrgads
¥ #1€ graey 7 § 1 safefmas =
¥ gas qfeafaa fear s gwarg e
¥ | qgr gEard SAEY &1 feae & W,
IO q12 afg FragaFar =)

st ww fawm  qEaEw T F
HATAEFAT qE) TL Y | T TF A
FHA # FoQd o JroA At ST H1a-
ga&ar qgl T8 1 |

st o foa mwT : sAfefaaw
g g8 ew g3 gArfaa ag f

(sagum™)

st go  ArEEifgaTEEA AT : ;T
g gentfas fE A g ?

it qto firg ;e : Y T FHSY AT
| 7T ag arcErfas e } 2 a1 aga
FeBTE |

ot dto dto fag  (TFYT) : &A@
gi® qraz g & i § syfefagw
graaTdy qa1€ Nt ?

st dto forx miwe : SER fag #A
oy frar 91| & @ fagr faet @
fE arq syfefoas g=amdt sTEQ | 9ad
oY gger AT HRET qI A &} I
§O 70 aEE F1 qrq A At Ff foad
foq %% gz wegw fear  f& syfefiaw
TR ST AF QAT | | T
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FAIY A Y I O | sEEr o g
qr |

AT FEA F1 woad 3g gfe &
AT FHET I R qUT A TV T
g #1 JT WA 1L @ F grIw@ &1
TUIT FIHETT F & T

wgi aw we ISt ¥9 faar g &g
1% qre fezs gl &, foaar swo=Rga
Fmag

st T fasra quaaw ; fEaar fGan
g ?

st qte  forr siwT: TEET JAEFD
ot W i AT @ 1 AR faw A qarar @
f& 750 w97 fau &, afda 43 qm9 AT
Ha At & e waade ¥ qar faam
gl

=it v fasm qrama ; fFgar @r
arfgy ?

st qto fag wiw : &1 FEAA TG
faerar sifge s &9 &1 F1% garw
Agi g !

st W fasw@w quEw o fEaAr

FrAT 7

ot qYe forr mwT : ST¥ 79 TEAILE
& qgd AT FTH &, HIGFR! qAq1S | MY
FRgE St afaarfga ?, amawy AmoREx
&, 76800 TTX 9T TEAIIN & aga faern
arfeq | 558 7690 wAX, FIHY wE
FEAFTA & | afFT g § arearga |0
Tigar g f& sawr  fyaar fawar =fgo
IaH FHY A1A FT H1E g T8 & | AT
et arq @ ot & sqpaww g AT | TWY g2-
FLITH I EH AW w SR AT
a1feq, a8 w7 ag & | gak fFar feen
Y FHY A F A, @A § Tw FgAw
|Tgar g
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=t vt T et (fgame) - sarews

wEizg, wY faamsT s, &7 F dfeq,
q5Y IHT AN @ g & qIg WY AT
fafeq @am 2, ag ¥4 gfg ==«
gl 1 3 waaw € fe owgN T
;A F O 93T 2 AfET Fucaw 33
g T z2f sarw &1 qg1 § Sfeq erwcae
ag & 5 @ sasr #1€ graeg Ad &
ag et % =0 ar fodT aYFme ar &y
seafaal & Jawga &, faasr & |idq
FEAT §, 98 IART & ) @A T g,
foa® wez #1377 & AR ITFT TAA
Y 37§ A1, 98 §T TH F g 7@n |
9T FT 1T T AR gWE TT FY T
HIT TW 1T & WA & gfEEr &
fRwmga Fga & | Twer wawa #7417
qg A1 FTTHT 8, 98 T FT WAARE |
ag fafaezz & agr 21 4% waw § ad)f
FarfEs a M Fgi & argmg & 7 AFIE
FIAIT g AT A& &I FAT | o Fop
fag, agi 42 gu & \ ¥ Y &7 Ay & war
g o & afew, ga¥ uar gar feg ag
g foast s1ad-F19q0 § F§ grawy A8
&\ &, fog e ST & wEAr wWigw f
T UNTHT FT F H aga graA1 qfgg)
I T qET FIUT FY GG 2 | ST IH Al
qUT 91, Fq71ITF @A g7 F1 e
A fod) Jada 9z TrEr % 7 9Ed
faers a1 wamw fearaar 7 99 S«
1 7 ¥ faar a1 ? @y §@ qJAF
g g o X gd sgr og fe wEe
UL | T AN & GG AATE & | T
JTIHA AT 9F ¥ g 1o (sgAa™) T
FIfeT FZeaa A1 W F 919 79w fowar
T\ 9T zH @ud 91 v #@ A
uFera forar a4t ? ST &30 ¥ 979 99
fasrrs wagra grar qifgg ar ) S99 CIWT
gafan 78 farar #qifd Jqwda 7 ar9wT
gfaer 7gt & 9

MR. DEPUTY-SPEAKER : You look
very beautiful only when you smile and
speak.

ot ot T amrdY ¢ g fafreeT @
faar & 1 #ar 9 § 9vra 78 fog | fea
T § TH B a9 ATT FHA F fag agar
AT ? TaFr qqrar 4@ war 81 fEw aw
@d A ad wa qgard ag W
g Tt &1 73T few gag og=r sk
feae faq & & @7 91 125 gUT g
%1 gfear e &1 3T =rfgq o, sad
faq feagifgas a1 &, fasdzicawg 7
A9y ST ALHTH TH GEU SR & |
787 oY €, gfeww ot &, faod gu ot §,
FT AT9FT HIgH § fF w9 @ sqrar gE-
A7 ITHT GEAT & | AT ATE FUT HT
FFaT aary & | F wgar  fFar@adi -
F1Eg FUT T JFATT g1 & | agF I AT
wE WIS ar § fow F qaw 9 qg
g, 9% T E F@W F qIF HIX ST
17 FT GHA AT & 1 gAY BT 7IEAY
gFM Jq1d § IAaT FALN Y grafe qse
gt 2 1 sa% fau #\7 fama g1 favq-
21T ATYH FGEA & oI 43 gu & | gAsy
TEAT &1 4G F qg GAT & | AU qF IA
at gar gt & #ar s7 g ww fawna oy
FEr g AYFEWE T AT FLW £ |
afeT adr uF ary gafo g, wifaw @9
FT GHEAT T 9T qATAT A1, Iq GAHA
qT FA1AT A1 o gad fag famar 8
T faw %Y a9g & ag AT /A § | A9
&q f& g q17 § TI9ar §, QAT 97 SArar
& 1 94T awg § fewrgadr arg § s@rd st
g 9= 977 P F wrew gear fag e
& | 7 &7 gogr @z ® faar snar & 9gW
AT G F AN G A FT GTAT

frar ST &1

# 2 e @arer q@Ar S1gar g | qd
TATH OF AL F AIAYS U | 8 W
qIHET HY T qT9 T gAT § | FIGAT
¥ WY ag ATAAT T EAT E | A9 I
feem gos@ &t se@@ 1A ®
FIAT & GG W ANE F@ E | AW
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F AT F1 FA | T YIEHT FTq4Q 43
& 1 ¥ wea ane gifeal Y ag &) AT
arg ot k. o wwL W F A qWE ¥
AT ITH! AT HTg U | {17 § F1g §
qg AT § A g% A1 FT T TB FT
qET | a8 AOH! F 1% FqrQC ]WTE |
A 19 qga &t @Ay fawrad o @ §
fe feg qw@ a1 BUSH HT W@ £
ard fae AT q@ &1 g T FW 9%
St Fredt 98 @1 § gud fag st Jar g
A 9T A ST FT AT A1 92 ql 48
#t FE | F Atwagl F fearii 1 geE
FEAT | T HIOKT TAFT  FT ATTIIT
wraar 3313 § | & wigar g 5 enw Faz-
d7 & faos gaga @, g9 faors
Figad armag @ 5 a9 &1 ¥
®IE qraey TEI 8 | EIRAIE X T AN
&7 aqq § 1€ graqy a8 8 1 I oadl-
TTHAFE §w@Wr g d SUKIUF A&
famar 1 agr sy, N IEFT EF R, TT
gg#1 fasar =1fgq | ez @ a1 awm@r
& ®1€ qgaT A4 1T 1 98 TT AL 8 |
g% A1 GAFT IA1@ 1§ qAGATE 0
2 | TAF qarT T aAr Mgy ar)
¥ gga & fF awr wiwA adl @1 gAEn
qrgw qEN A Acg ATE F1 WGH 1 !
AITFT ATYR g7 Tifgw ar | q_glr gH
qfsafadt & fad 7gf aiw g & 1 @19a &
qfsefady & fad ot afeq = & «inl
®famr qg@ &1 15 FUF o &Y [y
geafer a8 &, & faad a¢ o &, foaa
q=q, AV A § IAFT grAA  FI @7 |
A FITA, qGT FATH HAGL A WAL
Frear SAF! TWT A HTIF AW
fasslt & wwgd § geaw Frdy A%
fasreft &w a7 <@ Y | T ST W FTOC
ag WY 97 | 99 §I9 FT TG AT 15 ArqG
F AT KW AT @ & I qga  fawre

&' ggare g €\ gTarE & qen oY saTar
FIH FT G F@&, AT 19 |5 a0 aF
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FTAT AR T, G FTWHT HT FAAHE $Y
Forg & ST sArEr 91, AT fawsy w9
AT | A WY ATT FT TF FIWT Y qFaT
2
¥ gfefraer gagaad sram  ag
F@T | §8F ar ot gafor §, s Fw@w
TE &t FIET AT FATTF faens quf
gt F3 | afeT s st wwAr & =med
grar qifgariz & wzeal £ oF &R
AT, 999 91 FiTEF A@IE gl
F U §, 9z FA qi7 $L | arf@y
frad geb H ag goem gé @, ag 3% &
f& madig frr gsTst gw & samar
ATAT &, ATHT AFHAIE g gT W IET F0
% frar & 1 a8 use Fr e 21 arf AR
At # %% grar 8 | A ST qIEar g
q=9 1, 7fF 77 AT AHAT HWT FIAT )
zafad faa%d g sTAmaT g ag wf &
AR AT AL E | T HF FT A @ | H
Fig & AT Tay w1 Q9 G1F F)
HIT FTLHA HI96 ®1F § g T 38
FRIA AL 9 | T 31, & 3q%) &7 F@r
P18 amar g fF FadT i §%ed
JFT FET qrAd 2, & gagr SrenfEray w1
ARFAT F | FAHT TraE §F 21 gAT 91,
Fgi & feadt ITH errar @ 7 sudr wa
TaeT &1 7 FATHA §1 %9 g gE AR
FAITHT Fq gOAT gE, &I GAWHA Fq
ag9T Ig J@T KN A1T g | HTH @ 9
#1¢ famgrdr & 78 & Jawga &1 ? &k
UF Al & A FFAr 9T 9 ST
a1 T AT AP wrE 198 39 9%
qRET ETAT HIX ZHA GgH X BT |
gafad g7 al 1 19 w3 K |
SHRI P. SHIV SHANKAR : 1 find that
whatever hon. Member has been pleased to
observe, that has a relation which has to

be determined as a consequence of the
enquiry that might be determined.

=t AANTW T WA qq9 ar g
# 3 2 @y ot ?



309 Fire in Cochin PHALGUNA 23, 1905 (S4KA4) Oil Refinery (C.A.) 310

=it qto forg W& : AT A FIT T A-
* forw & @, A€ O 78 I AW

Why I said this is, the hon. Member has
referred to quite a lot of details about the
matters like why one of the fire fighting truck
was out of use; likewise the electricity
people, the authorities, being on strike and
so on. These are matters which will have to
be reckoned during the enquiry.

Sir, regarding the question of widening
the enquiry in order to cover these issues, 1
assure the hon. Member that.

In fact, I would like them to go into each
and every aspect not only as to why the fire
had broken out but the related aspects as to
why the truck was out of use and So on so
that the broad-based enquiry might bring
out as to what deficiencies existed for fighting
the fire and why the consequences that have
been flown have really emerged.

I am aware that quite a lot of damage
has been done to the equipment and so on.
In fact, the assessment that has been made
and the information which I have given to
the House is based on the assessment that
the authorities made and having come to
certain conclusion. But the details would be
known only after the completion of the

enquiry. .

st wdftow awEr a9 o9 faw
FUAT HAT FT JFAIT qqT @ € AT gAH
FEO-WITEr YT gET A F JFA FI
o a@E?

SHRI P. SHIV SHANKAR : In fact, my
statement is to be taken into consideration.
1 have made the position clear. I said:
“Preliminary estimates of loss including loss
of equipment, material and products have
been put at Rs. 9 to 12 crores.”” Thatis,
what has happened in the company, I have
given. T am not saying that it covers also
the loss that might have occurred outside.
Within the protected area, what has happened
is clear, because in such a short time, it is
not possible for the authorities to assess the
damage which might have taken place at
different places. That is why, I am saying
that this matter could be gone into. Iam
not shutting down. Therefore, when once
the Committee gives the report—I am sure
this committee would not take much time

for the purpose of giving the report. Itis
not possible for me to assume that this
committee would not come out fairly in this
report. This is not the stage where I should
comment on that because then the very
purpose for which [ have appointed the
committee would be frustrated. Therefore, I
would rather prefer to wait for the report
of the committee and if it is necessary,.I will
ask them to submit the interim report if it is
going to be unduly too much delay so that
we may come to certain conclusions.

In fact, the company has also been
directed, apart from the legal consequences
that those who have suffered would be
getting, to see that the company also gives
the ex-gratia payment. I am not now aware
as to what amounts are paid or what further
amount would be paid but they were
informed on phone that the ex-gratia payment
should also be effected. It is possible that
action might have been taken. If it is not
taken, it will certainly be taken in that
regard. It is not as though we are only
relying on the legal compensation alone,

The hon. Member has also made a
suggestion that a separate committee of
MPs or some other publicmen should be
appointed. But this is a matter which I do
take note of and I would like to await the
report of the committee that has already
been constituted. And 'if it is felt necessary
that it would be in the public interest—after
all whatever committee it might be. I mean,
I am not foreclosing the issue,

As I have already said, if it becomes
necessary, possibly we might even think of
going ahead with a judicial inquiry. But it
depends on what report we get first and what
is the dimension that has got to be probed.
It depends on the probe that has got to be
taken care of, That is why I would not like
to commit myself at this stage. I am keeping
the option open so that at a later stage what-
ever is necessary would be done.

I assure the hon. Members and the House
that if any authorities are found to be guilty
of any omission or commission, noSody will
be spared in the matter,

ot wet vw e ;A et §ar
g ?

st dro fw qwe: €@ AW wgAT
gfewa g1
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st /A Tow qovdt c A1 2w A § fas
Q& FTH & 09F 97 | T9 AT A I
a7 AT afawifeat & fasrs €17 gaaw

aar wfga

st o fonx wy c T gz sz 2 fr
UF 2% FIH § TEIATA 214 & Frfasr g
q1 | g9 9T IF fax & sz far | &feq
S At @E) 8, 9g AT qraF qraa @ |
T fodt a faewerdr &, a1 saar &%
I WY ? IEHT AUAT QA | (=@a-
|TA)

13.32 hrs.

BUSINESS ADVISORY COMMITTEE
Flfty-Seventh Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Sir, I beg to move :

“That this House do agree with the Fifty-
seventh Report of the Business Advisory
Committee presented to the House on the
12th March, 1984.”

Sir, while doing so, I may mention that
we will adhere as far as possible to the order
of priorities in respect of Demands for
Grants for various Ministries and Depart-
ments. However, the final time-table will be
prepared and circulated to the hon. Members
after consulting the respective Ministries.

DR, SUBRAMANIAM SWAMY (Bom-
bay North East) : Sir, I beg to move :

“That in the Motion.
Add at the end —

“‘subject to modification that time the re-
commended for discussion and voting on
Demands for Grants in respect of the—

(i) Ministry of Defence be increased from
8 hours to 9 hours ; and

(ii) Minpistry of External Affairs be
increased from 8 hours to 11 hours."”

1 would like to explain why, The Speaker
told me that I could do that.
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First of all, there has been a news item—
this House has already discussed the case
of the Larkins’ affair with the CIA—that the
Assistant Military Attache of the Soviet
Embassy has been asked to pack up his bags
and go to the Soviet Union because he was
caught approa ching an officer of the Indian
Air Force. .

SHRI BUTA SINGH: How does this
form the subject matter of the hon. Member’s
amendment. He can at best suggest that the
time may be increased

DR.SUBRAMANIAM SWAMY : Kindly
listen to me,

SHRI BUTA SINGH : Sir, I am sure, if
you listen to him, you will delete all that he
says.

DR. SUBRAMANI M SWAMY : Iam
saying that this matter chould be discussed
and, for that, more time is necessary. We
know that even in regard to the Larkins’
AfTair, the Government was reluctant. We
had to bring it out and then only they
agreed. In the same way, this has happered.
The Government has not denied it. I want
to know the reality about the KGB operation
vis-a-vis the Indian Air Force. Is the country
safe 7 On the one side, there is the CIA and,
on the other side, there is the KGB. Let us
know the truth. I want only one hour more
increase in the time allotted.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : What about..... ?

MR. DEPUTY SPEAKER: You have
not given any notice. He has given an
amendment.

SHRIMATI GEETA MUKHERIJEE:
You allow us only to read out the text. How
isit?

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : 1 would like to know
whether Dr. Subramaniam Swamy has spoken
anything other than what the Speaker has
permitted him to speak.

MR. DEPUTY SPEAKER : Please sit
down. Complete it, Dr. Swamy.
DR. SUBRAMANIAM SWAMY :

Mr. Speaker knows all about it.

MR. DEPUTY SPEAKER : Everybody
knows it,
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DR. SUBRAMANIAM SWAMY : The
House does not know about it.

Mr. Speaker knows. Ihave given all the

material.

The next point is, I had last time spoken
about the World Peace Council and there
was a big hullah in the House and that
document has now been produced, the United
Nations document which shows that the
World Peace Council is being financed by the
Intelligence Agencies of the Soviet Union.
Therefore, 1 would like the discussion on the
Ministry of External Affairs to be increased
by three hours......

MR. DEPUTY SPEAKER : It is all

right.

DR. SUBRAMANIAM SWAMY : So
that this House can resolve that no MPs or
MLAs should associate themselves with the
KGB Organisation which is called the World
Peace Council.

SHRIMAT!I GEETA MUKHERIJEE:
1 am on a point of order.

MR. DEPUTY SPEAKER : That is all
right. By mentioning of anything...

DR. SUBRAMANIAM SWAMY: Is
she a Member of the World Peace Council ?

MR. DEPUTY SPEAKER: Don't take
the time of the House. The Hon. Minister
will reply to it.

(Interruptions)

A. NEELALOHITHADASAN
Dr.

SHRI
MNADAR : You will not allow me.
Swamy will be allowed.

SHRI BUTA SINGH : Please be seated.

MR. DEPUTY SPEAKER : Unless it is
derogatory or defamatory or unparlia-
mentary, we can allow it. What is there ?
Even when you speak, you can refer to it,
You can bring it to notice that he has made
some derogatory speech, we will see whether
it can be expunged.

(Interruptions)
He has got every right. Our country isa

democratic country. Any Hon. Member can
express his own opinion on any subject
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unless it is unparliamentary or defamatory
etc,

(Interruptions)

SHRI A. NEELALOHITHADASAN
NADAR : What business....., ?

MR. DEPUTY SPEAKER: I cannot
give an opinion as you like, ;
Yes, Please.
(Interruptions)
MR. DEPUTY SPEAKER: It is all

right. You have to tolerate .such things,
Mr. Neelalohithadasan Nadar. By express-
ing his opinion, do you mean to say that our
position is going to be shaken ?

SHRI BUTA SINGH: I have heard
with rapt attention the important points
raised by Dr. Subramaniam Swamy that the
time should be found or extended for these
two items which he has just now mentioned.
I have already said, in my statement, that
the final time-table will be issued and
circulated to the Hon. Members after con-
sulting the respective Ministries. So the
Business Advisory Committee has left the
decision wide open.

MR. DEPUTY SPEAKER: He is a
party to this decision.

SHRI BUTA SINGH : That is true. As
you were very pleased to observe oursis a
democratic country and everybody has a
right to express his opinion freely. This
House has some conventions and according .
to those conventions, whatever extraneous
matters are brought in by Dr. Subramaniam
Swamy should be expunged.

DR. SUBRAMANIAM SWAMY : There
is nothing unparliamentary. This, he has
learnt from West Bengal and come back.

(Interruptions)

DR. SUBRAMANIAM SWAMY : Mr,
Buta Singh has gone to West Bengal and he
has brought a culture here !

SHRI BUTA SINGH: You know the
rules.

MR. DEPUTY SPEAKER : We can not
expunge anything and everything Dr. Swamy,
Mr. Buta Singh is only threatening. 1 will go
through the records and take my own deci-
sion,
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DR. SUBRAMANIAM SWAMY: If it is
only unparliamentary; it can be expunged.

MR. DEPUTY SPEAKER : I shall now
put the amendment moved by Dr. Subrama-
niam Swamy to the vote of the House.

The amend nent was put and negatived.

MR. DEPUTY SPEAKER : The question

is :
“That this House do agree with the
Fifty-seventh Report of the Business

Advisory Committee presented to the
House on the 12th March, 1984.""

The motion was adopted.

MR. DEPUTY SPEAKER : We have
dispensed with lunch hour from today and
we will also sit late after 6-00 P.M. as and
when necessary.

13 .40 hrs,

MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER : This is the
report of the Business Advisory Committee
which has been adopted by you just now,

I think you are also a party to it. Now,
matters under 377. Shri Chandra Pal
Shailani.

st weRqTe SAEl ¢ SUTERm S,
faaw 377 & @qwq &3 st Afen fear
a7 4g a1 42 & ST 1w AT % fwaz
¥ Y AT G wIeq gAT  IE AT & 94
a1q & saen #ifag f5 & Q1 § & fa
#Y 93 ? gaF XA waArs #1 59 wA
W e o g8 A7 faw 7 fagr a1 38
gaH AE 19T FITE Farzy f §
gt o 7

MR. DEPUTY SPEAKER : What bas
been given to you by the Lok Sabha Secre-
tariat only you must read...

st Qe s & oeE g
wefae w1 gwifsom adl g1 3G
WA § 99% sgEq d Afew & 4
FfET oY TERT FHEAT I @ AT |
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MR. DEPUTY SPEAKER : Mr. Shailani,
are you not listening to me ? The statement
that has been given to you by the Lok Sabha
Secretariat is the one which has been appro-
ved by the Speaker. You can only read that
and, if you have anything you can discuss
that with the Speaker; you can go to his
Chamber 2nd explain that to him. Now, you
may read that.

(i) Blurring of T.V. programme in Lucknow
after commissioning of new transmission
station

SHRI CHANDRA PAL SHAILANI
(Hathras) : Mr, Deputy Speaker, Sir, the
Lucknow T.V. Station recently started a new
*high power transmission station” at Luck-
now-Hardoi Road.

Following the commissioning of the new
transmission station, T.V. sets all over Luck-
now stopped receiving clear pictures, which
became blurred. The sound also became
faulty.

T.V announcers told T.V. customers to
turn ‘the antenna towards the new transmis-
sion station’. T.V. owners in Lucknow have
been doing this exercise, but the reception
has only worsened. The ‘high power trans-
mission’ has even damaged T.V. sets. Some
T.V. sets have been burnt.

It was announced that the high power
station would ensure clear transmission of
national programme. But reception of
national programme has also worsened.
There are frequent black outs.

The authorities of Lucknow T.V. Station
are paying no attention to complaints.

The Lucknow Station news readers do
not greet the viewers at the start or at the
close of news broadcast as is being done by
Delhi Doordarshan.

SHRI CHANDRA PAL SHAILANI rose.
(Interruptions)**

MR. DEPUTY-SPEAKER : Whatever
you say now is not going on record. You
may see the Speaker. You may speak on the
budget. It is not going on record.

Mr. Chatterjee.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING.

**Not recorded.
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. (SHRI BUTA SINGH) : Sir, he is raising
a point. He says that the people of Lucknow
are not shown any respect ; Lucknow is a
place of cultural heritage, the people all over

the world know TEAS & g Fgd
agT & |

MR. DEPUTY-SPEAKER' : I have
understood what you have said. Now, Shri

Chatterjee.

(ii) Non-implementation of guidelines issued
by the Bureau of Public Enterprises to
big units to make their purchases
from small scale units

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : According to the guidelines
issued by the Bureau of Public Enterprises,
the Central Government undertakings are
required to identify the inventories which
can be produced in the small scale sector
and to make estimates of their requirements,
to identify and enlist small scale units which
are capable of producing the same and to
place orders on such units according to their
capacity at prices to be worked out by the
Pricing Committees. It is a matter of serious
concern that these guidelines are not being
followed and implemented by giant public
sector undertakings like Eastern Coal Fields,
Durgapur Steel Plant, MAMC, HCL, etc.,
situated mainly in Durgapur-Asansol region
of West Bengal. These large units spend over
Rs. 30.00 crores annually in maintaining
their inventory and for small repairs. None
of these large units, however, make their
purchases according to the guidelines. On
the other hand, orders are placed with mid-
dlemen who secure orders from the large
units and get the work done by the small
scale sector units, thus denying them a part
of their due profits. Even the small scale
units with which some orders are placed are
not aware of the business which is to be
expected in a particular year. In such a situa-
tion, the small scale units cannot afford to
maintain permanent establishments and
about 15000 workers are working mainly as
casual workers and are denied the privilege
of permanent employment.

I urge upon the Government to issue
appropriate orders and directions so that
the public sector units strictly follow the
BPE guidelines and make their purchases
from small scale units.

PHALGUNA 23, 1905 (SAKA)

Under Rule 377 318

MR. DEPUTY SPEAKER : Mr. Bheek-
ubhai. He is absent,

Shri Bapusaheb Parulekar. He is absent.
Shri P.K. Kodiyan.

(iii) Need for early clearance of resettlement
scheme for peasants living in Ayacut’
area of Kallada dam in Kerala

SHRI P.K. KODIYAN (Adoor) : 1 wish
to bring to the notice of the House and the
Government the sad plight of more than 300
peasant settler families in the ayacut area of
Kallada Dam in Kerala due to lack of
clearance from the Centre for the State
Government’s scheme for rehabilitating
them.

The Kallada irrigation scheme is one of
the major irrigation schemes undertaken in
Kerala, The work on the scheme is nearing
its last stage. More than 300 peasant families
were to be evicted from the ayacut area of
the dam and rehabilitated elsewhere. The
representatives of the settlers and the State
Government had come to an agreement
regarding rehabilitation of the peasant
families. In accordance with this agreement
the peasant families were to be resettled on
335 acres of land at Kallavettan Kunnu, in
Kulathupuzha village by clearing the forest.
The land has been cleared two years back,
but it has not been distributed among the
peasants because of Centre’s refusal to clear
the resettlement scheme on the ground that
the land cleared belonged to the forests and
under the provisions of the National Con-
servancy of Forest Act no forest land can
be used for other purposes without the prior
permission of the Central Government.

The resettlement of the peasants should
be considered as a humanitarian problem,
Technical and legal difficulties should not
be allowed to stand in the way of rehabilita-
tion of the peasants.

I would request the hon. Minister of
Agriculture to give immediate clearance to
the scheme of rehabilitation of the peasant
families as recommended by the State
Government.

(iv) Need to open cardiac centre at Motilal
Nehru Medical College, Allahabad
=t dto dto fag (TAYT) : IR
wgiem, gmgare feam Wi @ Age
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Afewsr F18rw 7 FaT TAREE FAT F
afew qdf saT 9w & qure faat & qar
TG § 9 GU ALY NIW H AT 4D
Tda Afrat &Y Far w7 @ ) sww
AT TFCH g AMAN ¥ ag @ &
g3 UM T qiF IAF A QT Tweq
fafecar & ot qafs wfggf 2 1 979
ga&T Ay gafeaa sifzeas 2 & qraaw
¥ & Io1aT o7 gEAr | I AfeFA Fraw
# sqfaw gfawd 7 19 & w170 997 &
a7 & gaa AfiEt &1 sl g
H%T &1 GIAAT FIAT q3al & | WA FY
TefiT feafa § aeg greg Al 7 wSA
# IR AT FT @AW N A1GT § | g4
Afirat it fadry afifeafa qar @ogae
#t wrifas feafq #1 & g T@i &
dfemer FTaw ¥ UF F1(qF Heg F1 Afa-
ATATAFAT & | T qrav" § FE AEAHI
I GG OF W gIF1T § GRS
farar ST g% &, 93 ot §© A€ g wFT
g149fF o Hwm &9 9% gwar e,
gafae  WIx@ AYHIT &7 HEANT -
faaa 1

squa & qraqg wareeg weAr § faq-
T we {& T g v § sgfeng wf=
& o1 Wt A Age dfeww @aw,
ATy # Fifewrs 7% @iwq & fag
IR G FT HIGTF G417 § |

(v) Need for adequate financial provisions
for the completion of Bhadarwah-Chamba
road between Jammu & Kashmir
and Himachal Pradesh

DR. KARAN SINGH (Udhampur):
Mr. Deputy-Speaker, Sir, an important inter-
State road between Jammu and Kashmir
and Himachal Pradesh known as the
Bhadarwah-Chamba Road has been under
construction for over a decade. It is unfor-
tunate that its completion has been so long
delayed because, when completed, it will
provide a valuable addition to the road
system of North India. From the point of
view of trade, tourism and the economic
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development of backward areas this road
can make a valuable contribution to the
welfare of the people of both these far-flung
States.

I would urge the Government of India—
the Finance Minister happens to be in the
House—to ensure that adequate financial pro-
visions are made both in the Jammu and
Kashmir and the Himachal plan budgets for
the financial year 1984-85, so that this road
can be completed without fail during the
course of the next financial year. The people
of these States have been eagerly awaiting
its completion for a long time, and they
cannot be kept waiting indefinitely.

(vi) Need for effective steps to control
floods

SHRI CHINTAMANI JENA (Balasore) :
Sir, 1 rise on a matter of public importance
under Rule 3 7. Of all the natural calamities,
floods take the heaviest toll of life and pro-
perty every year and despite several measures
taken for flood control, only 12 million
hectares of land have so far been protected
from inundation out of 32 million hectares
protectable areas. Statistics of last 30 years
reveal that, floods cause havoc on about 9
million hectares every year ravaging crops
worth about Rs. 225 crores and affecting a
population of nearly 29 millions, out of
which about 14 thousand lose their lives
and one lakh of cattle perish on an average.
The minimum average annual flood damage
has been assessed at Rs. 400 crores and the
cumulative loss in the past 3 decades is
estimated over Rs. 12,500 crores. But it is
unfortunate that this sector is not given any
importance either by the Centre or by the
States, for allocating required finances, per-
haps for the reason that it does not bring
any revenue to the State Exchequer resulting
in crores of rupees of national loss to the
Government Exchequer every year. Even
though the Union Government circulated
model bill in the year 1974 to the States for
its enactment in State Assemblies, the States
reportedly did not show any enthusiasm to
get the necessary legislation passed.

In these circumstances, I would request
the Union Government to take suitable steps
so that this most dreadful natural calamity
may be checked and huge crop losses,large
scale casualties to human lives and cattle
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population every year, may be stopped for
ever.

13.52 hrs.

GENERAL BUDGET—1984-85-GENERAL
DISCUSSION- Contd.

MR. DEPUTY-SPEAKER : We now
take up the next item~—Further General
discussion on the Budget (General) for
1984-85. Shri Chinnaswamy.

*SHRI C. CHINNASWAMY (Gobichetti-
palayam) : Mr. Deputy Speaker, Sir, on
behalf of my party the All India Anna
Dravida Munnetra Kazhagam, I wish to
make a few suggestions on the General
Budget for 1984-85.

This Budget has been universally
acclaimed by all sections of the society in
our country. The hon. Members who prece-
ded me talked about the taxation preposals
contained in this Budget. I am not making
any superfluous remarks. After studying in
depth the propositions contained in this
Budget, I am constrained to say these words.
I would like you not to misconstrue my
remarks as doubting the magnanimity and
the wisdom of the hon. Finance Minister.
So far as I can understand, this Budget will
not bring down the prices of essential com-
modities. The deficit in this Budget is of the
order of Rs. 1760 crores. From taxation
proposals a revenue of Rs. 273 crores is
anticipated. From the National Deposit
scheme, a sum of Rs, 500 crores is likely to
be collected. This will not cover the deficit.
Even by economising the non-plan expendi-
ture, this deficit is not likely to be reduced.
The non-plan expenditure in this Budget has
gone up by Rs. 5000 crores. Unless the non-
plan expenditure is cut drastically, we will
not be able to bring down the prices of
essential commodities.

13.54 hrs.
(Shri R.S. Sparrow in the Chair)

This deficit can be wiped out if we remove
the element of subsidy in our budgeting. The
subsidy being given to foodgrains is Rs.
850 crores ; the fertiliser subsidy is 'Rs. 1080
crores. The export subsidy is Rs. 530
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crores. In total the subsidy comes to
Rs. 2460 crores. On what account this huge
sum of subsidy can be shown? If we stop
the food and fertiliser subsidy, the agricul-
turists will not get remunerative prices. The
prices of essential commodities will also go
up. That will affect the common people.
Already according to the statistics of the
Planning Commissicn, 40 crores of people
are below the poverty line. We cannot afford
to bring more people below the proverty line
by removing the subsidy.

There is another way of tackling this
issue. It is estimated that the arrears of
excise duty, customs duty and income tax
are of the order of Rs. 3000 crores. There is
no meaning in demanding stringent measures
for collecting these arrears. All these are
before the Courts, Income tax tribunals and
Excise and Customs Tribunals. Our Finance
Minister has constituted a High Level Com-
mittee to study the issue of excise duty which
has gone up from about Rs. 100 crores in
1953-54 to about Rs. 10,100 crores in 1983-84,
I am sure that he will implement the recom-
mendations of this Committee as and when
they are made available and make the neces-
sary modifications in the structure of excise
duty. Many Commissions and Committees
have reported about the need for modifying
the income tax and other corporate tax
structure. Unfortunately these recommenda-
tions have not yet been implemented., I
would request the hon. Finance Minister to
enact a law prohibiting the taking of the
provisions of Finance Bill to any Court or
Tribunal. Then only the economic conditions
may become better. The non-plan expendi-
ture which comes to about 61% of total
expenditure should be reduced substantially.

In 1984-85 Budget, the outlay on electricity
has been raised by 44%. The duty on elec-
tricity has been withdrawn. I welcome this.
But I want to say that only when quality coal
1s supplied in adequate quantity to thermal
power stations the power generation will pick
up. The full installed capacity can be utili-
sed. For example, the Tuticorin Super
Thermal Station and Ennore Thermal Power
Station are utilising only 40% of installed
capacity because of high ash-content coal
being supplied to these units, There are
frequent breakdowns also due to high ash

*Original speech was delivered in Tamil,
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content in the coal. Even this coal is not
supplied on time. They have no stock of
coal even for a fortnight. Because of the
congestion at Haldia Port, the coal despat-
ches to South are delayed. These Thermal
Stations in Tamil Nadu are living hand-to-
mouth. The unlecaded coal in the port is
rushed to the Station for generation purpose.
The Tamil Nadu Government has been
requesting the Centre to permit the import of
high-grade coal for thermal stations from
Australia. This demand has not been acce-
ded to by the Centre. The Tamil Nadu
Electricity Minister is frequently coming to
Delhi and is requesting the Centre to sanction
the import of ships for transporting coal
from North to South. That has also not
been agreed to. I request the good offices of
the Finance Minister in this matter so that

‘the power paucity in Tamil Nadu can be

overcome, Due to unseasonal rains in
December 1983, followed by the torrential
rains in February for about 15 davs, crops
on 2 2 lakhs of acres have been destroyed,
besides leaving a trail of destruction in the
loss of human lives and heads of cattle. Shri
R Venkataraman, our Defence Minister and
the Central Team that visited Tamil Nadu
have appreciated the relief measures under-
taren by the Government of Tamil Nadu
headed by Dr. Puratchi Thalaivar M G.
Ramachandran. The State Government has
ashed for a sum of Rs. 128 crores for flood
relief works. I appeal to the hon. Finance
Minister to provide for this sum forthwith,

On 7th March 1984, in reply to a Calling
Attention Motion the hon. Defence Minister
has emphasised the strategic importance of
Sethusamudram Project in Tamil Nadu.
Many Committees have recommended this
project, including the Public Undertakings
Committee of this House, This project must
be taken by the Cenire soon, Similarly, the
site Engineers of Atomic Power Department
have selected Koodankulam in Tirunelveli
District for the second atomic plant in Tamil
Nadu. This is very necessary for eliminating
the power shortage in Tamil Nadu. I demand
that this project should be taken up in 1984-
8 itself. The power produced in Kalpakkam
should be given in full to Tamil Nadu. There
should be no sharing with Karanataka in
atomic power being produced by Kalpakkam.
THhe oil exploration in Cauvery basin and in
Palk Straits must be intensified. In Madras
there should be a petro-chemical complex
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near the Madras Refinery. In order to solve
the drinking water problem of Madras city,
Centre must fund the Teleugu-Ganga project
costing about Rs. 636 crores. In conclusion,
I would like to demand that the nutrition
mid-day-meals scheme of Tamil Nadu
Government headed by Dr. Puratchi Thalai-
var should be included as a Plan scheme
and the expenditure should be met from
Plan allocations. With these words, I con-
clude my speech.

SHRI R. PRABHU (Nilgiris) : Mr. Chair-
man, Sir, the Budget presented by the
Finance Minister for the year 19%4-85 has
drawn praise and acclaim from all sections
of society. There has been some criticism
inside the House and outside that this is
a soft pre-election budget. The high plateau
to which the economy has been raised in the
financial year is not because of any acciden-
tal monsoon or any windfall from any other
quarter. It was the result of sustained policy
formation and implementation over a period
of the last 5 years. This is evident from the
several innovative policy decisions taken
and implemented in such diverse fields as
investment in human resources, provision of
infrastructural fecilities, the competent
management of external finance, innovative
fiscal and taxation policies and creating and
preserving a good savings and investment
climate.

In 1979-80, the economy was in sham-
bles and the previous Government had made
irreparable damage by destroying the very
foundations of planning on which rested the
edifice of Indian development. It was not for
mothing that for the rolling plan by which they

- ruled they were rolled out by the people. For

judging this budget we should take a wider
profile of the 5 year period. The first task of
the present Government was to put the econo-
my back en rails, and to give a new thrust
by formulating the Sixth Five-year Plan.
An ambitious scheme of the 6th Plan was
launched. A project cost amounting to Rs.
97,500 crores was evolved. I am glad to say
that this has been implemented and in this
current year alone we have an expenditure
of Rs. 30,000 crores. By the end of the cur-
rent plan we would have speat 110,000 crores
on the 6th Plan. This is 12 per pent more
than the programmed plan expenditure.
This has resulted in sustained growth of
natiopal income by 5.4 per cent over a
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period of years. I am sure this rate of growth
will continue in this year also. The buoyancy
of the economy which we see is no election
gimmick. It is a result of sustained hard
.work and imaginiative implementation of
the human resource development programme
embodied in the 20 point programme. Human
resource in this country is the largest resource
we have in this country which is devoid
of other capital resources. Development of
human resources is the development of
the Indian economy. The vast sea of huma-
nity which we see in this country is on the
liability side and not on the assets side. It is
this fundamental understanding of the Indian
economy that has led to the innovative
strategy of development of the 20-point pro=-
gramme by our Prime Minister. The 20-point
programme is the largest human resources
programme implemented by any country so
far. It asserts the nation’s faith in its masses
and in the ability of the nation to transform
and improve the human capabilities of the
vast rural masses. The 20-point programme
is the best possible Systems Approach for
eradication of poverty by providing the
masses with necessary inputs by way of
health, education, water supply, electrigity
and other infrastructural facilities. The
ultimate strategy and the ultimate aim of the
20-Point Programme is to eradicate poverty
in this country. The huge plan expenditure
on various schemes like the IRDP, NREP,
RLEGP, Social SEP, HADP, drought prone
areas programme, desert development pro-
gramme are all the outcome of the 20—
Point Programme. This is slowly transfor-
ming the rural scene. Educational facilities are
reaching more and more people, particularly
in the rural areas. The literacy rate is
increasing in this country. Water supply is
reaching more and more villages. The
intellectual development of the future genera-
tion is being under written by nutritious food
supply scheme to children upto 5 years and
the nursing mothers. Sociological changes
are coming about because of the various
programmes and special schemes undertaken
for the depressed classes, Scheduled Casie
and Scheduled Tribes and the backward
classes. All these innovative programmes of
the human resource development will have a
greater multiplier effect in the years to come.

Sir, I would like to say that we must
ensure utmost return from expenditure
on these schemes. In this connection, I

would like to quote a few figures. In the
current year alone, on these rural develop-
ment programmes, about Rs. 932 crores have
been allocated. The total plan outlay taking
into account the Centre and the States out-
lays on various programmes, will be Rs. 1800
crores. An additional Rs. 424 crores are
going to be spent on special area program-
mes. This totals about Rs. 2200 crores in
the year to be spent on the various program-
mes. Sir, if adequate re'urn does not come
on this huge expenditure, then this expendi-
ture will prove to be unproductive and infruc-
tuous and ultimately lead to inflationary
trends. At present, this expenditure is in-
curred by the State Governments on the
Revenue side. There is no specific correlation
between the employment oriented program-
mes and the creation of specific rural assets
like irrigation sources, field channels, roads,
schools, buildings, community health centres,
etc. The Plan Document does not lay down
any specific physical targets to be achieved
on account of this expenditure. It only lays
down measures for such schemes in terms of
the mandays of employment created. This
is a deficiency in this approach which should
be rectified. There is a nced for slight con-
ceptual change in our method of implemen-
ting these schemes. At present these schemes
are incurred by the State Governments on
the Revenue account and at the end of the
year, they only see the paper targets and not
the exact targets achieved. There is no con-
tinuity and there is no accountability.

Sir, 1 s2ek the indulgence of the hon, Fin-
ance Minister and I would like to make a few
suggestions. My first suggestion is that this
expenditure should be instituionalised. An
apex body should be created at the Centre
and a Rural Development Corporation
should be formed in states to implement
these programmes. We have got experience in
this and we have produced excellent resuits in
Rural Electrification and Dairy Development
by forming Corporations, namely, Rural
Electrification Corporation and Dairy Deve-
lopment Corporation by channelising the
Plan through these Corporations.

Similarly, Corporations should be set
up for Water Supply, Integrated Rural Deve-
lopment, implementing Rural Landless Em-
ployment Guarantee Scheme and National
Rural Employment Programme

In paragraph 16 of his spesch, the Finance
Minister has enunciated an important dog-
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trine regarding the economic viability of
public sector. He says that the economic
viability must be the principal test for the
survival of an enterprise. Public sector plays
a very prominent role in the Indian economy.
In 1982-83, the capital employed in the
public sector was Rs. 27,000 crores with a
turnover of Rs. 42,000 crores. The gross
profit before interest and tax was Rs. 3,500
crores and the net profit before tax was Rs.
1500 crores; net profit after tax was Rs. 618
crores; the internal resource generation was
Rs. 2756 crores. The public sector employs
twenty million people in the various projects.
This excellent performance of the public
sector in 1982-83 has not got sufficient appre
ciation from various quarters. But in the
year 1983-84, there has been a slight setback
in the profitability and the performance of
the public sector. It is probably for this
reason that the hon. Finance Minister has
made this pronouncement about the viabi-
lity of the public sector.

I totally agree with the Finance Minister
that the viability of enterprises should be
taken into account for the survival of the
public sector enterprise. It should also be
an important factor for the starting of an
enterprise in the public sector.

In this context, there has been some con-
troversy and there has been a lot of agitation
in my constituency, Nilgiris, Tamil Nadu for
the substantial expansion of Hindustan Photo
Films. As you are aware, this Company pro-
duces black and white positive films and X-
ray films. This unique company has acquired
great technical skill and developed knowhow
over the years for the production of photo-
graphic material. They have also developed
a reservoir of talent in that area and there
are any number of feeder industries which
feed the raw material required for the pro-
duction of films. It is also running in profit.

When the proposal for a colour film pro-
ject was taken up, it was suggested that this
project might be established in some other
State. Because of this, the expenditure on
this project would be nearly two to three
times the expenditure that would be incur-
red if this project was set up in Nilgiris dis-
trict in Tamil Nadu. From the newspaper
reports, we understand that the Planning
Commission had said that this project would
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not be economically viable if set up in the
present location in Uttar Pradesh. I would
request the hon. Minister Finance and the
Government of India to have arethinking
about it, because the expenditure is going to
be of the order of Rs. 250 crores. At the
same time, I would like to state that I should
not be mistaken ; it is not my intention to
say that no industry should be established
in the backward areas in other States, but my
point is that this particular industry, which
is in terms of substantial expansion, should
be established in Nilgiris rather than any-
where else. 1 may submit that any other
project of the same dimension, or double or
even triple the dimension may be put in
other backward areas in other States. As ]
said, if this project is set up in Nilgiris, it
would be economically viable and would
make a profit, would be a healthy unit right
from the beginning. The entire nation will be
the gainer, and nobody will be the loser.

The tea industry has been one of the very
oppressed industries even though this is one
of our big foreign exchange earners. I thank
the hon. Finance Minister and welcom: the
concessions granted to the tea industry by
providing exemption from tax in respect of
subsidy received for rejuvination and conso-
lidation of areas and putting these schemes
on par with replantation or replacement of
tea bushes. This has been done in a correct
technical appreciation of the tea industry. I
must thank the hon. Finance Minister for
this,

Before I conclude, I would like to empha-
size that the criticism levelled against this
Budget that it is a soft, pre-election budget,
is totally unjustified. We should take into
account the fact that it is the terminal bud-
get of the 6th Plan, and that it epitomizes
what has accrued to the nation on account of
the massive investment in the 6th Plan. In
this year alone, the plan expenditure has
increased to Rs. 30,000 crores from the
previous Plan of Rs. 25000 crores. This
increase of Rs. 5,000 crores in one financial
year is by no means a mean achievement. If
we can sustain this rate of growth in the 7th
Plan, we should achieve pinnacles of econo-
mic prosperity in 1990-91. It has been possi-
ble to increase the Plan expenditure from
Rs. 46,700 crores to Rs. 110,000 crores in
one Plan period, viz.,the 6th Plan. At the
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same rate, we should be able to conceive the
7th Plan with a tot al Plan amount of Rs.
200,000 crores. By taking the past achieve-
ment as a guide and under the dynamic
leadership of our Prime Minister ; and with
our Finance Minister’s skill in economic
planning, 1 think it is not a wishful thinking.
We will achieve it.

As Shakespeare has said @

“There is a tide in the affairs of man

which,

taken on its crest, leads to fortune.”

Let us not miss that tide.

SHRI R.R. BHOLE (Bombay South
Central): I rise to support the Budget pro-
posals presented by our hon. Finance Minis-
ter in this House. His budget has given many
reliefs to many sectors of our society.

So far as personal taxation is concerned,
the taxable income now has become Rs.
20,000/- instead of Rs. 15,000/-. He was alseo
good enough to give a relief in the rate of
taxation from 259 to 209%. The maximum
limit of taxation is also reduced, from 607%;
to 55%.

So far as the corporate sector is concer-
ned, he has also given very good reliefs. The
dividends as well as the debenture interests
would now be given to the shareholders and
the debenture-holders, without any deduction
of tax, provided of course probably they
subscribe in some form.

Insofar as wealth tax is concerned, the
budget also gives enough relief. Now we can
own a house worth Rs. 2 lakhs and need not
pay wealth tax.

There are many concessions and facilities
given in the budget proposals, for trade and
business. He has given concessions to the
paper industry, by exempting customs duties
to raw materials, viz., wood chips and pulp.
Other concessions have also been given.

Then there are exemptions from excise
duties on khandsari which is poor man’s
sugar, on electricity, on polyester cotton
yarn, printing paper and craft paper. He has
also reduced the excise duty on the cotton
fabrics and some other fabrics. He gave re-
lief also in the matter of the excise duty to
China and porcelain wares a$ well as fans,
Now, these are, therefore, I think very good
reliefs and will go a long way to ease the
economic status of a middle man, also the

upper middle class man. I think in these four ,

years, after the shattering of the economy
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by the previous government, our government
has done wonderfully well. The economiec
growth is now on a very sound foundation.
The industrial growth, although it is below
the potential of our industrial sector, has
gone to 4.5 per cent. We all wish that under
better circumstances we could have gone to
7 to 8 per cent. But what is worrying us and
the people at large is the price? The -price
rise is troubling everybody, from the poor
to the upper middle class man. The new rich
man has, of course, nothing to fear because’
he is making a lot of money every day, but
90 per cent or probably 95 per cent of the
people are suffering from this price rise. So
far as the City of Bombay, from where I
come, is concerned, there is a steep rise in
the cost of milk, in the cost of transport,
namely, trains, taxis, auto-rickshaws, eggs,
bread, dal, pulses and vegetable oil, In fact,
a family with two children has now to spend
more than Rs. 200 per month because of the
price rise. This is not only the case in
Bombay but elsewhere also like Bangalore,
Madras, Ahmedabad, Calcutta and other
places. It is no use getting consolation by
saying that the rise is only 6 per cent, be-
cause there is a lot of divergence, a very big
divergence, a very big gap between the trends
of the wholesale prices and the reiail prices,

The Tata Economic Consultancy Services
of Bombay have said, after a good deal of
survey, that the wholesale price has increa-
sed from 14 per cent to 40 per cent in the
matter of food, milk, fruits, vegetables,
sugar, oil, etc. The consumer price index has
also gone very high ; in fact, it was as high
as 558 in October 1983 ; in November and
January also it is increasing.

I know that our Government is trying to
control and contain this trend but somehow
or the other the traders, the small people in
the vegetable market, in the egg market, they
do not appear to be cooperating with the
poor people as well as the policy of the
Government. Although the wholesale price is
controlled, the retail price is whatever the
seller in the market says. I wish something
could be done in this direction.

1 come from Bombay. We all know that
so many textile workers were on strike. I am
very happy and I think the House is also

very happy, that thirteen textile mills have
been taken over,
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SHRI INDRAIJIT§ GUPTA (Basirhat):
_ But they are lying closed.

SHRI R.R. BHOLE : The strike also is as
good as gone. They are not all closed. But
all the workers who were originally working
before the strike, they are still not taken.
They should be reinstated in the mills. The
mills are not lying closed. Therefore, the
workers are not very happy as they have not
all been taken back. It is therefore, necessa-
ry for our Government to see that all the
workers who were working before are taken,
of course, on the same conditions and terins
as they were working before.

SHRI INDRAJIT GUPTA : Good, good,
Mrt. Bhole.

SHRI R.R. BHOLE : There is another
thing which the workers and some of us do
not like. And that is this. Many of the mills
have become sick. The sick mills, the mills
are not sick in many cases, but they are made
sick with a purpose, and in other cases they
are mismanaged. We now see, unfortunately,
that in these mills which are taken over,
some of the managements are the same
people who have made the mills sick. It is,
therefore, very neeessary that this manage-
ment which has brought about the sickness
and bankruptcy to this trade should not be
allowed to work. New efficiency must come
in, new management should come in and
therefore the personnel also have to be

changed.

There is another thing which I propose
and that is that at least one or two mills
should be run on cooperative basis. We all
want that the workers should participate in
the working of the industry, specially the
textile industry. The Government, the banks,
financial institutions, are all giving crores of
rupees to the cooperative sugar factories. In
fact, with very little sum, the cooperative
magnates who are there now in Maharashtra,
Uttar Pradesh and other states, all of them,
I think, all told, they are all working well.

Therefore, why does the Government not
think of having cooperative sector in textile
industry ? They can as well take one or two
mills in Bombay and make an experiment by
running it on the cooperative basis. The
workers are ready. The money which they
are giving to the sugar industry and other
industries can also be given for the running
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of one or two textile mills on cooperative
basis.

There is another point which I thought 1
must bring to the notice of the Government,
This is in relation to a very large sector of
our society, who having been disgusted of
the Hindus’ attitude towards them converted
themselves into Buddhism. Although they
have become Buddhists like the Majhabi
Sikhs, the Christians and some the Muslims,
they suffer the same indignities, the same
hardships and the same economic difficulties
as they suffered before. The Buddhists,
therefore, have been fighting and struggling
to get some privileges which the Scheduled
Castes and Scheduled Tribes are getting. In
fact, the Maharashtra Government has given
all those facilities. One facility for which the

Buddhists in Maharashtra and elsewhere are
fighting is regarding the service in the
Government of India. Before the movement
becomes very hot, I would advise the Govern-
ment to consider this struggle of the
Buddhists of Maharashtra and elsewhere,
very seriously and give those ordinary con-
cessions. It is a matter not of crores of
rupees but a few lakhs of rupees. And they
will not be trespassing on the privileges of
other people. They want back their old
rights which they have lost. I, therefore,
thought that 1 must bring it pointedly in
this Budget diseussion to the notice of the
Government of India.

Our Prime Minister, our Congress Party
has given the 20-Point Programme. This 20-
Point Programme has become a good founda-
tion for raising the economic status of all
the masses. There are many programmes
like the National Rural Employment ; Pro-
gramme, the Integrated Rural Development
Programme, slum improvement, giving houses
to the economic weaker sections, surplus
lands are to be allotted to the landless
people or to the marginal farmers. All these
things are being done. Crores of rupees are
being spent. There are now Rs. 100 crores
allotted by our hon. Finance Minister for
Rural Landless Employment Guaranteed
Scheme also.

The Plan outlay for the Centre and
also for the States has been increased
considerably. The Central Plan programme
for the Scheduled castes and Scheduled
Tribes and other backward classes has
also been raised. The health and family
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welfare programme has also been allotted
Rs. 605 crores. There is an increase of 47%
for the 20-Point Programme also. We all
like that this 20-Point Programme should be
successful and the poor man, the middle-
class man, the worker, the peasant and
everybody for whom this programme is
meant, should get the maximum benefits
under this programme. Therefore, the point
which we must consider is whether having
spent Rs. 100, the poor man gets benefit or
facility or goods worth those Rs. 100.

As Chairman of one of the Parliamentary
commitiees, I toured round the country and
has seen myself how these projects and how
this 20-Point Programme is working. I am
sorry to say, and many of our Members will
also agree, that if Rs. 100 are being spent
for this Programme, 1 think hardly Rs. 50
are reaching the beneficiaries. Is this a right
thing ? Can't we improve the working of
these projects? I have no doubt that we
could improve. The reason why this has not
improved so far is that it has become too
official. We rely entirely upon the bureauc-
rats. We must associate the non-officials-the
MLAs, the MPs. the Zila Parishad Members,
the Panchayat Members and ask them to go
in their own constituencies and find out
whether the papers which are supplied to
us by the Government and elsewhere are
correct or not. I think that is very necessary.

1 need not dwell upon the corruption
which is taking place but 1 know the Govern-
ment is trying to see that corruption is
removed. '

Now [ will only mention about some of
the projects which our Maharashtra Govern-
ment wants to be expedited. The Govenment
of India has been requested by the Mahara-
shtra Government to set up a super thermal
power station in Chandrapur area in the
Central sector. These projects proposals,
especially the project proposals in respect of
Khaparkheda Extension and Parli Unit §
should be expedited as far as possible be-
cause power generating capacity of Mahara-
shtra still requires to be increased.

Then, there is the Electronic Switching
Factory. The State Government has suggested
some sites in Sangli, Pune, Aurangabad and
Nasik. We have already the infrastructure
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Government should try to give it to
Maharashtra,

Then, there is a petro-chemical complex
at Nagothana in Raigarh district. We have
spent a lot of money and during 1983-84 also
we have made a provision of Rs. 2.80 for
providing facilities. I request the Govern-
ment of India to expedite it.

There are also some other projects which
the Government of Maharashtra have
suggested. I hope that the Government of
India will accede to the request of the
Maharashtra Government. With these
observations I support the budget proporals.

|t gEaw fag (F@w) - wwgfa
A, &1 1984-85 @ W ANT
v FEr g s fadw &@ & fag
# @er gar § 1 ag Fwe waA-faed
e B, ag awAz AFEE &%
wgfal &1 @y 3 Fer awe
glag awiz ady i & fag 4@ &1
AFEd #1 frgg G af g fauy fe
FOT (H1E) q99 FATFT H IAG ATAT-
a5 FTH & g |

HITEY & 38 Aler AT 2 ATE 30 FATT
WAl § auer O W@y 8, 9 qAr @
% fag ot gl @ ar @ qrly OF -
HIZT & 9% 6 fFaTdeT aw qge d am
& | ¥4 ag wda wia} ¥ faq awz g7
gaq qF | FUT w947 wfafzw faeen §
g2 & fau a9 feg o3 & ) Sfew
1T wiET & faq Far FT @ E 7 9@ 9%
fererr 7 w@ree & 7 qeqmw §, 7 wew
gala iy g —agad oW &Y ama
Tq GIFIT F AU |

qITET AR FEAFT Ta@w § aGgy
or=gr @A § Afea ag fasra € sder
gl 8, a8 W 1 wqe@r ) g,
ATT. &Y. oY, gravor AT AT F
geada 4% daw, feay, @ €.,
sdaq sfasrd #X @ odE 70
FITET AT @T AT & HIT 30 FraEr qar
a1t 9T @« fHar srar @ 1 @ & faw

for this Project in these places. The Central
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agl, faarr & w1 81 gre &1 § ww e
7IIvE F{ &Y 16 FUST & woy afe wq
ag 40 91T Frefual & feu ww g
o & 1 4g ThE 7 T IWT wiAw A€
¥ zome YT ol &1 fag aq 1 (eqa-
wt) &9 @rEi Wee | §F qeF FI-
AN E 49 Far Wi g WA Id A
faamr T g a1 ad sgar 81 H ag w7
wr at f5 arg fg siga, @% fa &iag,
wIT f FAg—Faa a1 & fag g WL &
fau agi & wrFaraw & fau ag €

*haar fagre geg wedt = w2
AT § qaqd geq wA A wweng faw
9T 1T T g & qar 1< g@ w941
. T, &L d@Y, g7 999, AN
W7 HIT IFTA & A9 9T @7 0 & | g
AT 27, 26 FAGL, 1984 FI AT T4T
g o (zamer ) e ++dg TFEA@T ST,
ot fiw anad geg g &, FEr 8 ) g AT
27 TN, 1984 FT TF & fAF TRIAIL T
qG AT H BN AT T AIXH AT
w4t ®1 o ferar 7ar @ 1 @9 AR H A19F
qIE T F419 g 7

Wty o gggama ofeg 97 &
W7 T9AT g A1 @9 F9 ¢ A faww
& am qr afwg # 30 AT AN HH
F &, f5T oY 1983-84 § 335 F43 %o
&1 FATT srrgra fFay war § 1 3 T[T AT
&1L & fag oite 3o & fag @€t gdaF
g & | FWFAET &1 qg1 7 IFLFFILH
a94l &1 qgrar fasr w@r g, faawr asg
¥ FArfast 3 orrew gaAr HT ST 4 oY
qQR o fro SISTE F 1980 &1 &ATeH gear &l
| T A ¥ "o THo THo I A
Ble famamTT g1 sew geand #1 ¢ 2 4
WA & F1W0 Ivoaq Afasq 7T @I
RHARAFTTA AT AT 43 @ € |

awafa Agag : a9 § F19 1 fa@-
a’zg qma*ﬁq' ...... (m)....
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atadt qarm fag - g & & gfm
F1Z 7+ 7T ¥ Fg F wgr & 5 gAN
g1 & g Wity gyggana qfiwg g@ra
foq Qg 7T & FrIw gE & 1 AR A,
F M g1 W@l g | 3 fag s
qrawr aarar sg, faad Farfst v
qgrar fag @% | 70 wx g 5 @igd
AT g€ FIT & A FT OF FHAT aq797
sire, o fF g9 oz &7 qar a v as )

I I H GIEAT-FAT AH H1 H1E
SqFEAT AL W@ TE L1 AT AT & 4G
F1% sgfen &@q § 7 @ @Far g afc
TEAT 8, %1 &Y 447 3% qfw@e & gz-
1 F1 0T AL a9 qFAT & | TW THIL
F1 a1q #1901 foat & =9 @ &1 afgwq
T @1 UIAIfas geary Wy g @ g |
aft-3pft Sto yaraw fag atgw, AT
Far faara qfvwy, g9 537, 9 Mfaai
sarg € | |gr qraAt § FIg-arE qre
q AT [IGTAT FIET 4T | TF HAIGHT 7T
AT AT HIT UF G1gA WIg AT | HIT
gfgq me 7l ar a1 @Az T o g
a9 I | I TgA & TAAF q@ g | qA
HTA FJIA TAFTT &1 T UF-2 ATA G
AT & AT AT ¥ T AHT & ATIHN A
gE G TCE |

gt a% Ffa F1 qa17 & — W@ A
ATH ¥ agT 91 a1T Fgr U5 ¢ [F A9 I
Tz A1 0% 2, 38 uza &Y wi g, wfEw
g% ot 9z fewrd @ wn g f@ fmaw &
F1E g Ael &Y 7% g, &1 fEmw @y
qraT 9T @I & A Wg 1 agrar faar
ST @I 1 a1 Y fRarag & wf ag oag
arafaai &1 & w1 &, foaE ar A9ge &
fad #1€ fraraa adf &1 aniq gfaar &
#1E QA1 3T AT T T Q@AT grar g
fiF fpera g & wewT d71 &Y Afew 9@
&1 wrq faeel & a7 @ @ T 97 FE@
e F @ gl o & aro.grerey &
I AN AT ATH A EH ST G@AT A

~ ##Rwnunced as ordered by the Uhair.
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2 arer g fea & ae At #ww
FEY ATAAT # WAE AT &7 500-600 T
¥ 9 78 A g, wfeT T 3w A FA
Fg-a1-wqedt 24 € |

WEA AT AT war (N q@
ar3) : Sud aga 7 T F qav qw faa
q, 19 FY AT & 7

|teqt gEam fag : 1T T g, JAA
APAT AT GFAT 2, g ATZHA AT D
far @z far &, a9 o1 get Q& =fed,
afeq ag W 781 fawdr 8, 99 &1 W g9
gdTfaar mr g #ga 4 feaa
FUAT FLA, TAGAT F7 FIT ISIFA, 38 1A
Fga-Fga &g 17, adrer @@ fawr,
FHIT qgd o1 @ £ AT TNT 7@ A R
g1 O F1T T qT qF TG § A AN
qg AAT AEN g1 AFAT | qE-qT qIHATA-
AW Y E17 T 7q gF 741 § TE1 qIEHT
F© gl aamr ) F g Fqvar §—4
dTw fgrgrara & w3, fagar &1 gwafa
foraet ot o< aner fapaet 8 7 ol &1
- d fer drar J1g-ag g FH T FER
F1 3@ & 1 ThEl 1 sgrar & sgrEr a9d
aareT qifs &1 e R AT 9T H T H
A @<IT &1 1 AT TET a1 G | §F H
o w8 #Y fow @, qw Ay fewadl €,
affr uw faw ag adm w9 g9 AW
AT H FogrE qAqN, W 5-10 TG HT ATA

g...

U% AAAN §aEq ; 48 a1 qifagrie
g1 :

sft oA fag . T Q¥ w4 FAA
ar agi it a9 |

i fawreft sy grag ag 2 i gory
IAX 93 F SAQr 91l F TgwW H 12 WA
B qraR A 4, afeT a9 7 G@-ATE-
Y sfa grd 91T #7 fagr | @ &
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gl gw Ars-aq wee faoret ] F, AfFT
TH q% UF.8¢ T2 W) A8 faear & @
gfrai & & Yar AT @ fs dar &a
fFT e d R H ol A 2 | AT R
AT TIA I AT FT AT A @ &,
24 wee faweit gy, Ffew arearz
BRI TRIRE 6RIG
g afew faer 13 92 3 78 @ @ W
&7 ¥ 37 wET & gL TG MG wAwW
q@ T § | ATT AZT FT GF AT AT 07
ar AR F QR IY I I & | AT
arad &g 6 AT & qFar g, a1 o
qrit ¥ $7 qR 7 g ¥ o dar fear
ST @ 39 &1 g qYar A8 faar «w@r )
9T g3 qITT &F g qraT faws
qar a3 & ar gw Ft 24 wee faweft fgerat
=1fgw | & @Y ag Fg fF ag aTwTL ANAT-
TH-FHIT § S TG FT &7 99 HY
qHIT &1 TE 2

HETHATT FT F15 SF1A7 T8} §—Fg)
ot faar 67 & 7 &) Frrer ST § AT
faarad F FE s AT 21 g FA)
#1 79t fegg ok @12 &6t A
frgaa | feag &7 Y oF aneq o qw
g Far ag gy fgrgea &
%1€ sq1% Bl Afay a1 1€ qgeer oie
#fad & g aqar 4 fs agi wezr-
T AL R\ 0% & 7 F, T 43 gy
g W & At § 07 A 38 T &Y
w Ffed ag AN wEA & qgAr f W
w j)

wTEer %1 gred ag § fF an evarer
am€ ¥ § ar faest & § ar dwwar § €
7T gHIE g § 5 #9 § w9 oF sevaw
qgde afaw 9 awmEy sirg T gT fadr
¥ o Uar sreqarer aAv fagr sg, faad
faamt #1 &YX T qrel 7 foeett § 7
HAT IS | IGT AT FTA 10-10 few aw
T IUT A @Y AT A A
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a% I FI qg 9g AE fAwar § & A
qar g Swar & & srer gfrear Adww
T ¥izgz wgi & 9T su fam oft
@t e %1 wY F fag wg wd
famdl | smT @1gT YEma &7@ &, ar
faardt o $T 9Fs Jar & | AT FrAT
ag § f& g0 Wradt safwdl &1 wgd &
Yerra HTX &1 AT FTAD AE fAer § %
ge 2FT g farorgg wE )
& HETAT S qEAAIA 2, qgi 9T IqrgAT
a8l famdY & 1 Eamard & ww ’G, ar
fedtradsr § zar /&Y fama) & ot aamq
ST & UTEGTT F ft TATEAT STEqATAT 1T
feetradtor & 87 fasrdt & faar & &
aifa gz |9 731 & &R F9 aF 98 AU
qMA WA AN F9 a6 BT g8 FT
YT G1@r T I 9T THAT F@
@I

weRl #1 9gr a% gare g, faedr #
g=Hi 9T 3F F1@  &9AT AT & grar 2
afem wial & ag% gl § | g% agi aga
¥ M GTH F TG JT & AT WX A
agi 9T g4 78! q41€ § | FAqar qEk F
warA # go fagt @1et 0 o gz &t
ot afem qg fadt rag w198 dwd
fs ged avm & 8 707 &M F1 AS-
i< faer strar & &faT 3 agd a7 g @
§ aYT T El a7 WY W@ €, 91 ag 2|«
FT qA1€ o1 @Y £ & ®ig g #y NF F@r
Ffamigdiaed qaE s @ & ax
gy STEH 9% A A @Y E | AW g
ag & f% g wig &1 @8 & g% ggai q
STeT 91T | AT gW q@a ¢ fw faeelt W
UF OF g0T FE SYET A%F § A1 g
ugt 8 3T &Y 6 FT N 0 ATH A @
Y7 gw gt wefwal &7 qrar ot adf $7
gFa | 99T § ag F1aar ¢ 5 97w
Framy Qg @ SH U TN ¥
&Teor &% 9T §37 H faar favgr srar @)
og frad o &Y I & | =@ T 50-50

o L pm——
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mfeai aTrav-avraT S § 1T 987 9%
Fex e At g & f& wTEy ®1 @y
aaa & fazr st 78 7 g5a T fre
FEA & (F 9T F IUTTFTH SIIT 1 $9
aF tar fear sroar ) @R AT gUET
g @ £ afew Favavagi @17
FgA Fgd SATIITT qT AT TF, 9T q0FT
F1 UT TE |

F-ATT JYT SAGT 1 a1 gy |
o1 graa ag & fe 2w g faer @
g Favar &1 a7 fag mar a@w@i %
fagraa s@ R ar g & 5% a7
o foq & T97 a1 A ) @@ ow Hifer
g1 47 | ST FT IS F7 1T FIT A0,
A FgT aafFamegs T Fad
FTT ST | g qvg arfedi § gar 2
q3T § FAFA0 & M F {T 9FT a0
# TET &I | UF IHT TAIRIATT &9 9%
d% 9, ar MY A1 qIAT F1 | GHIT UH
[AY A, IT FT FHAGL TIAT A7 | HT T
A rEteang, 3 W FT WS HAS AT
gag ®1  F 91 H ggAg g adr, af
gein qorfe ag flTaregaT g IW
qarar T fF ag a1 9291 8 | wgw &,
q1g ¥ Ag® aQ wifaw, A9 Frar veAr,
FAT ATAT AFATT AT TF & T, OF &
fesar | gt 7g % 98 ¥ a@a &1 qw
g AT | & F AT FTT | QAT Y A9 g,
ge feard, 7d@l &1 Rar Tar g gEr
aw® & v 29 fF gea &g & fond
ar, faed faq o< arr o 97 §
AT FAT Fra W T E HIT IW 9T
FIAIET A §IT FIT £ HIT T I
F & | ag gaf &Y ag azrd o @ )
#ur gwa g fe e [ g @ Qfag
iz feaid ®r arp Arfag | 4% ar gfaar
# oq arq F1E A 2ar §, forar srvar )
AT @ R E, FTC AR A5AE @G
g od @ gumdr #TE, W
w1 W gk fwE sw @ o
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T JYFT ¥ W & 6 w7 gA g,
Fq gq XA any &3 A1 Fa gw 1F |

WA Aqg g g FeRama A
UF ATEET F1 18 A BT g fawat &
o fezar AT anar g | o9 FE |
forawt fr o @fwe =9 #Fgd & uw
ST F1 OF qT K qg At g1 9g
A q@ 78 fawdr £ 1 g2 o @ -ww
JAd &, IO T 11 BT X T H A ¢ |
g fewz QU AFT I@AE 1 ST BT W
IAS & SART ATY FIF-HT 5T07 FL |

UF WAl §IEq . AU FAE
Fa |

S0 Jwam fag : MAAT F§ 0AT
FEGT FATEHE GIAT FIAT & | TrAAT BT
qgi q FAHT qAMME A AF far 7w |
gafag OF faar war fe w4t St v agf
#t gfaafedt o @ fear Tar ar
oI aF & gfagra # ag 7t gar fF 1
ATET Z'TAT 9 AT w1 T g AfHT FAAIG
qTEETE | ¥T g7 WE T TAT H al
THAT S 8, qeATE H awAr 21 F A
7g qA Sl FT g A1 AT & AT
a1 at IR T AT F MET wHAT & 4T |
aq ¥ agi e wFAr AT EY A AfFT 7T
qgl #1 &1 F12 faar @ 25 Qo o
Fggan ¥ faew faar & Twd 1
TEar § A1 q0Q, afeT ag Qw0
@R _

aql &Y giwa 78 ¢ & faoeit & &g
fFEn Mz @F GHTHFIE 97 40 97 a1
g ST wia FY q9) § g FEWE T
FW & fag 3 398 g & 1 3g daen
gagIT F4ife 1441 & fqu a9 7 %6
wgar X FHrd & fau ger ! oqan
FAIU & § G@IT qoa! §, T4 & fog
GIHFILAG Jwar g 7
15-03 hrs.

(SHRI SOMENATH
in the Chair)

CHATTERJEE
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A g oF AT wiw e &

FNET AT | qE |5 91 aF W1, qq 12
A & a7 § | ATET AT IAH q0 AT
g1 € B Agr gATR weAr ot ot o
afeT aa av S W F19 IGFT @A F
751 gar | § g1 Jrgan § 5 #ar aww
IR # 337 & fRumaa o S19dt wrg
fazar ar zrer & & A 50 FAT wqAT F
R?Aaugwa g 5 aawr 39 iz @y
w1 F3a1 Tifgy fawd v 9gr & o
&R FT e fas o gwH 09 arer
SHITE | AT I AT H 1€ W Fw
Fare faad & 99 T19et &1 9q@ir @
& A AT F1 F19 faer a8 |

7L @7 g A fraa & faar,
Fr7 AT T AR | N FE 0F g vy
& @Y FE 1 @ I § ) Tt o Ay
F1 &7 a1 & fag s7ar ot & zigw
e HWE WA HIAT G AT ¥ faad f5
T FIAmE F1 I w4 S ag
FARAET & AT L21AT § FHAT ¥ qaa)
g &YX Tad ST &1 ST IHIT 9y
FI1AY T T H G I A FW o5
e dreT gET SHIT AR § ) IuH 47
at qrEY W SIAT g a1 TET 4T ey
TF gEar SHIT F GEAT F FHF 147
w1 gFar g | gafag 9 gwir § fy
FATUEL Y ADL @A qA% AT FT
SAF! UF AgL HT €9 fRar s1q

U AU FWIF g F o o famn
wraT & ag Arardt ¥ fagrsr & faar s
T qTel FT | §F X BT 83 FET Gay
Faa & srmar § AT 17 wrad faww st
# Srar & ¥ gTS FiwE § ) TE 14

fadr qar wgd & fawg ¥ @« ar g

A1 3 Hradr a7 ¥ faww R @d gar
2185 BERt & fag 3 sfaga 15

dradr ¥ fag 14 Sfowd | A g Few |

¥ & | 79 wradr 3aw 83 whowa wiaaw

i
5
{
[
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i &1 fawar & YR arEr g arEt Sy
forerar & | W@ e G- 9¥ a9 T
goaltgn mu@E ger afr F fag)
wa fem agt agw gt & f Fhe Srodro
gar wifgg ag gAr wifgy ag @Ar
aifgy, fifeat §iar =ifge, @3 g= gar
wifgy | Tha 4 & o ye&i 7T @ §
T ¥ zo¥ fag faewr <@ & @< ag 9%
¢ fo o QT & awg ¥ oSl B @4
¥ & ol g wfeg A1 @A A §
afeT o& feq gegrE Iad &§ =LAl
¥ gt ar | =i A€ ¥@ 7 7@ qgi fwar
g1 | @i CF qEE H Al I TH
qaE § el fAadt @ | HT AR
#ifae fF 712 &1 @ T & I A9
feaw &% & a1 FT R & |

uw gwE AT g fE dwe ke &
qaTa gowma A w1 §ig fag em
aifeq sifs qaddz AT A FE Q|
20-20 e fr qfiqs, &1F 7@ &I}
aTw g At ®1 A T g | Fa-
¥fdier &1 YT FIXAR@T F [T G
glar | 9a @y § fF gad TaHEe o
TE, g AT H § a1 gAra w3 fag
gfag & gwa g & d @R
g & foet &< &1 Tfgg arfs ga&
§1q 9T TG aw |

uF g @1 ¢ fF feaml £t sas
gx Sad & a1 g Far fRar
WIT | AX A 20 AT wF W@ & Afeq
w9 §9 7€ g1 @ &) R & agi e
q% 1Y, €4l 9% A1, AW T N qI
¥aqT 1AT §, SATST § SAIRT HIE TUHATL
FrEE g1 G AAF WG T AT FI-
* QT 9T A1Q a1 g geraen fawar
/Y 50 AR FT A @ T97 HIT 120
AT FUE A% ®T fagr w1 gafag
dtar aaeaE @ | IAAA A qET gAIE
& a<s Wt sara a1 wifgg | T qur
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guz aFdr § 9T o=y fvew & @iz HMQ
1 (U -

#rad T ag @ e feami & fag
ar agy gifew #Td afeT @ FrEm-
T & fou, g & fag @ife
&% A8 &1 a1 ar gAa fad o difar
FT 517 a1 fraat & fad o @ fav garea
FT A AT | A A7 50 FIL@E @A qFS
2, 500 A FOW @ THA § AfEA
fearT 12 uwg & o saraT A8 W@ 9w |
U fHarT & 4 a9 § a7 A1 I9HAg
FT F0 | a7 9@ awQr, wwA
gag TE gHar | U AT {7 FA97 A
gar IaF! fasre & galed ar ar s=
qr Wt @ifar stz an feam qToadt
aareg wifsq | giag aw g f& feam
ATTHT GG AET 2 @HAT AT A HAITHT
g & faa dar 3@ & | afew ag &w
a% =AM |

aifaT & & agr wgar =igm & a8
TN F a9 | T foadt o ugw &
7€ g ag wed & fAd & & v | AE w
ST war g fF arg arel v S S &
TE @ | 98, FAT, Erodlo T TATEE T
aw w7 w3 feq a7 afem gad feaai
F1 FI1E qaaa A8 &1 w9 dFw A ar
dr garre ¥t gz % 33 & afew feami
fraftgz 3@ & ? faa feam & @@
oF Aqr T W &, Sy o e fear
TR @A FgEH et I
AT FHAT § |

ot ®ew W gEamyg (Fawar) -
TaTqfa off, A IE aIE & faAl A @
q9C I gaEraeq &1 g, afww & gw qwe
FT NG T FW ¥ ford @er gar § 1 o
ar W & a3y fow aw # feafy sa
@ § IUT 3@ gU TEY awvwr awe @
& a8 wwar | faqw &« & wgr e
qg qATT &1 qoie &\ & qoar wgar g 5
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FAF! Y FATAFAG & ? gAY gAY W
a gAra ¥ s g e ofr g fefe
AIET FT W & | AIX 2T &7 qrotgT w7
Y St ¥ qIHT W@HL qg INE  A14T
grovarrag g3 & f gwwre aday
FI AT FIAT A1 §, a8 3F A &
AT FEA AE W@ AG GAT FEPA
#t farfrag <7 &1 & 1 3951 PRarfag
FO & faq aw@wrT awwar & @i gl &)
fora &1 1 a1 aF F1E TG FT TH,
SAFRT AT HAAT AT TS FT @Y

g 1" (zagum)

a2 fax ot gl & o §71 arg
FTIE ¥ | IR T1ET AT TG FT qga
% AT £ | qrEqT § QA A9 A€ 8
AMAI GIFq qifeATHe § AT F1T6T
g € wufaa 9§ ag @t wigw g
arfegd fr 48 & AT aff @@
fa<er, erer F1E W TrawT qg faar
gwar | q1T At fasa & ST G Y
Hfaat § fagara grar & 1 s1gi aF &qr-
IS F F JISRA g FT gI9 8§,
TAHT 107 48 ¢ fF dw # gav qagr1 &
oqq fgaras 53T & IR F FEAT TIFW
fe agi qa-fasreft & MSwEw a7 a5
g agi fawrel gar $77 F @igA wd
qraTe # ST § 1 43 HE AR A
sfes g #1 asig § o1 yfw &1 Fa7
@ g wWd AR H TG aear ¥
drEY F EAEHAT & | GEHI AFA B
sa+q firar sAT g | doE, giamn
3 ITR R FT W T FAST ¥4 BT
A grar &, Wied @H AFT I

wnfed |
& qF gwwa T TIgar g1 g aef
¥ fawelt o<t & ol faod a Hqw

farsrelt MFAT q97 w T fgmew @ qT-
SRR AE T Wh § W age @
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dar 37 9 @S frar § o ;AT S2W
FTETTA A ST § IAwT AT, W@ A
waT W www | fr gt A werd agel
¥ Tt g ¥ @ @ @t N qa dw
&, wraer €9 8, @l aed wig § @
I T2 F g AT F g q@ g @
9 &7 ot wiver, Raew F § ¥ wx
sgd faft ¥ 15w Ay fgwrww
HITHT SATRT 93T HAT Afgy aify @
9 q7 AT 7 g%, fawAr qar w *
S AT §, IR I F Arar ST
=g | agt 7% Saar 9 fawet AoAE
FAT FT JATTFY 700N G @Y TR AW
T 9T ZIT |

gAR 53 ¥ gl a%F qgrdr @A &
areg® &, agf 97 fawrg & && e ar
19000 #T FTaTdY 9T OF & AV HEI-wEl
T 9TE 37 FT qTATE I QEH | GG A
# 7 FT g1a1 § 9% qawg fqaw aard
7 a1 § | AT ST waer ¥ fqsaq &
AT aF FAT @ g | AT GWA §
fiF sret gz & qF ara A Frardr agh
g 7t & fawrw @ g1 =ifgd | & o
frer R qx war ar | fawer & a9
FIZT & | guTT g TIE afearn @
¥ a1 g8 quar fegmraa § 90 gUET
qfeqrar @@ &1 9 g § I S
fearas & wifesr gar s@ aw &t
Igt %1 gwiaq 9 fawre @® & S
7€ 2 AR ¥ A9 GAGd IGH q@AT
7§ &, mmaw smE ¥ Wt af )
agi & @it &1 7w g fe o quad 9
aR gua fgmraw & Y a1 MW E A
gawt, g fawrg @ 1 AU gA@T
FUAT Q&1 [gFqw & I17 AGH T
afas fawm g @ aR NTT §IH
it &Y fagra ave aa1q sq | fgamaw &
AW FY GaATE FT FIH YE FAT 9T | TH-
g F FrER A SArATgEt ¥ g ag
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gE gAT 97 | Iq T AT FAOE! @F gan
I F1 F1 qgA Bre faqr w4 § 1 sAaQr
qi#f 7 g fFar a1 AT g & wad
qgt & 331 A o, gaF fAFT F T AQ
¥ ) ¥ wrdar & gga avw = faan
STg AR "ars w1 Fw 5 gE fEmar g

fgmrasr & ara W FT g 3G |
AT A FAH1 § {qweT qF OF AT
fraTs off 31T a@ = 41 W § | IaE
a1 W ¥ wrgA fgwraw w1 Ag &
7€ & 1 faget ar< ot &7 agi 9T @
HT ISAT 47 | GAIX 4T UF A A
fagt g€ dt Qog & FWrTZ A% | A
1925 a1 1926 # g&Te faar 74 41 1 78
wgfaarmar arfeorg agi& 3@ &4
w & fag $1€ qeaT g TG 2 | T
qudt WA F13T 4 | 4g 9ga ¥4
fgwrawr & @19 foar war 91 1 @
Y ArgT &1 fawr W& fau Ay o&
qx Y @ 91 | YRR A gE UF 97
24 w1 1981 &1 fa@r foast & qg Iar
g | §99 97 # Igi foar :

fora gearagd <,

ATTHT A3 00T fF 24-3-81 F A1®
AT § agg & AT A9 ag gwF fzar
a1 f& agder ArarTg, fgmew w3w H
W graet glaad gaw s@rg §id |
#r qa F1 oi9 wearg § G feafq ga
TFITE _ '

ag @l ¢ 5 2 a9 qgar gags %
g5qg A 9% agT qrafag faafor gl
(Rzaad) & foan wdfes «fas aar s
fafer qeg #Y gard & fag Qo2 & wa
QUY VYT FT ATE@ANE GH Y SrEN
- AT OF TET I ATEA AT qA€qT 97 &
& ov 1 R wrw far @ 192829 #
gifgz Aue W@y @rew w1 famio @
qHY ATHG aF T weqrdt 7€) 39 ArgH
%1 gare feur aar 91 34916 guer sgaear
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Faw faafo wal & fog qoqz g &
sarsT & fag & af 4 )

TAYeY ATeTg 3 FrEA & fawio & fag
fawra & 1€ Siw qzare 98 FT A€ )
UF Wi N F Fgu afg Wi

- ATATIE & 19 9 ANAM KT §H ATZA F7

fanfor far ST @t ag FTAT 14 fFe Hio
qwEt gy X gwd  fAwio qT T 4
FUT §IY F1 AT AT | FIT ATHAG
#1 feafq ag § fF gt aga agas sam
T IE & TF JAqr qE FT AT gAT Al
ITTAT F IT-IUA WA g SASET
TR TF IO FT 9397eA fHar &%
fazara femrar & ag W@ svgw semaY
sty | g9 397 @A v g2l fagr g
q) faF AT &1 7 I|ILT A1 oqr FHiGY
frar Faife  qgret & wu St & fawrs
tRaa FXd 41 g g Faiw g fF
Tq WA ared & fax wedw #T arfe
agi & @ w1 giaer sreq g &% |

q9E § F1AFT & 9T WA AIEH
AT st § qiger qrgy WA ATEA &
fa% ar foa®r F19 0¥t a5 g& TG gar
2 70 wrdar 5 aq g7 g 1 aw
1T 3 |

o do Y& Feg FA & qTR &
faa wreg gwwe q fagara faenar ar
A AAAT TS ATET S A AT AT &HY
et o wgr f Sl § Sl FIH gE
gt | wife it a% w15 w1 A ga,
FIT qF AIRIQIT QAT E | EW F0gd &
f& St wwe g9 qgt SIIa € SAwT WA
Tq avg & 7@l g Fifgd, F1€ 19 A%
q AT ZIAT & | Ig FIW AR 9 & foay
gfrardl & &1 wa gw qaa § S §x
gl & fRiEat @ a@d @ M ger fa
qu AW A AT g 4 oH9R AT FW
fear ? st gat g S ana Al
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grmm | o fadr S svow &Y w9 WEw
gAardy ¥17 g7 919 g A A v
wrfeq &YX A F 7T FT T FAN &
faq #ifgg weT Srfgg o 2 T sir
FFar g |

SUArT & FIH FqA  FIAT FAT
fis #1% oY TS FIFTT gF qw fEHEr
e § STHYA AEY X AEAT, GIF AG AT
aFdr 97 aF {6 Wr7a g &t qgafa
T Ay awg ¥ gy fgmraw W
guear §ar g1 A€ § Fifs 20 gAY S0
% zrgad s gfewdl #1 o 9T 3 @
# gk qg Naan a1 @ ¢ fr qgidr @ 7
§ orgt v & gzt a1 ST FEETE
SHIA ST ST TFAT §, AT AGH | AT FAA
faar WIva GTFT F) agufs F w2 G
a%d | gud fad g fa=mre T T ot
garfaa g1 ag FAAE F@ 1 Ffaw
&3 aifs qgre & ST &1 G1EET gy

#§ srar g f& 53 #FwRaT ¥
werare g1 faadt A o faew §
IAH! AT G FGRIA § AF famr v
w@r g, AfFa s G @i § T S9
wfaFal 1 FAFAT AET & ITH! FF FIT-
qrRga § wigi § A gl fagar &) =@
HIAY F FI9H1 F19 FIAT F1fgq dre sy
Zr§Y g1 sasr gar & s Fifgy o

fgmraer w9 & gw@q, AI90g,
YT AT qgagT H IAT a7 @ S
f qorta & ST IT § 1 AT GG H F47
g1 @1 2 Az 9ART WIAR & | HUT qgP
gIIg @ a7 W@ a1 IR0 Ha
fem=a & Y 93 @Far § | @A sngwr
aigt ofar 9T g@w adt saa
arfyd aife o qgret @1 F @ v
1€ WA §1F AT A & | WqE AT &
gfzar & =T @A wifgg arfs aam
qZIE & A & qvE1 F1 IT JUA A HI9
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FIT &7 qYFT favy )

g ggl fawrelY aga &, ¥ Naw@
ferraer & faorely age &---afew gt
fawrat st ghazifas wreedt @ awdt §
Hif% agi 0aT F9TT FY ¥ TG |
F 19y wrgar FEAT 5 A1y SATRT A
saTar AT qErEY A7) § amy & ag
fewraa w3w & W@d Wit F qud
=tz

gIR A7 § a1 aferai, ¥a, e
Sd HIATIYT FT ATHE ¥ syrar § ar qgi
a7 Frefaat & avaar §tT ga € an
|1 @ g1 Ay & wrf fagr A
ST ST &1, ¥ AT TH1ZT FT G2 e TF
¥ a8 sy &, gt 9 2F qUA7 Hyrav @,
SNHFTATITE | SOH 98 wIwr @r
T &, FAGA A T 2 oedEd ¥
qTH qF GAT @7 90 £ 7§ a1 H gAR
viitsea?  fafaeey g faag=ar &1 @
ZEAT & 1 g @Al 9T g fEam fat
FYar 8, afea st fearT qer o wry
AN faeet F arareq # IAFT QAror
gar g A% faq wifsfenr gae @
fear srar w=ifge 1 gAY sgw @e
A =ifge aifF F1€ sredt suwT WG
AT T ISTAF | AT 4 T AW E,
#r faenfrar w7 @ gawr &=
g & fau FqFr F1E I7A FE@A
=1fgq |

. gaTR T &Y g qi A
A%l #19 4t g mfaat 0 8, gu-Nar
FEAT & 1 1€ =81 T 7 FQ@ § |
EAF! gT AT QT 37 AL A1l § | SATH
gaTt agi uw wif 7, vgw fedimrgasw
fafaeee & = woq W€ T GQE**IgT A
g AT Fga § f T @1 NG, I FIAY

“*Expunged as ordered by the Chair.

ag ¥ ) gl widt 2w ¥ few & g

" LINEEREIER
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FH @ AR FE wAE ) ogard
Afeal 1 $1E B 78 FT IFaT | T
FLHTLTAAT &) T g, 7O F7 WAT
wigdt 8, TAE  F7 IegrA FIAT ATEA!
2 | afEa sawr & A FaT & I EW
agt mfeat 3T AU FZATE | TV
fafagz v 9&< =g & 9% Frsdar
st g a4ifF SA% FeasY Ag g,
qg @WaAF! FrAAvT qAHA E, AY
X ST AT FIFIT FT IHA &
fag qr=ar | & | afF Aw FRAT R
f sqifsrga Y gwF1T && Faga 7gl
& =g gl a9 3| & | fgrgEa # wAw
15 GH-FH Ag0 ¢ q 2T F IACEAT
wigd & 1 afeqd 5@ T 2T &1 IFCA
a W FI @ET WA 7 gW FIE A
qifwadiz § 78 i a1 srawr fqura-gan
¥ SIAT g |

#u gar g f& qoaw o & i
9T HIT G, FoF T q@ T T4 & fag
9 T | 47 fda agrge st a1 aF
gt & 9 afsa org sqiforgs § |97 ¢
g watfs anfaas & [rF T |isT
qF ST1AT §, TIE OF ATIHT F¥ qIEF g AT
& st Fr qrEf g1 o giaar g
OISIEE F1 IAT g, SHT H AZ GIART
FTRE T ARXH A T
qa® AT 9€ A7 AT FwAT g2 fE
gt Aifaat g @ aret AL, T2
THZ ST | A FT SrET I HAL I 9T
¢ fagarg 3 |

g wedl & A9 ¥ g9 FT GHAT
FAT § AT 70 a9 F JATT I GG
fafaee< &1 araarz a1 8

SHRI SATISH AGARWAL (Jaipur) :
Mr. Chairman, Sir, the House is currently
debating the 1984-85 Budget presented by
the hon. Finance Minister on the 29th
February, 1984, at 5.00 p.m. You may kindly
recall that I did not feel shy last year in
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publicly complimenting the Finance Minister
for incorporating in his budget proposals
some of the recommendations made by the
Public Accounts Committee and other
Financial Committees and also some other
suggestions which were mooted by us in the
Consultative Committee for the Ministry of
Finance. I did not feel shy then, and I do
not feel shy now in complimenting him again
for incorporating some minor suggestions
into the budget proposals this year. I wish
he had carried that chain further more and
incorporated the major recommendations
contained in the Public Accounts Com-
mittee’s Reports and other Financial Com-
mittees’” Reports, particularly relating to
direct taxes and indirect taxes,

Mr. Chairman, Sir, his budget has evoked
a mixed reaction. That is nothing unusual.
It is usval with every budget. I do not
remember since the time when the first
budget was presented to this Parliament,
viz., in 1947-48 or thereafter that there has
been even a single Finance Minister who has
not received a reaction of that type. Natur-
ally every Finance Minister has given certain
reliefs and levied certain duties. So, he has
received at both ends. This is the unpleasant
job of a Finance Minister and whether it is
planning sector, chemical, fertilisers or
agriculture sector or rural development
sector whatever lapses are there in any
Ministry they are all in store for the Finance
Minister. He is just like a grand mother
and if the babies are not behaving well the
grandmother has to hear everything.

In this particular context I must say that
the Finance Minister, I am told and I have
read in the newspapers also, was a professor
which was popularly known in the school as
a school master long back. But here, I do
not know, whether he has been ever a tailor
master. With such fine craftsmanship he has
sewn the budget deficit to practically the
same level which he set last year.

Last year, Mr. Finance Minister, when
you presented the budget for 1983-84 you
took the credit for Rs. 563 crores under
other receipts under the capital head. Now,
your budget deficit was in the vicinity of
Rs. 6,090 crores and you very ably and
intelligently with an art of fine craftsmanship
brought it down to the same level with
Rs. 100 crores more. You curtailed the Plan
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expenditure by 5 per cent and you reduced
the non-plan expenditure by 3 per cent
thereby netting Rs. 1,500 crores and there-
after you took the credit under the head
other receipts to the extent of Rs. 2674
crores, that is, Rs. 2,200 crores more and
this is how the deficit has been contained
within the manageable limits.

Now, wherefrom did you get Rs. 2,200
crores. You got if from the oil sector and
even in the papers made available to us at
the end in the explanations given you have
mentioned in just three lines that this surplus
is from the oil sector. This is how you have
done the exercise and this is why I say this
is a fine art of craftsmanship because the
Finance Minister cannot afford particularly
in this year of even to express to the pation
that the budget deficit is Rs, 3,000 crores or
Rs. 4,000 crores.

You have made some other minor
announcements like financial year. You have
constituted a committee.

Shri Brahmananda Reddy yesterday
supported the idea. Sir, I am one who has
written an article in Saprahik Hindustan of
Diwali edition supporting this, namely, that
the fiscal year should be changed and I have
said about it on earlier occasions in this
House as well.

Further, you have removed some minor
distortions and aberrations in the textile
sector. Then there are weighted deductions.
Of course, personally I have never been
convinced of the weighted deductions theory.
So, on that score also you have corrected
certain distortions and aberrations in the
tax structure. But, Mr, Finance Minister,
you have in your speech yourself expressed
that this budget is not only an account of
estimated receipts and expenditure butis a
potent instrument for giving shape for the
achievement of laudable objectives according
to our national priorities.

Sir, there are two aspects of the whole
budget. One is receipts side and the other
is expenditure side. I will first deal with the
receipts side. On the receipts side your tax
revenues are increasing stupendously.

So far as excise duties are concerned they
have increased by 100 times more. So is the
case with customs duties, Now, so far as
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this particular receipts side is concerned I
would like to impress upon you the necessity
for a drastic step in the direction of simpli- .
fication and rationalisation and overhauling
of the total tax structure. 1 pleaded for it
on a number of occasions in the past. Many
Congress-1 members, very senior members,
pleaded for it, that this particular tax
structure obtaining as on date is highly
inequitous. It acts-against the poor and it
acts in favour of the rich. It is inequitous,
In short, it does not perform well. I would
like to remind the House that on the basis
of the recommendations of Prof. Kaldor an
integrated tax system was introduced in this
country whereby apart from income-tax and
wealth tax, the Estate Duty and the Gift Tax
were introduced in this country. Whatever
you earn you pay income tax, whatever you
save, you pay wealth tax, whatever you spend
you pay expenditure tax, Whatever you give
you pay gift tax. If you do not do any of
these things and you die, you pay Estate
Duty. This was the integrated system of
taxation as recommended by Prof, Kaldor. '
You introduced all these laws in the year
1957 : Wealth tax, Estate Duty, Gift Tax.
One of the .objectives in the Statement of
Objects and Reasons in that particular Bill
was ‘Establishment of an egalitarian society,
prevention of concentration of economic
power in a fewer hands’. I would like to
pose a question. During the last 25 years
the total income from all these tax laws is
just Rs. 110 crores. Wealth Tax is just
97 crores. Estate duty, 20 crores, gift tax
8.5 crores. According time all these three
tax laws have outlived their utility. Or if I
may say so, they have not served the purpose
for which they were meant, i.e. “establishment
of egalitarian socicty, Now take one parti-
cular example wealth tax. You are collecting
97 crores under wealth tax. Total number of
assessees is near about 4 lakhs., Out of
4 lakh assessees 17,000 are such whose wealth
is more than 10 lakhs. Total wealth means,
houses, property, cars, bank balance, gold
jewellery, everything taken together. The
number is just 17000 for the entire country.
More than 10 lakhs worth of houses you will
find only in metropolitan city whether it is
Delhi, Bombay, Calcutta or Madras. This is
the position, 95% of the wealth tax assessees
belong to the category whose wealth is below
10 Jakhs of rupees. Now you are charging
wealth tax from those people in the lower
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income brackets whose wealth is below
10 lakhs. What about those whose wealth is
above 10 lakhs 7 They are outside the wealth
tax net. If somebody is not chargeable to
wealth tax his children have not to pay
estate dutv. Now, the House must consider
this: Mr. G.D. Birla died. He does not
hold even a single penny of wealth in his
name. He was not a wealth tax assessee.
So many others, Messrs. J.R.D. Tata,
Singhania, Modi, persons belonging to large
industrial houses, none of them hold any
wealth in their own names. Practically they
do not pay wealth tax. If they don’t pay
wealth tax, if they die, their children will not
be liable to pay Estate Duty. Is it equitous ?

I am paying wealth tax, I am paying
income tax and so many other things. Ifl
die my children will be liable to pay estate
duty but not the children of those who are
controlling assets worth Rs. 2500 crores. Is
it equitous? Not at all. How these tax
laws have served the purpose of the establish-
ment of an egalitarian society or prevention
of concentration of economic power in a
fewer hands ? They have not. These tax
laws are inequitous. 110 crores is nothing
absolutely. What is gift tax ? 8.5 crores and
the limit is just 5,000 which was fixed
25 years back. You have kept the same
limit. For gifts of more than 5,000 you have
to pay gift tax. This is something very highly
unjust. Why not scrap all these three laws ?
Why can't you simplify the tax structure ?
You can make up your loss of 110 crores by
gimply increasing customs duty across the
poard as you have done here; you have netted
auite a good amount. You can do it and
make them more realistic. If you are not
prepared to scrap all these three laws, then
in the alternative, you can exempt people
upto Rs. 10 lakhs and bring all those people
within the tax net whose incomes are beyond
"Rs, 10 lakhs. You have to rope in more
people who have the capacity to pay. Bug
you are not doing that and I am sorry to say
that in 1957 this very Government introduced
and levied the Wealth Tax on public limited
companies. In 1957, it was levied. In 1960,
it was suspended. Only suspended and the
provisions have not been repealed.

The provinons with regard to the levy on
Wcal:h Tax on Industrial houses is very
much there in the law. But it is under
suspension Since 1960, T raiscd this demand
consistently in this House and 1 am happy
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to say that last year the Finance Minister
levied the Wealth Tax, at a marginal rate on
closely held companies and then 1 said, why
not all those companies which were there
in the scheme of things in 19577 1 had
expected him to carry this scheme further.
This is the additional resource mobilisation
which no man from the Opposition would
suggest like this. But it is essential because
your goal which was announced by you in
1954 in the Avadi Session for the establish-
ment of socialistic pattern of society, which
you have reiterated after 30 years.in Calcutta
now on 30th December 1983, that you are
going on the socialist path, but unfortunately
socialism is far away from this—it started
from Calcutta but it is somewhere near
Shahdarah and it has not reached Delhi,
North Block and South Block. So, I think
it will be more equitous to either abolish all
the 3 or make them more realistic. In Gift
Tax rate, the exemption limit should be
increased to Rs. 2 ,000 minimum and Estates
Duty should be rationalised and the manner
of valuation under the Lstate Duty law is
much more different than the Wealth Tax.
Bring them at par, make them one so tuat it
does not work in an inequitable manner
against the middle-class people.

Now, in this particular connection, 1
would like to point out a ce:tain anomaly
with regard to the Indirect Taxes. You are
collecting indirect taxes, a very heavy sum,
But [ find from the list that there are 17 items
in your Explanatory Memorandum you have
mentioned each item of commodities and
their quantum of revenue under that slab,
Now, first imagine in a tax revenue of
Rs. 23,000 crores where near about 60%
cases are from Excise Revenues. Now,
there are items like lighters N.E.S,, electronic
machines for games of skill, Zip or slide
fasteners, Menthol, cotton textile, linoleum,
silk fabrics, hooka tobbaco, etc.,, and how
much these give you? It is Rs. 10 lakhs,
15 lakhs or Rs. 20 lakhs. Now you are
having unnecessarily 15 to 20 items under
the excise tariff. I say if you can delete, all
excise tariff items whereby the excise revenue
is less than Rs. 5 crores, it will help you in
many ways. You can make good that loss
anywhcre. You reduce your Excise net. What
is the sense of having excise revenue on items
which are giving only Rs. 5 lakhs to
Rs. 10 lakhs or 20 lakhs or Rs. 30 lakhs. So,
my demand is that you delete all those items
where your revenue is less than Rs. 5 crores,
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you can score out many of the items and it
will reduce corruption, it will give you more
revenue and you can make good those losses
in any other particular commodity.

Similarly, under Item 68, the initial duty,
of levy was 2%, then raised to 47, then
raised to 8% amd now itis 10%;. Item 68 is
“Not elsewhere specified’”’. Now, this is
giving Rs. 600 crores and this is going to
give much more just like a milch cartle.
Now, under this item 68, why don’t you
specify those commodities under various
excise tariff items whereby you feel that the
excise revenue is substantial 7 Don’t keep it
under Item 68. Put it uoder excise tariff
item as a specified item. Now, this is causing
a lot of harassment. I am aware of the fact
that this is a major revenue earning item so
far as the Government is concerned. But
then you have to do something like that.
But I am sorry to say that. 1 was expecting
some very drastic reforms of simplification,
of rationalisation in the total tax structure
because you are one person in the whole
Government before whom even the supreme
commander of the party, the Prime Minister
of India, appears for his or her scrutiny.

You are enjoying so much authority. If
you cannot do it, who else will do it ? You
should have done it ; you understand things,
you realise everything ; you are at a better
receiving end in the Consultative Committee
also ; you seem to have some anxiety also.
I do not know for what reasons you are not
able to do anything.

So, on the direct and indirect taxes side,
you have to take some drastic steps and
unless some drastic stefs are taken, self-
reliant economy will not be achieved. Be it
a question of foreign loan ; we are condemn-
ing IMF or the World Bank loan and other
loans. You have done away with the IMF
loan, well and good ; but you are going in
for Asian Development Bank loan, you are
going to commercial markets, It is not that
you are doing without loans, Even in this
budget proposal, you have shown near about
Rs. 2000 crores by way of external loan,
assistance and all that. Some radical steps
have to be taken and without that nothing
can be dome. If you run the aircraft, Mr.
Finance Minister with a speed of 50 miles
per hour for hundred miles, it will never take
off ; but if you run an aircraft with a speed
of 200 mulu pel hollt on the runway even for
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a mile, it will take off. If the Indian economy
has to take off, if it has to achieve heights,
you have to have a speed of 200 miles per
hour on the runway just for half a mile.
You cannot do without that. You cannot be
goody-goody with everybody, and if you
have to take an unpleasant decision, you
should not be worried about it, if these
decisions are in the interest of the nation.

Shri Brahmananda Reddy very rightly
suggested yesterday :

We have got a total budget of about
42,000 crores of rupees on the expenditure
side, we have got revenue receipts of 23,000
crores of rupees plus our capital receipts,
internal borrowings, external borrowings and
so many other items. So far as this Parlia-
ment is concerned, should there not be an
itemwise -analysis and scrutiny of each item
of expenditure. Some suggestion was made
with regard to the formation of Committees,
and 1 was told on 7th March that the whole
budget will be referred to nine Committees,
which will scrutinise each item of expenditure,
and after one month it will submit its report
to the House and so on and so forth. I do
not know what happened to that. You could
have mooted that idea long time ago and
formed the Committees. You did not hold
discussions with the leaders of the opposition,
and even the whips of the various parties,
and suddenly one fine morning, we found
that the Rules Commitiee was going to
consider this question. Naturally, this was
postponed. You could have done that three
months back as you were planning things
six months in advance, for September you
are planning right now. You could have
done that in this case also. If the whole
budget is referred to a Committee, there is
a better scrutiny ; the Department is answer-
able to the Members of Parliament, but
never before during the last thirty two
yeares, there has been a detailed scrutiny of
all items of receipts and expenditure. There
is no limit on borrowings. It is good that
you say that we are within the limits, but the
Constitation says that you must have the
borrowing ceiling fixed by Parliament, but
you are not agreeding and I do not know
whether any other Finance Minister will
agree to that, This is the position ; you have
not acceded to that idea.

On the basis of the past experience, I
can very well say that in the (g:’mmq
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we work across party lines and that is why
the Public Accounts Committee looking to
the volume of work that has increased
suggested that there should be two Public
Accounts Committees ; one for Revenue
receipts examination and the other for
expenditure examination, because our
Revenue receipts have gone to 23,000 crores
of rupees. We are spending five crores of
rupees on revenue audit, but we are saving
hundreds of crores of rupees to the public
exchequer through the audit organisation.
Why not create two Public Accounts Com-
mittees ? Similarly, we have got one Public
Undertakings Committee ; why not have two
Public Undertakings Committees ; one
dealing with the manufacturing industries
and the other with pon-manufacturing
indastries, or one dealing with industries
upto hundred crore investment, and the
other with industries having more than
hundred crore investment? As on today
hardly ten public sector undertakings are
examined by this Committee and there are
more than 200 public sector undertakings
and the total investment is around 30,000
crores of rupees. One public sector under-
taking which is examined this year, its turn
will come after twenty years. Why not do
this 7 Unless this Parliament rises high to
the occasion to have certain innovations in
the total functioning system, 1 think, we
shall not be able to deliver the goods. Not
at all,

There are so many points on which we
are common ; we feel common with the
Congress (I) Members also, but they seem
to be very helpless in certain aspects and
are not able to do anything.

You talked of simplification.

And you have mentioned in your speech
that the summary assessment scheme has
been introduced, whereby upto Rs.1 lakh,
there is no detailed scrutiny. It is only a
random check. Mr. Uttam Rathod and Mr.
Narsimha Reddy will bear me out : we
examined this question two years back in
the PAC. 90% of the summary assessments
- are pending for more than three years ; 907
pendency is there. They are not being
disposed of. So, what is the sense in intro-
ducing this scheme of summary assessment ?
They are attending on the 1TOs ; it is leading
to corruption. Henest people are made to
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pay attendance before ITOs. I do not want
to dwell on that particular point. You must
carry out a study as to how many people
entering into the gazetted posts in the
department are having cars within 5 years,
bungalows within 5 years, their children are
educated in public schools, they are going
abroad, and all that. Some such study
should be made. So, the summary assess=
ment scheme has not helped matters
absolutely. Your honesty is there. You are
addressing the annual conferences of Com-
missioner’s, and .working out action plans
every year. But you are yourself very much
dissatisfied with the performance. So, you
have to do something on this score.

As was pointed out by Mr. Bhole, 50%
of the money is going down the drain. In
this country, this whole tax structure, apart
from other factors, is one factor primarily
responsible for the generation of black
money ; and about the black money quantum
in this country, you have instituted an
enquiry. You have entrusted the enquiry to
the National Institute of Public Finance.
There is some interim study by them. I
got one sheet from somebody associated
with it. I would like to share that particular
information, because it is very much
alarming ; and 1 am concerned with it. In
1971-72, in this country according to that
study, the quantum of black money was 16%
of the GNP ; and in 1981-82 it has risen to
more than 509 of GNP, This is something
very alarming, and the Government has to
come down with a heavy hand. Mere
scarches and seizures here and there will not
help, We wanted to know the addition to
the revenue. You conducted searches and
seizures ; but what is the nett addition to
revenue ? It is practically negligible. All
cases are consigned to records mow and
then.

So, so far as that particular aspect is con-
cerned, black money is playing havoc with
the economy. Smugglers are playing havoc
with the country ; black-marketeers and
foreign exchange racketeers are playing havoc
with the whole economy. Just to provide
that if somebody wants to borrow Rs. 10,000
from somebody, then he must pay through
cheque, is not enough. I made this suggestion
some years back to the then Finance-
Minister, Mr. R. Venkataraman also. But
you can go to a bank, deposit Rs. 50 lakhs,
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you have an FDR ; destroy the receipt and
go home. There may be searches and
seizures. No receipt ; no money. When the
amount is due, go back to the bank, file an
affidavit, have a duplicate FDR and have
the money. and come home. Banking institu-
tions and banking industry have become the
carrier and channel for the generation, safety
and custody of black money.

Something has been done ; but something
more drastic has to be done, and you have
to identify areas of corruption in tax admini-
stration. You have to identify channels—
how this black money is generated, what is
the quantum of tax evasion, etc. Tax evasion
takes place because the rates are high. If
there is unfair competition, if you have got
your economy of shortages, if the price
differential in foreign markets is much more,
people have craze for foreign goods.
Smuggling has been there, is there and will
be there. You will not be able to check it.
You can make your provisions ve:1y harsh in
this particular connection.

One more thing in this connection : have
you ever applied your mind to the stock
exchange operations 7 You have your direc-
tors there, you have got some control over
stock exchange also—how shares purchased
for Rs. 12 are transferred for Rs. 14 ; the
commission charged is only 50 paise, and
the rest of the money is pocketed, and
transactions are not entered ; such transac-
tions take place in stock exchanges all over

the country.

But there is no proper regulation ; there
is no compulsion with regard to the entries
of those transactions in their register
immediately like that. But this is also one
area where I have been able to identify
something in this particular case.

Regarding public sector profitabitity, you
are taking credit for it. ] do not want to
deal with it in detail. Thisis another area
where we have invested Rs, 30,000 crores.
The total number is approximately 200,
Some of them are showing some profit no
doubt. But what about the rest? What
about your executives? How are they
faring ? Similarly, with regard to the per-
formance of these public sector undertakings,
the Prime Minister has expressed concern ;
you are expressing concern, We are reading
newspapers every day. But why pot enforce
inbuilt rewards and punishment for poor
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performances ? If our public sector perfor-
mance is poor, naturally people -are going
to lose faith in nationalisation in public
sector. You are doing a disservice to the
whole sector ; you talk of industrial sick
units. A sick unit does not become sick just
in one year. Why do you not make it
mandatory for those owners of those sick
units that before a unit falls sick, at least
one year notice will be given to the govern-
ment that our profits are going down and
this unit is likely to fall sick, please take
care of it ? Before it really falls sick, there
should be some preventive measures. Only
when it falls sick, when there is a lay-off or
when there is a lock-out, when labourers
are on the road, then you come to their
rescue. It should be mandatory for those
owners of the sick units that before it falls
sick or before it comes into the red area,
they must communicate to the government
that 'the finances of this particular unit ; are
deteriorating, it is likely to fall sick, we give
you a notice in advance. Otherwise, the
80vcmnfent should take over one sick unit
along with one healthy unit of that particular
gentleman. Something has to be done. You
cannot do it just in the name of Wworkers,
Just because it is an organised sector, you
Just go on taking sick units and dumping
public money which is being collected “even
from a pauper and a beggar in this country
and dumping it into these sick units. You

have to give a second thoy t with rega
to this policy also. - o

With regard to the time bound imple-
mentation of plan projects, you are every
time talking about stepping up plan alloca-
tion. All right, well and good. But what
about their implementation? What about
their achievements ? Allocation merely does
not bring results. During the last 31 years
of planning, we have Spent nearly about
Rs. 300,000 crores over planning in this
country and despite that in this country the
benefits have not reached the poor. You
yourself have admitted it. People living
below the poverty line—400 million.
anmployment is increasing ; economic
disparity is increasing ; regional imbalances
are increasing } percapita income is not
picking up. India remains in the same
category of the most poor countries in the
whole comity of nations. After all, these are
laudable objectives of our planning ; and if
the planning has not brought results, if
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fruits have not reached the people for whom
they are meant, then who is to be blamed ?
It is the faulty planning process, lack of
monitoring and unrealistic plans and imple-
mentation agencies not bound to 'honour
that particular time bound implementation.
So, there should be some inbuilt mechanism
for rewards and punishment, so far as
officers incharge of projects are concerned :
well, this is the time schedule ; this is the
money ; normal rate of inflation has been
provided extra. Otherwise, this whole project
has to be completed within time framework
and within the approved sanction by Parlia-
ment : no ten times more increase or 12
times more increase or 15 times more increase
or something like that—Kosi, Gandak or
Nagarjuna Sagar. More than 20 years have
passed, they have not yet been completed.
There is not a single project in this country
which has been completed within the
approved time limit and approved sanction,
Why don’t you do that ? You go on stepping
itup ; it is not going to help the matter. So,
we have to give a serious thought to it;
something has to be done,

PROF. N.G. RANGA (Guntur): You
cannot have control over the States.

SHRI SATISH AGARWAL: 1 do not
want to enter into that particular controversy
at the moment .. . (Inrerruptions). You put
an example yourself. So far as the projects in
the Central sector are concerned, you do it
and as [you are providing reward to the
States for better performance, this House
will reward you by appreciating unanimously
for the better performance provided you
show it.

Now with regard to the 20-Point Pro-
gramme, I have no quarrel with the 20-Point
Programme but you have increased alloca-
tions, Well and good. Everybody is talking
about the 20-Point Programme. You must
have an idea about the implementation and
achievements under the 20-Point Programme
on the computer, I am not asking for that
information, but this information is being
withheld. The House will be stunned to know
that the 1983-84 targets were fixed by the
Planning Commission under the 20-Point
Programme. Reports were called for from
the various Ministries and from the State
Governments, evaluation was done and then
on the basis of that evaluation, what is the

| performance ? You are talking, Mr. Sultao-
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puri or anybody else, from this side or that
side, about the weaker sections, Scheduled
Castes, Scheduled Tribes and all that, 20-
Point Programme ; Very good 20-Point Pro-
gramme but what is the achievement ? For
the six months period from April 1983 to
September 1983 I am giving you the figures.
From April 1983 to September 1983, the
achievement should have been 50 per cent
but in no item, no sector under the 20-Point
Programme the achievement is 5" per cent.
It is not 45 per cent, it is not even 40 per
cent, it is not even 35 per cent, it is below
35 per cent. The figures for the various
sectors are .

NREP 34 per cent
IRDP 27 per cent
Special Component Plan for

uplift of Scheduled Castes

and Scheduled Tribes 25 per cent
Slum population 25 per cent
Provision and energisation

of pump sets 24 per cent
Sterlization 21 per cent
Construction assistance 20 per cent
Release and rehabilitation

of bonded labour 18 per cent
Electrification of villages and

EWS houses 17 per cent
EWS Houses 9.5 per cent

16.01 hrs.

(SHRI F.H. MOHSIN in the Chair)

For EWS Houses it is just 9.5 per cent,
that is, for economically weaker sections of
the society, the achievement is only 9.5 per
cent. I donot want to read the whole list.
1f this is the achievement during the first six
months of 1983-84 against the targets fixed
by the Planning Commission and according
to the evaluation done by the Planning Com-
mission itself, which facts have not been
made available to the hon. Members of
Parliament either in this document or in any
other document, then how you are going to
improve matters ? I am sorry to say that you
will not be able to do that.

MR. CHAIRMAN: You have already
exceeded your time.

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, unknowingly you have rung the
bell.
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MR. CHAIRMAN : No, no, I have rung
it knowingly because he has already exceeded

his time.

SHRI SATISH AGARWAL : All right,
Sir, then I will wind up very soon. You are
well aware that I do not speak on every
subject. I only speak on public finance and
budget and financial subjects . (Inferruptions).
The Congress (I) Members are very much
interested and they are my good friends.

Sir, this particular information no hon.
Member will find out from any of the Budget
documents. Why withhold all this informa-
tion from MPs . ({nterruptions), Mr. Santosh
Mohan Dev, 1 do not talk in this House at
least on party lines, normally. So, whether
it is Congress (1) or whether it is non-Con-
gress (1), that particular dispute is left out
for zero hour. Now, may | ask the hon.
Finance Minister whether he has received
the Audit Report relating to direct taxes and
indirect taxes for the year 1982-83 ? He has
received them two weeks ago, then why has
he not placed them on the Table of the
House ? You have placed on the Table of
the House Audit Reports which relate to
irrelevant sectors with which we are not
concerned but you have not placed the Audit
Reports for the year 1982-83 relating to
direct and indirect taxes which probably
would give some more authentic material with
regard to the misuse of Government money,
defalcation, embezzlement, pendency in
summary assessment cases or arrears of
income-tax and what not.

But, 1 do not know for what reasons, you
have chosen not to place all these Audit
Reports on the Table of the House. After
all, you have to be very judicious in all these
matters. You will go down in history, in
parliamentary history, if you try to reveal
everything to the Members of Parliament
and take them into confidence.

We have got a Plan for five years. We
know the resource position, we know the
expenditure position, we know the alloca-
tions. Then we have an annual review of the
Plan. Can’t we have a tax structure for five
years, with normal provision for indexation,
or for increases or slight variations, on that
particular basis ? Why don’t you project for
five years this will be the size of the plan,
these will be the resources that will be requi-
red, this will be the tax structure, for five
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years we will stick to it, unless some inter-
mediate situation compels us to do some-
hing else ? So far as the direct taxes are
concerned, there should not be much ofa
_problem. After all, you can come to the
House with slight variations, if you need so
here and there. In fact, you are doing it even
now. You have got the executive power
under section 25(1) and (2) of the Customs
Act and the Excise Rules; your direct tax
Acts also give you the power. You are gran-
ting exemptions, concessibns and reliefs now
and then and you are placing them on the
Table of the House. So, why don’t you
consider this? As we are formulating the
Seventh Plan, simultaneously we can formu-
late our tax policy for another five years so
that there is some sort of rationalisation in
the total tax system.

I .m against all arbitrary withdrawal of
concessions ; 1 am against arbitrary grant
of concessions. It should not be done like
that every year. Of course, you may justify
the withdrawal of : ome concessions, you may
justify the grant of some reliefs, but it is not
fair; the grant of exemption, relief or conces-
sion should have some scientific basis, should
have some objective in mind and the with-
drawal also should have some justification
for that, I would earnestly request you that
you should kindly evaluate the impact of all
the amendments, concessions and reliefs
granted under the tax laws to various sectors
during the last 30 years, because there has
been no evaluation so far, as to why this
concession or relief was granted or why that
concession or relief was withdrawn. After all,
you must have some objective in mind be-
fore granting a concession. Once you grant
a concession or relief, you must evaluate the
impact of the same, whether it has fulfilled
the objective for which it was meant or not,
If you do that, then you have some sort of
stability in the total tax structure and that
would be much better.

Similarly, you have given income-tax
relief of 5 per cent for everybody. I am not
satisfied with it. You must have increased
the limit from 15,000 to 25,000. That would
have been much better. Now you have given
across the board § per cent cut-on the lowest
slab as also 5 per cent cut on the highest
slab. So, it is inviting the whole village for
dinner. What is the special obligation on me
then, when you are inviting the whole
village ? If you want to help tie salaried
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class, the fixed income group, I would humb-
ly submit that you must have increased the
tax limit from Rs. 15,000 to Rs. 25,000 and
introduced an element of indexation so that
automatically the same relief is granted

~ every year and you are not burdening Parlia-

ment with various tax proposals now and
then, which is a very cumbersome job.

Then I come to Plan and non-Plan items.
You have divided the whole budget propo-
sals into Plan expenditure and non-Plan
expenditure. I am fully in disagreement with
this. Under the present arrangement, when
you have a Plan expenditure this year, that
becomes a non-Plan expenditure next year,
After all, a development project is a develop-
ment project. If that is not completed this
year, if any amount has to be spent on that
particular project next year, if it has to go to
non-Plan expenditure, then it i1s something
misleading. Instead of Plan or non-Plan
expenditure, you must have development and
non-development sector, It would be much
better to divide the whole thing on that basis.
Now the non-development expenditure is
round about 42 per cent and the total deve-
lopment expenditure is round about 58 per
cent. By and large you are maintaining this
parity with slight variations this year or that
year. So, 1 would respectfully submit that
you should set up a Committee of the House
to scrutinise the items of non-development
expenditure.

Now, the allocations in real terms so far
as the Sixth Plan is concerned were initially
of the order of Rs. 97,500 crores and you are

!gomg to increase it to Rs. 110, 000 crores-
just an increase of Rs. 12,500 crores. But
look to the inflation during the last four
years. The price rise has been more than
45% on compounded basis during the last
four years. So, a plan size of Rs.97,500
crores and according to you of Rs, 110,000
crores, will actually come to Rs. 75,000 crores
in real terms, if you calculate on the prices
of 1980. Fo, similarly stepping up will not
help matters. You have to contain inflation.

There was one great promise not given
during the elections alone, but on the floor
of this House also by Shri Venkataraman
while presenting the Budget in June 1980
that the primary concern of this Government
will be to contain inflation, to check the
price rise. And if there is a price rise of
more than 100 points during the last fifty
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months—two point rise per month~—this is"
something by which the people feel strang-
led. They are really suffering because of
this price rise.” Therefore, something should
be done to give them relief, particularly to
the middle class people.

Now, I come to the last point. Mr. Chair-
man, Sir, probably you were the Chairman of
the House Committee then, and as a Member
I came to you for allotment of the House, and
I think you remember that Mr, R, Venkatara-
man said at that time that Rs. 270) crore of
1979-80 was a record deficit. The deficit is
bad whether it is by Janata Government or
by the Congress (I) Government. But in
1980-81 the overall deficit was Rs. 3,451
crores and in 1932-83 the revised figure was
Rs. 2,712 crores. So, these deficits in the
total set up lead to the price rise much more
beciuse there is an unbridled Government
spending and there is no check. Sir, it was
rightly pointed out by Shri Brahmananda
Reddy and Shri Bhole that there is a fifty per
cent tax evasion and 507, public spending is
going down the drain. Resultantly the laud-
able objectives as enshrined in our Constitu-
tion and in every Five-Year Plan—removal
of poverty, eradication of unemployment,
cconomic disparities, minimum needs pro-
grammes and what not—are still far away.
That is why the Hon. Members belonging to
this House—this section or that section—are
always complaining with regard to certain
allocations and achievements, because there
is a wide gap in between the allocations and
achievements, particularly because there is
no time-bound implementation mechanism
and monitoring mechanism and no provision
for reward and punishment. So, unless we
radically change the whole structure in the
country-whether it is tax structure, whether
it is expenditure structure—revenue deficit
will continde to rise. This year also the
revenue deficit is a record deficit during the
last 32 years. The revenue deficit is near
about Rs. 2600 crores, which is a record defi-
cit. Of course, the total deficit can be redu-
ced by internal borrowings, external borro-
wings, provident funds, national savings or
other savings, from oil sector, this sector or
that sector, but the revenue deficit is the real
barometer of the total economy. And Rs.
2600 crores is the revenue deficit which is
very alarming. Our revenue expenditure is
going up. Our revenue receipts are not that
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much. Our non-tax revenue is not that much
picking up which we expect. We are making
the whole deficit reduced artificially in a
tailorin: way by having more capital receipts,
from oil sector, from the Hindustan Alumi-
nium, this or that particular sector, borrow-
ings or savings, or from internal debts and
external debts, But that will not help. So,
these are the challenges before the nation.

Now, so far as the Budget is concerned,
I don’t want to express it again. As a Bud-
get there is a lot of statistical jugglery. 3=

FqT &, ATFET &1 AT &, AFI FT AAE
2 wiwst &1 wugfrd @, smwel #1 qEr-
@ &1 ar wiwe & s feafa &1

Therefore, I would humbly request the
Hon. Finance Minister aqd the Congress (I)
members here fhat in this particular case
they should rise to the occasion and
pressurise the Government to bring
about the drastic changes in the total tax
structure and in the pattern of expenditure
so far as this is concerned., I would again
request the Finance Minister to entrust the
whole job to a committee of Members of
Parliament so that an itemwise analysis of
the receipts and expenditure is done. If you
do that, it will be very helpful to you and to
the economy. This item by item analysis is
lacking in the Budget.

Sir, this Budget is full of statistical juggle-
ries. So I am sorry, I cannot give blanket
support to this Budget. Therefore, I oppose
it.

"SHRI S.S. RAMASWAMY PADA-
YACHI (Tindivanam) : Mr. Chairman, Sir,
our country is an agricultural country and
I am happy to say that this 1984-85 General
Budget is an agricultural-oriented budget
and not election-oriented budget. Our hon.
Finance Minister has given prime of place to
agriculture by offering many incentives and
concesssions. I need not say that the basic
raw materials for the industries in the
country come from agriculture. Naturally
agriculture should receive a pre-eminent
place in budgeting. This has been attended
to by our Finance Minister.

Sir, inspite of stupendous progress that
we have made in devcloping agriculture, yet
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60% of the cultivated land is dependenton *

monsoon. This House is fully aware of the
vagaries of monsoon and the consequent
vicissitudes being undergone by the farmers
who are the backbone of our society. I
would confine myself to the plight of farmers
in Tamil Nadu Tamilnadu was afflicted by
droughts for two years in succession. The
people had to undergo myriad miseries. They
did not have drinking water. This House
knows that water from Krishna and Godavari
had to be transported by train to the city of
Madras for quenching the thirst of the
people there.

Now, from December 1983 Tamil Nadu is
reeling under ceaseless rains. Vast areas of
cultivable land have been submerged. Stand-
ing nanjai crops have been washed away by
the flood waters. The State Government of
Tamil Nadu has been exerting its utmost in
alleviating the misery of farmers. I appeal to
the hon. Finance Minister that whatever
financial assistance required for rendering
rehabilitation to the afflicted people must be
given to the Government of Tamil Nadu.
Sir, 2.5 lakhs hectares of cultivated land have
been inundated by the flood waters. Many
villages look like islands, encircled by waters
all over. The helicopters have been pressed
into service for air-dropping food packets to
the stranded people. When this is becoming
imposible because of poor visibility. The
Centre must come to the rescue of the suffer-
ing people of Tamil Nadu.

Qur population today is 70 crores and the
total cultivable land available is 14.3,
crore hectares ; it means for meeting the
foodgrain requirements, [er-capita avail-
ability of cultivable land is just - one-
fifth of a hectare. During the past three
decades the population has gone up by
74%. To the same extent the area of irrigated
land has not gone up. Our country’s Green
Revolution has been hailed all over the
world and we have substantially increased
the production of foodgrains. Bearing in
mind the uncertain monsoon rains, the
Government is importing foedgrains so that
adequate stocks are available to meet any
grave situation. In order to increase our own
foodgrains production and also to stop the
imports of foodgrains, we have to increase
manifold times the area of irrigated land. I
am sure that the Government would eusure
this.

*Originaljspeechjwasjdelivered 1nj Tamul,
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Sir, I have to say that only 15% of the
river waters in the Northern States are being
used for irrigation purposes. The remaining
85% water goes waste into the sea. The only
solution for utilising in full all the available
river waters is linking Ganga with Cauvery,
which alone will make the Green Revolution
a permanent feature of Indian economy.
This project is being talked about for deca-
des : yet nothing concrete has been done yet.
If this project is taken up it will generate
employment opportunities throughout the
country. It will save Rs. 1000 crores a year,
which presently is being lost in the recurring
floods in Northern States. It will also avert
the recurring annual loss of Rs. 800 crores
due to recurring droughts in southern States,
particularly in Tamil Nadu. This scheme
should be initiated for the good of the
country.

In Tamil Nadu we have chronically
drought afflicted districts of Ramanatha-
puram, Tirunelveli and Madurai. 1f the
Government want to make them the granary
of Tamil Nadu, the waters of west flowing
rivers which originate in Tamil Nadu but go
waste into Arabian sea should be diverted
eastward. The Trrigation Commission had
Jong time ago suggested this. Two Technical
Committees have recommended this project.
I demand that this project of diverting the
waters of west-flowing rivers should be taken
up by the Central Government.

The Cauvery water dispute is still hanging
fire. No permanent solution has been found
to this knotty problem. Meetings of Chief
Ministers of the concerned States are held
in Delhi. Talks are prolonged. The Chief
Ministers go back to their States. Meanwhile
the Karnataka Government has constructed
three dams on the tributaries of Cauvery
even without the approval of the Central
Planning Commission. The State of Tamil
Nadu has been done injustice by the Central
Planning Commission, which has not even
commented upon this act of Karnataka
Government. The Cauvery water dispute
should be settled soon for the very survival
of the State of Tamil Nadu.

On 7th March 19°4, while replying to the
Calling Attention Motion, the hon. Defence
Minister, Shri R. Venkataraman has empha-
sised on the floor of this House the strategic
importance of Sethusamudram Project for
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the security of southern coast of the country,
I am sure that he will ensure the completion
of Sethusamudram project during his term of
Office as Defence Minister.

In this Budget, the plan outlay on electri-
city has been increased by 44%. This shows '
the serious approach of the Centre in solving
the perennial problem of power paucity
throughout the country. The excise duty on
cloth has been reduced so that the common
people are enabled 10 have cloth at a cheaper
price. That is why 1 call this as common
man’s budget.

Sir, near my parliamentary constituency,
Tindivanam we have the Union Territory of
Pondicherry. In Pondicherry the Anglo-

French Textile Mill is remaining closed for
the past several months and 7500 workers
have been reduced to beggary. The economy
of this tiny State with a population of 3, 4
lakhs is in shambles, because of the conti~
nued closure of Anulo-French Textile Mills.
My colleague Shri Shanmugam, M.P. from
Pondicherry and the Lt Governor have been
trying their best to find a solution to this
problem. They have been impressing upon
the Centre that this Mill should be taken
over. 1 know personally the pitiable plight of
the workers in Pondicherry., The Central
Government should order the taking over of
this Anglo-French Textile Mill in Pondi-
cherry.

Before 1 conclude, T would say that so
many Commissions have been constituted
with the laudable objective of ensuring the
upliftment of backward classes. For example,
the Mendol Commission Report is the matter
of discussion frequently on the floor of this
House. The recommendations of such Com-
mission are not implemented effectively. For
example, Vanniar Community in Tamil Nadu
is one-fourth of the total population of the
State. They continue to remain backward for
generations inspite of the progress made by
other communities. No protection has been
given to them for their wclfare. We wanted
159 reservaiion for this community exclu-
sively. Dr. Kalaignar Karunanidhi, when he
was the Chief Minister, constituted a Com-
mission to look into the problems of this
backward community. Thiru MGR, after he
became the Chief Minister of the State, has
constituted another Commission for this
purpose, Meanwhile, generations of this
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community arc being slowly destroyed. I
want that something concrete must be done
for their upliftment. With these words I
conclude my speech.

sit Tram g fag (fRQsTans) -
garefy wgey, tar AT § fFogw ase
¥ gra A fae S0 & aga & ae
Awfygar gries #3@ & fad o gamw
frar @ 1| @9H gT a9 F1 FiA AT F
qTa FEHT AT H a1 Wiy ¥ @ faav g
g9z wg @yl & AsAe F 67 9w
ger /1T snfas sqaeqr 1 faarfaa @
¥ s & o grar @ sfew @ ase ®
TR FE a1 SA1IA YIF § T IR g
femrar @ f&  za& w=aw af & @ &7
Tga faam SR AaFT H 9T W aE
fearar g f& =98 8 aqaE #1 w@ar
BT | §9 TIAT Traly A1HT G F A
qr 3FT 3g feam s wifqa st g &
wWE 9T A F A gagrer grfas
grit |

JEIT & Afg®F qq&07 § & 9%
w1fgx g war a1 f& ardary faw @40
TaT JETX F1 1€ Wwear  qg) fe@rd Faw
gV g ST § i semaT gew arEmn-
eF Tga ¥ 1 ag gy §, awfa w
T FY A1q AT A g9 oAl w1 wga-
ST Tad gU qT9T I7g A%S! Ag @Tal
g | faew arai § Segla Ut F9q
qrATet & AreAw ¥ AqrfaF giEr AL
& w1 a9 foar, afeq afgs giv &
HIqT AT T9G ArFATSAT HIT G1E TG
qrsrel & aga ww< ghaar faar § #i
T g g I=R fea gy & 5 wad

sifar feafy waga i ao sare @ @l
araaT nfas ghar gaaman | ag fafeea
swyasfFamuigava s am
qT I ¥ wGAT /A AT 99 F G ;A
& fa o A19F T qEIAT GBI HIT
ga® fad s qar saer =fgg 1 steaal-
wear war aifaw feafa a7 adf a0
FTT HIT TG AIAAT H q1faw Tq &y
qA AT FT F15 TATT $IA v F Hgar

fiF a9y ®EF T FE N A T A,
afes dar go ga® 5T 7 ar |

299 AMFT IAT S 1A qqET §
175 9@ &94 § 7] AW W AT TH
AT 65 AT 7Y IqTET gor §
AT gad awE g AT ¥ 232, 5 @
wqq A faad 83 &Y €97 qUA FU
FY agel § H 39 q@ I W F
wATar gadr WA F A 65 a7 WA A
18 ¥7a &7 fae agraar & AT | U
qrg AT 1762 FT TIT T HIET EHIT |

T MTFL, 458 AT F TgA
& fad a1 264 &% w04 &7 faama
R & 1 7T aw@ ¥ 200 FUT T A HY
Y7 & AT § A1 a%T g 114 O
&1 sfafies a1 W 3 & a1 g g@ar
fora® 70 3T &1 (@ At F qgi wr@r
2 &1 1762 0T &1 w1ET 98T 9T )

Wi2T A WA & T, FAT
a8 #§ TIAT @ 9y a1 fafewa w7 @
g 9T 2800 FUT ¥A & Hda daar
g1 Y ofcfeafaai & @0 dE fs ze
gfwfae auz &1 @« fawrg & T anw
F@EMF amar sgm &g @
sfefae ave @ feg a@ ¥ qu G 7

i




375 Gen. Budget

Tad Y a0 &, or Y e X day
S/ATAT WX T AT B A1F | AT qwTE
® fret uw gwifaez & wgr fe amam
FIHFTT F1 700 FUT & 71T BT 937 |

U1 FT QU FIA FT CF qOFT 78
fe g oow @9 & ek w1 fosw
1 TOF 7A A Ao @9 5 wfqwa
- R AT Es § 3 gfaw &1 € a0

favar a1 | o qragE FwA @9 13, 870
FUT Y § 98 &L 14,059 FUT ®IQ
AT @9 21,984 FUT & a7 T
24,773 FAT T G T47 & | FIEAT H
FIHITLA @9 § w61 F@ & fag &
g Iq1a AL g & )

FYFTd wHArfeat &1 dgme W9 A1
972 fFeal &Y srarl § 300 FUT w9
Y qE | gaET-TRMfT FTA F A1 FT FA-
afes &7 gri &1 st &1 F177 qgr |
g FAFET T T TFAE HAT
3 ¥ wgre g I IAFT HHL A
T T AT 901 AT TIC /Y F19T 12.89
9y wag 2 e M aen § amw
HraAEAT F1 A1 KT KWl 7 50 TEE
%1 3fg g€ & 1 gw sAar 91w € B a@v
FIT A TOT JaI& F1 391 Uga &1 ¢ |

TEET AT GAFETEHT AL FY
agr v W feafa & gure ey awarg
aw ¥ 0% qwe yfw anwr st afafaq
2w &t o ¢ fF @ o waw
F=o! griit | afeT s HEw q A
fear, @t Sw¥ g wgwE T fag g
¥ T FT q1T FIA 4.5 TIHE AT §, 9
e g 7 qTde 1 @A T@ro9n
WG IF TR CTET §T wH g,
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1983-84 & 9gw & WAl ¥ 72 FUT
JYQ &7 GATH gaT, 5a fF fags o wgHi
# 113 FIUT TIC FT 12T AT | AUFT §
fF & w1z ¥ 3z 3fz gefr o

HIAFT &1 gL H 5 wfawa a1 Faaa
& g g e frgrast @Al 9T @wal-
FLANGE a3 AT § ) F e &R
eI 93 FW qA G Y q@TE |
AT &1 IqIA-geF § gT ¥ QAL
21 "Rl 93 JeqreA-gew 7 sfawa &1
afT o7 FeT-2F9 F AW T |0 THE
1 931 1 @@ Fe-afg w1 Wit fiw 9%
graT S | wifgT & fr ag FAsgRT a3
TET |

UST TIFTY FT TAFH 299 H GFH1-
g1 TGS ¥ ¥ 80 FUIT wqA7 fawar | qa
F gu% afaq g wrgst | afea o= afa-
fr semeA-ges ¥ ¥ 52 FU% w0g
faai

uafafran & wvamy & 5+t w@za 7
St &t gen agr fear @, wed fawer
ATET F1 AGT TGN G111, F41f fgrerasy
¥ FI@AT SAFT g | WA ARy A7
sqqeqr o 73 f agi 937 WY 60 AT
SITIAT AT , g AT H  Iywew gy,
Fal ag s § FA0 S0QAT | SqEErTT
geeet faw a9 W@ 4Y, @9y w1 @w

- &g g% faq 7l sorar | & g w-

AT F AR H FFA ATET N HW W
&9 & seqT df@y, | wrw 62 g A
AT & IO 2 F1w 62 gAX IaH fafw-
TSN G gmAU A TEH I FEAT
¢ o =8 Rwle 8 arg o § a1 w

.
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Y T4 A TOT AT, TEF NERT G
srefefadt 7Y ama ardt &, 77 @ 039-
Mz FT AT arfge

ag ArA-3arEz 3 feae &1 waer Sear
Tgar g Iy fav agf & &r 39§ FmoT,
g% famrr ¥ 7g @rg A a3 @S
g 1T ATAT AT A WHAT IAT AT |

& wrag 7AYo & wFm, A AR
anw ¥ 7Y A fF e gAww dFw H
180 FUT FT &t fRAflF IFHT AT &FT
faar, 7z s 3o g% ¥ 7 A1 @ g |
HAIGH FEIST FEATT &A@ A g AT
qreftor fasre # ara F¥ &, SATIH SIA-
FTA AT 5 245 FUT HT GF FO
waf® 1983-84 ¥ 275 FAT TTA HITA
T g &S fFT | SEATTAE # AT &F
QI &1 eAEAT AT F ST G &
IS | AT 30 AT 761 AT H G H
qreY AEY & | AT qiF gAIT AiaT H AT
FT qr4Y 3% g qifag &1 =g & &
g® T gefa &Y a1q T @ § | qg9-
Y Uy afeqat & sa wiEl & wgr gfwa
TRRT I YT AT HI qOA Y @ & 1 AT

fre ggd agam w8 @WeF aw
arty fFEEFE AT W@ g 97 fF |
& 30 gAIX 761 AR Al # i &7

qiet AgF & 7

yfA@at &1 QT 7 FF a1 AT
F1 4t | TH W § 5 HTT 94 @A B AT
q,4a@eaafay aeag WE ™
GRAGAFL @R |

YeF QIAEIEHE ¥ IR A B W=
AT AT | § q19 9 FE AT AGH
st Sig afew W 9 Fga & fw
arg AT AR 0% & ST A WA
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aATAY §, IUH gR TEqar A9 vy g1 ;T
TG AL HA A, qAMT ATET qAF I T
grarst ¥ ag fawran et § f o dar
AMA E, 5 ALY 2 gIR % MY §
#YT a8 3% AT {777 FT FT G
150 @ & g wwwr gar faa g
afe gdY avg §°% wweTgde #r @@ F
q19% 4% wigAtar &3 qr feafs @@
WATAF FA4 qATAT § §99 FB A4 qTAT
gl €, FT A7 AN F1 FATIT F HY
AT W g T aHaAr g | 1§ W HT AAT
Ty g1 areT AE 21 g qar feer
Fiezfaeq w1 & Ag SrQAn |

# gl & graeg ¥ QF 919 @|
A1 & g1 FIEAT | ST FAIL TR T
g 2199 & gar fawrd 3 & g
TEag § | faadt a@a & 99 9 AT e
wIT 8 o J@ar giewa @ ) Qs §K
awrz @ forg 2w #§ 34 fafags & &)
4.7 fafaas quwee @y feega awe €,
I & & AN A A19T qg HrA-A
oA & g 7 FATATN FT @H FA T
1991 waig fear § 1 ag a1 fas &en
F1 A H @A FT J19 FT G & | G0
it Fga & fF ag qArdr awe § A @A
S1E o A8 foqma @ w1 A §
@A B AT FL G 2 | AT FFW
2 A afg Fiar avdt a1 §@ IAH qA@T
gIaT | A AqA ZraEE &1 &M qU
T fear | g® v A wgr e 2w fafe-
a7 ;T sy we fy fargq wrgw faw
1T |

“Employment in terms of standard per-

son years (SPY)—work for eight hoursa |
day for 273 days in a year—Expected dur-
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ing the Sixth Plan: 342 million SPY
growth rate was estimated at 4.17%.

1980-81
1981-82

157 million SPY
162 million SPY”

Frar § St g 1 41 qg o qU
g T q1 @ § ar AT gy g fF
AT q@M, AEE F@t |

TH q9E § 1T W F1 AT HifGw
fear @ @& 7 & sgar wgw e smawn
arfter IT-AE F1 aw faiw gaveg
& arfgy T &7 & #7915 9@z *Fr 2%
¥ g2 av goefezae Mg @it wifge @fy
® qI9-g19, AfFT sqA gadr T F1L
=1 agl faar 1 do FAET W FgE A
Wt 7w shtaw & aftam @wi ¥ i oA
FE N I T F 7oAt wgiay F1 A™
festrar sgat 1 11 W, 1963 #1 A@AT
EawaHe Fifae &1 doF ¥ g7 w1 91
fr &% ag #gF7 a@t ya @1 f5 a9
SUNT-HY AN I, YHh F1ET UL,
JUAIOT IANT-H) KT GIq FgAT A11C 4 |
ISt o afg qt feafa adt «rd ot @
at 3w #1 fawra qeag adf g faet W
q9E FT A&7 AT & forq qaT CHfAG
F@T aq1 fafaagn & a1 fasrg
FET gar & afe g7 asie 7 g 1€ A
a9 @A &1 A faedr § 1 g@E
wawa g & s sar e 2 Qg
AT AT qrer fagal & oq HFA | ATIHT
faarfaa go & srrfas gi=r Jare & arar
qurz arar 9rfeg faad f& a1 &1 wer
g1 aF | ATIET 97 qr-adw1 § qfcadq
WAT 1T, T F1or1 @9 § FAS FE
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gt %A1 T /W w7 Afaw g I
fet & a1z sdw s gafan ¥
AAAE AT ST & A gt fr g &
stfas gfy ¥ #fv X g 1 & e
2 91 gad Ffe & F9% qraw! g0 qasog
AT =7fgg |

FT § & T I FHGA T I5
HATT IAT ATEN N T GHHAT § A9
ST @1 T % it aF sraw faadr
sdtA g3 fqarg 1 sgaeqr 1§ Hi<
ﬁ?iﬁ’r:gﬁgt qIT AT R GE T TA-
fag gt & 1 afs sro zoaa) G FEswE
agl I A fgzrast #1 & wraar ggETa
FY T FIA WA 1 T &1 A FT HIG
wga faseit ik 7 € gAwr &rf QAT
fearé &fr | g9 Ff s WH wle-
ATTHT qGT UHIFeaT gaeT o foaqr w
IS ®T AT AT 8, IADT GG @TH
qassg a1 g F41fF 59 W F g0 wfa-
ga &I I 9 fANT F@ 199 @
qrg PE-BIE FAIT-AT TqIfqT FH FT
HEIEHT TIET &T ST §IAT 9T, JEHT
AIFTT FET W7 | 1T AT F 0T
Fgd a1 § afea IWHT o7 § gl 9
g\ 1wl ¥ wiql FY I A &y
& srrar g 7 e wtat & S &1 g
Y aE 917 & faq weg fFar smo o
LA & FEHLH X ALY W aqWE F7T

fatg sw@T g
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SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Chairman, Sir, the hon, Finance Minister
was very particular to refer to a forthcoming
important event which, he said, would be
affecting everybody in this House. I see
that between the passing of the Finance Bill
and that event which he has forecast would
be roughly a period of nine months.

So this period of pregnancy...

MR. (;HAIRMAN You mean the

elections ?

SHRI INDRAIJIT GUPTA : .., toend
with the birth of some new Parliament and
new government—this is what he is foresee-
ing and what he is tr ying to do through
this budget is to be the midwife of that preg-
nant mother. It is a midwife’s budget, deli-
berately done so that the patient can be lull-
ed to sleep. The awakening later on may
be a rude awakening. 1 am sure it will be,
but for the time being he is trying to apply
some sort of a soporific, some sort of a tran-
quiliser and sleeping tablet so that the moth-
er can give birth to a child which will be of
his liking...

MR. CHAIRMAN : We hope there will
be a smooth delivery,

SHRI INDRAJIT GUPTA : 1 hope so
too. The delivery at least should be smooth .,

SHRI C. T. DHANDAPANI (Pollachi):
Sometimes it may be a caesarean one,

SHRI INDRAJIT GUPTA : 1 hope it
does not end in abortion. The main comp-
laint I have got to make against the Finance
Minister is that he has completely ignored
and by passed the basic problems which he
knows very well beset our economy and I
must say that the closing chapter of this Eco-
nomic Survey, 1983-84, Chapter IX under the
caption, ‘Future Prospects and Problems’
has summarised them very well, I should
say, of course, in guarded language. But
it has summarised very well the real nature
of the prospects and problems which
this economy is facing and I must say that
the Budget at least—I do not expect a budget,
a single year’s budget, to be a cure for all
the ills of the economy and that is not possi-
ble obviously but nor do I expect the Budget
to ignore completely the basic problems which
have been highlighted in the Economic sur-
vey itself, I have not got the time to quote;
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otherwise I would like to quote if you allow
me to quote from the Economic Survey, but
there is no time—1I know. But I have tried
to summarise the 10 main problems which.
the Economic Survey has indicated and which
1 cannot understand how any planner or Fi«
nance Minister can choose to ignore at the
time when he is submitting the Budget to the
House. These 10 problems are :

(1) Tax Evasion. (2) The parallel eco-
nomy of black money. (3) The untapped
taxable capacities. They have referred to the
fact that the agricultural sector—I mean the
richer sections of the agricultural community,
are still outside the tax net. (4) The shrink-
ing resources. This has been dealt with very
well in the Economic Survey—how the po-
tential resources of income are shrinking all
the time. (5) The fact that the debt service
ratio is growing. It is growing from year to
year successively. (6) The structural deficie-
ncies of the industry in India. I am very
much surprised that he made no mention at
all of this phenomenon of thousands of so-
called sick industrial units which we are now
having. (7) A matter of grave concern. We
are all very pleased with the fact that our oil
sector has done very well. In fact this is the
only sector which is able to fulfil its targets.
But the Economic Survey points out that the
growth in oil production of our country has
begun to slow down. This is something
which has been going on in an ascending
curve and now the growth is going to slow
down. (8) They have pointed out the depen-
dence, the heavy dependence on concessional
borrowings which he knows is now running
into serious difficulties and some people are
trying to force us to go in for commercial
borrowings.

Ninthly, there are constraints of exports
which are, partly, at least due to the present
global economic and financial system. But,
the fact is that these constraints of exports
are there.

Tenthly, there is a low efficiency of the
public sector. He has spoken something
about the public sector and the need to see
that its efficiency is increased, its productivity
is increased, more surpluses are generated and
all that. We agree with him. But, he has
not outlined any way of doing it and, nobody
is talking about the workers in the puplic
sector on how to enlist their cooperation and
help for this purpose. He knows it very
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well. We have talked across the table many
times about this. But, why don’t you have
a dialogue—why don’t you prepare for a
meaningful dialogue— with the representa-
tives of the workers in the public sector ?
They can give you many ideas and many
good suggestions on how to improve the
working of the public sector. Are you seri-
ous about it ? 1 do not say that itis the
only cure. But, that is very important. With-
out the cooperation and active feeling of co-
mmitment of the public sector workers, you
will never to able to improve these things.
So, my main grouse against him is this.
These ten main problems of a very deepgoing
nature which have been identified in Chapter
IX of the Economic Survey have been given a
complete' go-by. In his budget speech and
in his budget proposals he does not attempt
to go deep into these problems because, as
I said earlier, it is meant to be only some
kind of a dose of opium given to the people
to keep quite and sleep until that important
event takes place after nine months when the
child is going to be born. That is all his
concern, That is why everybody in this co-
untry is saying that this is an election budget.
Obviously, it is an election budget. But,
the trouble is that afterwards, when all these
problems come home to roost, we will be
faced with a very very difficult and tough
option. And then, a much stiffer dose of
burdens will have to be imposed on the peo-
ple which are being kept out of the way till
the election takes place.

Then, Sir, the Minister, in his speech, he
has made four very big claims, if I may say
so. One claim is that ‘Look’ we have not
cut the subsidies; secondly, we have not cut
the wages; thirdly, we have not compromised
on planning; fourthly, we have not fallen into
the debt trap as the prophets of doom were
saying, by taking the IMF loan, we are not
going to do these things." But, Sir, unfortu-
nately, we have no time to go into details.
But if you look to each of these things, you
will find that his claims are unfounded. He
says that we have not cut the subsidies. Well,
there are some subsidies of course, which the
IMF would not like you to cut. But, in fact,
they would prefer those subsidies to continue
to increase. For example, take the subsidies

on exports. The IMF does not want you to
cut these subsidies on fertilisers because their
whole strategy is that we should be an agra-
rian country depending on agriculture and
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does not bother much about indigeneous in-
dustries.

SHRI R. R. BHOLE : You do not want
to subsidise it.

SHRI INDRAJIT GUPTA : Why is he
saying this ? I am not saying this. Please
understand what I am saying. Then there is
a question of subsidies on food for the peo-
ple, that is, for the weeker sections who are
supposed to depend on the public distribution
system. Therefore, Sir, I would like to know
why, in spite of their claiming that many new
ration shops—control shops—and all that
have been opened or their numbers have
been increased and all that, one finds that
the quantum of foodgrains which are being
distributed through these public distribution
system is stagnating ? Why is the offtake
stagnating 7 The reason is that supplies

.through the public distribution system are

being deliberately restricted in order to keep
down the subsidies on this item.

The second claim he made was that wa-
ges are not being cut. While it is true
that in the public sector at least the workers
have been able to secure some increase in
their money wages, I do not deny that, what
is happening to the real wages ? Everybody
here has talked about the monster of inflation
which nobody is able to control. Everybody
has talked here about the multi-headed mon-
ster of black money. So, my point is, what
is the effect on real wages 7 You will find
that the real wages do not rise at all of those
people who are at the minimum level.

Then take dearness allowance—the bigg-
est item in the wage packet. The most im-
portant thing in the period of rising prices is
variable dearness allowance. It is there that
the government is showing an inflexible atti-
tude. He knows very well that after a big
struggle the Government agreed finally to set-
up a committee to go into this question of
whether this variable rate of dearness allow-
ance should be increased from Rs. 1.30 per
point which he admitted himself is inadequ-
ate to what extent it should be raised and
now that committee has become absolutely
deadlocked. It is not able to come to any
agreed solution. In the meantime prices go
on rising and real wages go on declining.
Somebody here mentioned that four instal-
ments of Central Government employees are
still pending. So, it is not true to say that
wages have not been cut.
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Thirdly, he says that no compromise on
planning has been done, according to the
Finance Minister. First, he has to tell us
what is the abject of the planning strategy.
It is not a mere arithmetic as to how much
outlay has been allotted to the public sector.

16.56 hrs.
(MR. DEPUTY SPEAKER in the Chair)

Sir, if you take it at the present day pri-
ces allowing for the inflation which has taken
place this huge amount of Rs. 110 thousand
crores, Sixth Plan outlay as against the tar-
get of Rs. 97 thousand crores, in actual terms
taking the price level into consideration the
total will be only about 75 per cent of the
planned target. It is not only that., The
planning has certain objectives.
expand the home market. No measures have
been taken on that account and I do not
know whether home market will expand by
reducing excise duty. As a matter of fact
the day after the budget was submitted to
the House I find that officials of the Ministry
have begun to say that they will have to think
of certain steps to be taken so that these
lower excise duties are passed on in the fornt
of lower prices to the public. It does not
follow ipso facto, On the contrary, the cus-
toms duty which has been increased on the
import of crude oil in respect of which he
has szid that this is to be absorbed-by the
oil companies and they are not expected to
increase their prices in order to pass it on to
the consumers that also nobody is sure about
what they are going to do. What is your
control on them ? Nothing. So, that way the
home market cannot be expanded. That mearis
generation of ®ployment cannot take place.
So far as I can see there is practical freeze
of land reforms. There is not even protection
of small units against inroads by the big ho-
uses. I hope he had time to study the rece-
ntly published report of the Institute of Pub-
lic Administration on this question as to how
big houses including MRTP companies and
FERA companies have been getting into the
small scale sector which is supposed to be
reserved for the small scale units sometimes
under the benami names and sometimes tak-
ing over the small units as ancillaries of the
big houses. The net effect is that sector
which is reserved for the small scale units is
being infiltrated by big houses.

There is no proposal to check- this at all.

Finally his'claim was that we have not fallen
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into any debt trap. I don’t know how this is
to be understood. Because, the total external
debt of the  country which is repayable in
dollars on 31.12.83 amounts to 1193 million

dollars. We have not yet begun to  repay

the IMF loan. That repayment is still to be-
gin. The payment of the World Bank loan

has started. The repayment of the World
Bank loan in 1984 will be 286 million dollars;
in 1986 it will go up to 292 million dollars.

I don’t know what he means by not being in

a debt trap. In fact the Economic Survey

has expressed grave concern over this fact

that the debt service ratio is growing so fast

that ultimately it may become unmanageable,

especially when the concessional aid from

abroad is gradually being limited more and

more. So, I don't think these claims are at

all sustainable.

I have only 2 more points. Now, because of
this forthcoming event, we have been spared
this time from one thing. Except in the case
of coal no other of these vital commodities
has had a price hike before the Budget as we
had in the previous years. But perhaps be-
fore they decided to forgo that this time, the
Coal decision had already been taken, the 25
to 30 per cent rise in the price of coal. This
decision was already announced.

SHRI RAM PYARE PANIKA (Robers-
ganj) : 225 crores have to be paid to the
workers.

SHRI INDRAJIT GUPTA : 1 am glad
that you said that. I am just going to come
to that point.

SHRI RAM PYARE PANIKA :
are one of the signatories.

MR, DEPUTY SPEAKER : Mr. Panika
only sanctioned that amount.

SHRI INDRAJIT GUPTA : I am coming
to that point. He has helped -me very much.
The minors’ wage bill has increased by roug-
hly Rs. 200 crores. And this 25 to 309 rise
in coal price will bring the Government an
amount of Rs. 500 crores. - This they are go-
ing to net, in the name of Rs. 200 crores
wage increase for the coal miners, why you
are bagging that extra Rs. 300 crores ? You
will have it in your pocket. In whose name ?
My point is not that. The main coal consu-
ming -industries, steel, cement, power, rail-
ways, ¢ither have to absorb the higher cost
of coal in which case they will show bigger
losses or they will have to pass it ontot_b_p}%
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_consumer. There is no third way. You put
up the coal rise before you decided on your
strategy.  Now these affected industries may
be grumbling about it internally to him, I
“don’t know, but they are not able to shout
minor about it outside. But either they will
have to absorb this price rise, which means
that they, as public sector undertakings will
show bigger losses in due course, or they will
havé to pass them on to the consumer. That

. will again lead to more inflation and price

rise.

Sir, 1 was looking at the Reserve Bank
of India’s Report for 1982-83. Let me
mention some points. According to that
report the growth rate of the real national
income 1s 609, lower than what it was in
the previous year. It is not my claim.
This is what the R. B, L. is saying. The
report says that the growth rate of industrial
production in 1982-83 was only 3.5%
compared with 7.3"/ in the previous year.
They have pointed out that despite record
production of foodgrains there was no fall
in foodgrain prices. Are these not symptoms
mal of a deep-rooted He. has not
dealt with this at all. He has given some
concessions. As far as concessions by way
of excise duties on articles of mass consu-
mption are concerned I have already pointed
out that we have first to be sure that the
consumers will really benefit from these.
A large number of concessions have been
given to various forms of textile products,
blended fabrics, polyester mixed with cotton
fabrics and all that, 1 hope that the prices
will correspondingly come down and this
is an industry the textile industry—which is
the worst affected industry today by closures
and lock-outs, The textile mill owners are
not interested in this industry. They are
taking money out of it and investing it in
other places.. So, I would like to know
whether these concessions will benefit the
consumers and that remains to be seen. 1
have grave doubts whether anything like that
will happen.

Now, the Income-tax concessions have
been given for all slabs, right upto the highest
slab. This, I cannot understand, Of
course, in terms of the forthcoming event
one can understand. Otherwise, one cannot.
I have pleaded with the Finance Minister
also and he had some rounds of discussions
with certain groups before the budget that
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‘the main thing is to check evasion of taxes.

The main trouble is evasion of tax, which
not only generates black oy money but is
robbing the Exchequer of so many thousands
of crores of rupees of due taxes. Consider
that. What has he done ? 1 said that in
respect of income-tax you cannot equate the

people who have fixed wages, fixed salaries
who cannot escape the tax net, whose tax

is deducted from source, you cannot equate
them with people who have not fixed income

but who have got taxable income running

in to lakhs and lakhs of rupees, who cannot
be identified, who cannot be checked in

regard to their disclosures, they cannot be

cut, they cannot be deducted. Now you

want to put all those people on the same

thing, that is, if the small people who have

fixed incomes are to be given relief which

they should be—I am glad at least 5%

relief is given to them—but it has been

extended to all the people getting Rs. 50,000

and above and everybody is given the relief.

Why ? - What for? And tlese are the

people who are evading all the time.

Now, lower interest on State loans to
the private sector has been given. The
convertibility clause has been watered down,
not only watered down, but there is also
discrimination in the convertibility clause.

MR. DEPUTY-SPEAKER : One more
That
is the income-tax on Dearness Allowance.
This should not be included.

SHRI INDRAIJIT GUPTA : Thatis a
new idea which has not occurred to him.
Thank you very much.

MR. DEPUTY-SPEAKER He is
collecting income-tax on dearness allowance
also.

SHRI INDRAJIT GUPTA : So, in the
case of non-MRTP companies, the eonver-
tibility limit has been put at 269. In the
case of MRTP companies, it is put at 40%,.
Naturally, it has been welcomed by the big
houses. They cannot say about the MRTP
companies. Now they are so happy. Now,
a little grumbling is going on about the
non-MRTP eompanies, The managerial
remunerations from Rs. 5000 to Rs, 7500 has
been mentioned by him. This is in addi-
tion to the remuneration which has been
increased by the directives of the Companies
Law Department. . What are those directives?
Will you kindly tell us those done by execu-
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tive orders, by circulars? But I believe that
a very handsome inerease has been made in
the perquisitcs of the managerial remunera-
tions, to those people who are big executives
and officers of the big business houses.
Here on top of it, you have increased the
limit from Rs. 5000 to Rs. 7500. ’

Sir,” everybody here had talked about
‘the black money. According to some
calculations, it is now probably about Rs,
60,000 crores in the economy. So, the
whole trouble is that the budget has now
become an annual exercise which touches
only the sort of white money, a part of the
economy. The economy is divided into
two parts—the white money part and the
black money part. The budget has nothing
to do with the black money part, which is
at least equal to, if not— bigger than the
white money economy.

It is the World Bank, the IMF financial
experts themselves who have calculated that
the black money in India is now of the
value of fifty per cent of the gross national
product. How are you going to mop up
anything of this'? Some time back, some-
body tried to mop it up through the so-
called Bearers Bonds; he has now introduced
one National Deposit Scheme. I do not
know whether he hopes that that is going to
mop up any of the black money. This is just
like a flea-bite; it has no affect on the
massive and growing sector which is running
this parallel economy,

Then, this five per cent reduction in the
income tax rates is never going to ensure
better compliance. Only those people whose
tax is deducted at source will be there. As
for as other people are concerned, five
percent reduction is not going to ensure
better compliance by them, because they
have become professional tax evaders. And
your tax administration, unfortunately, in
this country is so lax, so ill-organised, so
corrupt that there is no possibility of

catching those people.

I will say that this is a make-believe
budget, which the midwife wants to convince
the country about, that it will lead to a
smooth delivery of a child which will look
something like him, but it may not do that.
People are not going to be taken in by

-
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Now, what is the real reason 'ln'

Government has been able to forego the last
one thousand crores of rupees of the IMF.

loan, for which I have congratulated him,"

whatever may be the reasons to get rid of
that wretched thing ? But the reasons are
improvement in the oil position, no doubt;
the oil import bill is going to be substan-

tially reduced. Secondly, it is a fact that the

non-Indian residents have come to his help.
No doubt about it. The non-resident
Indians upto September, 1983 have made
deposits of Rs. 2320.70 crores in the special
accounts in the banks. This has come from
the non-Indian residents, about a part of
which a big commotion is being created,
that is the portfolio investment of non-
resident Indians; the affair of Swaraj Paul,
Escorts, DCM and all that. That accounts

for only Rs. 22.96 crores. That is the only.

part which has come for portfolio investment.
But apart from this, Rs. 2320 crores has
been put into special accounts in the banks
here. That is the reason why they have
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been able to make this gesture and say that =~

now they do not require the last instalment
of the IMF loan. :

Finally, the reduction in the income tax
and excise duty to what extent is going to
affect the States, we should be told. As far

as the divisible pool is concerned,
the States’ share will also go down,
whereas the screw omn the States

is being tightened more and miore by him.

It is demanded that they must plan for-

bigger plan outlays and at ‘the same time
they must - practise more fiscal discipline ;
they must raise more resources. But their
share from the divisible pool from which
they get a share is being cut down also,
because of reduction in the income tax and

excise duty.

I would like to point out one thing for
checking up. In the Rajya Sabha, under
Unstarred Question No. 442, it has ‘been
stated that the number of people below the
poverty line is 293.9 million, which equals
to 46.2 percent of the population. In the
same Rajya Sabha, under Unstarred Ques-
tion No. 450, the figure is given not as
293.9 million, but 304.6 million, and not as
46.2 per cent, but as 482 per cent. At
least, Parliament should know which of
these figures is correct. Both these questions
have been answered only the other day in
Rajya Sabha and this is the kind of statis-
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tical organisation that we have got. I am
quoting only to show how much faith one
must have on the official statistics. We
‘do not know what to believe, and what not
to believe. About the assets * of big houses,
they have also admitted in reply to so
many questions—MRTP companies’ assets
have increased from 1980 when they were
Rs. 14,409 crores to Rs. 17,443 crores in
1981; and Rs. 21,688 crores in 1982. This
is the way we are being taken towards
reduction of incomc disparities, though the
Directive Principles of our Constitution have
said that concentration of econmic power in
a few hands must be prevented. But this
is what is happening : just the opposite
process is going on.

Finally, I would say that six weeks
before the budget, there was a Government
order. as you will remember : 59 cutin
plan outlays and 6%, cut in non-Plan outlays.
Why was it there ? Obviously because they
wanted to cut down the deficit. They
claimed that they had saved Rs. 1,000 crores
on plan outlays and Rs, 500 crores on non-
Plan outlays, and thus managed to reduce
the budget deficit to some extent. But the
other implications of these cuts have not
been spelt out, i. e., what they will lead to.

He has referred here, at page 26 of his
budget speech, to certain devices by which
taxes are evaded. Those are very well
explained there: this question of bogus
research institutes, and charitable and
religious trusts and institutions, private
trusts which carry on business, and the
welfare funds of corporate bodies. He has
referred to all these methods by which taxes
are avoided; but he has not really given any
suggestion as to how he is going to plug
these things. He simply said he would
raise the rate of taxation—the maximum
possible rate will be charged. The rate will
be charged; but how will you catch them
in the first instance; how are you going to
plug these things, and how are you going to
punish them ? There is no provision
towards that at all.

Recently, in the last few weeks before
the budget, he has made a number of speechs
in various places in the country which have
been reported in the Press-where he himsell
has been complaining about the large-scale
evasion of Central Excise duties, It is known

to everybody. It comes to about Rs.7,000

crores per year. He has regretted the fact

r
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that even the big business houses are show-
ing an increasing tendency to avoid paying
excise duty. So, why should the people of
this country pay in order to keep the tax
evaders alive ? Why should the people
of this country be forced to accept burdens,
just because this Government is incapable
of realising the dues from these big sharks
and big monopoly houses, big tax evaders ?
They will go on merrily evading, and people
will be asked to suffer and pay more. This
is not the philsophy of a budget which we
can, under any circumstances, accept.

Finally, I will say that since your receipts
have really exceeded yeur estimates, i.e., .
from all forms of savings, your total
receipts are much more than you had esti-
mated from all different forms of savings,
why are you continuing with this Compuls-
ory Deposit Scheme now ? It is high time
that you gave it up, because from savings
you have got much more (han what you
estimated you would get. So, please don’t
allow these ordinary, middle class salaried
employees and such others to suffer— some-
times they have to borrow money in order
to make their CDS deposits. Perhaps he
does not know that. They should be spared
of this, They have carried this burden for
many, many years. It would be a good
thing, even keeping in view the event which
is to come, if you reiieve them of this bur-
den viz. the compulsory deposit scheme.
If he does that, I would certainly congratul-
ate him.

At the moment, I cannot make as cons-
tructive and statesman-like and impartial a
speech as my friend Mr. Satish Agarwal
has given; he had the benefit of being in
the Finance Ministry. He can do it. I am
still a party-man, an Opposition man and ;
therefore, I fail to see how this budget can
be supported.

1 oppose this budget tooth and nail,

MR. DEPUTY SPEAKER : Now Shri
Poojary will intervene. Before he starts, I
will say this : 15 hours have been allotted
for this discussion, We have exhausted only
about 6 to 7 hours. There are still about 8
hours left. So, this has been suggested by
the Minister of Parliamentary. Affairs also,
as decided by the Business Advisory Com-
mittee : many of the hon, Members are
waiting to speak. The only request to them
is that after they speak, they should not go
away,
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We would extend our time afier 6 p.m.
(Interruptions) Within the fime of 15 hours,
we have to do it.

Many of the hon. members have expres-
sed the desire that they are going tomorrow
somewhere. Therefore, 1 would suggest that
we are going to extend the time and
it will be overall time ; and those members
who want to speak, they should wait ; they
can all be called. Now Mr. Poojary.

SHRI NAWAL KISHORE SHARMA
(Dausa) : What about those who do not
want to speak ? Can they go away ?

MR. DEPUTY SPEAKER : No, it is
left upto you. Every hon. member, I think,
is daily reading the newspaper. I do not
want to allow you to go away.

SHRI RAM PYARE PANIKA : If you
assure me that you will call me to speak,
I am prepared to sit here,

MR. DEPUTY SPEAKER : All of you
who want to speak either from this side
or that side, I will allow them to speak
provided they are prepared to sit. I am
prepared to sit but all of yau must be
prepared to sit.” You must all be in good
numbers. I cannot preside over less
numbers.

(Interruptions)

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): From the govern-
ment side, we never expect from the opposi-
tion that they will appreciate the budget of
1984-85. It has been stated that it is a bud-
get for election purpose; it has also been
stated that it is a make-believe budget ; it
has also been stated that it has been prepared
under a puzzled state of mind, Further in
the House just now it has been mentioned
that we are going to wait for another 9
months and that there will be a birth of a
child. One of the hon. members pointed
out whether it could be a child or something
else,

Now 1 feel that even ,if Brahma comes
here and presents a budget, I don’t think

that we can satisfy the members from the -

opposition side. Even after 9 months, we
have to find out whether Brahma creates...

MR. DEPUTY SPEAKER : Goddess
of wealth is Lakshmi,
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SHRI JANARDHANA POOJARY :
But the creator is Brahma. It has been sta-
ted that, if we wait for 9 months, whether
we are going to get a good child or a bad
child or something else. We cannot say what
is the thinking of the opposition parties.
Even if Brahma comes here and tries to
give the best child even after 9 months,
that will also be criticised by the opposition
members.

Now, we have to see, after the presenta-
tion of this budget by the hon, Finance
Minister of this country, the reaction in the
minds of the oppositlon members.

SHRI AK. ROY (Dhanbad) : We
are worried about the child ; whether it
would be son or daughter.

MR. DEPUTY SPEAKER : You wait
and I will give you a chance to speak.

SHRI JANARDHANA POOJARY
Now what is the reaction of a common man
immediately after the presentation of the
budget in the supreme body ? All the peo-
ple were satisfied. There were cheers
and smiles on the faces of the common
men.

SHRI RAM PYARE PANIKA : Except
the opposition leaders !

SHRI JANARDHANA POOJARY : Im-
mediately after the presentation of the bud-
get, I had seen the reaction of the opposition
members. - Somehow, some opposition mem-
bers along with our party members were also
on the T. V. They were struggling to criticise
the budget immediately after its presentation.
When they appeared on the T. V. on that
night, they were also not in a position to
criticise as the hon. member, Shri Indrajit
Gapta stated that they belonged to the opp-
osition side.

He said that it is their duty to criticise,
and at all costs they must crituise; they may
not appreciate, and they have been criti-
cising. That is not the objective.

Now, we have to see the constraints on
our resources, Hon. Members from every
side, from our side, they have also presented
before the House their demands and we
have got the demands of the people of this
country. Whether we are in a position to
satisfy all the people under the circumstances
and wether the Finance Minister of this



395 ‘Gen. Budget

country has come up before the nation with
a balanced budget, that is the question.

Now 1 say, here is a constructive and
imaginative budget. It has been presented by
not only a politician, but it has been presented
by a brilliant economist of this country. We
have to see this reality. Let us not be under
an impression that 1 am praising a senior
colleague a distinguished colleague. Let this
impression not go on record. '8

If we want to see the reality, what is
the reaction of some of the hon, Members
' sitting opposite ? They stated that it isa
Budget for election purpose, it is an election
Budget. That is their contention. What are
their arguments ? What is the basis of this
argument ? Because, they say, that when
they dissect the Budget, then they see some
‘ relief to the people belonging to all the secti-
ons of the society. That is why they say
that it is a popular - Budget, that is why all
the sections of the society are not satisfied,
because it is going to be an election year, that
is why all the people are satisfied. That is
their contention.

Now, we have to see from our side. So
far as the Government is concerned so far as
our policy is concerned, we are very happy
because here is a Finance Minister who has
been able to present a popular budget satis-
fying all the sections of the society and it has
been stated that there is a direction, a direct-
ion towards a stable economy. That is my
submission so far as the Budget is concerned
and the other points which have been raised
will be answered by my honourable colle-
agues.

I am looking after the banking sector and
other financial institutions. Very few points
have been raised about it; I will confine my-
self to them only. 1 will not go beyond
that, ’ ‘

Our Banking sector has come under
attack and it has also been stated that the qua-
lity of service has gone down and further it has
been stated that we are not in a position to
implement the programmes meant for weaker
sections of the society, These are the com-
plaints. Further, it has been stated that we
have to improve the working of the public
enterprises, Also, while talking about the
public undertakings, it has further been stat-
ed that there is an element of corruption and
that administration is not effective, These
are the contentions of the hon. Members
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from the other side. Some hon, Members
from this side also have drawn our attention
to this,

‘Coming to the Banking sector, before
nationalisation there were 8,262 branches
throughout the country. Today we have got

- 42,738 branches throughout the country. The

question is, whether we have done anything
in the rural areas to help the rural people,
whether we had done anything to help the
weaker sections in the rural areas. What
has been the expansion in the rural areas ?
Before 1969 there were only 1,832 branches,
that is about 22.2 per cent of the total bran-
ches were in the rural areas.

As T have stated, we have got 42,738 bran-
ches throughout the country. Out of that,
the share of the rural area is 23,216 branches
i, e, 54.3 per cent. How was population
covered ? This is the achievement of our
Governmeant, Before nationalisation there
was one branch per 65,000 population. To-
day we have got one branch per 17,000 popu-
lation. The proof whether any expansion
has taken place and whether there is an im-
provement in the banking sector, is  that be-
fore nationaiisation the deposit was Rs. 4646
crores and as on 24 February, 1984 the depo-
sit is Rs. 60,148 crores, The advance has
reached the figure of Rs, 39,548 crores as on
24 February, 1984. This is the expansion
that has taken place in the banking sector.
Spectacular expansion is there. Now, there
may be some lapses. I do not deny that.
These are there because rapid expansion has
taken place. About six lakh employees are
working in the banking sector. I agree with
the hon, Members when they say that there
is no efficiency. There are complaints that
there is an element of corruption also. We
have to get rid of this. How we have to
work ? This is the point for consideration
of the hon. Members. The opposition Mem-
bers criticise and find out the deficiencies in
the functioning of the banking sector. What
is the duty of the Government ? Should
we not bring in efficiency in the banking
sector 7 But you are not accepting that. On
the contrary, you are eriticising the 20-point
Programme. The 20th point in the 20-point
programme is to bring efficiency in the pub-
lic enterprises. We have given lot of impor-
tance to this. It is the intention of the Go-
vernment. That is why this has been inclu-
ded in the 20-point Programme. We have to
carry it out. We have also been criticised

[
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that there is some deficiency. It has been
stated the other day. Today also Shri Multan
Singh and one hon. Member from Tamil
Nadu criticised about our mass loan functi-
ons also. When you say that there . is some
deficiency, that the benefits are not Treaching
the weaker sections and that there is an ele-
ment of corruption, then what is the duty of
the Governmznt ? We have (o see that it
reaches the weaker sections. What are the
programmes ? We have got IRDP and other
programmes. They are meant for weaker
sections. Members from the opposition
write to us saying that the programmes are
not being implemented and the benefits are
not reaching the weaker sections and there is
an element of corruption. Then what have
we to do ?  We have to bring efficiency. We
have to take remedial measures. Whom are
we fighting against ? We are fighting against
our own employees. For whom have we to
fight ? Not for our purpose. We have to
fight against whom ? Not against all the
employees, but against those who are black-
sheep in the administration. We have to
identify, as Shri Satish Agarwal has said just
now, those people. We have to identify the
areas. We have to rectify it. We have to
bring remedial measures.

For that purpose we are doing it. I have
also seen it myself. I also went to the rural
areas and some people have been telling me
that IRDP is not reaching up to them. There
are middlemen in between. Not only that,
they have been telling me that even the sub-
sidy which is being given to the weaker secti-
ons, is not reaching them. These are the
complaints. You also do not know the pro-
grammes, the Press also does not know the
programmes and we, the hon. Members of
this House also do not know the program-
mes. There is no publicity. The publicity
should be strengthened and we have to make
the people know what are the programmes.
That is the duty of the Government. So,
we are presenting the people before you, be-
fore the public by arranging the mass loan
function so that you people should also know
whether these benefits are reaching the bene-
ficiaries or not.
you and you can see with your own eyes
whether these are reaching the weaker secti-
ons or not. If there is any deficiency, you
can criticise the Government also so that we
can take remedial measures. "Even_if you,

the Opposition Parties, or the Press is interes- »
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The beneficiaries are before .
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ted in finding out the loop-holes, the benefi-
ciaries are beforé you. Since it has been
stated that it is not known whether it is reach-
ing the correct people or not, that is why we
are placing the beneficiaries before you. Not
only we are telling the beneficiaries, but we
are monitoring them and we are guiding them
also, We are telling them that this is the
subsidy for them, it should reach them and
not anv other person, not any middleman.
We have to avoid the middlemen. . That is
our intention and we are explaining that to
the people also. We are telling them that
these are the guidelines of the Reserve Bank
of India. The guidelines of the Reserve
Bank is that up to Rs, 5,000 for weaker. sec-
tions, there is no surety. But the complaint
is that this guideline is being flouted. Now,
what should we do ? Should we implement
it or not ? Should we enforce this guideline
ornot ? Up to Rs. 5,000 for productive
purposes no security is+ required, and
we have not been successful in fully
implementing this . guidelines. S& what
we have done is we are explaining to the
people and we are telling them that up to Rs.
5,000, this is the Government’s programme
and you people are to be educated and you
need not give surety up to Rs.” 5,000. You
should also see that this is not flouted. And
when all these things are being done what
are the politicians saying ? The other day
also I heard in the Rajya Sabha and here
also I have been hearing that it is political
interference. When we do something, itis
said that it is political interference. If we are
not to take remedial measures then what are
we to do ? It is only for that purpose that we
have been doing it. Unfortunately, it is said
that this is being done for one political party,
The other day also I said that it is not being
done with political motive. Any person, any
citizen of this country can forward his appli-
cation. Now a fixed amount is being given,
We have to implement this programme,

Regarding the IRDP we have accepted
that in the year 1980-81 we had not been
able to reach the target of Rs. 604 crores
fixed for that - programme. We had been
able to give only Rs. 289 crores. In the year
1981-82 we have been able to give Rs, 467
crores out of Rs. 600 crores. What did ha-
ppen ? After taking over charge in 1982,

‘our Finance Minister guided me and I also

told the administration and the result was
that within one. ycar we have been ableto
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give Rs. 714 crores in the year 1982-83. Is
it not an achievement ? Can’t we say that
we have reached the target ?

We have reached the target. We have
increased the efficiency. In the year 1980
we paid Rs. 36 crores by way of overtime.
We did not stop it completely. There were
complaints about malpractices, but we did not
completely stop it; we reduced it. What is
the result 7 This year we have reduced it to
Rs. 10 crores from Rs. 36 crores in 1980,
within a span of two years. Is it not effici-
ency ? Can we not say it is efficiency ?

Today there was a question whether there
is any loss in the banking sector. There is
no loss. On the contrary, the profit is in-
creasing. ‘Last year, in 1982, we were able
to make a profit of Rs. 77.86 crores, In the
LIC sector, for two years ending 31.3.83 we
were able to make a profit of Rs. 780
crores, where the share of the Government
is Rs. 39 crores. In the case of gencral in-
surance and their subsidiaries, which are also
under the control- of the Ministry of Finance.
We have been able to make a profit of Rs.
190 crores, where the income tax component
is Rs. 103 crores. Never in the history of
general insurance has it made a profit of that
magnitude. :

So, if we want to bring about efficiency,
we can do it but it will require some positive
action. But when we take action, there is reac-
tion, because nobody likes action. When we
are taking some unpleasant steps to increase
efficiency, we are attacked from all the sides.
This is our fate. We must remember
that there is a militant union in the banking
sector and as also in the insurance sector. If
we want to effect economy or increase effici-
ency, nobody would like it, In fact, some
politicians try to take advantage of the dis-
content. Whenever we try to take some little
action, we always come across this problem.
In the banking sector we cannot transfer a
person from one seat to another seat. In
one bank in Madras, there was excess staff.
We shifted them to another branches, which
is at a distance of about 100 yards, just
three buildings away. When they were shif-
ted, there was a strike throughout south
India, objecting to the transfer. This is the
situation we are confronted with. Some of
the politicians and some other people also "
encourage them,
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If we encourage such things, what would
be its effect on the national economy ? We

have to think of that before we encourage it..

We should implement such steps and monitor
their effects. T know that Shri Agarwal has
a good word to say about the steps which
we have taken, But, unfortunately, all peo-
ple are not like Shri Agarwal. We politicians
have the habit of opposing such moves, espe-
cially those who sit in the opposition. They
feel they have to oppose all steps, whether
good or bad, because they are sitting in the
opposition, That is why it is said that there
should be constructive opposition. Then only
the development of the economy of the coun-
try will be achieved. Otherwise, there will
be no progress.

We are aware of the fact that there are
so many deficiencies. We have to identify
them. After that, we have to take action,
where all people should co-operate. Then
only we can have some improvement in the
different sectors. Otherwise, I do not think
we can have any improvement in the system.

Sir, I think T have replied to all the poi-
nts that have been raised. But allow me to
stress that we will see that the programmes
particularly meant for the weaker sections of
the society, will reack to them; we will see
that no middle man enjoys in between and
that corruption is removed. But I must add
that for that purposc we require all the assis-
tance from the Opposition side.

Sir, T am grateful for the opportunity gi-
ven to me, but let me say that because of the
assistance given to me by the Prime Minister
and by my distinguished senior coileague, the
Finance Minister, I have been able to do all
this.

SHRIMATI SHALINI PATIL (Sangli) :
Mr. Deputy-Speaker, Sir, 1 congratulate
Shri Pranab Mukherjee, the Finance Minis-
ter for presenting a budget which is prac-
tical, pragmatic and highly realistic. He has
stolen the thunder of the opposition which
would have any time described this Budget
as an election Budget. Let me emphasise
that this Budget is a common man’s budget.
The vulnerable section of society has been
assisted in a great way by the concessions
proposed by the Finance Minister. This is
one of the rare occasions when the purcha-
sing power of the common man has increa-
sed and a part of the burden of existence
removed from his shoulders.
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This has been achieved by reducing the
personal income-tax rates of all slabs. This
represents a real gesture of goodwill, sym-
pathy and fairly enduring help. The gracio-

usness of the Finance: Minister has extended '

to those living in the villages who have been
benefitted by the reduction in the excise
duty on Khandsari. This will mean that

the life of the fairly large section of rural

masses will be sweetened.

The proposed changes in the wealth
tax structure will also be welcomed as taking
into consideration the inflationary erosion
of real values. The Finance Minister has
broken a new ground in levying of additional
excise duty in lieu of sales-tax which goes
wholly to the States rather than to the
Centre in basic duties. This would please
the States considerably and silence the ecri-
tics who have always maintained that the
Centre is benefitted at the expense of States.
Also significant is the exemption of excise on
Power generation. This will enable States
like Maharashtra to mop up more resou-
rces.

The Budget is primarily anti-inflationary.
The Budgetary proposals are not tailored as
a some people consider, keeping in view the
election, but in implementation of the socio-
economic strategy of our party, specially the
20-point programme of our beloved Prime
Minister, Shrimati Indira Gandhi. The
Finance Minister has utilised skillfully
different fiscal strategies to help basically the
under-privileged and less privileged and to
provide relief to all those particularly in the
fixed income group, who are affected by
problem of inflation. The common man,
a son of the soil, has been assisted in his
struggle against poverty and a determined
effort is made to better the lot of fixed
income group so that they can hold their
heads high, '

Mr. Deputy-Speaker, Sir, may I take
this opportunity to bring to the notice of
this august House a very serious problem
of water scarcity the people of my Consti-
tuency are facing for the last so many
years.

In six talukas of my constituency and
eastern part of Sangli district i.e., Tasgaon

and Miraj eastern part, Jat, Kavthe-Mahan-

kal, Khanapur and Atpadi, the average rain-

fall is always below fifteen inches and it is
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waning year after year. Water availability
in wells is almost vanished. Continuous
droughts for the last 20 years or so have
further depleted underground water resources
to surprisingly deeper depths of 300 to 400
feet. During the last year, 350 villages in
eastern part of six tehsils of Sangli district
have been supplied drinking water by
tankers.

The Government of Maharashtra have
incurred tremendous expenditure for provi-
ding drinking water to village population. This
year the situation of drinking water availa-
bility has worsened and number of villages
affected may be around 400 covering popu-
lation of ten lakhs.

The problem of dripking water has
attained colossal stature in the drought
prone area of my constituency, The Govern-
ment of Maharashtra have regarded it as
their bounden ' duty to supply drinking
water to rural population within an appro-
achable distance. Also in respect of Task
Force on DPAP and DDP of 1982 on page
61, by the Ministry of Rural Development,
Government of India, it has been specifi-
cally mentioned that for the last many
years the eastern part of Miraj, Tasgaon and
complete Khanapur, Atpadi, Kava the-
Mahankal and Jat talukas of Sangli district
are chronic sufferers of drought,

Crores of rupees are being spent by the
Government for providing drinking water to
rural population, It is understood that the
Government of Maharashtra have estimated
an’ expenditure of about Rs. 100 crores in
1984-85 for providing drinking water to
rural population all over Maharashtra. From
this, your honour, will be able to judge the
gravity of drinking water problem,

Under the above circumstances, the
migration of the rural population is bound
to take place and the same will continue
in geometrical proportion wunless some
arrangement of permanent dépendable peren-
nial source of water is firmly made,

It is heartening to note that the Govern-
ment of Maharashtra is seriously dealing
with this problem and have contemplated to
divert some of the dependable water resour-
ces of River Krishna during monsoon and
the releases from Shivasagar in Koyana
river in accordance with the award of
Krishna Water Tribunal to the possible
extent.
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The topographical facts necessitate diver-*

'sion'of Krishna river water to these drought
prone areas by lift alone. Itis understood
that the Maharashtra Government have
thought of lifting 20 TMC water from river
Krishna.
the needy rural population in the eastern
part of Sangli District in a most judicious
way so that maximum justice could be
given.

These lift irrigation schemes on Krishna
river are bound to cost the Government
some crores of rupees. The Government of
Maharashtra have to accept this challenge of
providing drinking water which is the basic
need of human beings.

However, the gravity of the problem is
severe and involvement of funds and that too
in the immediate future is quite essential.
The Central assistance in a big way is a
must.

I request the hon. Finance Minister to
Xkindly take up this issue as a problem of
human resettlement of rural masses and
contribute 50 per cent of the total cost of
the project.

With this request, once again I congra-
tulate the Finance Minister for his dynamic
budget.

MR. DEPUTY-SPEAKER : Now, Mr.
Penchalaiah may speak.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sir, I am afraid, tomorrow it will not be
possible for us to conclude the debate on
budget. So, Sir, according to the time
schedule given, the hon. Finance Minister
must reply tomorrow. So, I will request
you to kindly extend the sitting today by
another two hours.

MR, DEPUTY-SPEAKER : In your
absence I have already told them.

SHRI BUTA SINGH : Also, Sir, there is
another request. Tomorrow, Calling Atten-
tion has been fixed, (Interruptinos) 1 am in a
very precarious position.

SHRI INDRAJIT GUPTA :
get into serious trouble.

SHRI BUTA SINGH : I have done the
spade work and unfortunately for me, it
is all the lady Members who have signed the

You will
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This water will be distributed to

Calling Attention notice for tomorrow, and
I have been able to......

MR. DEPUTY-SPEAKER
have it on Friday which is an auspicious
day,

SHRI BUTA SINGH : But, Sir,I am
put in a very very delicate position. I could
not talk to Mrs, Pramila Dandavate. So,
I conveynce my request through Prof.
Dandavate.

PROF.. MADHU DANDAVATE
(Rajapur) : Sir, I cannot be an intermediary
between my wife and the Parliamentary
Affairs Minister.

MR. DEPUTY-SPEAKER : No, no.
He wants you to use your influence.

SHRI BUTA SINGH : You kindly co-
operate with me, and I am sure the hon.
lady Members will agree that tomorrow’s
Calling Attention can be taken up day after
tomorrow.

SHRI INDRAJIT GUPTA : Sir, when
they asked for the prolongation of the de-
bate by another two hours, could they not
make this request a bit earlier ? It is five
minutes to Six now, and they are coming
forward with this proposal. You know the
timing of the whole budget debate. Now
you will be left here with nobody.

(Interruptions).

MR, DEPUTY-SPEAKER : Hon. Mem-
bers, almost all the Members from the
Opposition have already participated, and
the time left to the ruling party is there and
they are going to speak, and if we exhaust
that list, tomorrow it would be easy for the
Minister to reply, and we are very much
within the schedule.

MR. DEPUTY SPEAKER : We are very
much behind the schedule.

SHRI SATYASADHAN CHAKRABO-
RTY : It was agreed at the PAC that we
may forgo lunch hour. But I think it will
be too much for the Minister to every day
extend the House from six to eight. (inferru-
ptions). 1f you want it to be fruitful, not
historical, then there is no reason why it
should be extended beyond six because you
want to be .here and listen to what our
Members speak. If the House is empty...
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MR. DEPUTY SPEAKER : If this

request is made when all the Members are

present, I can:understand. But all the Mem-
bers have gone away without telling him.

SHRI SATYASADHAN CHAKRABO-
‘RTY :Eventhen,,, . *

SHRI BUTA SINGH :
in mind in the next Budget

MR. DEPUTY SPEAKER .: The posi-
tion is that the list from the ru]mg party has
not yet been exhausted. I am making re-
quest only to those Members who want to
speak to-day. They may have some other
work to-morrow and they may like to go
to-morrow. Such of the hon. Members
will be asked to sit and speak. There can-
not be any difficulty. Many of the Opposi-
tion Members have already finished. Only
one or two are left. Therefore, the ruling
party Members can have time.

SHRI INDRAJIT GUPTA : According
., to you about eight hours are left as per
allotted time.

MR. DEPUTY SPEAKER : It may be
about five hours only,

SHRI INDRAJIT GUPTA : When is the
Minister expected to reply ?

SHRI BUTA SINGH : Tomorrow at 4
o’clock.

MR. DEPUTY SPEAKER : I Will com-
plete this list of the ruling party. To-morrow
some of the hon. Members from the Op-
position and a few Members from the ruling
party will speak and then the Minister.

SHRI SATISH AGARWAL : I am
willing to cooperate with the Government on
this issue but again my complaint may be
registered. It is again a violation of the
Simla Agreement. The Minister for Parlia-
mentary Affairs did not take into confidence
the various groups, of the Opposition parties
and consult them on this issue. He should
have called. us in the afternoon and told us
about the predicament. We would have
told the way out. )

MR. DEPUTY SPEAKER : Mr. Agar-
wal if you are asked to sit, you can make
this request to the Minister for Parliamen-
tary Affairs that whenever the House sits
beyond 6 O’Clock, the Minister for Parlia-
mentary Affairs should arrange for your
dinner because you will be going late.

I will keep this
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MR. DEPUTY SPEAKER : You are
already sick. It is better that you go away.

SHRI RAMAVATAR SHASTRI : I go.

MR. DEPUTY SPEAKER : Shri Pucha-
lapalli Penchalaiah. '

*SHRI PUCHALAPALLI PENCHA-
LAIAH (Nellore) : Mr. Deputy Speaker,
Sir, I rise to oppose the budget presented by
our Finance Minister Shri Pranab Mukherjee
for the year 1984-85.

This year’s budget is predominently an
election budget, It does not meet the requ-
irements of ordinary people. Our agricul-
turists are completely forgotten in this bud-
get. It is meant only for the people who
belong to the upper stratum of our society.
Hence I am rather forced to oppose this
budget.

Sir, this is an election year. An attempt
was made to camouflage the failures of the
present Government during last few years.
The main aim of the ruling party is to hood-
wink the people by allowing few concessions
and get the votes in the coming clections.
That is the reason why they have given so
much prominence to 20-Point programme,
Even the concessions allowed in this budget
are meant only to grab the votes some how,
these concessions are not given with a view
to serving the people.

The amount allotted to the 20-point
programme for this year is 479, more than
the amount allotted last year. Had the Go-
vernment prepared the programme and
whole heartedly implementcd it for the em-
ancipation of our unfortunate brotheren, the
whole of opposition would have welcomed
it. We would have willingly cooperated
with the Government for this noble cause.
But unfortunately, the ruling party is using
it for their propanganda. It is going to be
their main poll plank. Is there any mean-
ing ip using the public money for ruling
party’s propaganda ? The available figures
indicate that the Government have failed to

#Qriginal Speech was delivered Telgu,
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use all the alloted money last year for this
very programme. If it is so, 1 do not un-
derstand how this Government is going to
utilise such a huge sum this year under this
reprogramme. The Sivaraman Committee
on Backward Areas Development has poin-
ted out last year that there was a serious
administrative unpreparedness in utilising
funds for these plans, Not only that. This
year the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes  complai-
ned in its report presented to Parliament on
8th March, 1984, that only seven Ministries
and departments have prepared special pro-
grammes for tribal arecas. So, without hav-
ing a sufficent background if you think you
can utilise large funds for the progress of
our unfortunate brotheren, you are only
mistaken. Strengthen your administrative
machinery first. Chalk out programmes
which you can snccessfully implement. Then
spend the money on such plans, Then, only
then, you can do justice to the vast alloca-
tions on such plans. Otherwise, I afraid,
such large allocations result only in encoura-
ging corruption. 1 hope, the hon. Finance
Minister will take note of this point,

Almost all the States in the country face
either severe drought or uncontrollable flo-
ods every year, Every time these states
incur enormous loss of life and property.
It is becoming impossible for the States with
their meagre resources to face the calamities
of the nature and at the same time imple-
ment plans for development. It is especia-
lly true in the case of Andhra Pradesh. The
chronic drought prone arcas of Rayalaseema
and Telangana on one hand and "the coastal
belt which always suffers the fury of floods
on the other, eat away our finances to a
considerable extent every year in the form
of relief operations. The Congress party
which ruled our State for the past 35 years
has virtually done nothing to save the State
from these calamities. All that they know
was how to make somebody a Chief Minis-
ter and how to bring him down. They had
no time to execute plans to save the State
from the recurring droughts and floods.
With the result, the present Government
under the leadership of Shri N. T. Rama
Rao is facing a critical situation in the State,
We had to suffer a very heavy loss due to
floods last year. As though that was not
sufficient, there were heavy rains during 12
to 18th February this year totally collapsing

.
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our already crippled economy. Due to these
heavy rains Nellore, Cuddapah, Chittoor
distr.cts have incurred a heavy loss. The
loss is estimated to be around a hundred
crores. It is the responsibility of the Cent-
ral Government to come to the rescue of
our State Government at such a critical time.
But there is no one at the Centre who is
worried about the plight of the States, Even
the paltry assistance that is extended to
States in such circumstances is only in the
form of loans. If the Centre does not give
up this policy. You can well imagine the
helpless position of the States, I take this
opportunity to request the hon. Finance
Minister to give up this attitude and extend
the necessary fiancial assistance immediately.

Sir, I have already stated that the resour-
ces position of the States is bleak. The duty
exemptions given in this budget take away the
paltry amount that they used to get through
these taxes. The exemptions announced this
year would affect the State Governments very
badly. 'f'hey are poorer now. To prove
himself a good boy before the public the Fin-
ance Minister has knocked down the States
by announcing these tax exemptions and re-
ductions. He deserves the title of ‘modern
Kautilya® for his diplomacy. This step ,has
further weakened the financial position of
States, whereas the Centre will remain uneff-
ected to a large extent. This is a very seri-
ous blow to our federal set up.

The recent Mass loan distribution progr-
amme has become a force, It is the duty of
bank officers to decide the eligibility for the
sanction of-loans. There is a definite method
to follow. But, strangely, the ruling party is
trying to use this programme for their publi-
city. A couple of days age our hon. Finance
Minister has directed the Heads of 21 nation-
alised banks to distribute 200 crores within
next two months. This attitude of the Go-
vernment deserves to be condemned. The
Congress leaders attend these functions for
the sake of publicity, A lot of amount is
being spent for arranging these ‘‘loan distri-
bution™ programmes. Sir, if these loan melas
are allowed to continue for some more time.
I am afraid we may soon have sick banks in
addition to the sick mills which are already
running our economy beyond repairs.

Our economy is dependent on agriculture,
Unfortunately, our Finance Minister has ig-
nored our farmers in his budget. Fertilizers,
pesticides etc., which are very essential for our
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agriculturists, were not given any exemption
or duty reduction. Who will support a bu-
dget which ignores our poor farmers ?

Out of the uncovered gap of Rs. 2035
crores, Rs, 1762 crores remain unaccounted,
It will allow the generation of black money
and encourage corruption. The prices of
essential items will go up steeply. By rais-
ing the minimum from one lakh rupees to
two lakh rupees for the imposition of wealth
tax and announcing reduction in duty on
coolers and fans. The Finance Minister has
once again proved that his budget is meant
only for the rich. It appears that our Fina-
nce Minister is not aware of the fact that the
poverty striken people of the rural India do
not know what a cooler or a fan is ?

So, Sir, this budget which is meant only
for the rich but not for the poor, which is
beneficial only for rich industrialists but not
the poor farmers, which deseminates the
states against the Centre, which only enhan-
ces the prospects of ruling party in the next
elections and which is not created for the
progress of the nation—only deserves to be
rejected. Hence I oppose the budget on be-
half of Telgu Desam party.

_ I am grateful to you, Sir, for giving me
this opportunity.

MR. DEPUTY SPEAKER :
Mahajan.
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Shri Y. S,

MR. DEPUTY SPEAKER : That is
why we are sitting Jate today. You are getting
your chance today. You must be patient.
I am going to call you all. Mr. Kunwar
Ram, in yesterday’s list, Mr. Mahajan’s na-
me was above your name. You can never
find fault with me. I do not say. I will not
commit a mistake wilfully, [ am also a hu-
man being and I may commit mistakes, But
in this I have not committed a mistake, Mr,
Mahajan’s name is above your name. You
can come and see the list. All members are
equal to me. I gave preference to Mrs.
Shalini Patil because she is a lady; she wan-
ted te speak and go away. No preference
to any other member. All members, includ-
ing Mr, Ramavatar Shastri, are equal to me,
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Shri Y. S. Mahajan.

SHRI Y. S. MAHAJAN (Jalgaon) : Mr.
Deputy-Speaker, Sir, allow me to add my
voice to the chorus of praise which has righ-
tly greeted the presentation of the Budget for
1984-85.

There is not a single class or a section
of our community which has not welcomed
it. At one end, there is the corporate sect-
or which is pleased with the reliefs provided
by reduetion in the income-tax scale and ex-
cise d’uty; secondly, by raising the threshold
exemption under the convertability clause
from Rs. 1 crore to Rs. 5 crores and, thirdly,
by lowering the IDBI interest rate by 1 per
cent for loans upto Rs. 4 crores.

These changes are bound to strengthen
the revival of demand. The business comm-
unity has welcomed it as a constructive .and
imaginative Budget, At the other end, there
are definite prospects of making a dent on
the problem of poverty and unemployment
as a result of the larger allocations for the
poverty alleviating programmes such as the
IRDP, the National Rural Employment Pro-
gramme and the Rural Landless Employment
Guarantee Programme. The total allocation
of the Ministry of Rural Development will
be Rs. 932 crores which is nearly double the
amount provided in 1983-84, The number:
of beneficiaries under the IRDP alone is esti~
mated at about 3 million. The Rural Land-
less Employment Guarantee Programme and
the NREP will provide 550 mandays of work
in the rural areas in 1984-85 and create opp-
ortunities in the rural areas of fruitful emp-
loyment on a large scale and transferring
purchasing power to the rural poor., These
Programmes will help to improve the living
standards of millions of people in our coun- *
try, create productive assets and thus streng-
then the impulses of growth and develop-
ment. The middle-class also form an impo-
rtant section of our community including the
salaried people and they have every reason
to be happy about the provisions of the Bud-
get such as the changes in income-tax, DA
rates and Estate duties.

The year is likely to end with a growth-
rate of 6 to 79, which is a satisfactory rate
of growth. There has been a record food-
grains production and the total agricultural
output may show a growth of about 9% in
1983-84. Along with the increase of about
4.57% in industrial production, the rate of
growth of the Gross National Product during
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the first four years of the Sixth Plan will hit

the target of 5.29/ during the first four years
of the Sixth Five Year Plan, This is a re-
markable achievement in view of the fact
that rates of growth in most of the develop-
ed and developing countries of the world
have been distinctly lower. The serious rece-
ssionaries trends in the developed countries
had created an extremely adverse situation
whick militated against normal growth and
development. Added to this was the pro-
tectionist policies followed by them which
reduced the possibilities of international re-
vival,

India had to face serious drought condi-
tions last year which reduced foodgrains pro-
duction to 128 million tonnes from the prev-
ious peak of 133 million tonnes,

This achievement of a growth-rate of
5.29, during the first four years of the Plan
was due to the massive investments made in
critical areas such as irrigation, power, coal,
oil, steel, fertilisers and transport. We have
not only improved the performance of the in-

frastructure but added substantially to capa-,

city in these critical areas to enable this sector
to meet the challenges of the future.

Our strategy of planned development has
been successful. Experience has shown that
our strategy of agricultural development has
been sound. It has enabled us to face seri-
ous drought conditions in the years of 1979-
80 and 1982-83. This year we are likely to
reach a new high of about 142 millions ton-
nes of foodgrains, a rise of about 129. This
shows that our stra.tcg} which replied upon
increasing raising yields through expansion
of irrigation, remunerative prices for the
producer, provision of high-yielding varieties
of seeds and chemical fertilisers and other
inputs can ensure expanding production and
prosperity to the farming community. Tho-
ugh this additional growth is punctuated by
short falls for some years due to drought
conditions, if you take the average in each
five year period, we find that the rate of
growth has been steady.

Mr. Sunil Maitra is not here. I want to
refute his argument. He has put forward
the argument that this Government has no stra-
tegy for agricultural development. I say that
this is wrong. Mr. Sunil Maitra denied that
Government had any strategy for agricultural
development and he manipulated the statisti-
cal data to arrive at this wrong conclusion,
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That we have a strategy and that it is a sou-
nd strategy can be proved by three facts.
First, the foodgrain production in the year
1950-51 was 50.8 million tonnes whereas in
1983-84 it.is likely to reach 144 million ton-
nes, that is, nearly three times of what it was
in the first year of the planning. Secondly,
agricultural production is essentially fluctua-
ting in character, not only in this - country
but in all other countries of the world.
Fluctuating production does not disprove the
existence of a strategy. If you take the
average production in each five-year period
and then draw a graph, you will find that
the graph is steadily incredsing. Thirdly,
our agricultural strategy has enabled us to
minimise, in an increasing measure, the loss-
es during periods of devastation. This exp-
lain why—I am quoting the Planning Com-
mission—*‘the new peak reached has been
invariably higher than the preceding one and
the latest through to which the production
has been forced down has always been higher
than the previous one; this is a more realistic
measure of the new stréngth and resilience
gained in the agricultural sector since the
country chose the path of planned develop-
ment’’,

Then I would like to say a few words
about our industrial productlon, In the
four-year period ever since the present Gov-
ernment came to office, the rate of growth
of industrial production has been covering
around five per cent on an average. This is
far less than the eight per cent target which
was fixed under the Sixth Five-Year Plan.,
The performance of 4.5 per cent in the curr-
ent year is, of course, poor, and this is in
spite of the fact that our Industrial Policy
laid stress on raising production through
better utilisation of the capacity, steps were
taken in the course of the year to ‘meet the
problems of particular industries suffering
from slack demand, the IDBI provided bet-
ter facilities under the Bill Discounting Sche-
me to State Electricity Boards and Road
Transport Corporations to borrow for pur-
chase of equipment and excise duties were
reduced on a number of industries producing
durable commodities.  Still the rate of gro-
wth has been low during this year because
of significant decline in some important ind-
ustries like steel, paper and paper board, jute
manufactures and wagon manufacturing. The
solution to the problems of our industrial
structure les in three remedies which have
been pointed out by the Planning Com.mi-
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ssion. These remedies are technological up-
gradation, improved product planning and
more effective management systems. One
disquieting feature about the industrial struc-
ture is that our public sector has again begun
to lose heavily during this year. During 1982-
83 it showed a profit of Rs. 600 crores. But
that profit concealed the heavy lossés made
by a number of public sector units. These
- losses were made good mainly by the ONGC
and by the oil producing units. - This year
we are going to lose heavily, particularly
* steel is a culprit in this regard. = But we can
not claim the Steel Ministry because the steel
industry is suffering from recessionary con-
ditions in decmand with the result that stocks
have piled up. We were thinking of expor-
ting steel. Therefore, there are factors which
are due to circumstances outside and we can
not possibly meet them. About the public
sector, the Government has expressed a great
concern and rightly so because the public
sector represents our industrial infrastructure.
It has been the greatest constructive work
done by our Government in the economic
field.

It represents an investment of Rs. 35,000
crores and 20 lakhs of people are engaged in
that sector. And on all this industrial jnfra-
structure, depends the rate of growth of ind-
dustry and the rate of growth in our econo-
mic life.

I would like to make one or two sugges-
tions. This is a very big subject—I1 cannot
dilate on it. What happened is that the
Government ownership and management have
become a short of cover for inefficiency, has
become a cover for increasing the employ-
ment of people when they are not necessary
and bad i'nanagement. Take the case of
employment. There are industries in which,
the report says, 50%, of the people are sur-
plus and in another industry, 309, of the
people are surplus. We cannof throw peo-
ple on the roads and, therefore, it is inherent

in the structure of our public sector to suffer-

losses. Unless we run those industries on
.commercial lines or we make their structyre
elastic, that is, if there is a fall in demand or
if production falls or if utilisation of the ca-
pacity is less, then you have to reduce the
work force. And that we cannot do. Unless
we do that, unless we make the public sector
units elastic in nature, it will be difficult for
us to face the problem of losses.
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Our Finance Minister says they must be
viable units. And if they are not viable units,
why should they not be closed. We cannot
close them because they are government
units and because just as they have social
responsibilites we also have $ocial responsi-
bilities. It is a political problem. That is
why I say that it is difficult to is face this "
problem. ’

Another factor is the ‘balance of pay-
fments. Movements in the balance of pay-
ments situation have been favourable as a
results of increased production of crude and
slowdown in the growth of other imports. By
the end of January 1984 the foreign exchange
resources were higher than at the beginning of
the financial year by Rs. 431 crores. This has
proved the soundness of our externai adjust-
ment policy adopted by the Government at
the beginning of the Sixth Five Year Plan.
It has enabled us to do away the last instal-
ment of Rs. 1.1 billion dollars to be  borro-
wed from the IMF. I remember and perhaps
you also do the debate we had on this IMF
loan. What a dustraising was there in the
House and what a lot of noise they made in
the House. They said that this loan was a
sell-out to the American imperialism, that we
are succumbing to the dictates of IMF.
They even refused to understand the simple
fact that the IMF is an international body
whose function is to help countries tide
over their temporary balance of payments
difficulties. That is exactly what IMF has
done in our case and because of the aid we
have been able to undergo some structural
changes in our industrial life and this has
enabled us to do away with the last tranche
of 1.1 billion dollars from the IMF and the
Opposition Members at that time even secu-
red the support of some economists. They
had a meeting in Calcutta. They made much
of it. Pamphlets published by them were
distributed tc the Members of the House.

As regards this, I would like to make
two or three remarks. Though there had
been some improvement in the balance of
payments situdtion, we must be on our guard
because I believe that the foreign currency
non-resident accounts cannot be relied upon
to be as buoyant as they have been in the
past. You can not be sure, Secondly, the
concessional finance available to us frem
IDA and the World Bank, the sources of
this finance, are gradually drying up. There
are more people who want to participate in
the loans of these bodies than before.
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Then as regards industry we have been
emphasizing on import saving, that is, we
have been supporting in this country industr-
ies for producing those goods that we imp-
orted before and those industries have grown
up in an atmosphere of protection” with the
result that they are not efficient. Therefore,
I say, let us emphasize import saving as be-
fore because we cannot do without it but
let us also emphasize equally export promo-
tion. If we emphasize export promotion,
then industries will have to face international

" competition, they will have to be competitive

in nature and that will make for a healthy
industrial structure.

Our industries have grown up but it is
a hot house growth. We. must gradually
change our policy to see that they meet the
fresh air of competition from abroad.

I cut down, Then, Sir, an important
criticism against the budget is that the brunt
of the burden of tax changes is to be borne
by the States. This is wrong, Though the
States stand to lose Rs, 709 croers as a result
of taxation proposals, the Central Govern-
ment’s assistance to the States has been

stepped up by Rs. 600 crores in this budget

over the provision made last year.

What the hon. Finance Minister said

we will have to bearin mind.

st wdt T amdt (fzER) o9
e w1z, q carfeE oIE ;ISR |
o WA ¥ ¥IT YA gerwAr =
zzara fag 9T wiafar gar & 97 gag
37 qT M FE 9§ § | AT § Wy,

X FEA qf g, IF A} § gag 9%
gy grg @y af 9 gra At
qifgmde & ¥ad gaar Fai & a8 a1
g sUq€qT ¥4 W F gAY w W d
wigm fr g fafases g@ T & 9207 F,
gza gfoar & o =0 g@iw fag &1 M

A1 7€ &, 57 9L HrafT ga g

SHRI RAMAVATAR SHASTRI ¢ You
ask the Government to make a statement.
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MR, ‘DEPUTY-SPEAKER : I cannot
direct the Government to make a statement
o0s something like that. You have said
something and that has gone on record., It
is for the Government to do that, )

I cannot direct the Government. You
have said something. It has gone on record
I cannot ask the Government to come with
a statement every time when any one - speaks
here.

SHRI RAMAVATAR SHASTRI : It is
the duty of the Government to come
forward. ..

MR. DEPUTY SPEAKER : You have
made the point. It is not the duty of the
Chair, We have no duty like this. Please
do not give us extra duty. I cannot call the
Government to make a statement,

PROF. N. G. RANGA (Guntur) : Let
him complete his speech,
SHRI MANI RAM BAGRI Mr,

Deputy-Speaker, it is a very serious situation
there. What is the situation in Punjab and
Haryana ?

MR, DEPUTY-SPEAKER : 1 know .it.
It has gone on record.

SHRI MANI RAM BAGRI : Parliament
is the guardian of the country.

MR. DEPUTY-SPEAKER : Mr. Maha-
jan, you go ahead.

SHRI Y.S. MAHAJAN : Herel am
talking about the States. The Finance
Minister had to make fiscal proposals in
areas where prevailing economic conditions
demanded such an action. Sir, the aggre-
gate assistance during the Plan period to the
States will amount to Rs. 17,790 crores as
against Rs, 15,350 crores envisaged in the
Plan doeument. In spite of serious restraints,
the Central Government has doae the maxi-
mum that it can do to solve the State’s
problems.
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So, if the States cannot manage their
financial affairs properly, they should, in
future, learn to do without overdrafts from
the Reserve Bank. You should cease to
criticise the Government from the political

angle.

MR. DEPUTY-SPEAKER : Now, please
conclude. .

SHRI Y. S. MAHAJAN : The Members
in the House expressed concern over rising
prices. The hon. Minister has also expre-
ssed his concern about this. The prices are
now rasing during this year at the rate of
129,. We succeeded in arresting this. When
we came back to power, the rise in price
was at the rate of 21.6%,. Government has
succeeded now in reducing the rate of infla-
tion to a negligible proportion. Only last
year some unexpeeted things happened, the
prices have again begun to rise. In spite of
record production of foodgrains, in spite of
increased industrial production, prices are
rising. But, I believe, that this is due to
the delayed effect of the drought of last year.
Secondly, I believe that because of the good
production this year, it will be possible to
absorb the large deficits in the budget
which the hon. Finance Minister had left
unprovided for.

Sir, we have remedies with which we
We can raise the
Now, we

can contain inflation.
cash reserve ratio of the banks,
have raised it from 7 per cent to 9 per cent.
We can raise it still further and immobilise
the large amount of money lying with the
banks. -

MR. DEPUTY SPEAKER : Please

conclude.

SHRI Y. S. MAHAJAN : Sir, I am of
the view that most of our social and econo-
mic problems in this country are intracia-
ble because of the increase in the rate of our
population growth. When a balance sheet
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is drawn, both the liabilities and assets have
to be shown but when liabilities are increa-
sing indefinitely, then how can you make
both ends meet, Inspite of our efforts to
control the population growth, during 1982-83
in the whole world the largest addition to
population was in this country. I am spea-
king this because Maharashtra is on the
forefront in the implementation of this pro-
gramme and in Maharashtra my district
We got a prize of Rs, 30 lakhs
for standing first, The movement is spread-
ing to all sections of the people Hindus and
Muslims-and the man who is in charge of
this programme is a Muslim. 1 believe that
though our programme depends on persuasi-
ve and motivational efforts we must use
stronger methods to achieve our goal of a
stable population. Demographers say that
at the present rate of growth the pepulation
will be stable only after 50 years and by that
time it would have grown to 120 crores. How
can any government meet the cemands reas-
There-
fore, I am of the view that this programme
must be fased on a system of strong incen-
tives and disincentives. If itis done then
we will march faster on the road to progress,

stands first,

onably of such a large popnlation?

Sir, I again thank the Finance Minister
for presenting a budget which has been wel.
comed by all sections of our population.

it § qT A (FAIET) : IISA AGIRA,
gaza ara &t ga=ar § fr fade qg &
aeeal & fow g2l 1 serar an, faw s9.
wAr wgrem a4 9 wgee fE@ar ) 99
afeen ¥ & wgar wigar § 5 fadsd g
& 9IEqI T T AW AT JIAIAT FEAT
U hae aar faar & 0 o gl T wgr @
fe afe faTsdt qer ggamT &3, a1 9g 99e
3 #1 sar & fga &
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ag a9 g1 F @7 §WIT FW@ O
ag #gAT g g 5 A 9 wegq g
& qrg /N § uw  fegan @ @i 79 &7
WY gHA @1 | WEAW AT F Il &t
AR U I F mak F awe T gn
A FY OF =y Wiaew F1 FeAT FE
ATqF TE@T & | WA 99 & |17 §G §9
aa &1 g @ £ al faQsEr 9 F i o
TH g F1 gad giv ) afwa sAEr @
ard ®1 9 FEHLT TH AVE FI GoFwA
a9e wgd & ar T &% foyEd sgia
awe & ark § ¥@ faasr sang gardr si
F feor | 7o aug @1 faondy ow & g
agt 9T 78t § afea ¥4 g8 am@ @WiE 9%
ST AT JAT qZ IFE  qEA AT SAR!
qqT T | g7 FFaT § fF A% gg 99
wat gt {5 fgegeata & awmw @90 7 29
qANZT T T@AT (%31 § | AT StaAT FAIT
FTATT AY FF @ 4, S Weal § 9 qal
gaar a1 f& Ty awz #r y@fa @ sasr
qaIw g1 W@r a1 | 9% @ ¥ fF ag awz
oF Qa1 awe @ food wdm gaw sk
wenw F[ & A o1 sanar agfaaa
ferst o

ag awie fagg & fag 2 o W@
Ft qAar & fawra & fag &1 3 gard
T AE & | TAH AgT ¥ AN &1L
WATEEI gag adt amage s
20 AT TN 1 § vuw glaarg 97 a8
JATAT AT AT 1 T FA WG GIHC T
e T &1 qifady, @ W & s
fawra & faq gfrar a7 7o & sz gq
g3 ¥ €F a9e &1 FAIAT AGT & | S
g ¥ wrw w1 9fw F uwow € ug
w1 Sy faaer @ # @A G wAw
sgfes & fag ag awz 9o fear mar &

g9 & ot fawet Atz 9q @qAT
FIESQUEY § I E F d guA Fgr @
fasra & F17 F@T AR AT FAT T AIEAT
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2T 3Ty ag wWeE a1 fF 20 gA FrAw
FT A% a9 §F Faar &1 e @r a1,
AT a7 I &, Fqaaeq av ¢ 7, fa=né
1 gfaag’ & s @ 4 g F fag
FT T T 9T | ATEoHTTe Ero To &T
FH T T AT, AUTTT AN F7 93
feg @1 %2 7, w0 ATToo o F yraiyr
arrt & fag Jorne & sgaedr g @y
A | 57 TFIX 98 FAFA 2 & FA-S1aT
FT TF FI @I 9T HIX gwA q@r & ow
TFIT 71 IeA1g o1 fagar, g9 aea1e &
sfa fazare dar 21 2gr 911 Y grAa ®
wrafs zaar st & ma ) F1 faeErg
ATEIT § qar g1 @1 41 g Aifgd &
FTIT 7 T Aigte 7 fqdy &m0 2w
& fga & arg 27 wrfgw | &0 9g g«r
FY a9 739 £, g9 Sfwaw § a9 §
g Tar griaw &7 9 | wfEa aw
aF uedry T g7 gafasie Afaai &
arg gawa Hmdr Tfaw aldt & ga A
& oI @ra%T 99% g ¥ ag W q9e
qmar g, AN & gy H uF ag fawEw
FY ST TET & S zw wraar #1 faes
g2T g1 aFA | a1 Awar gfe
atdY # Iw aga T &1 ) A 99 qF @
AT amEIT gutg W 2 A faw
ety difggl &1 T 99 W g 9T
qed g1 T A1 7 a1 §ar gifae F3
FH GYT A EW AW A1 &I AgrA §
aqq g | AT FAT AZ AN FAT @I
dl gad 7% gz Adig e go oA ®
a1z qg fav srasq @I o A S
AT ot 39 3T F  WAAESA GT TR |
# g3 19 zafay sz w@r g fF e ot
qrEre & A W &1 erifaw I@T &, [|W@
F gfardr et &1 afkafaa & * afz
fa<iy o= q1q 9§ gmar @@ wAar #
qqaT fagara @ T HI9 AT @dE
qNATT A Agl 9T T 9&F @T & 9Er &
HI&T af7 gaL a0 WY ATATT FIA AT
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&t g famars a7 T 6 Far q@ER
fadrer 77 ST & qTEAT W I 1 FAFT
R § ) AR T9 @ ¥ T9 AT A7 A

w1 g1 gl |

TH 1T AT IE AT 9 TGT AT &
ag &g A FEFH A AT g THA
qddt Az & graew § gga-d aq @l
7€ & | wfF gad @ig-arg g8 swsifal
it & foast qmma w@a gy gard a3
&1 ATCH (9F=q7 FTAT ZRT Y aregd |
st AT wregry Arfaat g sat sratfaa
forar s @@ ) T FwSriat g AfE
farew #giar fa=rs & wma ¥ g ar
feer oft &7 ¥ 2f 3% @vaq § THT-
a9 9T 9 q (A1E)F qIex sqer feard
23 2| orgf 9T ga el M gl & o7
qsgl F grEe § AT Ftwa (smd) F
qzeal F w9t foE & § ez aqar € f&
Fgh 9T FAAIA | I FaFrfEl § wfq
T @A T a9 & ArHw ¥ qfz FWHIT
gardr uedtg Aifaar &1 Fraifraa 3T AT
aawar g & faeet @ awa agi & &
g TN AT I W IS qF | gEITU
usdig difaai &1 gF gga & T AqEn
FT ggIT afFa fatiy qm & v vhat
1 fawrg agf g 2 2 1

18.45 hrs.

[SHRI F.H. MOHSIN in the Chair]

¥ ARIAET #9471 &, 97 a8 a1
g9 gu E, AW JaF § T 9H g0 E,
St aa Afadl & a1 ¥ g9 w9 §
a1 ggradr Aifqat §, sAsr @ eo A
T T H & I ®TH 9] HI & | A0
¥ qTade A arqg FW &, ¥ fedeade
T AT FQ@ E | TG a7 F faweEn w
FUA FI@ & | @UT H@ 781 F qw@ Y
wifea @rg o &y o ThE & Qi
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fawra &1 @ AT 8, ITHT TAT TATT

wh Faifa a1 FY o & st AT |
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!

)

FW o9 FT faar qrar § | g I wE |

qrer "o dYo arEo AT Ho Yo QHo F
T EF | AT A F agt § arH ggd
# gty swgrar sar @, A1 ST o
g 138 gwre gaTdr @ga, gfewal &)
@A F TQT A FT WL F ATHTC
qifafessr waz & fa @ @ g
agt ATFT IAY AR AT TIT § |

97 g ARFL XA AT ATfIH Fraw
2, ar ga% a3 ¥ ol T a% agl andr
2 | ga%r awgdr 41 g faedr §, 99
&t arfas afew 78 9gar & | 919 TWaAw
¥ 7 qfafess mEfs sma a9 & fag
3q 7041 & mg faware FLT, a1 @0
grea 9T | T 9T aYH1T afe qad gl
TEAY, a1 FUSFAT T94 1 7 giewan
¥ fag, #aaT av & fav @9 &1 @ &,
ag §9 AFIT FAT STIAT | IEHT faw
78T 81 g% 1 Y W 7 3% F@r &
AT 1 qara sfqga qar SAqHr IF1L
T STAT € | §O A AFAA B iBTS
¥ Siar g, ¥ 0 S0 @I Srar § S
2 &1 fga 78 w1ga € 1 gwfec & sgar
Tigar g f@ sowt vl § anfaw eqa
FT AT 21T AT AT | Tg ar HUSI-
FUT @I A1 AT qAqG ® FJrigw
fasra & fa7, sas anfaw s=ifa & fa
wWa § aqe #, IAFT FIE A SARI
agt faam | 99 7dEt & A -y &
oY STTHY & YT EHraar A F1E IIw@r |
I TUET F am A-gfgar @ & fagr
strar 8, afeT qamar g€ M § Wi ag
FTAAT FBIAT § | TT ITF AIAGTT €Y g
ATE & AT IAFT AT ST q9AT |
T aga ¥ F49 49 W@ E, o P g
g Fr Aifa & famrs i dg &

THA & 9 T BT GOT @A A o

HrazgFar g |
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gwiafa agig, SEAEEAT s
gfgu ai FwET oF @@ w2
fF gua gfwa anfearfaat #1 g @z
qe difg ®f FEvER ¥ & @, sra gAw!
&A1 Tfes ST & agar aifgy | afz
ATYT FASI AFET 1 qq1€r & g, ar
ARIU TAT 397 &< qFaT & | d9 F (07
&% FT 11T Tt ®1 AT AT FAT
AT FT ST FIFHIqT FIAT 1@ |
faang anrfe & fog o9 a4, gaad ar
AT AT AN fadzar gig qiwAr
& TrEaT & g FE@T A0fgw | gl
ST qTH @A H FISAT §AT F @I
Fet Tifgg | wigh ox Ggwra Agt fawan
¢ wfed agr ox dr @rdw g =nfgd |

awmfa wgea : T ag 1% fenrew
q¥ &g #tfqam

s G IT R 9T TG 1@ T [
faer ar & faer | 39 s g% AYFTad faw
@ AT\ &9 § YE-ATAT 3T g
A1 qa SITFT g3 HiwT faar g

AT ¥ T FT FIL@EAT GlAT &
fau Fe9T Wi Iq@ed 2 | ATLAT Jq
WIE LHTT FT A9 €6 1< Ny faar
? fFagt e wTe &1 FT@@T @Er
a1 | Fgt 9T fE w1 1 1€ F1EEn
T§i & 1\ 78 g & fawst gar garw @
&, o@ IEE! a1 agwr 9ifed | S g
qTE Trea-sAqaHe g1 @r e, afFa vy
fogd gu Tei® sAWT A &1 W@ ¢ |
g wifadt aa & & 5 fasds aaay,
few wrgh aT aea & & 7€l agl wanfey
& st |ifgg | arar & |1 AT g
2, gafau agt SAWT &1 TT9AT FY SIAT
=1fgq | |

frami &t fael &1 aws $&@ & dar
THIAT & | MG @R A ¢ & gwa
| g gXEIC & qar ua faar g, wfew
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feamt &t fox @t qar ad fasar &
frarat & seaz qar 7 faww & mfgnfz
#t g% 8, ¥ oroer afedi 1 mfaat a8
FLAT T & | AR 9ed § a1 zar agy
qA% qi7 & 1 gw @1 oagiona @ ar
fram @gar & & g €@ & feran,
afew dar a8 faer @ 2 | T AT =
fear s =feq |

g FrAfg & fo g s
‘YRT JEq@IF” qATA Fraq afsw gw
faar & #1% swrfe a€h &1 W@ g 1 & srgar
g f& @7 s & fawio & quw gia
=1 fear simg

fassft & 13 & #1ofy fawad
@ faFraat & g fear oar wifzg
gra-a & wgl e gua gr gt
IUFT JI  q3AT SIAT Aq1fgT | gwW G
il F1 geed fawelt 98 @ a%a § & &9
¥ &7 A @1 §3 fF wigi fawret qg=n
gt ?, gt @udr qard g @ T
farrg e fagr sran arfed

SHRI B,K. NAIR (Quilon) : I am very
happy to have this opportunity to extend my
congratulations to the Finance Minister for
presenting this budget.

29 February 1984 has been a memorable
day in the recent past for the whole country.
During the days immediately preceding that
date, we were hearing all sorts of frightful
stories about the budget to come. Papers
were full of them. The entire country was
apprehensive of something very unpalatable
coming out of the budget proposals. We had
reason to be very apprehensive, because
during the days immediately preceding the
presentation of the budget, prices were rising
very fast. The cost of living index was going
up slab by slab. There were many demands
for DA increases from Government employees
who were giving notices of direct action.
Many State Governments had also gone in
for substantial increases in DA. So, we were
expecting a terrific crash in the economy of
the country.
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But a few days before the budget, the
atmosphere began to change. The first indi-
cation of a rejuvenation, so to say, was the
announcement by Government that it did not
want any more to utilize the 51°1 billion SDR
available from IMF, because we had enough
of resources ourselves. So, there was no
question of depending on it any further. That
was a happy augury, and people took it that
things were turning for the better.

The next happy occurrence was the Rail-
way Budget. It was beyond the expectations
of the people, because people had been ex-
pecting something terrifying. When there was
only a mild dose of increase in freight etc.,
they had a sigh of relief. So, this General
Budget for 1984-85 was indeed something
beyond what the people could expect, be-
cause inspite of the indications earlier, we
believed that the budget at least would con-
tain something quite beyond our capacity to
bear. But the budget has come as a pleasant
surprise, and the welcome extended to it by
all sections of the people is an indication that
it'is a constructive document, and that it will
be conductive to further production and
growth.

The budget has levied certain duties—
customs etc.

At the same time, we are happy about the
announcement made |theirin regarding giving
relief to the income tax payers. That is a very
welcome suggestion. But then I feel that there
should be some variation in the rates. The
flat rate of 5 per cent is not appealing in the
sense that it affects everybody equally. It
would have been better if they had made
more for the lower category and the less for
the upper category that is starting with 10
and ending with 5— 10 per cent for the lower
category and 5 per cent for the highest cate-
gory. A graded scaling of the scheme would
have been much more presentable and would
have contained an element of social justice in
this matter. But it is for the government to
decide. I still feel that it would be more
appealing and more presentable to the
people.

We have fared very well during the past
few years. Agriculture has improved very
much. Production has increased to 142
million tonnes that is the peak production
that we have been able to attain in this
country in spite of the fact that during the
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last one year we have been facing very severe
drought, quite unprecedented for so many
decades. With new methods of cultivation
and technology evolved and also with the
co-operation of farmers, we have been able
to attain this peak production figure, Our
agricultural production is still dependent on
monsoon. But we can get over this hurdle by
increasing the rate of irrigation. During the
past few years, we have seen that the rate of
irrigation is about 2.5 or 2.3 or 2.2 million
hectares per year. Now, at this rate, we will
take at least 15 years more to complete our
irrigation projects, Now, we cannot wait for
so long. Can we not have some more invest-
ment in this ficld and intensify our irrigation
so that it will not only improve our agricul-
tural production but it will also give employ
ment to our unskilled people in our country-
side ; millions of our people are there in the
country-side who are unemployed. They can
be given employment on this basic job of irri-
gation.

Vast areas of our country are without
drinking water. If we can expand our irriga=
tion, it can meet the requirements on SO
many sides ; that will have a multiplying
effect. I feel that we should expand our
scheme of irrigation even beyond 2'5 or 3
million hectares and that will be within our
scope ; and it will be desirable also.

With regard to agricultural production,
inducements have been given in the form of
higer prices to our cultivators. That is a very
welcome step to take. I myself have been
pressing in this Parliament that the only way
to improve the standard of living in the
country-side is to give a boost to agriculture
Ahich will push up industries all over the
country. This will create more purchasing
power of the people in the country-side ; and
that can be done only by increasing agricul-
tural prices. May be people from the city
may complaip about it; may be salaried
people may complain about it. But still the
only way to pump in more money to the
country-side is by increasing agricultural
prices which the government has been doing
during the past few years ; government has
been doing 1t deliberately and steadily by
increasing the prices of agricultural product ;
and that accounts for a change in the pattern
of life of our people in the country-side ; and
that should be pursued further.

) With t.he increase in irrigation, with the
in.crease in agricultural production, I feel that

L4d
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industries can be improved, can gain sub-
stantially and also the entire economy can

gain substantially.

With regard to industries in public sector,
the investment is about Rs. 30,000 crores ;
and we have got about 209 units in the public
sector,

We are taking them over, in the name of
their being sick. I should like to know what
the definition of ‘sickness’ is.

MR. CHAIRMAN
now.

SHRI B.K. NAIR : I requirc a few more
minutes. I generally do not speak at all.

Please conclude

MR. CHAIRMAN : I know it.

SHR1 B.K. NAIR : Under the plea of
sickness we are taking over several industrial
units, which are sick, only theoretically. 1f for
six or seven year capacity-wise and perfor-
mance-wise, they have not dome well, they
are being taken over as sick. It is a dead
unit. Why not call a dead man a dead man ?
Bven at the last stages of their production, or
because of not having earnings, some units
are called ‘sick units’ and then they are taken
over. Call them dead, accept the fact. Give
it the proper name it deserves. A scheme can
very much be devised for their functioning ;
otherwise they will be getting on and getting
on, under the name of ‘sickness’. The fact is
that many of these units are functioning at
the cost of the public money. The money
drawn from public funds is given to these
units through loans or subsidies. There is no
question of taking over them and calling them
sick. We should take up this matter seriously
and discuss it.

MR. CHAIRMAN : If a dead thing can
be brought to life, what is the objection ?

SHRI B. K. NAIR : The country is inves-
ting colossal amount of money with regard
to all these public sector undertakings. But

the main reason for their losing is what is
called the present system.

MR. CHAIRMAN :
early now.

SHRI B. K. NAIR: The present system
is not based on any economic consideration.
The cost of production is not taken into
account. The present arrangement of manage-
ment is not able to determine or maintain

Please conclude
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the prices of the products. The cost price is
not taken into account. But the market prices
and the cost prices have to be taken into con-
sideration in fixing administered prices. In
the absence of all this, the only beneficiary
will be the black-marketeer. You are only
creating black money in the process. When
you fix the administered prices, I feel that the
market price will be ckarged. And then, one
of the reasons for the units being sick is, we
do not check their capacity utilisation. Many
of the public sector undertakings are func-
tioning with 30, 40 or 50 per cent capacity
utilisation. Who is blame for this ? Has any-
body gone into this ? Has any action been
taken by the Government ? Can we not go
on a proper check on their functioning ?
There are defects in the management arran-
gements. An expanding investment is made
for a number of public sector undertakings.
We are not serving the country’s cause by
doing this.

MR. CHAIRMAN : Please conclude.
You can only enumerate the points now.

MR. B. K. NAIR : The Opposition com-
plained that IRDP loans are not being pro-
perly administered. They said that the back~
ward areas do not get the benefits, or that
the target groups do not get the benefit.

Mr. Poojary, the hon. Minister has been
trying 'to do substantial things by going out
of his way. When somebody in the Govern-
ment goes out of his way to see that the
benefit is bestowed and the beneficiaries con-
cerned get it, the Opposition Parties should
co-operate. They also should sponsor some
applications for people, and ensure that this
programme is not meant for one section of
the people only.

It is meant for the entire country. It is for
them to take up cases and sponsor applica-
tions. They must cooperate in this. But their
criticism is not a constructive one. It is only
a political propaganda.

About import, we go in for moderation
and by modernisation we mean latest techno-
logy. Everybody wants latest technology.
For that we have to depend upon the
American industry or German industry
or Japanese industry., What is their objec=
tive? Their aim is to eliminate human
factor. Japanese industry works as automa-
tions. If we borrow that technology in the
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/
name of quality, that will be suicidal for the

country. We should not think of going in for
the latest technology because that will put
down our employment potential. High tech-
nology and full employment cannot go
together. For giving employment to the
Indian masses we cannot go in for the latest
technology. WRs. 2000 crores worth of planes
are being imported. Do we realise that even
for spare parts we have to depend upon
them : We will not be able to manufacture
even the spare parts for these planes, so, we
have to depend upon them all for all times
to come. In the process, we will be submit-
ting ourselves to this sort of technological
imperialism of the West. Can we not satisfy
ourselves with the medium technology ? This
sort of import policy depending upon the
latest technology or aiming at the latest
technology should be avoided.

The agricultural sector should certainly
be taxed, because of all the wealth that is
created in the countryside, who is benefited ?
1t is the agriculturist who is the maximum
beneficiary. Are we not to tax him ? Why can
we not go in for that ? Why not go in for a
certain amount of taxation on agriculture in
cooperation with the State Governments ?

With these words, I conclude.

siwat feen Fsqafa (fawaarsr) @
gamafa =wgiem, & roFr 99917 &7
Figdt g 5 am g% aaT FToqI63
fagr | 1 a@z T fwar § & gawraqdq
FT W g | 97 9 Fga ¢ {5 73 Tawm
awz § wfeT ag TvaaT aaz aff @ 198
figer qqRAT awe g, TA A WA g
A% ot gfgard & € § 9ud fag &
wiaHg fae A4 AIRE F1 GA1Z AT
|AMEAT g

g aE F FICH F AT A1l
9T qH@ TIAAT  ATEAY § | TgHl AT
TASET ¥ gafaa § 1 &1 gH AW
Farfdls & awg T FEggar At
27 § @few g qwEe feais & art &
fa=re w<ar =nfgq | giweaT 1 geEdt
F1 gai faar st wifgg o W g'a-
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T Foead fwar s s=ifgr ) god
gasr  gfawr fawir 1 wwfeg #&w
fag @t agiam & sgaa g fF 3 W
TEITH TET FE FT | AL FaArqErT
F G997 91 AW 9T IS A §, TAHT
ger 31 wifgy wifs wrefas fagar &
a7 §19 GOG GUT g AT E 1 SHH
arg framal &1 @ arfos &@ § &6

fegma Zrar 21 gafag; & sgar <rgdr
z f& geee #t oA famml & fao Ag-

@ s & 997 9T §T 7 90fgw )
S Higew & g N FTE I ACE )
1979 ¥ UF ®I471 9919 99, 1982 § T
90 11 97 1T 1983 ¥ AT ¥WC TN
dF 2Y war | e WY THE T A 1@
g1 framT TaFT ITEIT FW@ E TEEC
F71 A 2 ga® a0 $37 Mg
e ariger & 97 9g4 ¥ Ve ZiE9e 9%
W agT Er ) IF arEl J W 9w
iy @gr fam & 1 gaEt asg & fEamal
F FTAT IOIEA  TFHTIE F H IR
gfewe g @I & | S5 qtaT 7 S -
T IFE AT &, SUF! WY TG FLIAT
arfgw | g'=Ege ¥ uf@a § Qo
dro dro FfTdr gAr aE 41 oW
Ffrdy & o fefezse argar gfaer 34 £,
qg areq® arger g =1fge | s S
Aifefeda g5q fFar ar saaT FaTqast
FAT AT AEAT | IEFT AL § 4/Tw/
g1/dragr-aregw-3 feaiw 27.4.83 § ¥w-
WAl g, A9 §0-UF UT T EF9 UFRE
#1z8fca T awa &1

This incentive is made available to those
industries established in districts notified in
Schedule VIII of the Income-tax Act. Under
VIII Schedule, certain areas in Andhra
Pradesh were also included.

Fra SRw ¥ W 39 ofar gage
faran arar g1 1 & Fa1 3T g § fr 3@
ofears U § wgt o A gRar wEl
gar g
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AT framT 1 &8 77 & faawa 21
gafad ag geefeeget 9 dfas €
Y qiegHt § T SF AT Jo7 237 |
Iy fresaa ® §, Toy sHa wga faat )

TTHE 257 UF2 &1 1 § A7 VAT &
IET Ay Fq FLAT 1RO ) 29F gL
FEATGAA F 4 ATegF] H1 ATCETHT,
FiefmaEr, faegy, faaqie s Fom
- oo & &, sasr o faqar | ag aegs
g efezadt a5a< § Sa%1 9 q15T AL
¥ afgs &7 § YT 9zt wEad wY
T 23 |

afen forzw & are & 971 fagaw g
& aF FTF 17 T AAFT HIAT FT |
fasr 5,000 %o W «A T T & I 9T
IAF 4 qRET Tewee feaar 170 10, 15
QT TFEET AT SR E I Ag AE &
gFa | T 1978 ¥ qg7 S @7 faar ar
IAFT ST 1,000 To aF g 471 2 | T9-
far au gwa ¢ & 1978 F qgar w1
NHET FFT F1 d fzar a1 goFr 3T
fame &< fafrquer @@ & 978 faa
Eiod!

FAYECATIT I F1 AT A9 2 @ 2,
AT T MEE Al & TG 7 ) A AHT
YJaaen &1 fegwa Y Wr g 9.9 MRy
AT 5 arafaal &1 reF @ fzar e
IaN T 4 7 AHz FT fzar afedq gy |
qrEdY A HL AT IA 4 AR & AT FIA
gt faamr 79 awd & o1 &
AT FX 7 A% @m fHT fmean
Ffeq | ATYAATAT T FT AT A7 2 @
# geedtr fewddz § a19% 97 HHAT
@ &, ¥F a1 F1 AT W@ a1y fF 99
e F eI e g ewers § o gewd
gt =nfgd st Ymemadz sif@ee & )
Ta® g% wgd e

dFq § ot | F fam aga sanar
gat & afew faasa ag s I
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1% afys A8 § | IE-aE & Ay fay
a1 v2 & wfFw w@re a@f agrar war
faa® FTor F19 SFET ALY grar | gufay
FF FT TIF TETAT AT | TT9 £ 91F%
e &1 Freq At agra Afeq 1 0 MTT
THTH STt 9 ? 1@ & 98 Jeat gufaw
T8l 2 72 # aifE S9F 9T WIE wTOr
7gl 8 | gafy sistEA Far Fgd € fF
wferr qidf g8 F19 Agl Fw@r g, Afww
Y atg Agf 20 F faw AW & &gAr
T1gdt g fF a% owcargs a1 &9 ¢ gafad
qg AEl X AFA | IAXT ATAL qQTAY
arfen | 781 &1 20 qTEE SATH H drET
aFreq & fq0 q97 & FFgT 499 § FAT
Afad | eaw fag graerds &1 61 fose
#< faar sy arfs 97 G & fay
ST AT grgiggy fRa 9 g, ag 9 9g-
faa & faa s a@

A% A19 § ATTH AT FT AT KT
WE

=it TAg @ (Fiar) - awmfy w8-
za, § awz & AugT ¥ G gHAT § | AIA-
g fas q&r 7 37 F quei gy 939 ¥ a1
awz yega frar 2, g% fay agaad &
qra 2 | T F JATH AW A TAFT F@A
wofa & &garra frar 2 1 a9 gAR AW &
AT {1 w4 wafe & A
wga faer g afer gart fatwaew &
AT &1 TAT AFAE g€ 2 | FAA gl
&1 TAFY FT ATATIAT AT & ) W A Hqw
AT & gt wAera fEwar g

fagig-1er 71 SATATTAT FE T TF
@& g1 | ¥ guwar g 5 o= awe v
feafe &t 781 a1 IFMA 20-T4T F14-
w7 &1 wAr oiifaae agt fear, 2w § 9%
% aregw & St wor faaww A sqaedr g
w1 g, 394t feafe &y & 78 amwr,
faa® qregq § TG T7 IeQIT g GHT |
7g Ut emgedr g w1 safe e &
WA ¥ Fqa fawra w1 A A% adar



433 Gen, Budget

¥ JHATH qA-AHIAT T TAE FT GHGT
frar g dfT M 997 F1 I gEG
F3ar § A o fawadi 93 g9+t anq
AT AT E | |

gura FfegarT T R, dgr W 80
gfqera staar aral § WA g1 & wradw
faer &+t & fAdeT s&m fF W@ a7 &
fawra & ol srfas 97 & sgeq 1 919-
TEar g | g 3w A Ffg FT grAw0
dadl #Y UF ST FREATT g AT T
AT 9T agaa fgarg R agew gana
FI GTAHT I9 @A & fq@wrg 1 Frawyg-
w1 Afq® § | €7 FAFH F LU FWAF
faa amada gfaa ot 7 20-g54 Fraw
gARIWF wa@rr At gau fa=rd
F1 ga9 qge wigfawar & & fa=rg
20 FEFH FT 9gAT A & | TH
9t g€ #fw g ok ofw & o1 fFam
AR AET & | 97 Y FT IeqET F]FT
qT FIE FITHT @T TG QAT |

# Fgar Figm & 7 agegrean w1
q 37 & fad sfesw 99 37 #7 q1a-
@Ear g, foa% g3 83 &1 9, gL AT
F1 N7 F faq arAt H WS qREEd @
17 aqr e, fF F qrdl FX fg=rg w1

famra g &%

ZAIR X H aga & T9 &7 & S A
F qIAY FT ITTGHE | AT A AT AL
I T2 A1t § qrr o § 1 aglh aTde-
qFT T FT TS IEAT §) TS 8, AfEHA
753 ge-g%q A 77 § A T
13 ey g1y frawmgfe er
| 8- WY A A | Tl g FT &
A% g1 qgt gATC-EF AL T & ge-
qFq Y T AT THS § | §O Q@ AT AT
&, wigt i & srade AT gieoat w &
Fort 78 W@ [ E 19w fag
TIHY #T FGAET FIA FT FTIEAFAT § |

—.

PHALGUNA 23, 1905 (SAKA)

434

BIT TE qFY FT FT IA% o0 qTAT I9-
wey farar o7 awar @, foa® & adeam
FT 727 9T T & g famer 7 gF

qIAI FEAT HT TH@ GHET—HIT
tql #Y qETe qar atr—g fe @M &
A o1y faC graE w7 AT W9 )
T#F WA AT & AR a1 AgT g &,
afdT 3w aga a31 , 7@ F19 F ¥ aga
o9 &Y sragaFar § | 59 feafa & aswe §
ag sgqeqt #Y a1q fe ga-gfaat afga
atat & fag &0 & w9 fafas s qmt
w1 fagfo fFn g X sret AT §
92 99% ®fear Q) 9@ 14 W9-
fawar & srar qT Far wrfgy, oy
atal & AT &1 gEF AU F WG qGEey
eqTfya g1 9%, T ATAT AT FATSH HIfE
o7 & faq F T ad &g gfee @
AT BB GF )

ata & fasrelt ¥ fadre afr 8, gafag
frarfag &n & a7 & fae e & fag
fairy ga-sraeT F ATTEFATE |

gaTe 3w | e & ot wiw aga A
¥ 2 ardvor F'FAl HavgAA, qregfaw
A g=v faar ¥ fau afas a7 &7
FraggFar g | arHr A== # faRy ax
qz ag W "fv & § fF agi 9 asfeql
¥ oo @ 91g | gATS & anfraq qaqr
ggfea fawra & fag gedl & arg.ang
wfgarel &1 fasm & sggeqr  wAT
FawF ¢ gafad agi o @il &
wa @ v fag falw g aard
ST |

WA E a7 @  ogh g A
srggfaa sfaai & a1 w@a & 79 fawrg
#Fafy @ ) sramwar & afz @
ghady fawra & faq afas s= =7
fwar srgar, at 3w #r fawra Aot & ang
g & |

1984-85 Gen. Dis.
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¥ HHq ¥ H9T A A7 qG FEAT
qigar g & @y wwr § IOv 63q
& atar o9z &1 whafafua #swarg, s
gRaEe g ¥ feaq 81 gRa@e F1
AT & T FH ATIATAT S A & | AT
3t ag srcafas foger, avrawea, sifeaa,
gAEIA, FIFAET, AT HIT AT § |
fre®d 35 ast & ag add &\ fogeqq
¥ srwaT e qE mEAAar & afvag 2

Wreg!

gg &t 7 mibT #Y A
I & garrmet =ad i afdr 8
qx faar ar— fx fomr S¥agiiz Fig a7
wtfa g:3wae Saqgie @1 &1 757 faar
STT | FFElA 29 HIFIT ¥ gH AT H
FEI | §9% T § GG FIFIT 7 -
gz fagHIT g &1 @A fwar, wfFwa
TATATE & FTIT ITA F1E K17 78 fawan
oYX 99 fags gu e a &1 fasra adf &1
aFr | & F1 aIFIT ¥ qgAT FE® A
fr ST gIFIT ¥ Ag@IT ¥ geAwEe &
fagra & faq grames Sqaqdz &1 &1
oA frar s, faad fag F#hg awwre
Fifg® FEEAT 2 | AN F AT WG9
frar wrg, fand @ aw & fes gu
& A1 &1 fasra g a% | ‘

TF G771 #1 g qweqrd fgars, aa-
e, faga aeat 1T egal &1 aw1a
A &7 A AT aF F1E AT G 0 B,
wafF agt qT aga @A § arFarsz qrar
strar & 1 agt o7 gegfafaan &t @z F
FILAN AT TFA § |97 A F NG
AT gfeel &t aga agy snandt & | 9%
o gegra # AraTAFAr ) 3w FA wfq
gt @ & garu g safasia 9§ @
e fage o= ¥ wafg a8 & faww &
FHAAT FT VFA FY JTIAFAT § a1
gRwaz ¥ frggd &7 1 FeaEar ¥
qar qr e & w1 atfa fawmads

S—
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Al I A ot F 1 F) AraeawAr g

T wedl & a7 § geqqrg g7 A%
IAT F GHAT FEAT |

SHRI N. DENNIS (Nagercoil): Support-
ing the Budget I wish to offer a few points.

Inspite of constraints prevailing in the
country, the Finance Minister has presented
a well balanced Budget by keeping in view all
aspects of country’s progress and develop-
ments,

All sections of the people, the agri-
culturists, the common man, housewife,
poorer scctions of the society and the down-
trodden are all greatly benefited by this
realistic budget. This budget would encourage
savings, promote investment, strengthen
production and contain inflation. In response
to the tax concession, the industrialists
should provide commodities at a cheaper
price and that in turn would promote dem: nd
and thereby generate greater production.
This budget deserves to be praised as a
‘generous budget’.

The budget gap of Rs. 1762 crores would
not pose any problem if the c¢nvisaged agri-
cultural and industrial growth ensued and the
supply is managed effectively.

Regarding direct tax on personal income,
reduction of income tax to 20% to the first
slab income ranging from Rs. 15001 to
20,000 and reduction in all income levels
above Rs. 20,000 and the fixation of reduced
rate of 559 for those whose income is over
one lakh has given substantial relief to the
fixed income group. This would encourage
better compliance and reduce avoidance and
evasion of tax. This would leave more money
in the hands of the wage earners and salaried
classes and that would generate more
incentives to savings.

Substantial concessions are extended to
the Corporate Sector which would enable
them to gear up production.

The proposed reduction of excise duty on
khandsari sugar, cotton and blended fabrics,
writing and printing paper, table fans and
smaller ceiling fans, stain-less steel, utensils,
umbrella, costume and jewellery would bring
down the price of these goods. This would
stimulate demand, increase production and
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growth of the industry. Common man
would be greatly benefited by the reduced
price of these consumer goods. This would
contain inflation.

The proposed reduction of excise duty on
khandsari su.ar would enable the industry
to grow and thereby generate greater oppor-
tunities for employment, The cane growers
also would be benefited by this step.

Similarly the relief given to textile
industry would make_the cloth cheaper and
thereby the poor people would be greatly
benefited by it.

Regarding rationalisation and simpli-
fication of tax administration, the awareness
of the Government about the loopholes,
leakages and unwanted complexities in the
taxation procedure and the adoption of
rationalisation and simplification of tax
administration would greatly prevent tax
avoidance & evasion.

Compulsory audit and accounts should be
there in cases where annual return exceeds
Rs. 20 lakhs or where the gross receipts from
a profession exceeds Rs. 10 lakhs is a step in
the right direction. This would make them
to keep accounts in a better form and there
would be better compliance of the rules.

There is a great step-up in the Plan
outlay. The Plan outlay for the Centre,
States and Union Territories has been greatly
increased. An amount of Rs. 30132 crores
is allotted for 1984-85 and the Central
assistance for the Plans of States and Union
Territories will be Rs. 5050 crores as against
Rs. 4462 crores during the current year. It
is a sign of the country’s direction towards
development.

Regarding rural development, the real
India is rural India. 70% of our people live
in our country-side. India is takem as
developed only if villages are developed. We
cannot improve our economy unless rural
sector is developed, agriculture is developed,
rural economy is developed and rural
employment is provided. There is water
scarcity in the rural area. A sizable percen-
tage of the people live below the poverty
line and a sizable percentage of them
including children suffer from malnutrition.
There is unemployment, poverty and
unhygicnic environments. Realising this,
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an amount of Rs. 932 crores has
been allotted for rural development which
has been more or less double that of the
current year. For the effective and speedy
implementation of the I.LR.D.P., N.R.E.P.,
R.L.E.G.P., and self-employment programme,
greater attention is shown and greater and
enhanced amount is provided in the Budget.

Regarding drinking water supply, there
are several villages in our country which
suffer for want of safe drinking water. These
problem villages should be provided with
drinking water at the earliest. Under the
accelerated water supply programme, an
amount of Rs. 243 crores is allotted. The
States are also expected to provide Rs. 364
crores under the Minimum Needs Program-
me. Over 50,000 problem villages jare expec-
ted to be provided with drinking water
facilities during this year,

Regarding 20-point programme, on full
realization of the importance of the scheme,
an enhbanced amount of Rs. 4033 crores is
allotted for 1984-85, which is an increase of
479, over the current year provision. If this
programme is effectively implemented and
the alloited amount is properly utilised,
there will be better funding and development
of the entire economy of our country and all

« sections of the people would be greatly bene-
fited by it. Evaluation regarding the pro-
gress of the programme has to be made
preferably at Block levels, to see how far
the intended places and people have bene-
fited by this programme. Committees have
to be constituted and they have to be made
to function to ascertain the stage of progress
of the programme.

MR. CHAIRMAM : Please conclude,
You can reserve other points for the Finance
Bill.

SHRI N. DENNIS : Regarding the im-
plementation of the programmes and propo-
sals, the allotment of funds should reach
the nook and corner of the country and also
to the intended persons and places., The
proposals should be implemented in the
spirit in which the Budget is being presented
here. The success of the proposals very
much depends upon those who execute them,
Some bureaucrats who are expected to im-
plement these programmes do not get theri-
selves involved on them. Certain bank au(h-
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orities are not helpful in the execution of
the scheme the disbursement of loan
amounts. They are raising objections in the
disbursement of loan amount even after the
recommendation of the sanctioning authori-
ties for it.

Regarding the power sector, there is a
proposal to set up a thermal plant at Rajak-
amangalam Kanyakumari District in my
constituency. There is an investigation going
on regarding this scheme. That should be
implemented.

My constituency has been classified as
an industrially backward area. Not even a
single industry either in the public sector or
in the private sector Is set up in that area.
So, industrial establishments have to be set
up in that area.

An amount of Rs. 201 crores is allotted
for the development of ports. The develop-
ment of minor ports is neglected. The deve-
lopment of miner ports is at the mercy of
the State Governments. But the State Gove-
rnments are not taking interest in the deve-
lopment of minor ports. For example, in my
constituency there is an ancient historical
Colachal port in the Southern West Coast.
It is neglected and it has not been taken up

for development for several years. That has,

to be developed.

I request the Finance Minister to take
note of all these submissions of mine.

st staTm awt (Ferrarz) : afgeerar
agiea, & que & guda ¥ @0 gar g |
faw #4t ot 7 ave § fadw o & fAQ
fafromT grsftor &1 § @F I AN &
fag o fadre soaear &Y 8, SEY SAET
QT fraa R I grea § gare
QT WATEH AT F1 O A TV
agraar el & aw FA gem ) &
a9 & 9T FW F ATH JAqT H  q@eAar
M agrae T} @ faggg awz 71
&R Srar &1, ThE &1 S, et &K
wafea aoe Fgr wng At F1§ @ A
agl it | gafy g@ aa & @A gy o
fave & &wit ¥ s g@ W aewl
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q A qIG-ATG T AT, ATA-HTAT A
AT & FTATT @A F FIfGT T & AW
HIAT-HGAT ATAATHT F FFET GAT 2 F1
Fiferer #Y & 1 feet 7 g7 #y dfqa 9%
1ET gl | fae & gaw g qrdy qwe
Fgr 8 | foeft & ag g1 5 q@d mhat &
fag #1§ saear @ § 1 41z @O 3
BT FAT FT ATHTH FT Fifga FT AL |
TG A1 AFT F1 g HW & fag w1
qT1 FIW ALl IS1AT AT & | TG A #T
T FEAE L | & a9 qra) # |y &
FEAT FAT8AT § -

SATHT @Y AEAT S
gft qd &= fam =

WA Q0 & IqH &1 Wl A g, wfew
N HOAT HYA WEAATH F FIET IY
foea-faer &7 & 3@a & | a@T T wAE
Feal ¥ wfagr grat & 1 gW T FyAr
WEATHT F JTEY  Hfwgl # J@A &
FIfere &3, at 1€ srewd ¥ a1q A

sfad, faa 74 o &7 e & o6y
®7 98 a2 Ie1eq, fqaa agm, Sl w1
F F, gEEwifa 1 Aw1 T anfes
saeqr ¥ feqwar a & @gras  fag
BT gw g Ffy Sewrgw F @7 H
fFrdgmer a1 fafs e @
@ 1 1420 @T® A & GRATT
SATET g & HAMWIR | T AW
1 guw gfg Afy @k feoe &
qfesrw &7 we g, afew f5e oy saT &
F T Fga & % 98 wgw g A QA
R & gaar Sorew g1 o, #ifE feew
et ¥ F9 I a9 AT FAH T8 §
¥ O § @o0r qrg ¥ ot ¥ Efer-feor-
g7 a1 g ara @A wfew F@E

g a0 AYNfiw dw i frex
& gwaw sarar afg g @ fred &
3.9 #1 gfg g€ 4t ora fF gw T 4 5
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gfg g€ & a1 afz T arei &1 Araq
strw @Y a8 Ifg 5 9%®e § savar gei |
gafe YaifTs &= 1 9T awar §, SaF
gyeT ag afg Agi g, W s A
F TE€G 9 HI AT g7 &1 FTafH
R I H FA T H FAN &I
g AT A o o At wfaw & fod
QYTMT G&T AT 2d@ gH &1 AT
afg #1 T F OFH ¥ FW 7 T
gUTdsz F AT H AT gar 1 WA
qetT 1 { At g7 arw wer gfg gg @
ST 662 FAT & TTHAT g AT ITT q97 &t
Atga o srx qr ag 54 sfqaad sar
st fRdr WY QAT FIw & T a9l 61
afg & ywaa sgrar &1 T & fay o
gaI Aty faw HeAr ot awr & @
g1

wiat & ot fafae Msad s o
WE saF fa¥ 932 #Uv wq¥ #r
srFEqT FY A% § &1 fa@w aiw F1 sgFeqr
& aFEy FAF0T T E 1 g9 @
& wda, srggfaa sfaal, sqgfaa w-
wifaat, feamt aar seg fogw ai &
HI FTH Vg fqafr | a1 §F & q1a-
9% A afx ag wgr g f feamt & fa
grada & & fa¥r g awaw §F 91§
sqqeqT AT & Y ag a1a g & fwRaAr o

g

gfw &7 § 3t foow aw & gFEy
ST qAEAT K NE & —GH a9 ATA F
758 FAT §IY FT sqq€qT K1 T § T
f =1 @1 § 600 FAT WA ¥ FB wW
w1 sggear 4t | faga sarea § A foow
IS & gHTaS SqIT HATAT KT AL F
faga & faow o & gw@y 44 sfwa
TGN AT R | §9 smawqr ¥ fRamE) &7,
TiEl § @A ATl B HEY g faend
ST IT T FIH TGN, IT & W |
Tt dar grft | afew oF ara & wgar
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Tigar g —aia § o fafwea @vand *
Far§ a1 @ §, TR e AT wraww F
Feaia g1 41 A9 g g, 99 H
gAMR &% #T 9gT Ageaqw U9 g AT ETH
gfec & aw-gfawd wir agr §, afew |
oAt T gw AT A a€@ ¢ R oagh €
aE &1 gaerw fear g fag & aan
#1 3 aF gfawg s & faw &9 )
arer fafwe @St & avada &l w
ot T fawar & g8t 97 #Y wer fawwal
FT GTHAT FTAT 92AT & | %1 & 1T &
% §IT F 919 AN G FQ | @I
sarar wifqefor &1 e &, sarer d@-
T FIA F T€W@ ¢ | € TaAAgd
WsaRr SR I[|Aae@efda @
IS F1 F=St g 9 39 % 9 9T qAIH
T 4T WEIAAT &1 qFA A AT @I qE
79 3% § CedAIT g AV IF FIU-IU
19 T3 GF |

IR, NI AT AW § I N,
qg IAMI F AW F FIH 0F & &R
aga fager gar 1 wafaq & weda faw
et § Fgm e F gAIR IWT WA W
8 =17 W | agl 9T SqIFT IUIT qMH
F TET & A1 gArw foer dw@ AN
&, ag 97 faei & &, fyras aga &% @
g a1 ag foog gu et & wmAr srmar
¢ | i & 9% sgar s g e
gar f9% & ¥ g8 g@T FmA A M-
w1 &, @1 aga ASS A1q griv |

gar forer ¥ wqradg wow w4 ot
%€ a5 qger T of AT agh 9T IFiA aE-
FTO &7 & oF o1 foaer FaTa AT AT
o ot AT gaF fag argga S Pae war
a1 A1 feamal F #0716 9@ AT IE
% fag gHea ot &< foar a1 afFq aw
STAAT ATHTT AT TE, a7 qg ATEHT T $
faar war | srpavge & gn @0 & faer
s &Y wh @i o | gafag A wgar
ag § f ag sedfe fee & ey fovar amg,
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foad guT &1 ot Pawfag &7 § o agt
qT FIH! T-47 ITH g, qg (e #1 faar
o7 g% A fFanai &1 §8 uga fae |

& uF arg &I wAAG wAT ST A
FEAT FEA | gAX §T F UF wIg AL
&, foradi a1 o 917 § agq gEATT grar
&\ TEFT MU FUAT T AT IEH
qEid FUT W0 | 9w § Q@ F1 dqg
WA & ST BATEE AT ATAIFT F Al
forer say warfad & | 74 FEAT 9 ¢ (@
wegT A4 F TZA FUAT AT HR IR
g FUs o, foaq aig & o1 FFAA
grar & o< fa® fao aww w1 a3t /gl
gar A g &, g8 T A1 I | UF T
ot w3 fear SrQ, @ arear S 8%
T I FZIAAT &7 ATAT &, SIH AEW
afl g §1T o1 TEaTT g g, 9g W
agt g |

& fgx WA ST &1 AP ¥y AW
st sw-fag gar seglaq awe & fag
quTE AT £ | §UF AT HIT AW SHIIH
FT HIGET GIIT | SAFT 4 &9 § qFg=aT
gt & o & fwx fag w1 ot 1 gifes
qui€ 37 gU AGAI atq GAIA F@TF |

ot fazar Tw gEarfear (9@IT) ¢
SqTA qIgT, T9 a9 §1 {1 qsie 9@ faar
T, IaFT H gRET @I |

Iy T q1F a1 § qg FgAr «qgar
g f& srae foar waeard § aga fqgwn
gt far &\ & fam A ot & f3aa
&A1 Srgar g & g et @R faad
fasr & 7152, ®WIEqIY, HiHe, g
T FG & T FAIT AATA T FI7 FL |
qgi q¥ arfsa qAr § dive A AL
F1 WE1 § YT FIE A4rA1 7 7 gt faad
&1 zafaq ez gl 9 @ § qdfim
SN AATH F1 FIT FT | GHI TG & 1T
qagdr ¥ fag gr @e agy Wy § AT
qq FFT 9T AT g, A 999 F 27

MARCH 13, 1984
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§ aga wrd deqr § i I WA F 137
&L qgF T IYWT 7 0, ar gark
agf & AFgT AFIT A WA A TE
g 3 | fawat #Y gwi qgi wferg
2 | fawar «1 sfearf & s gy agt
U W AET G qE | A & fau
fasrs 1 I& @ iat & 1 zafag & srgan
g fr agt smar & smar faws faet
aifge |

Sre R fosm oF Qar foer @ o |t
snaa grar faar g snak faq &
A oY @ fe gt ToeqE # 1 gad
sqiar AT 931 grar g gafag srEte
e fadd faait § faset #1 aga srewa

21

fagd 1T G191 § F15aF1T FFIT 7

g ¥ w9T AE &l IEH | qHT FY q@
FHY G | qFEY #1 &4z fao o fE
faset &1 Fat oY | fasst & FAT FY
q9g § FY WAIET g THIT FT1 g F1qAT
TeT, FZ THA ST & G | THH FLA.
FU &1 FGa & w17 grfa g€ | fawet &
qrdt 7 9gFT F F107 GaF W TG g%

get ot faser fawdr 8 swd o
FIeES &1 1% TSI grar WEal & | 399
FIEAFTU &1 T o q@7 g 17 fog
AT HIZTT G791 9T IAFT AR § &7
EIT RIAT @7 FIAT § | WIS @UT @H
T g9g § GAd &1 AT agF il gar g
ag &1 grar Fifgy, fasre &1 qredwr e
gAr =ifgq |

gar oy § aga ¥ g0 § | wwearw
¥ qay sarar ' A fas § § ) wgw-
AT && Sra g § wE o &
feqt @y #aifs agl gaq saar Saq §)
gra giar & 1 & faw @41 ot @ fA¥E
we M f&aglt Saw w1 feqr @aq a1
T FT |

4

:
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qra-a1q gl g Fasrd & amew
A & | @t X SATRT FO A F AT F
H72T ITHY HeqT FAT 147 8, Tl aF fE
F'C @AY g AT ¢ AT THT FT g7 TEY
RAT 2 1 32 BB FT T AT TN
qATT ATF, QT AT T Arfe 9N
arfeg &1 1Y &F S1T | IAH qUAT T
¥ qreft ST F R N |7 FI|T
¢ ol sad 'O gaEa 7@ & zafag gt
ata &Yz araTa aar g&d § )

TAEATT IFT FT AT GIFITH
1966 ¥ UF THWIAT gHAT 91 | IAFH JAT-
fas widY Ay &1 @A A, O R
aredz @y fa«1 & A1 91 | ag guAar
1966 ¥ zarr a1 Fafs & uszaa faqq
AT FT Qo UFo To 4T | G AHHIAT
FHT % AN A g1 § A A faAr H
qrér A4 F1 9IAT FAT GF AL AT §
AT FT OA W HAT AT | 94T TEY A
qrAY &4 aF qrAr ) gwiw fagsr faan
21 zafag & gz & fRAaza s g fo
qg 9 aTF 419 7 | AT, @z fer
§ oF 30 @ A o &1 FT a7 FT &
a€ 1 T TN 9T 50 AT 9y fawT &
fraral ¥ AT AT T FIT AT AT-HT
g2 ¢, dfevas Iq 3= & za®r
gier & =1 fear sAr =fgg ) gwEr
a7 FIEFTT H99 g9 H & T TER!
Fraraifed & seqaa A9 )

7 o & a3 ¥ fA3za sar =ngar
g1 wfay g g ar qawe &
sgaeql § wfFa &% aiat #H gl &1 fom
wiat # @ agi s aqET F AIgeT H Ay
AEY qgTar | g Al #1 AT e famr
S |

SagT & HIGET 266 UFEAT AIEY
WS aF qrEr g Al gud 7 fesw #e.

PHALGUNA 23, 1905 (SAKA)

1984-85 Gen. Dis. 446

T FFHAIATT qF AA £ | TH MME B
FEAITATE qF wArqr arAr  qfg 1w
fawrr & srgde fear &fga srara qman
fF 7 fesd srgmaranz aF e § Tafeag
THH! FAZHIIAIZ @F o AT T FTATAFAT
g g 1 g9 AgF F F1E@Ed &) FgEw
g, a¥at @rfz Tw &w 7S S qwar
&1 FE AT AT JT & AT g AW FN-
diF @ ar amar § | gafag ag arEy
S9YT § AFAIAT % ST =AY

FHY UF WITATT SFAT ¥ AZHATATT
TFsE I g1 1E g 1 gaF fgQg
[Fr AT Afgr AT @E g9 @i
%321 & Fgf qT T g7 ME F1 qFT AT
aifeq | g5% fag gvF1T & ¥ q3AY
g1 ® 27 ardl@ F1 guERET S ¥
wISE q1g ¥ AfFIT §ET qAAE g
faar ar | 3= Fgr fr & gy fawrfar
73 & fan dax § ) ag zfwz @ g
THH F9 § qIFAgY, 4T, F9, AT,
qret &YX 33997 A% fr@ig qm &
fawrfar #war g fr faddr & oF garg
oY &1 fawfor fFear @rg 1 9% @7 oA
& smifaai YT seq AT F FTE! FryET
gIIT | 9% a9F 9gd J=eTE | T9% fag
# faa w1 St ste gar fag St & oY
TAIR 3GT E ) FHI & €19 FYAT Q1|
HTT FIAT E |
SHRI MADHUSUDAN VAIRALE (Akola):
Mr. Chairman, Sir, I rise to support the

budget that has been presented to this House
by the hon. Finance Minister...

MR. CHAIRMAN : Mr. Vairale, you
may continue your speech tomorrow.
20.08 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Wednesday, March 14, 1984]
Pgnaluna 24, 1905 (Saka).
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